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 LOK  SABHA

 Monday,  April  at  3959/Varsakka  7
 68i  (Saka)

 ——

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mx  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Border  Raids

 *.
 Shri  Assar:

 [  shri
 Radha  Raman:

 Shri  Ram  Krishan  Gupta:
 Shri  Pangarkar:
 Shri  Rameshwar  Tantia:
 Pandit  D.  N  Tiwary:
 Shrimati  Ila  Palchoudhar!:
 Shri  S  M.  Banerjee:
 Shri  Tangamani:
 Shri  A.  K.  Gopalan:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Sadhan  Gupta:
 Shri  Raghunath  Singh:
 Shri  Warior:
 Shri  D.  C.  Sharma:

 “2048,

 |

 Dr.  Ram  Subhag  Singh:
 Shri  Bibhnti  Mishra:
 Shri  Anrobindo  Ghosal:
 Shri  Vajpayee:

 :

 U  6.  Patnaik:
 Shri  Padam  Dev:
 Shri  Mohan  Swarup:
 Shri  Hem  Raj:
 Shri  Bimal  Ghose:
 Shri  Hem  Barua:
 Shri  N.  R  Munisamy:
 Shri  R.  Ss.  Tewari:
 Shri  Koratkar:
 Shri  ह.  C.  Borooah:

 hri  S  A.  Mehdi:

 ‘Will  the  Prime  Minister  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  details  of  border  incidents
 which  have  taken  place  since  the

 83(Ai)  LSD

 3422
 last  statement  was  laid  on  the  Table
 by  him  on  the  8th  December,  ‘1958;

 (b)  the  extent  of  loss  in  hfe  and
 property  suffered,  and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b)  Two  statements  giving
 details  of  incidents  which  took  place
 on  the  Indo-Pakistan  border  during
 the  period  from  the  98th  December,
 1958,  to  20th  April,  1959,  are  laid  on
 the  table  of  the  House  {See  Appendix
 VII  annexure  No  44]

 (c)  Apart  from  the  Government  of
 India  and  the  State  Governments  tak-
 ing  necessary  steps  for  the  defence
 of  Indian  territory  and  for  protection
 of  the  border  people,  the  Government
 of  India  have  expressed  their  serious
 concern  to  the  Government  of  Pakus-
 tan  against  the  continued  occurrence
 of  border  incidents  which  are  in  clear
 violation  of  letter  and  spirit  of  the
 Joint  Communique  issued  after  the
 Prime  Minister’s  meeting  of  Septem-
 ber,  ‘1958.  They  have  further  request-
 ed  the  Government  of  Pakistan  to
 issue  immediate  and  effective  instruc-
 tions  to  the  border  authorities  con-
 cerned  for  the  stoppage  of  aggressive
 activities  in  the  interests  of  maintain-
 ing  peaceful  conditions  on  the  border.

 Shri  Assar:  May  I  know  in  how
 many  cases  compensation  from  Pakis-
 tan  has  been  claimed  and  in  how
 many  it  has  actually  been  paid  by
 Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru);  All  I  can  say  is  that  the  only
 case  in  which  compensation  was  paid
 was  in  the  Western  border  where
 some  of  our  people  were  shot  down.
 Of  course,  they  did  not  call  it  com-
 pensation  But  they  did  pay  Rs.  ]  lakh
 to  the  victims,  those  who  had  suffered.
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 Ihri  Assar:  Is  there  any  proposal
 to  distribute  fire-arms  to  the  people
 on  the  border  region  for  their  self-
 defence?

 Shri  Jawaharlal  Nehru  No,  I  do  no:
 think  fire-arms  are  distributed  indis~
 criminately  But  they  are  distributed
 to  selected  people  or  defence  corps  or
 something  like  that  It  is  considered
 not  an  act  of  ensuring  security  but
 possibly  of  endangering  security  by
 an  indiscriminate  distribution  of  fire-
 arms

 Shri  S  M  Banerjee:  From  the  state-
 ment,  it  appears  that  there  werc  229
 incidents  and  44  people  have  heen
 killed  and  36  kidnapped  May  |  know
 from  the  hon  Prime  Minister  how
 many  people  have  been  taken  back

 by  us  from  among  those  who  were
 kidnapped?

 Shrimati  Lakshm:  Menon  The  total
 number  of  people  kidnapped  is  155,
 out  of  which  84  have  been  released,
 and  77  are  now  still  in  detention

 Oral  Answers

 Shri  M.  Banerjee:  What  i;  the
 condition  in  which  these  74  or  या
 People  have  been  placed  in  Pakistan
 and  what  steps  have  been  taken  by
 the  Government  of  India  to  get  them
 released?

 Shrimati  Lakshmi  Menon  =  Every
 step  has  been  taken  by  our  Deputy
 High  Commussioner  in  Dacca,  and
 steps  are  also  taken  by  our  High
 Commissioner  in  Karachi  We  have
 repeatedly  pointed  out  to  the  Pakis-
 tan  Government  that  it  is  a  human
 problem  and  there  35  no  reason  why
 these  people  should  be  kept  in  deten-
 tion,  just  because  they  crossed  the
 border  or  have  been  involved  m  what
 they  call  smuggling

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  ig  a  fact  that  Tukergram, which  is  illegally  held  by  Pakistan,  38
 often  used  as  a  theatre  of  operation
 for  some  of  these  firings  and  border
 incidents?  If  so,  what  steps  have
 Government  taken  so  far  either  to
 neutralise  of  recapture  Tukergram  in
 order  to  avoid  further  border  inci-
 den‘*s*

 APRIL  27,  १059  Oral  Answers  I3424

 bri  Jawaharial  Nehru:  I  think  38
 have  answered  the  question  more  than
 two  or  three  times  I  can  add  nothing
 to  my  previous  answer

 Shri  Tangamani.  How  many  oftthese
 24  persons  still  in  detention  have  been
 Sonvicted,  and  for  what  terms?

 Shrimati  Lakshmi  Menon  I  want
 Rotice

 Shri  Tangaman:.  Some  of  them  have
 heen  sentenced  to  long  terms  of  im-
 Riisonment  and  they  are  being  sub-
 Jected  to  very  severe  treatment  inside
 Ja}

 Shri  Jawaharla:  Nehru  It  is  very
 Nica  for  us  ८०  say  thet  ad  42८
 7}—or  whatever  the  numb.i  is~are
 ‘ynocent  peopie  who  have  been
 “Yrongly  taken  away  They  may  be
 Smugglers,  they  may  be  all  kinds  of
 People  We  sometimes  capture  smug-
 Blergs  ang  punish  them  It  is  very
 dificult  for  us  to  make  any  general
 Statement  about  all  As  my  hon  col-
 league  said,  we  have  laid  stress  on
 this  that  whatever  has  to  be  done
 hax  to  be  done  quickly  from  a  huma-
 Mitarian  point  of  view  If  proper  ac-
 tion  is  to  be  taken  tn  courts  of  law,
 let  them  take  it  Let  it  be  inquired
 Into  properly  We  cannot  just  say
 that  every  man  who  is  taken  must
 Necessarily  be  innocent

 Shri  T  K.  Chaudhuri.  May  I  draw
 the  attention  of  the  hon  Prime  Minis-
 ter  to  item  35  m  the  statement  on
 4neidents  in  the  West  SBengal-East
 Pakistan  border,  where  it  has  been
 Mentioned  that  Pakistan  forces  conti-
 Nyed  to  fire  from  6th  March  to  3th
 March?  But  there  was  also  one  case
 ०  kidnapping  That  was  mentioned
 )  this  House  and  was  the  subject
 Matter  of  an  adjournment  motion  As
 far  as  I  remember,  our  Deputy  High

 ‘ommissioner  who  went  %  Dacca
 Stter  this  incident,  made  a  statement
 that  this  particular  man,  Shr  Makhan

 ndal,  would  be  released  Upto  now
 he  has  not  been  released  Neither  has
 the  Prime  Minister  made  a  mention
 Of  that  fact,  nor  is  st  indicated  in  the
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 statement.  Would  he  throw  some
 light  on  that?

 Shrimati  Lakshmi  Menon:  He  has
 not  been  released  till  now

 Shri  Jaipal  Singh:  In  his  previous
 replies  and  statements,  the  Prime
 Minister  has  ‘ndicated  that  the  ques-
 tion  of  the  recapture  of  Tukergram
 would  involve  a  major  operation  Are
 we  to  understand  that  so  long  as  that
 situation  persists,  the  zmpasse  conti-
 nues?

 Shri  Jawaharlal  Nehru  Questions
 like  this  can  only  be  solved  by  diplo-
 matic  methods,  not  by  major  warlike
 operations  We  are  not  looking  for-
 ward,  and  we  do  not  propose,  to  take
 a  step  which  might  be  called  a  major
 military  operation

 Rr  Ram  Subhag  Singh  The  hon
 Deputy  Minister  in  her  reply  to  the
 first  supplementary  has  said  that  a
 communication  has  been  addressed  to
 Pakistan  to  issue  instructions  to  stop
 border  violations  May  I  know  whe-
 ther  this  is  the  first  communication
 addressed  to  Pakistan  or  whether
 similar  communications  were  addres-
 sed  to  them  before?  Also,  how  soon
 is  the  reply  expected?

 Shrimati  Lakshmi  Menon:  Every
 time  there  is  a  firing,  the  local  autho-
 rities  inform  tneir  counterparts  on  the
 other  side  of  the  border  to  stop  the
 firing  They  come  to  a  cease-fire
 agreement  So  many  times.  céase-
 fire  agreements  have  been  arrived  at
 between  the  border  authorities  Then
 these  matters  are  taken  up  again  by
 the  Central  Governments  of  each
 State  But  I  am  very  sorry  that
 these  agreements  are  not  respected

 Shri  Barman:  As  regards  the  recent
 border  incident  in  Cooch-Bihar  in
 West  Benga!’  it  appeared  m  the
 newspapers  tliat  on  the  20th  of  this
 Month  the  sub-divisional  officer  of
 Dinhatta  and  the  sub-divisional  officer
 of  Kuregram  in  Pakistan  were  to
 Meet  and  decide  upon  the  extent  of
 damages  and  also  the  compensation
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 that  would  be  paid  Have  Govern-
 ment  any  further  knowledge  about  it?

 Shrimati  Lakshmi  Menon:  We  have
 no  further  knowledge  about  it

 Pandit  D.  N.  Tiwary:  Even  after  all
 this,  the  Pakistan  Press  has  always
 been  coming  out  with  statements  that
 it  is  India  which  violates  the  borders
 and  causes  these  border  incident  May
 I  know  whether  Pakistan  has  give  any
 figure  of  her  losses  to  the  Government
 of  India  and  whether  that  has  been  re
 pudiated?

 Shri  Jawaharlal  Nehru:  There  ts  no
 Parliament  in  Pakistan  where  ques-
 tions  can  be  put  and  answers  obtain-
 ed

 Shri  D  C  Sharma:  Our  attempts  at
 the  High  Cornmissioners’  level  have
 not  borne  much  fruit  May  I  know
 whether,  in  view  of  the  fact  that
 Gen  Ayub  has  made  a  long  statement
 that  Pakistan  wants  to  be  friendly
 with  India,  the  Prime  Minister  wil
 try  to  have  negotiations  at  a  higher
 level  than  that  of  the  High  Com-
 missioners?

 Mr  Speaker:  It  is  a  suggestion

 Shri  Jawaharlal  Nehru  It  is  a  sug
 gestion  which  the  hon  Member
 makes  We  are  always  keeping  va-
 ziou,  aspects  of  these  questions  in
 view

 Shri  Tyagi:  Could  the  House  have
 an  idea  of  the  Defence  arrangements
 obtaining  m  the  eastern  front,  parti-
 cularly  as  to  whether  there  is  any
 border  police  on  the  lines  of  the  one
 which  exists  mn  the  western  front?

 Shri  Jawaharlal  Nehru:  Sorry,  Sir,
 I  am  unable  to  answer  that  question,
 partly  from  lack  of  knowledge  and
 partly  from  prudence

 Shri  Assar:  One  more  question,  Sir

 Mr.  Speaker.  I  am  not  going  to  al
 low  I  have  already  allowed  a  num-
 ber  of  questions
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 Cess  on  the  Export  of  Ores
 +

 (Shri  Subodh  Hansda:
 <  Shri  5.  C.  Samanta:

 Shri  BR.  0.  Majhi.
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact:  that  Gov-
 ernment  is  levyiig  an  extra  cess  on
 the  export  of  manganese  and  iron  ore;

 (b)  if  so,  the  reasons  therefor;
 (c)«since  wher  this  extra  cess  has

 been  Jevied;  and

 (d)  how  much  has  been  collected  so
 far  up  to  date?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  No
 There  was  a  proposal  to  levy  a  cess
 on  the  exports  of  manganese  and  iron
 ores  with  a  view  to  promote  the  wel-
 fare  of  the  labour  employed  in  the
 manganese  and  iron  ore  mines,  but
 it  has  been  Jecided  to  keep  the  pro-
 ‘posal  in  abeyance  till  the  foreign
 market  impioves

 (c)  and  $d‘  Dy»  not  arise
 Shri  Subodh  Hansda:  May  I  know

 whether  there  is  any  proposal  to  levy
 any  extra  ces;  on  other  ores  that  are
 exported  from  India?

 hri  Abid  Ali:  At  present  there  is
 no  proposal

 Shri  S.  C.  Samanta:  May  I  know
 what  other  cesses  are  at  present  levied
 on  thcse  manganese  and  iron.  ores
 and  whether  a  port  of  it  goes  to  the
 workers?

 Shri  Abid  Ali:  I  do  not  think  any
 cess  IS  imposed  on  these  at  presen‘
 for  this  purpsse.

 Coal  Mines  Rescue  Rules

 Shri  Subodh  Hansda:
 Shri  T  B.  Viltal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 +
 Shri  S.  C.  Samanta:

 *205l.

 (a)  whether  the  Coal  Mines  Rescue
 Rules,  939  have  been  revised;
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 (by  if  so,  whether  a  copy  of  the
 revised  Rules  will  be  laid  on  the
 Table;  and

 (c)  when  the  new  Rules  will  be
 enforced  in  Parasia  and  Singareni
 coal-fields?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Al)-  (a)  Not  yet:

 (b)  Yes  when  they  are  ready
 (९)  As  soon  a:  possible.
 Shri  S.  C.  Samanta:  Is  it  not  a  tact

 that  by  these  revised  rules  the  Presi-
 dent  of  the  Coal  Mines  Rescue  Com-
 mittee  35  going  to  be  nominated  by
 the  Chief  Inspector  of  Mines?

 Shri  Abid  Ali:  These  rules  have  not
 yet  been  finalisea.

 Shri  Bose:  May  I  know  whether  the
 cess  levied  at  present

 ७
 Mr  Speaker:  Cess  ,  over  now.  and

 we  have  gone  to  the  next  question.
 Shri  Bose:  This  question  is  also

 based  on  cess  That  is  why  !  ask
 whether  the  ress  collected  at  the  pre-
 sent  rate  fron:  the  co'heries  will  vover
 the  initial  and  recuiring  expenditure

 Shri  Abid  Ali:  At  present  2  pice
 are  collected  on  account  of  cess  in
 respect  of  that  area  It  will  now  be
 3  pice  after  these  new  rules  start
 operating.

 Shri  Tangamani:  In  view  of  the
 various  suggestions  and  recommenda-
 tions  made  in  the  various  enquires
 and  in  view  of  the  fact  that  these
 rules  were  framed  much  earlier—in
 939—may  I  know  whether  the  Minis-
 ter  will  give  a  definite  date  when  the
 new  rules  will  be  applied?

 Shri  Abid  Ali:  I  have  said,  ‘as  early
 as  possible’.

 Shri  S  M.  Banerjee:  The  hon.  Minis-
 ter  said  that  the  rules  have  not  been
 framed  May  I  know  whether  these
 rules  aré  being  framed  by  the  Labour
 Ministry  and,  if  so,  whether  a  com-
 mittee  has  been  appointed  for  that
 purpose  and  whether  that  comzrittee
 have  asked  for  ~  information  or  sug-
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 gestions  from  the  various  trade
 unions?

 Shri  Abid  Ali:  Yes,  Sir.  After  pub-
 lishing  the  draft  rules  in  the  Gazette,
 we  consulted  the  State  Governinents
 and  other  Manistmes  and  also  the  or-
 ganisations  of  workers  and  employers.

 Shri  8.  C  Samanta:  At  present  the
 eess  for  the  Rescue  Committee  is  col-
 lected  through  the  Railway  Admunis-
 tration,  When  there  is  much  traffic
 by  road  and  by  sea,  may  I  know  how
 these  cesses  are  proposed  to  be  col-
 lected?

 Shri  Abid  Ali:  This  is  also  being
 considered~how  to  make  the  collec-
 tion  more  properly  All  these  difficul.
 ties  are  taken  into  account.

 Shrimati  Renu  Chakravartty:  The
 hon  Minister  hag  replied  that  the
 rules  will  be  enforced  in  Parasia  and
 Singareni  coalfields  as  soon  as  possi-
 ble.  May  I  know  exactly  what  328
 standing  in  the  way  of  the  possibility
 of  enforcing  these  rules  at  an  early
 date?

 Shri  Abid  Ali:  I  have  submitted  al-
 ready  that  these  rules  were  published
 and  opimons  were  invited.  In  the
 light  of  the  criticisms  received,  the
 Tules  were  re-drafted,  and  now,  the
 final  draft  has  been  submitted  to  the
 Law  Mimstry.  As  soon  as  the  legal
 formalities  are  gone  through,  they  will
 be  put  into  force.

 Uranium  Mill  in  Bihar

 Shri  Ram  Krishan  Gupta:
 Will  the  Prime  Minister  be  pleased  to
 State  at  what  stage  is  the  plan  to  set
 up  &  uranium  mill  in  Bihar?

 The  Depnty  Minister  of”  External
 Affairs  (Shrimati  Lakshmi  Menon):
 The  question  of  setting  up  a  uranium
 mill  in  Bihar  is  under  active  consi-
 deration.  Some  preliminary  tests  on
 the  ore  deposits  have  been  carried
 out  ang  processes  are  being  tried  out
 at  Trombay  on  a  pilot  plant  scale.  A
 Project  report  based  on  the  results  of
 these  with  detailed  specifications  of
 equipment,  will  be  prepared  by  end
 of  September  this  year.

 Oral  Answers  VAJSAKHA  7.  3882  (SAKA)  Oral  Answers  33430

 Shri  Ram  Krishan  Gupta:  १३७  ?
 know  whether  a  decision  hag  been
 taken  so  far  for  the  location  of  this plani?

 Shrimati  Lakshmi  Menon:  The  de-
 tails  regarding  the  location  of  the
 Plant  etc,  are  still  under  investiga- tion

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  approximate  capacity  of  the
 mull  proposed  to  be  set  up?

 Shrimati  Lakshmi  Menon:  The  plant will  be  designed  to  process  about  500
 tons  of  uranium  ore  per  day  with  a
 Provision  for  expansion  to  about
 1,000  tons  per  day.

 Weavers  Co-operatives  in  Bihar

 *2053.  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Government  of  Bihar  have  ap-
 proached  Central  Government  for
 additional  funds  to  remmburse  the  re-
 bate  claims  to  weavers’  co-operative societies;

 (b)  whether  it  is  a  fact  that  due  to
 @  heavy  production  of  handloom  cloth m  the  State  through  the  cooperative
 societies  the  State  Government?  is
 unable  to  meet  the  rebate  obligations with  the  sum  allotted  for  the  Purpose; and

 (c)  the  steps  taken  by  Central  Gov-
 ernment  to  meet  the  situation?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  State  Government  had  re-
 ported  that  the  amounts  allotted  for
 rebate  were  insufficient  and  that  there
 was  an  accumulation  of  unpaid  re-
 bate  claims.

 (c)  An  amount  of  Rs.  28  lakhs  was
 sanctioned  to  the  Bihar  State  Gov-
 ernment  to  meet  expenditure  on
 arrears  rebate  claims  upto  $l-3-958.

 Pandit  D.  N.  Tiwary:  What  was  the
 demand  of  the  Bihar  Government  for
 meeting  this?
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 Shri  Kanungo:  Rs  49  lakhs;  and
 they  have  mentioned  that  they  were
 not  sure  of  the  admissibility  of  that
 amount.

 Pandit  D  N.  Tiwary:  May  I  know
 whether  the  payment  of  Rs.  2]  lakhs
 less  than  the  demand  is  considered
 by  Government  sufficient  to  cover  all
 the  rebates?  What  other  steps  do
 Government  propose  to  take  in_  this
 matter?

 Shri  Kanungo:  When  the  verified
 claims  are  available  they  will  get  the
 amounts  admissible  on  account  of  ar-
 rears  up  to  3i-3-3958

 ह. हि  Ranga:  Is  it  not  a  fact  that
 there  is  no  particular  quota  fixed  for
 any  of  the  States  and  that  this  rebate
 is  hable  to  be  paid  as  and  when  pro-
 duction  is  carried  up  and  comes  to  be
 actually  sold  through  the  co-opera-
 tive  stores?

 Shri  Kanungo:  The  point  is,  the
 State  Governments  have  got  to  give
 firm  figures.  In  this  particular  case,
 the  firm  figures  have  not  been  avail-
 able  so  far.

 Shri  Shree  Narayan  Das:  What  was
 the  production  at  the  time  the  ailot-
 ment  was  made  for  rebate  and  what
 was\the  production  when  the  rebates
 were  claimed?

 hri  Kanungo:  I  have  not  got  the
 break-up  of  figures  of  production  for
 Bihar.

 Collection  of  Arrears  of  Rent

 92054.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  total  amount  of  arrears  of
 rent  due  to  the  Government  of  India
 from  the  occupants  of  evacuee  pro-
 perties  and  the  Government  built  pro-
 perties  for  rehabilitation  purposes  as
 on  the  Ist  January,  ‘1959;  and

 (b)  the  amount  of  arrears  of  rent
 collected  from  the  occupants  upto  the
 ist  of  March,  959  as  a  result  of  the
 measures  adopted  recently?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  Between  rupees  eight
 to  nine  crores

 (b)  About  rupees  25  lacs.

 Shri  D.  C.  Sharma:  Taking  in  view
 the  gap  between  the  arrears  that  are
 due  and  the  amount  that  has  been  col-
 lected,  may  I  know  what  steps  the
 Ministry  33  taking  to  step  up  the
 wiping  of  these  arrears?

 hri  Mehr  Chand  Khanna:  Lately  !
 have  issued  circulars  to  ail  my
 regional  Settlement  Commissioners  to
 take  action  against  the  defaulters.
 That  is  step  No.  i.  Secondly,  I  am
 also  stepping  up  the  sale  of  my  pro-
 perties  which  are  being  held  by  a
 very  large  section  of  the  refugee
 population  who  are  disinclined  to  buy
 them  but  who  keep  the  arrears  going
 Thirdly,  I  have  already  introduced  a
 Bill  in  this  Parhamenf,  which  1s.
 coming  for  consideration  soon,  where
 I  am  arming  myself  with  more
 powers  for  the  realisation  of  arrears,

 Shri  D.  C,  Sharma:  Have  any  cases
 of  grave  hardship  come  to  the  notice
 of  the  Minister  so  far  as  the  realisa-
 tion  of  these  arrears  is  concerned,  so
 far  as  the  collection  of  it  is  concern-
 ed,  and,  if  so,  has  he  done  anything
 to  mitigate  these  hardships?

 Shri  Mehr  Chand  Khanna:  If  a  case
 of  grave  hardship  comes  to  my  notice,
 I  am  prepared  to  look  at  it  with  the
 utmost  sympathy  and  consideration
 and  even  write  off  the  arrears.  But,
 unfortunately,  the  biggest  defaulter  is
 Delhi  where  I  have  to  realise  Rs.  3}
 crores  and  which  has  got  the  best  pos-
 sible  property  and  has  appreciated
 300  to  400  times.

 Shri  Jaganatha  Rao:  What  steps
 have  been  taken  to  realise  the  amount
 of  arrears  of  rent  from  the  evacuee
 properties  in  Delhi?

 hri  Mehr  Chanfi  Khanna:  The
 same  steps  that  are  proposed  to  be
 taken  in  the  case  of  Government-bullt
 property  will  equally  apply  to  the
 evacuee  property.
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 sh  wan  प्रभाकर  भ्रमी  माननीय
 मंत्री  जी  ने  बताया  कि  दिल्‍ली  में  सवा  तीन
 करोड  रुपए  को  राहि  बाकी  है।  क्‍या  यह
 बताने  की  कृपा  करेगे  कि  उसमें  से  डो०पीज़
 भी  तरफ  कितनी  राशि  बाको  हैं  भौर  यहा  के
 लोकल  लोगो  पर  कितनी  बाकी  हैं  ?

 थ्री  मेहर  म्द  शना  डी०  पाज़
 के  पास  ज्यादा  हागी  और  लोकल्ज  के  पास

 अहुत  कम  हागी,  क्योकि  जो  ४०  ५०  हज़ार
 टेनेमेंट्स  और  मकान  में  न  बनाए  हूँ,  वे
 तमाम  Sto  पीज  के  पास  है  और  निकासो
 जायदाद का  थोडा  हिस्सा  लोकल्ड़  के  पास हैं
 लेकिन  उस  का  भी  ज्यादा  हिस्सा  हारणाथियों
 के  पास  ही  है  1

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  at  the  time
 ‘when  the  displaced  persons  got  these
 houses  it  was  sald  that  ultimately
 these  houses  will  be  adjusted  against
 their  verified  claims,  and  if  so,  in  how
 many  cases  houses  have  been  perma
 nently  allotted  to  them  against  their
 verified  claims?

 Shri  Mehr  Chand  Khanna:  When
 these  houses  were  allotted,  they  were
 only  on  a  rental  basis  Government
 because  of  its  kindness  framed  rules
 under  which  the  displaced  person  who
 had  originally  been  allotted  the  house
 can  now  become  the  owner  of  the
 house  by  paying  certain  dues  and  by
 paying  certain  instalments

 Shrimati  Rena  Chakravartty:  Aris-
 ing  out  of  this  answer,  may  I  know
 whether  it  is  a  fact  that  the  valuation
 of  the  houses  has  not  been  made  on
 no-profit-no-loss  basis  as  a  result  of
 which  it  has  become  umpossible  for
 the  poorer  sections  of  the  refugees  to
 become  the  owners  and  take  advant-
 age  of  the  new  rules  framed?

 Shri  Mehr  Chand  Khanna:  Three
 components  go  to  determine  the  price
 of  a  house  land,  development  charges
 and  super-structure  For  the  super-
 structtre,  we  are  charging  the  cost
 Price,  and  for  development  charges,
 ‘cost  price  8  charged.  As  far  as  land
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 is  concerned,  ४  Is  bemg  rationalised
 But  I  can  tell  the  hon  Member  that
 where  I  have  sold  a  house  in  Delhi  at
 Rs  10,000,  30  has  been  sold  afterwards
 at  Rs  30,000  As  regards  poor  people,
 my  Munistry  has  gone  out  of  its  way  to
 give  them  everv  possible  concession  i
 the  matter  of  acquisition  of  property
 But  if  they  have  not  got  the  means
 to  pay  I  would  advise  them  to  re-
 main  as  tenants  where  special  protec-
 tion  has  been  given  to  them  under
 the  law

 Shri  P  G  Deb:  May  I  know  whe-
 ther  monthly  demand  notices  for  rent
 were  sent  to  the  occupants?

 Sbri  Mehr  Chand  Khanna_  I  have
 sent  and  I  wich  to  increase  the  num-
 ber  of  the  notice,  of  demand,  for  I
 have  to  realise  my  arrears  to  the  ex-
 tent  of  about  Rs  8  crores  for  which
 I  have  got  a  rap  on  the  knuckle  from
 the  Public  Accounts  Committee

 Shri  Ranga.  Are  we  to  understand
 that  the  houses  are  not  being  allotted
 to  them  on  8  no-profit-no  loss  basis
 but  on  the  other  hand  something  more
 ls  being  collecteq  and  so  the  hon
 Minister  would  hke  to  advise  these
 people  to  remain  as  tenants  only  and
 not  become  the  owners?

 Shri  Mehar  Chand  Khanna:  Under
 the  compensation  scheme,  it  38  up  to
 an  allottee  to  become  the  owner  Pre
 viously  we  gave  them  certain  conces-
 sions  of  instalments  which  were  ulti-
 mately  extended  to  eight  years  But
 if  an  allottee  does  not  wish  to  become
 the  owner  of  the  house,  under  the  Act
 he  has  been  given  two  years  special
 protection  and  after  that  the  normal
 laws  of  the  land  will  apply  If  a  man
 is  occupying  a  house  m  Delhi,  al-
 though  under  the  normal  laws  he
 may  be  evicted  tomorrow,  under  the
 compensation  law  he  gets  two  years
 special  protection  and  after  that  the
 normal  laws  are  to  apply

 Shrimati  Renu  Chakravartty:  Sir,
 my  question  has  not  yet  been  ans-
 wered  I  wanted  to  know

 Mr,  Speaker:  They  want  to  know
 whether  the  valuation  includes  some
 costs,  some  interest  or  other  charges
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 so  that  the  refugees  or  some  of  them
 are  not  able  to  purchase  Does  that
 stand  in  the  way  of  their  purchase?

 Shri  Mehr  Chand  Khanna:  I  have
 already  said  that  as  far  as  super-struc-
 ture  is  concerned,  I  charge  the  cost
 price.  As  regards  the  development
 charge,  there  also  the  cost  price  is
 charged.  I  can  give  you  an  instance.
 You  will  find  that  in  Rajendranagar,
 the  land  38  Government's;  it  is  free
 land  given  to  me.  In  Patel  Nagar  I
 have  acquired  land.  Should  I  give
 land  free  to  the  displaced  persons  in
 Rajendranagar  and  charge  for  it  in
 Patel  Nagar?  We  have  rationalised  the
 price  of  land  and  taken  the  price  of
 land  into  consideration  which  may  be
 called  the  market  rate,  but  it  is  actu-
 ally  much  lower  than  the  market
 rate.

 Displacea  Persons  Camps  in  Orissa

 2055.  Shri  Sanganna:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  the  camps  of  the  dis-
 placed  persons  in  Orissa  have  been
 wound  up  completely;

 (b)  if  so,  what  arrangements  have
 been  made  for  their  permanent  re-
 settlement?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No,  but  it  is  expected
 to  be  wound  up  soon,  after  the  re-
 habilitation  of  its  existing  inmates.

 (b)  Does  not  arise.

 Shri  Sanganna:  How  many  families
 have  been  housed  in  these  camps?

 Shri  Mehr  Chand  Khanna:  The  total
 number  of  families  in  the  Charbatia
 camp  which  was  opened  near  about
 Patna...

 An  Hon.  Member:  Cuttack.
 Dr.  Ram  Subhag  Singh:  There  is

 ene  near  Patna  also.

 Shri  Mehr  Chand  Khanna:  That  is
 Bettiah.  This  is  near  Cuttack.  The
 number  of  families—I  am  speaking
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 from  memory—was  round  about  1,100
 Or  1,200.  I  think  the  number  of
 familes  now  remaining  in  that  camp
 iS  about  200.

 Shri  Sanganna:  May  I  know  the
 amount  so  far  sanctioned  for  this  camp:
 Under  grants  and  loans?

 Shri  Mehr  Chand  Khanna:  There
 was  no  question  of  any  loans  for  the
 camps  All  my  friends  are  given
 Various  concessions  including  cash,
 Clothes  and  medical  attendance,  free
 education,  cremation  charges,  shradhe
 Charges,  etc  If  a  mother  gets  into
 the  family  way,  we  give  her  milk
 and  if  a  child  is  born  in  a  family,
 it  is  also  given  milk.  It  comes  to
 roughly  about  Rs  7-8  crores  for  the
 Camps  in  the  eastern  region.

 Shrimati  Renu  Chakravartty:  For
 the  900  familres  reported  to  have  been
 rehabilitated  by  the  hon  Munister  I
 Presume  that  will  be  the  figure  if  only
 200  families  remain  in  the  camp—
 May  I  know  the  amount  of  land  given
 to  them  and  whether  they  have  been
 actually  settled  on  the  land?  What
 will  be  the  amount  of  agricultural
 loans,  etc.  paid  to  them?

 Shri  Mehr  Chand  Khanna:  As  far
 as  these  families  are  concerned,  most
 of  them  have  been  taken  to  a  place
 called  Bhushandpur  where  I  have
 réclaimed  a  very  big  area  on  the  fore-
 Shores  of  the  Chilka  lake  and  every
 family  according  to  me  has  been
 granted  an  economic  holding  and  the
 Tésult  has  been  that  in  spite  of  the
 best  efforts  from  certain  quarters  there
 have  been  no  desertions  during  the
 last  two  years.

 Shri  Sanganna:  May  I  know  whe-
 ther  all  these  displaced  persons  will
 be  transferred  to  the  Dandakaranya
 SCheme  that  is  being  implemented?

 Shri  Mehr  Chand  Khanna:  I  just
 told  the  hon.  Member  that  I  have  only
 about  200  families  on  my  hand.  I
 hepe  to  rehabilitate  them  in  Orissa.
 Dandakaranya  is  also  part  of  Orissa
 end  it  is  not  very  material  to  me
 whether  I  take  them  to  Dandakaranya
 or  take  them  to  Bhushandpur.
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 Shrimati  Renu  Chakravartty:  Will
 the  hon.  Minister  Jay  on  the  Table
 of  the  House  any  proof  that  he  has
 of  any  interested  quarters  trying  to
 get  the  Charbatia  camp  refugees  to
 desert?

 Mr.  Speaker:  Very
 question.

 Shrimati  Renu  Chakravartty:  I
 want  to  put  a  specific  question  because
 this  type  of  charge  had  been  made  by
 the  hon.  Minister  and  it  is  time  that
 he  says  something  and  produces  some-
 thing  specific  and  exact.  Will  he,
 therefore,  lay  on  the  Table  of  the
 House  proof  to  show  who  and  on  what
 occasion  has  led  these  Charbatia  camp
 refugees  to  desert?

 Shri  Mehr  Chand  Khanna:  The  hon.
 Member  was  the  farthest  from  my
 mind.  I  have  never  made  any  refer-
 ence  to  her.  As  far  as  Bettiah  and
 Charbatia  are  concerned,  there  have,
 unfortunately,  been  even  firings  and
 Jathi-charges  and  there  have  been  lots
 of  troubles  during  the  last  two  or
 three  years......  (Interruptions).

 good.  Next

 Mr.  Speaker:  Order,  order.  The  hon.
 Member  s  one  of  400  millions  of
 people  in  this  country.  The  hon.
 Minister  says  that  there  have  been
 such  instances  Does  she  stand  a
 guarantee  for  all  the  rest  of  the
 people?  (Interruption).

 Shrimati  Renu  Chakravartty:  I  am
 not  prepared  to  stand  a  guarantee  to
 anyone.  I  just  want  that  when  he
 makes  charges,  he  should  substantiate
 them...  (Interruptions).

 Mr.  Speaker:  It  is  not  against  the
 hon.  Member.  Next  question.

 Dandakaranya  Scheme

 +
 ones.  1  H  Fy

 Ram  Krishan  Gupta:

 Will  the  Minister  of  Rehabilitation

 tee
 Affairs  be  pleased  to

 (a)  whether  it  is  a  fact  that  reclama-
 tion  and  rehabilitation  work  under
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 Dandakaranya  scheme  is  not  progres~
 sing  according  to  schedule;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  The.  main  reasons  are:—
 (l)  Difficulty  im  recruiting  suit~

 able  experienced  personnel;
 (2)  Delay  in  the  procurement  of

 necessary  reclamation  and
 earth  moving  machinery;

 (3)  Delay  in  the  selection  and
 taking  over  of  suitable  sites
 for  reclamation  and  construc-
 tion  of  villages,  in  consulta-
 tion  with  States  concerned.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  number  of  families  rehabili-
 tated  so  far?

 Shri  Mehr  Chand  Khanna:  I  have
 taken  only  about  300  families  to
 Dandakaranya  so  far.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  nature  of  steps  taken  or  pro-
 posed  to  be  taken  to  expedite  the  work
 of  rehabilitation?

 Shri  Mehr  Chand  Khanna:  I  am
 doing  my  level  best  to  procure  the
 reclamation  machinery  and  all  that  I
 had  some  difficulty  about  the  staff,
 unfortunately.  I  have  been  able  to
 recruit  a  very  good  officer  from
 Bengal  who  is  my  engineering  mem-
 ber.  I  have  also  been  able  to  get
 Major  Sandhu,  who  has  set  up  the
 famous  Nami  Tarai  farm  and  he  will
 be  in  charge  of  my  agricultural  opera-
 tions.  I  am  hoping  that  this  scheme
 will  gain  certain  amount  of  some
 momentum,  now  that  I  have  been  able
 to  co-ordinate  the  work  of  Danda-
 karanya.

 Shri  Jaganatha  Rao:  May  I  know
 when  the  first  camp  in  Koraput  Dis-
 trict  of  Dandakaranya  will  be  ready
 for  taking  refugees?

 Shri  Mehr  Chand  Khanna:  I  can
 assure  the  hon.  Member,  whether  he
 comes  from  Orissa  or  Madhya  Pradesh,
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 that  as  far  as  this  Ministry  ws  con-
 cerned,  we  will  look  upon  them  with
 the  same  amount  of  consideration

 Shri  Jaganatha  Rao:  I  wanted  to
 know  when  it  will  be  ready,  I  was
 not  drawing  any  distinction

 Shri  Mehr  Chand  Khanna’  My
 difficulty  has  been  to  get  lands  from
 the  State  Governments  We  got  some
 lands  Unfortunately,  they  turned  out
 for  me,  and  fortunately  for  the  State
 Governments,  very  valuable  =  sal
 forests  So  we  had  to  give  up  those
 lands  Now  we  are  trying  to  get
 lands  where  the  forest  is  not  so  valu-
 able  and  the  land  can  be  reclaimed
 Both  the  State  Governments  of  Orissa
 and  Madhya  Pradesh  are  giving  me
 every  possible  co-operation  and  help

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  addressing  the
 first  meeting  of  the  Dandakaranya
 Development  Authority  the  Munster
 stated  that  the  development  work
 there  would  be  put  on  an  emergency
 basis,  f  so,  what  steps  Government
 have  taken  so  far  to  fulfil  this  objec-
 tive  of  emergency  work?

 Shri  Mehr  Chand  Khanna  _  I  can
 only  work  with  my  tools,  and  unfortu-
 nately  for  me,  Sir,  there  35  a  tremen-
 dous  amount  of  disinclination  on  the
 part  of  experienced  and_  trained
 officers  Either  the  State  Govern-
 ments  are  not  prepared  to  release
 them,  or  7  a  man  is  working  7  Delhi
 we  can  hardly  expect  him  to  leave
 this  beautiful  capital  and  go  to  Danda-
 karanya  That  has  been  my  misfor-
 tune  mostly

 Shri  Jaipal  Singh.  Since  the  hon
 Minister  gave  us  a  picture  of  the
 rehabilitation  problem  in  Danda-
 karanya,  may  we  know  whether  there
 has  been  any  change  vts-a-vis  the
 question  of  taking  more  and  more  of
 the  tribal  people  who  have  been  dis-
 placed  not  only  there  locally  but  who
 have  been  displaced  elsewhere  by
 these  various  projects  like  D.VC,
 Smdri  and  the  lke?

 Shri  Mehr  Chand  Khanna:  None,
 Sir.  And,  I  can  assure  the  hon  Mem-
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 ber  that  as  long  as  I  occupy  this  chair,
 it  will  be  my  endeavour  and  honest
 duty  not  only  to  safeguard  the
 interests  of  the  tribals  but  to  advance
 them

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Ministry  has  placed  orders
 with  the  Defence  Ministry  about  the
 purchase  of  crawlers,  if  so,  for  what
 value  and  when  it  will  be  delivered?

 Shri  Mehr  Chand  Khanna:  I  am
 grateful  to  the  Defence  Mimister  for
 coming  to  my  rescue  I  am  also  grate-
 ful  to  the  Prime  Mmister  because  he
 also  came  to  my  help  I  have  placed
 an  order  with  the  Defence  Ministry
 They  are  giving  it  a  high  priority,
 and  I  believe  the  value  of  the  order
 is  worth  about  Rs  )  crore—I  am  talk-
 ing  from  memory

 Shri  Hem  Barua.  In  view  of  the
 fact  that  the  hon  Mnnister  has  put
 the  responsibility  on  tools  for  the
 slackening  of  the  work  there,  may  I
 know  whether  the  hon  Munister
 accepts  the  proverb  “a  bad  workman
 quarrels  with  his  tools”?

 Mr  Speaker:  Next  question
 Shri  Mehr  Chand  Khanna’  Sir,  let

 me  answer  that  question  I  accept
 full  responsibility  for  any  act  of  omis-
 sion  or  commission  with  regard  to
 Dandakaranya,  but  I  was  only  trying
 to  explain  my  difficulties  in  recruit-
 ing  good  personnel  for  a  job  which
 requires  very  experienced  handling

 Employees’  State  Insurance
 *2058  Shri  K.  N.  Pandey:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  it  38  a  fact  that  the
 employers  of  certain  factories  having
 realised  the  contribution  from  the
 employees  under  the  Employees’
 State  Insurance  Act,  948  do  nuof
 deposit  the  same  with  the  Employee’
 State  Insurance  Corpoessic,  ;

 (9)  whether  it  is  also  a  iuct  that
 due  to  failure  of  such  employers  to
 deposit  the  money  with  the  Corpora-
 tion,  the  employees  are  deprived  of
 the  benefits  under  the  above  Act;
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 (c)  the  total  amount  due  under  the
 said  Act  which  is  still  lying  with  the
 employers;  and

 (d)  the  action  taken  by  Govern-
 ment  in  the  matter?

 The  Deputy  Minister  of  Labour
 4Shri  Abia  Ali):  (a)  Yes.

 (b)  No

 (९)  Rs  16,08,132  on  the  3lst  Decem-
 ber,  1958,

 (d)  Legal  action  has  been  taken  on
 or  before  3lst  December  958  for  the
 recovery  of  an  amount  of  Rs  12,75,614

 Shri  K.  N.  Pandey:  After  the  wor-
 kers  give  their  contribution  may  I
 know  whether  the  Ministry  will  see
 that  they  get  the  benefit  of  the
 scheme?

 bri  Abid  Ali:  Formerly  such  diffi-
 culties  were  brought  to  our  notice,
 but  now  orders  have  been  passed  that
 workers  should  not  suffer  because  of
 non-submission  of  returns  or  cards  by
 the  employers  and  that  those  from
 whom  contribution  has  been  recover-
 ed  should  get  the  benefit.

 Shri  Bose:  The  hon.  Deputy  Munis-
 ter  stated  the  other  day  that  there
 were  some  employers  who  were  de-
 faulters  in  the  matter  of  provident
 fund,  May  I  know  whether  those
 very  employers  are  also  defaulters  in
 this  case;  if  so,  what  action  has  been
 taken  against  them?

 Shri  Abid  All:  Sir,  notice  will  be
 necessary  for  me  to  compare  the  lists.

 श्री  राम  सिह  भाई  बनों :  क्‍या
 माननीय  मत्री  महोदय  यह  बतलाने  की  कृपा
 करेगे  कि  जिन  श्रमिकों  का  पैसा  काटा
 गया  है  और  उसको  जमा  नही  कराया  गया  है
 झौर  जमा  न  कराने  की  वजह  से  उनको
 जो  लाभ  मिलना  चाहिये  था  वह  नही  मिला  है
 और  इससे  श्रमिकों  को  हानि  पहुंची  है  भर
 यह  पैसा  झगर  वे  भ्राप  जिन्दा  है,  तो

 उनको  भि  नें,  भ्रगर  जिन्दा  नही  हैं  तो  नके

 कुटग्य  वालो  को  मिले,  उसे  दिलाने  की
 सरकार  ने  कोशिश  की  है  या  उस  पर  सरका  *

 विचार  कर  रही  हूँ  ?

 शनी  आवबिंद  झली  जिन  का  पैसा  जमा
 कर  लिया  गया  है  और  एम्पलायस  की  गलती
 की  वजह  से  उसका  उन्हें  फायदा  नहीं  मिला

 है  या  नहीं  मिलता  हूँ  और  कुछ  नुक्सान  हुमा  है,
 ऐसे  केसिस  की  श्रगर  कोई  फंहरिस्त  हमारे
 पास  भेजी  जाए  तो  ज़रूर  मनासिव  कारंवाई
 की  जाएगी

 sit  राम  सिह  भाई  वर्मा  क्‍या  सरकार
 ने  यह  जानने  की  कोशिश  की  हूँ  कि  एम्पलायर

 मज़दूरों  का  हिस्सा  काट  लेते  हैं  और  उसको
 जमा  गही  कराते  है  भौर  मज़दूर  लोग  श्रज्ञानता
 के  कारण  सरकार  को  एप्राच  नही  कर  सकते

 है,  ऐसे  मामलो  की  जाच  करके,  और  यह  पता
 लगा  कर  कि  किन-किन  एम्पलायर्स  ने  ऐसा
 किया  है  तथा  किन-किन  एम्पलायर्स  की  गलती
 की  वजह  से  मज़दूरों  को  फायदा  नहों  पहुचा
 है,  मजदूरों  को  उनसे  ड्यूस  दिलाने  की  कपा
 की  जाएगी  ?

 श्री  झाजिद  झली  पहले  इस  किस्म
 की  शिकायत  आई  थी  और  उसके  बाद
 कायदे  में  फर्क  कर  जिया  गया  हूँ  ।  जहा-जहा
 कामगरो  के  पास  से  पैसा  वसूल  किया  गया  हैं
 आर  एम्पलायर  फेहरिस्त  हमारे  पास  नह
 भेजते  है,  इप  वजह  से  मजदूरों  को  किसों
 किस्म  का  नुकसान  न  हो  इसके  लिए  कायदे

 में  मुनासिब  तरमीम  कर  दी  गई  है  1

 जहा  तक  दूसरी  बात  की  ताललुक  है

 हमारे  पास  कोई  चौदह  लाख  इनश्योर्ड  परसंस

 है  ।  इस  किस्म  को  जाच  करना  सरकार
 क॑  लिए  नामुम्किन  है।  लेकिन  ट्रेडपूनिव पं  और

 दूसरे  असहाब  से  मै  ब्रज  करूंगा  कि  अ्रगर  ऐसी
 चीज़ें  है,  तो  वे  उनका  हमारे  पास  भेजे  ।

 हम  ज़रूर  मुनासिब  कार्रवाई  करेगे  |

 Shri  Tangamani:  May  I  know  who
 are  the  defaulters,  from  where  they
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 are  drawn,  which  is  the  main  de-
 faulting  industry  and  when  the  Gov-
 ernment  propose  to  impose  the  in-
 creased  rate  as  per  the  statute?

 Shri  Abid  Ali:  I  have  given  the
 figures,  There  are  several  establish-
 ments  which  have  not  paid  the
 amount,  and  action  has  been  taken
 with  regard  to  them.  What  was  the
 latter  part  of  the  question?

 Shri  Tangamani:  I  want  to  know
 when  the  statutory  rate  is  going  to  be
 imposed.

 Shri  Abid  All:  The  Committee  has
 already  decided,  I  informed  the  House
 sometime  back,  thet  after  covering  all
 the  families  sf  expenses  can  be  met
 from  the  current  contributions,  the
 levy  should  not  be  increased.  It  will
 be  increased  when  necessary.

 Shri  S.  M.  Banerjee:  May  I  know
 what  is  the  delay  in  the  establishment
 of  hospitals  by  the  Corporation  when
 it  has  so  much  money  at  its  disposal?

 Shri  Abid  Ali:  At  some  places  con-
 struction  has  already  started;  at  other
 places  lands  have  been  acquired  and
 plans  are  being  made  There  is  no
 particular  delay.  Rs.  6  crores  have
 now  been  earmarked  for  the  construc-
 tion  of  hospitals  for  workers.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  there  was  a  scheme  to  con-
 struct  a  hospital  in  Kanpur;  if  so,
 whether  land  has  been  acquired  and
 when  the  construction  work  is  likely
 to  start?

 Shri  Abid  Ali:  As  soon  as  the  plans
 are  made  ready,

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  there  is  any  proposal  to
 amend  this  Act  so  that  effective  and
 strong  action  may  be  taken  against
 the  defaulters?

 Shri  Abid  All:  The  present  Act
 empowers  us  to  take  necessary  action,
 and  action  has  been  taken  in  some
 cases  and  in  respect  of  others  action
 is  being  taken.
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 शो  राम  सिंह  भाई  eat  क्या  सरकार
 इस  पर  विचार  करेगी  कि  उन  कारवानों
 जिन्होने  मजदूरो  के  पैसे  कार्टे  है,  वे  बन्द  हो
 गये  है,  या  लिक्विडेशन  में  चले  गये  है  और
 कानून  के  भ्रनुसार  जिन  को  पहले  अधिकार
 होता  है  पैसा  वसूल  करने  का  उन्होंने  वधूल
 कर  लिया  है  भौर  मज़दूरों  की  रकम  उनको
 नही  मिल”  पाई  हैं  कानून  में  ऐसी  तबदीली
 करने  का  विचार  करेगी  या  कर  रही  है  कि
 मजदूरों  का  मेहनताना  सब  से  पहिले  मिलना
 चाहिये  श्र  बाकियो  को  बाद  में  ?

 श्री  आबिंद  झ्ली  शायद  माननीय
 सदस्य  का  यह  ख्याल  है  कि  सवाल  प्राविडेंट
 फूड  से  सम्कन्धित  है  7  मह  सवाल  इन््योरेंक
 कारपोरेशन  से  सम्बन्धित  है  और  उसके  बारे
 में  तो  यह  सवाल  नही  उठता  है  |

 शी  रास  सिह  भाई  बर्मा  श्रीमान्‌
 में  निवेदन  करना  चाहता  हु  कि  जहा  इस  तरह
 की  शिकायतें  हो  कि  भ्रमिको  का  पैसा  काटा
 गया  है,  श्रमिको  को  जो  फायदा  मिलना  चाहिये
 था  वह  नही  मिला  झौर  वे  कारखाने  बन्द  कर
 दिये  गये  है  या  लिक्विडेशन  में  चल  गये  है
 शौर  कानून  के  भ्रनुसार  बको  वगैरह  की  जो
 रकम  होती  हूँ,  वह  पहले  वसूल  की  जाती  है,
 वह  पहले  वसूल  न  होकर  के  मजदूरों  को उनका
 पैसा  पहले  मिले  क्योकि  उनकी  श्राथिक  दशा
 खराब  होती  हूँ  और  जब  बैकों  वगैरह  को  पहले
 मिल  जाता  है,  तो  मजदूरों  को  देने  के  लिए
 कुछ  बचता  नही  है,  इस  वास्ते  उनसे  पहले  पैसा
 दिलवाने  के  लिए  कानून  में  बया  तबदीली
 की  जाएगी  ?

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  is  making  a  speech.

 Shri  K.  N.  Pandey:  The  hon.  Minis-
 ter  has  just  said  that  Re.  6  lakhs  are
 still  lying  with  the  employers  and
 they  have  not  deposited  that  amount
 with  the  Corporation.  He  said  that
 it  is  only  the  union  which  should
 complain  ag  to  who  are  the  persons
 who  have  not  got  the  benef¥.
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 May  I  know  whether  it  2s  the  responsi-
 biaty  of  the  unions  only  to  submit
 such  complaints  or  whether  the  Minis-
 ter  also  will  depute  some  officers  who
 will  go  into  the  matter,  because  some
 of  the  factories  have  not  deposited
 the  money  at  all,  covering  all  the

 employees  there?

 Shri  Abid  Ali:  I  have  already
 assured  the  House  that  it  s  immaterial
 whether  they  have  deposited  the
 money  or  not  The  workers  from
 whom  contributions  are  recovered  are
 entitled  to  the  benefit,  and  in  case
 anybody  has  not  received,  either  the
 worke:  himself  or  the  union  can  write
 to  us  Action  wil)  be  taken  and  they
 will  certainly  be  receiving  the  benefit
 to  which  they  are  entitled

 Import  of  Photographic  Materials

 #2059,  Shri  M.  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 trs  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  entered
 into  an  agreement  with  the  Govern-
 ment  of  East  Germany  for  the  import
 of  photographic  materials  through  the
 factories  of  Messrs  Vebphoto,  Deko
 and  Agfa,

 (b)  if  so,  the  details  of  the  agree-
 ment  and  the  value  of  these  goods  to
 be  imported  per  annum,

 (c)  whether  the  State  Trading  Cor-
 poiation  in  pursuance  of  the  above
 agreement  have  appointed  (३)  Messrs
 ‘Central  Camera  Co,  (n)  Messrs  Agfa
 India  Ltd,  and  (0)  Messrs  Choks:
 Bios  to  import  various  items  of  these
 goods’  from  East  Germany,  and

 (d)  if  so,  the  value  of  goods  to  be
 imported  by  each  firm  and  the  criteria
 ‘employed  in  their  selection?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir  Photo-
 graphics  38  one  of  the  items  of  imports
 from  German  Democratic  Republic
 under  the  agreement
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 (b)  Copies  of  the  agreement  were
 laid  on  the  Table  of  the  House  on  the
 llth  December,  958

 (c)  and  (d)  The  State  Trading
 Corporation  organises  the  imports  of
 the  photographic  materials  through  its
 business  associates,  who  are  appointed
 on  the  basis  of  their  previous  experi-
 ence  in  handling  the  materials  import-
 ed  from  the  country  in  question
 These  associates  act  as  stockists  only
 and  sell  at  the  prices  prescribed  by
 the  State  Trading  Corporation  and  to
 the  allottees  nominated  in  consulta-
 tion  with  the  Chief  Controller  of
 Imports  and  Exports

 Shri  M.  Khuda  Bukhsh:  May  |  know
 if  the  established  photographic  trade
 or  the  Chambers  of  Commerce  were
 consulted  before  this  agreement  was
 concluded?

 Shri  Kanungo:  No,  Sir
 necessary

 It  is  not

 Shri  M.  Kbuda  Bukhsh:  May  i
 know  if  the  prices  at  which  the  mate-
 nials  had  been  purchased  were  the
 lowest  obtaining  in  the  world,  quality
 for  quality  and  size  for  size?

 Shri  Kanungo:  These  are  special
 imports  under  special  terms  from  a
 special  country,  that  is,  the  German
 Democratic  Republic  Therefore,
 taking  into  consideration  all  factors,

 we  mn
 that  the  prices  are  reason-

 al
 Shri  M.  Khuda  Bukhsh.  Mav  I  know

 whether  the  Government  have  recelv-
 ed  any  complaint  about  the  quality
 of  these  matenals?

 Shri  Kanungo:  We  have  not  recelv-
 ed  any  complaint  about  the  quality
 of  the  materials  of  German  omgin

 hri  Dasappa:  May  I  know  what
 percentage  of  the  country’s  require-
 ments  ss  routed  through  these  three
 firms?

 Shri  Kanungo:  There  are  not  three
 firms  I  was  mentioning  about  the
 imports  from  East  Germany  As  far
 as  the  quantity  is  concerned,  I  would
 say  that  roughly,  up  to  September,
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 ‘1958,  the  goods  imported  from  that
 source  were  of  the  value  of  about
 Rs  5  lakhs  and  from  other  sources
 Rs  49  lakhs  odd  In  the  next  period
 up  to  March,  1959,  the  quantity  from
 other  open  sources  was  worth  Rs  8
 lakhs  and  from  special  agreement
 areas  Rs  24  lakhs  because  there  was
 consistent  shortage  of  these  materials

 Shri  Ansar  Harvani:  May  I  know
 whether  the  State  Trading  Corpora-
 tion  asked  for  any  tenders  or  applica-
 tions  before  the  appointment  of  the
 stockists  was  made?

 Shri  Kanungo:  No,  Sir_  It  is  only
 that  the  stockists  are  chosen  from
 those  people  who  have  had  traditional
 contacts  with  those  countries

 Shri  M.  Khuda  Bukhsh:  May  I  know
 for  how  long  have  they  been  selling
 in  their  own  home  markets  and  what
 is  the  reputation  they  enjoy  in  their
 home  markets?

 Shri  Kanungo:  As  I  have  explained
 not  only  do  they  have  their  reputa-
 tion  in  their  home  country  but  all
 ever  the  world

 Shri  M.  Khuda  Bukhsh:  There  are
 @wo  other  brands

 Shri  Kanungo:  There  are  new
 sources  Those  sources  were  not
 known  before  in  India,  and  becauwe
 they  were  special  agreements  we  im-
 ported  from  those  countries

 सेठ  गोविन्द  दास  जहा  तक  इस
 सामान  के  बाहर  से  भगाने  का  प्रश्न  है  मैं
 जानना  चाहता  हू  कि  क्या  यह  सामान  यहा  भी
 बन  रहा  है,  भौर  भ्रगर  यहा  नही  बन  रहा  हैं
 तो  क्या  इस  का  कोई  प्रयत्न  किया  जा  रहा  है
 कि  यह  यहा  पर  बने  ?  और  अगर  प्रयत्न
 किया  जा  रहा है  तो  कितने  स्थानों  पर  शौर
 कब  तक  श्ाशा  की  जाती  है  कि  हमें  इसे  बाहर
 से  नहीं  मगाना  पड़ेगा?

 उद्योग  संत्री  ी  मनुभाई  शाह)
 जहा  तक  फोटोग्राफिक  केमिकल्स  का  ताल्लूक
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 है  काफी  तादाद  में  वह  हिन्दुस्तान  में  बनन
 लगे  हैं  7  रा  फिल्म्स  का  जहा  तक  ताल्लुक
 है,  हाउस  को  पता  है  कि  ईस्ट  जमंनी  के  साथ
 हूम  इस  बात  की  कोशिदा  बर  रह  हैं  कि  यहा
 रा  फिल्म्स  की  एक  फैक्ट्री  बनाई  जाय  और
 ऊटाक्मान्ड  में  भर  ले  तीन  चार  साल  में  यह  चालू
 हू।  सक  ऐसी  काश्शि  की  जा  रही  है  ।
 Shri  M  Khuda  Bukhsh:  May  I  know

 the  reason  why  all  these  three  firms
 which  havc  been  chosen  by  the  State
 Trading  Corporation  have  their  head
 office  in  Bombay?

 Shri  Kanungo  Only  two  of  the
 firms  act  as  the  business  associates  of
 the  State  Trading  Co:poration  One
 of  the  three  mentioned  by  the  hon
 Membcr  is  not  known  to  us  The
 reason  3९  that  they  had  previous  con-
 tacts  with  Germany

 Shri  M  Khuda  Bukhsh  May  I  know
 if  the  Government  are  satisfied  that
 the  firms  chosen  by  the  State  Trading
 Corporation  have  an  effective  network
 for  the  distribution  of  the  goods?

 Shri  Kanungo  The  distribution  is
 controlled  As  I  have  said  in  the  main
 answei  they  have  not  the  option  of
 distribution  They  have  to  deliver  the
 goods  to  the  allottees  decided  by  the
 Chief  Controller

 काइमोर  के  सदरे-रियासत  शौर  प्रधान  मत्रो  की
 रूस  यात्रा

 #+२०६०  अर  भक्त  वर्शन  वया  प्रधाद
 त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  पिछले  दिनो
 जब  रूसी  प्रतिनिधि-मण्डल  ने  काइमीर  की
 यात्रा  की  थी,  तब  उसके  नेता  ने  जम्मू  भौर
 काएमीर  के  प्रधान  मत्री  को  रूस  झाने  का
 निमत्रण  दिया  था  ,

 (ख)  यदि  हा,  तो  क्या  वह  निमत्रण
 स्वीकार  कर  लिया  गया  है  ,

 (ग)  गया  यह  भी  सच  है  कि  रूस-
 सरकार  के  निमत्रण  पर  जम्म्‌-काएमीर  के  सदरे-
 रियासत  महोदय  भी  रूस  जाने  वाले  है  ,  और
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 (a)  यदि  हा,  तो  उक्त  दोनो  महानु-
 भावों  की  रूस  यात्रा  के  लिये  कैसा  कार्यक्रम
 तैयार  किया  गया  है  ?

 बेदेशिक-कार्य  उपसंत्री
 लकम  मेनन)  (क)  जी  हा।

 (ख)  जी  ह्वा।

 (ग)  जम्मू  और  काश्मीर  के  सदर-ना-
 रियासत  २३  श्रप्रैल  को  सोवियत  समाजवादी
 ग़णतत्र  सघ  के  लिए  रवाना  हो  गए।  यह
 निमत्रण  उनके  लिये  कुछ  श्रर्सा  हुआ  आया
 था  |

 (श्रीमती

 (घ)  कार्यत्रम  बनाने  का  काम  से  न  वान
 देश  का  होता  है  1

 श्री  भक्‍त  दर्शन  श्रीमन्‌  सोवियट
 प्रतिनिधि-मडल  के  नेता  ने  जब  जम्मू  श्ौर
 काव्मीर  के  प्रयान  मत्री  को  निमत्रण  दिया,  तो
 उस  से  पहले  उन्होंने  भारत  सरकार  को  क्या
 इस  की  सूचना  दी  थी  ?  यदि  नहीं,  तो  क्या
 उन  के  लिये  यह  उचित  था  कि  वह  सीधा
 निमत्रण  उन  को  दे  ?

 ब्रबान  मंत्रों  तथा  बंदेशिक-कार्य  मंत्री
 श्री  जबाहर  लाल  नेहरू)  जी  हा,  उस

 के  पहले  उन्होने  भारत  सरकार  को  यह  सूचना
 दीथी।  जब  वें  हिन्दुस्तान  जायें  थे  उसी  वक्‍त
 यह  सवाल  उठा  था  |

 शी  भक्त  ब्शत॑  मैं  यह  जातना
 चाहता  हु  कि  जम्मू  श्रौर  काश्मीर  के  प्रधान
 मत्री  ने  भ्रपनी  रूस  जाने  की  स्वीकृति  से  पहले
 क्या  भारत  सरकार  से  इस  बात  की  श्रनुमति
 ले  ली  थी  कि  उन्हें  बाहर  जाना  चाहिये  या
 नही  ?

 श्री  जवाहरलाल  नेहरू  सवाल  दो
 प्रादभियों  के  मुताल्लिक  था  ।  एक  तो  मत्री
 है  भौर  दूसरे  सदर-ए-रियासत  है  t  प्रभी  मैने
 जो  जवाब  दिया  वह  संदर-ए-रियासत  की
 निस्वत  था।  उस  वक्‍त  यह  सवाल  उठा  था
 और  उस  के  बाद  भी  दो  तीन  दफे  उधर  से  याद

 दिलाई  गई  कि  उन्होंने  बुलाया  है  सदर-ए-
 रियासत  को  झौर  वहा  के  प्रधान  मत्री  को  ।
 हमें  यह  मालूम  था  i.  हमेशा  हमारे  मध्विरे
 से  सब  बाते  होती  थी  ।

 Shri  Hem  Barua:  May  Ii  know
 whether  the  Prime  Minister  of  Kash-
 mir  who  was  invited  to  visit  the
 Soviet  Union  on  a  State  visit  would
 be  at  liberty  to  negotiate  loans  and
 financial  aids  for  the  State?

 Shri  Jawaharlal  Nehru:  No  such
 question  arises.  I  do  not  understand
 It  is  a  very  normal  thing.  When  Mr
 Khruschev  and  Mr’  Bulganin  came
 here  and  went  to  Kashmir,  it  was
 then—three  or  four  years  ago,  I  for-
 get  exactly  when  it  was—that  they
 invited  the  Sadar-i-Riyasat  and  the
 Prnme  Minster  of  Jammu  and  Kash-
 muir  to  visit  them  as  their  guests  This
 matter  has  been  pending  since  then
 and  occasional  enquiries  have  been
 made  again  and  again  about  it

 So  far  as  the  Sadar-i-Riyasat  s
 concerned,  it  was  ultimately  decided
 that  he  should  go.  Long  before  this
 present  delegation  they  fixed  up  the
 date  and  he  has  gone.  When  the  pre-
 sent  Soviet  delegation  went  to  Kash-
 mir,  they  reminded  the  Prime  Minis-
 ter  of  this  again,  and  he  said  he  would
 hke  to  go  there,  No  date  has  been
 fixed.  We  do  not  know  whether  he
 will  be  able  to  go.  Atl  that  he  said
 is  that  he  would  like  to  go

 All  Weather  Road  connecting  West
 Pakistan  with  ;  Gilgit

 +
 S  Shri  Wodeyar: 2061.
 5  Shrimati  fla  Palchoudburi:

 Will  the  Prime  Minister  bc  pleased to  state:

 (a)  whether  it  is  a  fact  that  work
 has  started  on  the  construction  of  an
 all  weather  road  linking  West  Pakis-
 tan  with  Gilgit;  and

 (b)  whether  this  road  will  increase
 tension  on  the  border  area?
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 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 qa)  A  report  to  this  effect  has
 mappeared  in  the  Pakistan  Press.

 (b)  An  all-weather  road  to  Gilgit
 ‘will,  by  improving  communication
 facilities  between  Pakistan  and  Gulgit
 area  of  Pakistan-occupied  Kashmir,
 increase  Pakistan's  striking  power  in
 Jammu  and  Kashmir  and  in  that  way
 increase  tension  m  the  area

 Shri  Wodeyar:  Does  the  making  of
 ‘this  road  go  in  any  way  against  the
 ‘terms  of  the  cease-fire  agreement?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  do  not  follow  the  question

 Mr.  Speaker:  Does  the  making  of
 this  road  conflict  with  the  terms  of
 agreement  entered  into  in  regard  to
 the  cease-fire  line?

 Shri  Jawaharlal  Nehru:  It  conflicts
 in  the  sense—the  basic  fact—that
 Pakistanis  are  there;  they  should  not
 be  there.

 श्री  wo  मु०  तारिक  श्रीमान्‌,  मैं  यह
 जानना  चाहता  हु  कि  क्या  यह  हकीकत  है  कि
 गिलगिट  के  लोगो  को  जो  दरअसल  हिन्दुस्तानी
 है  शौर  गैर  कानूनी  तौर  पर  पाकिस्तात  के
 कब्जे  मे ंहै,  यह सडक  बनाने  पर  बेगार  पर
 लगाया  गया  था  और  जिसके  कि  खिलाफ
 उन्होंने  प्रोटेस्ट  किया  और  उन्हें  गोली  का
 निणाता  बनाया  गया  तो  इस  सिलसिले  में
 झापने  क्‍या  कोई  प्रोटेस्ट  किया  है  ?

 Lal  Whe  ५  (yt  wert)
 BES  Sw  wigan  a  US  oS  डि
 0३  Ung  dhe  ele  ga  #  हि.  5
 Sedsd  S  nSle  )३  pyle  gigi)  pad  yy)
 7३  ह!  ्य  Sty  किन  2४  (१३०  ue
 a  (१३  ४०४६  5  कि  yy!  ्  "४  ॥] _
 BRAT  हैं क  paell  yf  ई  Sedge,
 रह  ४  कर  (3०  2.५०  cpl  95  111  ९०५

 (a3  ७  ७६  ७.००४)))३  5S

 APRIL  27,  4999  Oral  Answers  73452

 at  जवाहरलाल  नेहरू  जी  हां,
 कुछ  बाकथात  इस  किस्म  के  हुए  थे  लेकिन  मुझे
 उनकी  तफ़वील  याद  नही  है  ।

 Shrimati  Renu  Chakravartty:  May
 I  know  if  it  has  been  brought  to  the
 notice  of  the  hon.  Prime  Minister—
 the  great  prominence  given  in  the
 U.S.  Press  regarding  the  building  up
 of  this  road  to  Gilgit—and  whether
 this  road  has  been  constructed  large-
 ly  out  of  the  funds,  material  resources
 and  technical  know-how  given  to
 West  Pakistan  through  military  aid
 under  U.S.-Pak  Pact?

 Shri  Jawaharlal  Nehru:  I  do  not
 know,  Sir,  how  far  that  particular
 financial  help  given  by  the  U.S.  has
 been  utilised  for  this  particular  pur-
 pose,

 Shrimati  Renu  Chakravartty:  It  has
 had  great  prominence,  this  building
 up  of  this  road.

 Shri  Jawaharlal  Nehru:  May  be.

 Shri  Tyagi:  Does  this  road  pass
 through  our  territory  in  occupation  by
 Pakistan  and  if  so,  how  many  miles
 has  it  passed  into  that  territory?

 Shri  Jawaharlal  Nehru:  Gilat  itself
 is  that  type  of  territory.

 Shri  Tyagi:  The  territory  which  was
 Kashmir.  eee

 Mr.  Speaker:  The  hon.  Prime  Minis-
 ter  has  said  the  whole  of  Gilgit  itself
 is  that  type  of  territory.

 Violation  of  Air  Space  in  N.E.F.A.
 +

 Shri  है  G.  Deb:
 *2068  Shri  P.  C.  Borocah:

 wy  Shri  Liladhar  Kotoki:
 (Shri  8.  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  number  of  aircrafts  which
 vidlated  the  air  space  m  N.E.F.A.  and
 Naga  Hills  Tuensang  area  during  the
 last  year;  and

 (b)  the  action  in  the  matter?
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 The  Parligmentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 s  N.  Hasarika):  (a)  There  were  nine
 violations  of  air  space  by  unidentified
 aircraft  on  the  N-EF.A.  border  during
 3958  No  violation  was  reported  in
 the  Naga  Hills  Tuensang  Arca  during
 the  same  period

 (b)  As  the  aircraft  could  not  be
 identified,  no  action  could  be  taken

 Shri  ह  G.  Deb:  May  I  know  whe-
 ther  the  aerodromes  in  NEFA  areas
 have  radar  equipment?

 Shri  J.  N.  Hasarika’  We  have  air-
 eraft  identification  charts  issued  to
 various  outposts  to  identify  flying  aur-
 craft  I  do  not  think  they  have  any
 radar  equipment

 Shri  P.  C  Borooah:  May  3  know  if
 Government  propose  to  set  up  any
 agency  to  counteract  the  ar  space
 violations  in  these  extreme  eastern
 borders  of  our  country,  which  have  a
 good  deal  of  military  :mpcrtance?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  do  not  understand  that
 question  He  has  enquired  whether
 we  are  putting  up  any  special  agency
 I  just  do  not  understand  it  It  ४  part
 of  the  defence  authorities’  work  to
 look  after  this  We  are  not  going  to
 create  any  new  Ministry  for  this  pur-
 pose

 Shri  Liladhar  Kotoki:  Hon  Parlia-
 mentary  Secretary  has  stated  that
 these  aircraft  could  not  be  identified
 May  I  know  whether  any  step  has
 been  taken  to  equip  those  air  bases
 with  radar  detectors,  so  that  we  can
 identify  the  aircraft  that  violate  our
 alr  space  in  these  areas?

 Shri  Jawaharlal  Nehru:  Every
 ‘effort  is  taken  to  identify  it,  but  when
 we  deal  with  aircraft  which  may  be
 flying  at  50,000  or  60,000  feet  above
 sea  level,  we,  double  the  height  of
 Everest,  it  is  not  easy  to  identify,
 unless  you  yourself  fiy  up  more  or
 leas  to  that  level  and  have  a  look  at
 it.  It  is  not  easy  to  get  there  in  time
 One  can  guess  from  various  circum-
 stantial  evidence,  which  is  sometimes
 g0od,  sometimes  not  so  good.
 33(Ai)  LSD—2
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 Shri  Hem  Barua:  In  view  of  the
 fact  that  NEFA  is  a  strategic  spear-
 head,  may  I  know  whether  the  air-
 craft  which  violate  our  air  space  belong
 to  any  foreign  country,  whether  any
 information  is  obtainable  on  that
 account?

 Shri  Jawaharlal  Nehru:  It  is  a  very
 odd  question.  If  the  aircraft  belongs
 to  our  country,  it  35  not  a  violation
 and  the  question  does  not  arise.  But
 I  did  answer  a  question  sometime  ago
 that  some  of  these  charges  made  in
 the  newspapers  referred  to  were  due
 to  a  misunderstanding  also,  that  ४  in
 the  sense  that  Soviet  airline  flying
 from  India  to  the  Soviet  Union  passes
 more  or  less  over  that  area  and  at
 first  information  came  that  some  un-
 identfied  aircraft  has  fiown  In  some
 cases  it  may  well  be  that  our  aircraft
 was  not  recognised,  but  a  number  of
 cases  still  remain,  which  we  could  not
 account  for

 Shri  Hem  Barua:  There  was  an
 incident  hke  that,  when  a  journalist
 chartered  an  aircraft  and  wanted  to
 violate  the  alr  space

 Mr  Speaker  Specific
 have  been  put  upon  it

 Shri  P.  G.  Deb:  May  I  know  whe-
 ther  instructions  are  given  to  our  mili-
 tary  to  fire  at  sight  such  foreign  planes
 and  to  ground  them?

 Shri  Jawaharlal  Nehru:  To  fire  at
 sight?  Instructions  are  given  not  to
 do  so

 Shri  Hem  Barua:  Are  instructions
 issued  to  signal  warning  and  to  make
 them  land?

 Shri  Jawaharlal  Nehru:  Yes

 Mr.  Speaker:  All  that  was  refarred
 to  by  the  Defence  Minster  (Inter-
 ruptions)

 Shri  Hem  Barua:  I  just  want  that
 warning  must  be  signalled  to  them
 and  if  necessary  they  must  be  asked
 to  land

 Mr,  Speaker:  All  that  was  said  by
 the  hon  Defence  Minister.

 questions
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 Moederuization  of  Cotton  Textiles  and
 उंचाईह  Mills

 +
 gece,  J  Shri  8.  M.  Banerjee:

 Shri  Panigrahd:
 Will  the  Minister.  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  a  new  scheme  has  been
 approved  by  the  National  Industrial
 Development  Corporation  for  speeding
 up  the  pace  of  modernisation  and
 rehabilitation  of  Cotton  Textiles  and
 Jute  Mills  in  the  country;

 (b)  if  so,  what  are  the  broad  fea-
 _  turea  of  the  Scheme;  and

 (९)  the  number  of  Mills  likely  to  be
 benefited  by  this  Scheme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.

 STATEMENT

 (a)  and  (b).  The  Board  of  Directors
 of  the  National  Industrial  Development
 Corporation  have  approved,  in  princi-
 ple,  a  scheme  of  short  term  financial
 assistance  to  the  Jute  and  Cotton  Tex-
 tile  Industry  for  helping  their  moderni-
 sation  and  rehabilitation.  The  broad
 features  of  the  new  scheme  as
 envisaged  at  present  are  contained  in
 the  press  communique  dated  48th
 April,  ‘1959,  a  copy  of  which  is  laid  on
 the  Table.  [See  Appendix  VII,  an-
 nexure  No:  45.]

 (c)  The  scheme  would  be  open  to
 all  mill  companies  incorported  under
 the  Companies  Act,  but  it  is  not  possi-
 ble  to  state  at  this  stage  how  many mill  companies  would  like  to  avail
 themselves  of  the  scheme.

 Shri  S.  M.  Banerjee:  In  the  Press
 communique  it  is  said:

 “Any  cotton  textile  or  jute  mill
 intending  to  install  new  machinery
 manufactured  in  India  will  deposit
 25  per  cent  of  the  total  amount  of
 the  cost  of  machinery  with  the
 NIDC  which  will  make  the  mach-
 inery  available  to  the  mills.  ‘The
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 balance  of  75  per  cent.  will  be  pay-
 able  in  five  equal  annuel  ingtal-
 ments.”,

 May  I  know  the  number  of  mills
 which  have  applied  to  the  NIDC  for
 such  help  and  what  help  has  been
 given?

 Shri  Manubhai  Shah:  If  the  hon.

 rather  premature.  But  we  do  hope
 that  it  will  encourage  quicker  and
 speedier  rehabilitation,

 Shri  S.  M,  Banerjee:  In  the  state-
 ment,  it  is  also  said:

 “The  NIDC  has  already  been
 granting  loans  for  installation  of
 new  machinery  for  modernisation
 and  sehabilitation.  These  loans
 are  repayable  in  fifteen  annual
 instalments.  Loans  totalling  over
 Rs,  7  crores  have  so  far  been
 sanctioned  to  different  cotton  and
 jute  milis  for  modernisation  and
 rehabilitation.”

 May  I  know  which  are  the  jute  and
 textile  mills  which  have  been  granted
 these  loans  and  whether  loans  were
 slso  given  to  mills  which  are  closed”

 Shri  Manubhai  Shah:  There  are
 several  mills;  If  I  read  the  names,  it
 will  be  8  long  list  About  20  jute
 mills  and  4  cotton  textile  mills  have
 been  approved  loans  of  about  Rs.  74
 crores.  So  far  ll  jute  mills  and  5
 cotton  textile  mills  have  drawn  about
 Rs,  3%  crores.  This  modernisation
 enables  various  closed  mills  to  restart
 and  in  some  cases,  it  has  also  prevent-
 ed  the  closure.  Recently  a  jute  mill
 in  Kanpur  is  being  assisted  by  the
 NIDC  on  certain  conditions  so  as  ०
 prevent  closure.

 Shri  M.  Banerjee:  Out  of  the  7}
 crores,  may  I  know  how  much  is
 allotted  for  textile  mills  and  out  af
 the  Rs,  8%  crores  drawn  how  much
 has  been  drawn  by  the  cotton  textile:
 mills?

 Shri  Manubhai  Shah:  20  jute  mills
 have  been  sanctioned  Rs,  4)  crores
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 gad  248  cotton  mills  have  been  sanc-
 tioned  Rs.  3  crores.  In  all  Rs.  73
 crores  bave  been  sanctioned  of  which

 jute  mills  have  drawn  Rs.  2,24,00,000
 चठे  5  cotton  mills  have  drawn  more
 than  Rs.  1  crore.

 Shri  8.  M.  Banerjee:  I  want  to  know
 whether  in  the  case  of  those  mulls
 which  are  not  in  a  position  to  pay  25
 per  cent  or  40  per  cent  of  the  total
 amount  in  advance  this  concession
 will  be  further  relaxed  just  to  help
 them  for  modernisation.

 Shri  Manubhai  Shah:  if  they  are
 not  prepared  to  give  25  per  cent  I
 hope  they  do  not  deserve  great  help
 from  the  country  because  the  mill-
 owners  must  find  some  part  of  the
 money  for  rehabilitation.

 Shri  Ranga:  Is  this  money  granted
 as  a  loan  or  as  an  aid?

 Shri  Manubhai  Shah:  Loan  No  aid.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Import  of  Art-Silkk  Yarn
 °2056.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Commerce  and  Indus-
 tey  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  art-
 silk  industry  is  experiencing  difficulty
 in  getting  supply  of  art-silk  yarn;

 (b)  if  so,  what  steps  are  being
 taken  to  get  supply  of  the  art-silk
 yarn  regularly;  and

 (c)  whether  it  is  a  fact  that  the
 scheme  to  import  silk  rayon  yarn
 against  export  of  rayon  goods  has

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b),  A  statement
 iz  laid  on  the  table  of  the  House.

 StaTeMENt
 The  total  requirements  of  art  silk

 order  of  33-598  million  lbs.  during

 1958.  About  37  tulkon  lbs.  of  indi-
 genous  staple  fibre  yarn  was  also
 available  during  the  year.  This  was
 supplemented  by  the  import  of  about
 34°58  million  lbs.  of  yarn,  thus  raising
 the  total  availability  to  205  million
 lbs,  Thus  the  shortfall  was  only  of
 the  order  of  some  3  million  Ibs.  A
 scheme  to  ensure  equitable  distribu-
 tion  of  indigenous  art  silk  yarn  was
 therefore,  adopted.

 (c)  No,  Sir.

 Assam  Railways  and  Trading
 Company

 *zeéz.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labeur  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Regional  Labour  Commissioner  (Cen-
 tral),  Calcutta  has  conducted  concilie-
 tion  proceedings  for  negotiating  ४
 settlement  between  the  management
 of  Assam  Railways  and  Trading  Com-
 pany  and  Assam  Coal  Mine  Workers’
 Union  regarding  wage  rates  to  be
 paid  to  different  categories  of  wor-
 kers  as  per  award  of  the  Labour  Ap-
 pellate  Tribunal  three  months  ago;

 (b)  if  so,  what  is  the  result;  and

 (c)  what  action  Government  pro-
 pose  to  take  in  this  connection?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.  NctMally
 conciliation  proceedings  are  not  held,
 during  the  operation  of  an  award,  in
 respect  of  matters  covered  by  it.

 (9)  and  (०),  Do  not  arise.

 Firing  on  U.N.  Observer  Team  by
 Pakistan  in  Kashmir

 Shrimati  Ma  Palchoudhari:
 Shri  S.  M.  Banerfee:
 Shri  Panigrahi: 92065.  Shri  P.  0.  Borooah:
 Shri  Liladhar  Kotoki:

 [Shri  P.  G.  Deb:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  it  is  a  fact  that  United
 Nations  Observer  Team  investigating
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 a  ‘local  incident  mear  Sudhpura,  a
 Kashmir  village  on  Indian  side  in
 Tootwal  sector  on  cease-fire  line,  was
 fired  upon  by  Pakistani  troops  with
 light  machine  guns  a  few  days  ago;

 (b)  if  so,  the  full  details  of  the
 incident;  and

 {e)  the  steps  taken  or  proposed  to
 be  taken  by  the  Government  of  India
 in  regard  thereto?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b),  On  March  25,  959  at
 .00  hours,  U.N.  miltary  observers
 ‘were  moving  forward  towards  the
 cease-fire  line  and  the  pre-arranged
 rendezvous  for  a  joint  investigation
 of  complaints  in  the  Sudhpura  village.
 They  were  displaying  in  full  view  the
 U.N.  white  flag.  Suddenly  LM.G.  fire
 came  from  the  Pakistan  side  ‘of  the
 cease-fire  line,  directed  in  the  area
 where  they  were  walking.  The  mili-
 tary  observers  were  forced  to  take
 cover.

 (c)  The  military  observers  them-
 selves  lodged  a  complaint  with  the
 U.N.  Chief  Military  Observer  who  has
 closed  the  case  with  an  award  of
 Violation  against  Pakistan.

 Bare  Earth  Plant,  Alwaye
 Shri  Maniyangadan:
 Shri  Kuttikrishnan  Nair:
 Shri  Nallakoya:
 Shri  S,  M.  Banerjee:
 Shri  Tangamani:
 Shri  V.  P.  Nayar:

 2066,

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Rare  Earth  Plant
 at  Alwaye  in  Kerala  State  has  been
 closed  down  by  the  Management  since
 3rd  April,  1959;

 (b)  if  so,  what  are  the  reasons  for
 the  closure;  and

 (c)  what  steps  Government  have
 taken  to  reopen  the  factory?
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 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Moenen):
 (a)  Yes.

 (9)  and  (c).  A  statement  giving  the
 required  information  is  laid  on  the.
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  46).

 Employment  Bureau  at  Delhi
 University

 bri  Ram  Krishan  Gupta:
 2067  hri  D.  0,  Sharma:

 Shri  Pangarkar:
 brimati  Ha  Palchoudhurt:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  386  on  the  29th  November,  958
 and  state:

 (a)  whether  an  employment  bureau
 at  Delhi  University  has  since  been
 started;

 (b)  if  so,  the  main  functions  there-
 of;  and

 (c)  the  nature  and  quantum  of  as-
 sistance  if  any  which  Government
 would  give  to  the  bureau?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf):  (a)  Yes.

 (by  These  Bureaux  will  be  part  of
 the  employment  service  and  provide
 an  agency  through  which  employment
 counselling  can  be  given  to  university
 students  and  make  available  to  them
 all  literature  and  information  relat-
 ing  to  careers,  employment  opportu-
 nities,  competitive  examinations  etc.

 (c)  The  estimated  expenditure
 during  1959-60  will  come  to  Rs,  10,500
 which  will  be  entirely  borne  by  the
 Central  Government.

 Kashmir

 92068.  Shri  D.  com  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  asked  its  representative  in
 the  United  Nations  to  draw  the  at-
 tention  of  the  Security  Council  to  the
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 situation  in  Kashmir  “created  by  the
 death  of  an  under-trial  prisoner”;  and

 (9)  if  so,  India’s  reaction  to  this
 move?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  A  copy  of  the  letter  from
 the  Acting  Permanent  Representa-
 tive  of  Pakistan  addressed  to  the
 President  of  the  Security  Council  and
 a  copy  of  our  reply  to  it,  are  laid  on
 the  Table  of  the  House.  [See  Ap-~
 pendix  VII,  annexure  No,  47}.

 सिक्किस  के  लिए  रडियो  स्टेशन

 +*+२०६६.  ६, ह  मकत  वर्शन  क्या

 सूचना  शोर  प्रसारण  मत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्‍या  सह  सच  है  कि  भारत
 सरकार  ने  सिक्किम  में  एक  रेडियो  स्टेशन
 स्थापित  करने  का  निश्चय  किया  है  ;

 (ख)  यदि  हा,  तो  उस  पर  होने
 वाले  खर्च,  उसकी  शक्ति  और  उसके  द्वारा
 प्रसारित  होने  वाले  कार्यक्रमों  का  ब्योरा
 क्या  है;  भौर

 (ग)  उक्त  रेडियो  स्टेशन  के  कब
 लक  चालू  हो  जाने  की  प्राशा  है  ?

 सूचना  झौर  प्रसारण  मंत्री  (डा०
 केसकर)  :  (क)  जी,  हां  ।

 (ख)  तज़वीज  यह  है  कि  दो  ट्रांसपीटर
 जिन  का  सारा  खर्च  लगभग  रुपये  १.  ८५४  लाख

 होगा,  लगाये  जाये  ।  इन  में  से एक  १
 किलोवाट  मीडियम  बेव  शौर  दूसरा  २५
 किलोबाट  ज्ञार्ट  वेव  का  होगा  |  इन  से
 ब्राडकास्ट  किये  जाने  वाले  प्रोग्रामों  की तफ़सील
 झभी  तैयार  नहीं  की  गई  है  ।

 (ग)  यह  तब  ही  बतलाया  जा  सकता
 है  जब  तफ़्सील  तैथार  हो  आयगी  |

 Non-Indian  News  Agencies
 Shri  Wodeyar:

 vm  {  Shri  P.  ©.

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  the
 Government  of  India  are  reconsider-
 ing  their  earlier  decision  that  non-
 Indian  News  Agencies  could  not
 directly  supply  news  to  Indian  news-
 papers;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  and
 (b).  The  whole  question  ws  being
 re-examined  with  a  view  to  ensuring
 satisfactory  arrangements  for  the
 reception  of  foreign  news  from  all
 available  sources.

 In  view  of  the  importance  of  the
 question,  I  am  laying  a  statement  on
 the  Table  of  the  House,  which  ex-
 plains  the  position.  [See  Appendix
 VII,  annexure  No.  48].

 Press  Council

 Shri  Ram  Krishan  Gupta
 Shri  D.  ©.  Sharma:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No,  3004  on  the  7670  December,
 958  and  state  the  progress  since  made
 in  the  direction  of  setting  up  the
 Press  Council?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  There  is
 no  change  in  the  position  as  stated  ou
 6th  December  958

 भारत-तिव्बत  स्थापार  करार  की  भ्रवधि  बढ़नः
 शी  भक्त  दर्शन  :
 शौ  राम  कृष्ण  गुप्त  :
 भरी  रचुनाथ  सिह  :
 शीमती  इला  पा

 »2073.

 २०७२.

 ब्या  वाणिस्य  तथा  उद्योग  पनी  १३
 फरवरी,  १९५९  के  ताराकित  दन  संख्या
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 २२८  के  उत्तर  के  संबंध  में  यह  बताने  की

 कपा  करेंगे  कि  सन्‌  १६५४  के  भारत-लिब्बत
 थ्यापार  करार  की  झवधघि  बढ़ाने  भौर  उस  में

 संशोधन  करने  के  सिलसिले  में  चीन  सरकार  से

 खो  बातचीत  चल  रही  थी,  उसमें  इस  बीच

 क्या  प्रगति  हुई  है?

 बाणिक्य  तथा  उद्योग  उपमंत्री  (६1६
 सतीक्ष  चल)  बातचीत  श्रब  भी  चल  रही
 है।

 All-India  Footwear  Institute,  Agra
 Shri  Wodeyar:  Will  the  Mi-

 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  All-
 India  footwear  institute  is  to  5९
 established  in  Agra;

 (b)  if  so,  what  is  the  estimated  ex-
 penditure  of  the  institute;  and

 (c)  whether  it  will  be  managed  by
 a  German  shoe  expert  loaned  by  the
 Ford  Foundation?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.

 «  STATEMENT
 (a)  A  Central  Footwear  Training

 Centre  is  proposed  to  be  established
 at  Agra  shortly.

 (b)  Buildings  Rs.  2  lakhs  or  so.

 Machinery  &  Equipment  Rs.  2°5
 lakhs  (approximately).

 Recurring  Expenditure  Rs.  1,786,000
 per  annum.

 (c)  In  the  initial  stages  the  Centre
 will  have  a  few  foreign  experts  along
 with  Indian  experts,  but  so  far  no-
 body  has  been  recruited  from  abroad
 for  this  Centre.

 Protection  to  Industries

 3534.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 emment  have  decided  to  extend  pro-
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 tection  to  some  moré  industries  during
 1959;  and

 (b)  if  so,  the  names  of  such  indus-
 tries?

 The  Minister  of  Commerce  and  In-
 Gustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  question  of  granting
 protection  to  industries  which  are  not
 already  protected  or  extending  the
 period  of  protection  to  those  that  may
 already  be  protected  can  be  considered.
 only  on  receiving  recommendations  to
 that  effect  from  the  Tariff  Commis-
 sion.  It  is  not  therefore  possible  at
 this  stage  to  state  whether  any  in-
 dustry  will  be  extended  protection
 during  1959.

 Melel  Industry
 3535.  कल  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indwe-
 tey  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 Jg  self-sufficient  in  match,  manufac-

 3  and

 (b)  if  so,  what  steps  Government
 Kropose  to  take  to  export  matches?

 The  Minister  of  Commerce  and  In-
 Gustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Fable.  [See  Appendix  VII,  annexure

 ०.  49).

 Food  Output  in  Punjab
 3536.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Planning  be  pleased
 ty  refer  tn  the  reply  given  to  Unstar-
 Ted  Question  No.  27700  on  the  26th
 March,  958  and  state  the  approxi-
 Thate  total  quantity  of  foodgrains  ex-
 Pected  to  be  increased  as  a  result  of
 Projects  which  have  been  approved
 by  the  Planning  Commission  to  in-
 Chease  the  food  output  in  Punjab  State
 Guring  the  Second  Five  Year  Plan
 Period?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  The  additional
 Production  of  foodgrains  expected
 from  the  projects  approved  by  the



 33465  Written  Answers  VAISAKHA  7,  l68l  (SAKA)  Written  Answers  3३466

 Planning  Commission  in  the  Punjab
 State  during  the  Second  Five  Year
 Plan  is  14:40  lakh  tons,  This  figure
 was  arrived  at,  after  detailed  discus-
 sioris  with  the  erstwhile  Punjab  and
 PEPSU  State  Governments  in  Sep-
 tember-October,  1956.  The  break-up
 under  Sub-heads  is  as  below:—

 Production

 Cah
 tons)

 3,  Mayor  Irngation  so
 2.  Minor  Irrigation.  7733
 3.  Improved  seeds  0

 +  Manures  &  Fertilizers  2°23
 Ss  Land  Reclamation  end  De-

 velopment  .  I-ag
 6.  Improved  Agncultursl

 Praetices  4°65

 ToraL  4  40

 Radio  Listeners
 3637.  Shri  Ram  Krishan  Gupta:  Wil)

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 total  number  of  radio  listeners  in
 958  (State-wise)?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar);  The  num-
 ber  of  licences  for  various  types  of
 broadcast  receivers  in  force  on  3lst
 December,  958  Postal  Circle-wise  is
 indicated  in  the  statement  laid  on
 the  Table.  [See  Appendix  VII,  an-
 nexure  No,  50}.  Such  figures  are  not
 maintained  State-wise.

 No  statistics  can  be  maintained
 about  the  number  of  radio  listeners.
 It  is  clear  that  in  respect  of  commu-
 nity  receivers  and  commercial  re-
 ceivers,  the  number  of  listeners  per
 set  is  quite  large.  The  total  number
 of  radio  Msteners  can  be  only  roughly
 estimated  as  between  !  and  7  crores.
 Loaps  and  Grants  to  Rajpora  Town-

 ship
 3538.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Behabilitation  and
 Minerity  Affairs  be  pleased  to  state

 the  total  loan  and  grants  given  to
 Rejpura  Township  under  different
 heads  so  far,  year-wine?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chanfi
 Khanna):  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 VIZ,  annexure  No.  $1).

 Employment  Exchanges
 $539.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  number  of  employment  ex-
 changes  opened  so  far  (State-wise);
 end

 (b)  the  number  of  employment  ex-
 «changes  to  he  opened  during  remain-

 ing  period  of  Second  Five  Year  Plan?

 The  Depaty  Minister  of  Labour
 (Shri  Abid  All):  (a)  Exchanges  open-
 ed  upto  (24-4-1059:

 SL  No.  of
 No.  Name  of  State  Exchanges

 opened

 te  Andhra.  पु  १५]
 2.  Assam  १०
 3.  Bihar  तु  79
 A  Bombay  .  .  मु  33
 S  Jammu  &  Kashnur  .  2
 6  Kerala.  0
 7.  Madhya  Pradesh  नि  5
 8.  Madras.  73
 9.  Mysore.  है  s

 30  Orissa  .  9
 x.  Punjab.  x8
 I2.  Rajasthan  2
 73-  Uttar  Pradesh  33
 rq.  West  Bengal.  १
 1s.  Delhi  2
 16,  Himachal  Pradesh.  2
 37,  Manipur  प्र
 1.  Tripura.  .  r
 19.  Pondicherry  t

 Total;  226

 (b)  54
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 Training  ef  Craftemen:

 3540.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-

 ent  be  pleased  to  state:
 (a)  the  total  number  of  craftsmen

 trained  under  the  Craftsmen  Train:
 ing  Programme  so  far  during  the
 Second  Five  Year  Plan  (State-wise);
 and

 (b)  the  total  number  of  Craftsmen
 to  be  trained  during  the  remaining
 period  of  the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  number  is
 shown  below:—

 The  total  number  of
 Craftsm«  so  far
 trained  (during  the

 Name  of  the  State  Second  Five  Year
 Plan  under  the

 Craftsmen  Training
 Programme)

 AndhraPredesh  1,280
 Asam  नि  .  607
 Bihar  1,796
 Bombay  2,140
 Kerala  ‘1017
 Madhya  Pradesh  766
 Madras  ®  1,970
 Mysore  हा  ‘1,612
 Punjab  .  है  ‘1,490
 Rajasthan.  +  2,329
 Orissa.  न  920
 Uttar  Pradesh  4995
 West  Bengal  मु  ३०7
 Delhi.  +  1,938
 Himachal  Pradesh  238

 TOTAL  26,109

 (०)  Approximately  25,000  persons
 are  likely  to  be  trained  during  the
 remaining  period  of  the  Second  Five
 Year  Plan.

 Handloom  Industry,  Bombay  State

 354l.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  and  value  of
 yarn  consumed  by  the  handloom  in-
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 dustry  of  Bombay  during  1957-58  हकत
 ‘1958-69;  and

 (b)  the  estimated  value  of  products
 of  the  handloom  industry  in  the  Bom-
 bay  State  during  the  above  period?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.  ,

 Use  of  Polythylene  in  Building  Con-
 struction

 3542,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  869
 on  the  4th  March,  958  and  state:

 (a)  whether  Government  have
 since  approved  the  use  of  Polythylene
 in  the  construction  of  buildings;

 (b)  if  so,  in  what  form  and  how  it
 is  used;  and

 (c)  the  results  achieved  so  far?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 to  (c).  Only  limited  experimental
 uses  of  Polythylene  have  been  made
 for  water-proofing  R.C.C.  slab  roofs
 and  as  pipes  for  internal  water  sup-
 ply.  The  behaviour  of  the  material
 is  still  under  observation  and  it  has
 not  yet  been  possible  to  draw  any  de-
 finite  conclusions  regarding  its  long-
 term  usefulness.

 Off-take  of  Cement  from  U.P.  Factories

 3543.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  off-take
 of  cement  from  the  factories  in  the
 U.P.  during  1958-59?

 The  Minister  of  Cominerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 There  is  only  one  cement  factory  in.
 the  U.P.  State,  viz.  the  U.P.  Govern-
 ment  Cement  Factory,  Churk  and  the
 total  off-take  of  cement  from  this
 factory  during  1958-59,  was  2,16,897
 tons.
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 Export  of  Oil  Seeds

 3544.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Commerce  and
 be  pleased  to  state  the  quantity  and
 value  of  all  kinds  of  50  seeds  export-
 ed  during  1958-59,  country-wise?

 The  Minister  of  Commerce  and  In-
 dastry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  VII  an-
 nexure  No,  52).

 Appointment  of  Auctioneers  for  Gov-
 ernment-built  Evacuee  Properties

 Shri  P.  C.  Borooah:
 baal  {  Shri  ५  A,  Mehdi:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state  the  number  of  auctioneers  ap-
 pointed  till  March,  959  in  respect  of
 Government-built  evacuee  and  rural
 properties  in  Punjab,  UP,  Delh,
 Rajasthan  and  Bihar?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Whanna):  The  number  of  auctioneers
 for  Government  built  and  evacuee  pro-
 perties  is  as  under:—

 Punjab  45
 UP  8

 Delhi  25
 Rajasthan  .  2

 Bihar  2

 Retrenchment  of  Stevedore  Labour

 3546,  <  Shri  Anthony  Pillai:
 hri  L,  Achaw  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  any  assurances  were
 given  at  the  tripartite  conference  of
 Port  and  Dock  interests  held  in
 November,  ‘1956,  regarding  retrench-
 ment  of  Stevedore  labour,  and

 b)  if  so,  whether  any  violations  of
 assurances  have  been  reported  to

 the  Government?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  In  the  conference,
 &  question  was  raised  as  to  the  atti-
 tude  of  Government  towards  possible
 retrenchment  consequent  on  the  intro-
 duction  of  Piece-Rate  Schemes  Gov-
 ernment  stated  that  they  would  view
 with  disfavour  any  such  move

 (b)  Complaints  of  alleged  violations
 have  been  received  from  Madras
 which  are  being  looked  into

 Cottage  and  Small-Scale  Industries

 3547.  Shri  Ram  Krishan  Gupta:  W:ll
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  the  total  amount  spent  to
 encourage  cottage  and  small-scale  in-
 dustries  in  the  country  during  the
 year  ‘1958;  and

 (b)  how  far  the  targets  have  been
 achieved?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri).
 (a)  Information  about  amounts  spent
 during  1958-59  has  not  been  received
 from  the  State  Governments  The
 figures  given  below,  which  are  pro-
 visional,  represent  central  expendi-
 ture  against  each  group  of  industries
 except  in  the  case  of  Coir  and  Small
 Scale  Industries  where  the  amount
 indicated  includes  expenditure  by  the
 States  also.

 Rs
 in  Iakhs

 (a  Khadi  and  Village  in-
 dustries  (rr  m  I-4-53  to
 (31-12-58)  980९5

 (0)  Handicrafts

 (i)  Centrally  aided  State
 emes  (from  ‘1-458

 to  3I-32-58)  46°24
 (४)  Centrat  Schemes  .im-

 plemented  directly  by  the
 All  India  Handicrafts
 Board  (from  I-4-58  to
 उ5-3-59)  3  04

 (c)  Serscultire
 @  Centrally  aided  State

 (from  194-58
 to  (31-12-58)
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 Rs.  available  in  the  Parliament  Library  in
 in  lakhs  due  course.

 Central  Schemes  imple- ७)
 mented  direc  by

 toe  Visit  of  Soviet  Tea  Experts  to  India

 (from  7-4-55  to  28-2-59)  1°26
 on  =  oo

 Gupta:

 Handk  (fi  I~4-58  3548,
 ७

 Oa  (tsa
 Shri  Subodh Haneda:

 @  Coir  (from  to  हि
 /3t-12-58)  19°07  Will  the  Minister  of  Commerce  and

 (f)  Small  Scale  Industries  in-  Industry  be  pleased  to  state:
 cluding  Inaustrial  Estates
 (from  -4-§8  to  3I-32-58)  344°  357  (a)  whether  it  is  &  fact  that  a  five

 (b)  Achievements  in  respect  of
 echemes  where  specific  targets  have
 been  fixed  are  as  follows:

 (i)  Production  of  Ambar  Cloth:
 Against  a  target  of  25  million  yards

 “for  ‘1988-59,  1418  million  yards
 (based  on  incomplete  reports)
 have  been  produced  upto  8l-2-58.

 (ij)  Production  of  Handloom
 cloth:  In  the  last  year  of  the
 Second  Five  Year  Plan,  target  for
 annual  production  has  been  fixed
 at  2200  million  yards,  No  annual
 targets  have  been  prescribed.  Pro-
 duction  during  958  is  89  mil-
 lien  yards  (provisional).

 (iii)  Number  of  Handlooms
 brought  under  cooperatives:  The
 target  is  4.50  lakhs  during  the
 period  of  the  Second  Plan.
 Against  this  1,538,088  looms  have
 been  added  since  1-4-1956  to
 80-9-1958,

 (iv)  Conversion  of  “handlooms
 into  powerlooms:  The  target  was
 35,000  for  the  first  two  years  of
 the  Second  Five  Year  Plan.
 Against  this  the  achievement  is
 345  upto  81-12-1958,
 General  achievements  in  respect  of

 the  activities  of  the  All  India  Boards/
 Commission  have  been  indicated  in
 the  Annual  Administration  Report
 1958-59,  of  the  Ministry  of  Commerce
 and  Industry  (pp.  84—ll  and  128—
 380)  copies  of  which  are  available  in  '
 the  Parliament  Library.  Individual
 progress  reports  in  respect  of  the
 various  Boards/Commission  concerned
 with  the  development  of  cottage  and
 ema!)  industries  will  also  be  made

 man  team  of  Soviet  tea  experts  visit-
 ed  India  recently;

 (b)  if  so,  the  names  of  the  impor-
 tant  places  they  visited;  and

 (c)  the  nature  of  advice  they  ten-
 dered?

 The  Minister  of  Commerce  ang  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  Delhi,  Calcutta,  Tocklai  (Jorhat),
 Darjeeling,  Madras,  Devarshola,  Coo-
 noor,  Munnar,  Cochin,  Trivandrum
 and  Dehra  Dun.

 (ce)  The  delegation  consisted  of
 Soviet  experts  who  visited  India  at
 the  initiative  of  the  U.S.S.R.  Govern-
 ment  with  a  view  to  study  the  various
 technical  aspects  of  tea  culture  and
 industry  in  this  country.  Ht  did  not
 come  to  tender  any  advice  nor  was
 any  tendered.

 Import  of  Unmanufactured  Tobacco

 3549.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  unmanufactured
 tobacco  purchased  from  the  U.S.A.
 during  ‘1958-59;  and

 (b)  the  value  thereof?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  quantity  and  value
 of  unmanufactured  tobacco  purchased
 (contracted)  from  the  U.S.A.,  during
 1958-59  is  not  available.  However,  the
 imports  of  unmanufactured  tobacco
 from  the  U.S.A.  during  1988-59  (April
 958  to  January  959)  amounted  to
 28805  lbs.  valued  at  Rs.  4  lakhs.
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 Match  Factory  at  Dehra  Dun

 3.  Shri  Aurobindo  Ghesal:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  Government  are  going
 to  set  up  a  match  factory  in  the  public
 sector  at  Dehra  Dun;  and

 (b)  if  so,  when?

 The  Minister  of  Commerce  and  In-
 ह...  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.  There  is  no  such  scheme
 under  consideration  at  present.

 (b)  Does  not  arise.
 Technical  Training  in  Madras

 355i.  Shri  Elayaperumal:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  amount  given  as  grants-in-
 aid  during  1958-59  to  the  Madras  State
 for  the  development  of  technical
 training;  and

 (9)  the  heads  under  which  it  has
 ‘been  spent.

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):

 {a)  Rs.  16,27,000] =  for  the  de-
 velopment  of  technical  train-
 ing.  Rs,

 0)  (s)  Traming  of  Craftsmen;  15,96,400
 (४)  Evening  Classes  for

 Industrial  Workers  ‘17,400
 (si)  National  Apprentce-

 ship  Scheme.  13:200

 Dearness  Allowance  for  Port  and

 Dock  Workers
 3552.  Shri  8,  M.  Banerjee:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Port  and  Dock  Workers’  Federa-
 tion  has  demanded  increase  in  dear-
 ness  allowance  for  the  workers;

 (b)  whether  they  have  made  any
 Tepresentation  to  Government;  and

 (c)  if  so,  action  taken  by  Govern-
 ment  thereon?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  No  re-
 presentation  has  been  received  by
 Government.

 (c)  Does  not  arise.

 Zonal  Distribution  of  Tea  “AYeas
 Shri  Nanjappa:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  stage  at  which  the  proposal
 to  revise  the  zonal  set  up  of  tea  grow-
 ing  areas  for  the  purposes  of  excise
 duty  is  pending;

 (b)  the  tea-growing  areas  from
 which  such  representations  were  re-
 ceived;  and

 (c)  when  were  representations  re-
 ceived  and  how  long  Government  will
 take  to  come  to  a  final  decision?  |

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  There  is  no  proposal  to
 revise  the  zonal  distribution  of  tea
 areas;  only  very  recently  revisions
 were  carried  out  and  a  new  Sub-Zone
 consisting  of  Nilgiris  and  Darjeeling
 areas  was  also  created.  Representa:
 tions  are  received  from  time  to  time
 from  individual  tea  gardens  and  as-
 sociations  and  they  are  always  cone
 sidered  at  the  time  of  the  annual
 revision.

 of  Pharmaceutical
 Industry

 3554.  Shri  Nanjappa:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  how  far  the  recommendations
 of  the  Indian  Delegation  which  visit-
 ed  U.S.S.R.  and  other  European  coun-
 tries  during  956  in  connection  with
 the  establishment  of  pharmaceutical
 industry  in  India,  have  been  accept-
 ed  by  Government;  and

 (b)  the  action  taken  thereon  so  far”

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):

 Establishment
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 (a)  and  (bj.  The  recommendations
 made  by  the  Indian  study  team  which
 visited  U.S.SR  and  other  European
 countries  in  95€  have  been  taken
 into  consiferation  in  Government's
 negotiations  with  U.S.S.R.  and  other
 countries  for  the  establishment  of
 drugs  and  pharmaceutical  industry
 in  India.

 International  Trade  Fairs
 Shri  Balakrishnan

 S006.  {  Shri  Damani
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (8)  the  number  of  International
 Trade  Fairs  in  which  India  participat-
 ed  during  the  year  (1958-59;  and

 (b)  the  amount  spent  on  each  Fair?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on  the
 Table.  [See  Appendix  VII,  annexure
 No.  53.]

 Employment  Exchanges  in  Uttar
 Pradesh

 3556.  Shri  Sarju  Fandey:  Will  the
 Minister  of  Labour  and  Employment
 Be  pleased  to  state:

 (a)  the  number  of  persons  (skilled
 and  unskilled)  registered  with  the
 Employment  Exchanges  in  Uttar
 Pradesh  upto-date;  and

 (b)  how  many  of  them  have  been
 employed  so  far?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  4,25,538  persons
 were  registered  during  the  twelve
 months  ending  3ist  March,  1959

 (b)  46,660  were  placed  in  employ-
 ment  during  the  same  period

 Export  of  Ferro-Manganese

 on
 3557.  Shri  Panigrahi:  Will  the  Min-

 r  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  facing  acute  competition  abroad
 for  Ferro-Manganese;
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 (b)  if  so,  what  are  the  incentives
 Government  propose  to  give  to  Ferro-
 Manganese  Industry;  and

 (०)  whether  Government  are  taking
 any  steps  to  make  Indian  Ferro-
 Manganese  competitive?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (ec).  The  production  of  Ferro-
 Manganese  in  India  has  only  been
 started  recently.  It  invariably  takes
 time  to  establish  an  export  market
 for  a  new  product.  It  is  too  early,
 therefore,  to  make  an  assessment  of
 the  extent  of  competition  which  it
 may  have  to  meet  from  other  sources.
 However,  Government  have  recently
 concluded  a  barter  agreement  with
 the  Commodity  Credit  Corporation  of
 U.S.A.  against  which  a  substantial
 quantity  of  Ferro-Manganese  will  be
 exported  to  U.S  A.  against  import  of
 wheat.

 Export  and  Import  Advisory  Councils

 3558.  Shri  Panigrahi:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  the  procedure  and  practice
 adopted  in  nomination  of  members  on
 the  Import  and  Export  Advisory
 Councils;  and

 (b)  whether  there  is  any  proposal
 to  nominate  members  on  zonal  basis
 thereon?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 {a)  The  Councils  consist  of  the  re-
 presentatives  of  the  Federation  of
 Indian  Chambers  of  Commerce  and
 Industry  and  the  Associated  Chambers
 of  Commerce  of  India  with  which
 most  of  the  Chamberss  and  Trade
 Associations  in  the  country  are  affili-
 ated,  and  a  specified  number  of  mem-
 bers  who  are  nominated  by  Govern-
 ment  to  represent  various  trade  and
 industrial  interests.  Im  addition,  the
 Chairman  also  invites  to  the  meetings
 of  the  Councils  other  person  or  per-
 sons  with  expert  knowledge  in  special
 fields  of  interest.

 (b)  No,  Sir.
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 Division  of  C.P.W.D.

 Shri  Easwara  Iyer:
 3859,  4  Shri  A.  K.  Gopalan:

 hri  Tangamani:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Supply  be  pleased  to  state:

 (a)  the  number  of  staff  in  the  care-
 taking  establishment  in  the  D  Division
 of  the  Central  Public  Works  Depart-
 ment  who  have  completed  more  than
 three  years  of  service;

 (b)  whether  all  of  them  have  been
 made  quasi-permanent;  and

 (c)  af  not,  the  reason  therefor?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 46.

 (b)  No,  only  77  eligible  persons
 have  been  declared  Quasi-permanent

 (c)  For  bung  declared  Quasi-
 permanent  the  person  concerned
 should  m  addition  to  3  years  service
 possess  the  prescribed  educational
 qualification,  be  within  prescribed  age
 limits  at  the  time  of  recruitment  and
 be  medically  fit.  Only  7  persons  ful-
 fil  all  these  conditions

 Import  Licences  for  Plants  and
 Machinery

 3560.  Shri  Khimji:  Will  the  Monuis-
 ter  of  Commerce  and  Industry  be
 pleased  to  lay  a  statement  on  the
 Table  showing  the  particulars  of  the
 licences  for  plants  and  machinery
 assued  under  the  credits  obtained
 from  (i)  Export-Import  Bank  and  (Qu)
 Development  Loan  Fund?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  [See
 Appendix  VII,  annexure  No.  54.)

 Hindustan  Machine  Tools  (P)  Ltd.

 ह. ह  Tangamani: —
 {  Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Commeree  and
 Industry  be  pleased  to  state:

 (a)  when  the  production  of  lathes
 in  Hindustan  Machine  Tools  Lid.
 Bangalore  will  commence  as_  per
 agreement  with  the  French  firm;

 (b)  what  will  be  the  approximate
 cost  price  of  a  lathe  to  be  manufactur-
 ed  as  per  agreement;  and

 (c)  how  will  it  compare  with  the
 lathes  produced  at  present  in  collab-
 oration  with  the  Swiss  Firm?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  production  of  lathes  of  the
 Batignolles  types  is  expected  to  com-
 mence  from  June,  1959.

 (b)  The  smallest  size  lathe  manu-
 factured  under  the  agreement  is  pric-
 ed  Rs.  ‘13,250.

 (c)  The  price  of  the  smallest  size
 lathe  of  the  Batignolles  Type  will  be
 Rs.  13,250  as  compared  with
 Rs.  29,500  the  price  of  the  smallest
 size  of  lathe  of  the  Oerlikon  type  now
 being  manufactured  at  Hindustar
 Machine  Tools.

 Effect  of  Import  Restrictions  on  Indas-
 tries  in  Punjab

 8562.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 restrictions  on  raw  materials  and
 imported  components  required  for
 light  engineering  industries  viz.,  co-
 per  utensils,  bicycles,  and  sewing
 machines  the  development  of  these
 industries  has  been  adversely  affect~
 ed  in  Punjab;  and

 (b)  if  so,  the  nature  of  the  steps
 taken  or  proposed  to  be  taken  to
 liberahse  the  allocation  of  these  con-
 trolled  items?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table.  [See  Appendix  VII,  an-
 nexure  No.  35.)
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 Production  ef  Art  Silk  Yarn

 2868.  Shri  Subbiah  Ambalam:  Will
 the  ‘Minister  of  Commerce  and  In-
 ह... 3  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 972  on  the  6th  March,  3959  and  state:

 (a)  the  total  production  of  art  silk
 yarn  by  the  four  indigenous  manu-
 facturers  during  ‘1988-59;  and

 (b)  the  percentage  and  quantity  of
 art  silk  yarn  distributed  by  each  of
 these  manufacturers  to  handloom
 weavers  in  Madras  State  during
 ‘1958-59?

 The  Minister  of  Commerce  and  In-
 @ustry  (Shri  La!  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  VII,  annexure  No.  56.]

 झाजाद  हिन्द  फौज  के  भूतपूर्द  सेलिक

 ३५६४.  शी  भक्त  बग:  क्‍या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  भ्राजाद  हिन्द
 कौज  के  उन  भूतपूर्व  सैनिकों  के  बारे  में  कोई
 सूचना  मिली  है  जो  अभी  तक  दूसरे  देशों  में
 रह  रहे है

 :

 (ख)  यदि  हा,
 कितनी  है;  और

 (ग)  सरकार  ने  नहें  स्वदेश  में
 प्रत्यावतित  कर  के  यहां  बसाने  के  लिये  क्‍या

 कार्यवाही  की  है?

 प्रधान  मंत्री  (श्री  जवाहरलाल  नेहरू)  :

 (क)  विदेशों  में  रहने  वाले  झाजञाद  हिन्द
 फौज  के  सिफ  उन्ही  सैनिकों  के  बारे  में  सरकार
 के  पास  सूचना  है,  जो  हमारे  विदेश-स्थित
 मिद्दानों  से  संपर्क  स्थापित  करते  है

 (ख)  उनकी  संख्या  ज्ञात  नही  है  ।
 *

 (थे)  भाज़ाद  हिन्द  फौज  के  पूर्व-
 शैनिकों  (एक्‍्स-सोल्जर्स )  के  प्रत्यावतंन

 (स्पैट्रिएशन)  के  बारे  में  कोई  विशेष

 तो  उनकी  संख्या
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 कार्रवाई  बही  की  जाती  ।  प्रत्यावतेन  की
 प्रार्थनाप्ों  पर  लिष्पक्षता  के  साथ  विचार
 किया  जाता  है  भौर  यदि  ऐसा  समझा  जाता  है
 कि  कोई  व्यक्ति  सचमुच  ही  साधनहीन  है  तो
 उसे  सरकार  के  खर्च  पर  प्रत्यावतित  कर
 लिया  जाता  है

 Plan  Fublicitty  in  Punjab

 3565.  Shri  Daljit  Singh:  Will  the
 Minister  of  Information  and  Eread-
 casting  be  pleased  to  state:

 (a)  whether  Government  have
 sponsored  any  plan  publicity  projects
 in  Punjab  during  the  Second  Five
 Year  Plan  period;

 (b)  if  so,  what  are  those  schemes
 and  projects;  and

 (c)  the  actual  amount  spent  there-
 on  by  the  Centre  during  the  same
 period?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to
 (९).  The  Ministry  of  Information  and
 Broadcasting  have  not  sponsored  any
 particular  projects  for  publicity  in
 Punjab.  However,  the  Field  Publicity
 Unit  of  the  Ministry  tries  in  collabor-
 ation  with  the  State  Government  to
 publicise  the  Five-Year  Plan  and  its
 various  projects  in  Punjab  through
 a  few  mobile  units  of  its  own.

 As  the  expenditure  on  the  mobile
 units  38  not  booked  State-wise,  it
 might  not  be  possible  to  give  specific
 figures  of  expenditure  on  those  units
 which  are  working  in  Punjab.

 Labour  Co-operative  Societies  in
 Punjab

 3566,  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  amount  allott-
 ed  by  the  Central  Government  for
 assistance  to  labour  co-operative
 societies  in  Punjab  during  959  so
 far?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  No  amount  hes  been
 allotted  by  the  Central  Government
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 for  assistanée  to  labour  Co-operative
 Societies  in  Punjab  during  989  30
 fer.
 Sebeldisel  Indastrial  Housing  Scheme

 Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pléased  to  state:

 (a)  the  number  of  houses  con-
 ateucted  during  1958-59  in  the  co-
 operative  sector  under  the  Subsidised
 Industrial  Housing  Scheme;  and

 (b)  the  number  of  industrial
 workers  benefited  by  the  Scheme  in
 this  sector?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  0,  Reddy):  (a)
 *182.

 (b)  Since  the  inception  of  the
 Scheme,  financial  assistance  has  so
 far  been  sanctioned  to  Co-operatives
 of  Industrial  Workers  for  constru-
 tion  of  2309  houses.

 *Note.—Based  on  the  reports  so  far
 received  from  the  State  Governments.

 Field  Publicity  Staff  Unit  at  Imphal
 3568.  Shri  L.  Achew  Singh:  Will  the

 Minister  of  Information  and  Broad-
 easting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  Field  Publicity  Unit  stationed  at
 Imphal;

 (b)  the  achievement  of  the  Unit
 and  the  amount  spent  so  far;

 (c)  whether  there  is  any  co-ordi-
 nation  of  work,  between  the  Plan
 Publicity  Officer  of  the  Development
 Department  andthe  Publicity  Depart-
 ment  of  the  Manipur  Administration;
 and

 (d)  whether  any  coordination  com-
 mittee  was  formed  to  maintain  close
 coordination  and  liaison  among  them?

 The  Minister  of  Information  and

 eel
 (Dr.  Keskar):  (a)  Yes,

 (b)  Like  other  Field  Publicity
 Units  of  this  Ministry  the  Unit  at
 Imphal  which  was  set  up  in  Septem-

 ber,  1955,  has  covered  ex!  vely  the
 rural  areas  of  Manipur  bolt  in  the
 hills  and  the  plains  doing  publicity
 for  the  Plan  by  organising  film  shows,
 public  meetings,  discussion  groups,
 drama  performances,  etc.  The  ex-
 penditure  is  not  booked  Unit-wise
 but  the  recurring  expenditure  on  a
 Unit  comes  to  about  Rs.  2,000  p.m

 (c)  Yes,  Sir.  Coordinated  itinerar-
 ies  and  programmes  of  work  are
 chalked  out  in  consultation  with  the
 Publicity  Department  and  the  De-
 velopment  Department  of  the  Manipur
 Administration.

 (ad)  No  such  Committee  has  heen
 formed  but  the  matter  is  now  under
 the  Administration’s  consideration

 Consumer  Price  Index  Numbers  for
 Imphal

 Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  consumer  price
 index  numbers  are  maintained  for
 Imphal;

 (b)  if  so,  for  which  years  the  index
 numbers  are  available;  and

 (९)  3f  not,  whether  there  is  any
 proposal  to  start  maintaining  such
 index  numbers  under  the  auspices  of
 the  Statistical  Bureau?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 (९)  No.

 Mismanaged  and  Closed  Tea  Gardens

 3570.  Shri  P.  0,  Borooah:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  taking  over
 the  mismanaged  and  closed  tea  gar-
 dens;

 (b)  if  so,  the  details  of  these  tem
 gardens;  and
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 (c)  the  number  of  such  mismanag-
 ed  and  closed  tea  gardens  up  =  till
 now  recorded  with  Government?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  There  38  no  specific  proposal  to

 take  over  the  management  of  specific
 closed  or  mismanaged  tea  gardens
 However,  the  question  of  assuming
 powers  similar  to  those  in  the  Indus-
 tmes  (Development  and  Regulation)
 Act,  95l,  for  regulating  the  tea  in-
 dustry  is  under  consideration

 (b)  and  (c)  Do  not  arise

 India’s  Trade  Balance  with  U.S.A

 ‘S571.  Shri  Raghunath  Singh;  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  it  ts  a  fact  that  India’s
 adverse  trade  balance  with  the  USA
 in  958  rose  sharply  to  Rs  68  27
 crores  from  Rs  3845  crores  in  the
 previous  year  and

 (b)  3  so,  what  are  the  reasons  for
 the  decline  in  Indian  exports?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  India’s  export  figures  to  the  USA
 are  inflated  to  some  extent  by  the
 inelusion  of  demonetised  silver  sent

 an  fulfilment  of  lend-lease  obligations
 The  more  accurate  position  of  India's
 trade  with  the  USA  s  given  m  the
 statement  laid  on  the  Table  {See
 Appendix  VII,  annexure  No  57]

 (b)  A  fall  m  demand  decline  in
 commodity  prices  and  competiticn
 from  other  supplying  countries  are
 the  main  reasons

 Grant  of  Loan  to  Refugees  of  Khowai
 (Tripura)

 3572.  Shri  Bangshi  Thakur.  Will  the
 Manister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  loan
 applications  of  more  than  200  re-
 fugees  of  Kalyanpur,  Khowa,  Tri-
 aura  are  pending  for  a  long  time,  and

 (b)  if  so,  the  reasons  therefor?
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 The  Minister  of  Rehabiiitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b)  The  infor-
 mation  33  bemg  collected  and  will  be
 laid  on  the  table  of  the  Sabha  in  due
 course

 Small  Scale  Industries

 $573.  Shri  E.  Madhusudan  Rao.  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  the  amount  allotted  for  the  de-
 velopment  of  Small  Scale  Industries
 in  the  country  under  the  Second
 Five  Year  Plan,

 (b)  the  formula  adopted  for  the
 distribution  of  this  amount  among

 the  various  States,

 (९)  the  share  of  Andhra  Pradesh,
 and

 (d)  the  share  received  to  date  by
 Andhra  Pradesh  under  this  head?

 The  Minister  of  Commerce  and  In
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (d)  A  statement  is  laid  on  the
 Table  [See  Append)x  VII,  annexure
 No  58]

 Weavers”  Co-operative  Societies  in
 Punjab

 $574.  Shri  Daljit  Singh.  Will  =  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  any  housing  colonies
 for  Weavers’  Co-operative  jocieties
 have  been  started  m  Punjab,

 (b)  if  so  the  number  of  such  col-
 onies  completed  and  the  number  of
 weavers  who  have  been  settled  im
 these  colonies,  and

 (०)  the  location  of  such  colonies’

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shaetri):
 (a)  No,  Sir

 (b)  and  (c)  Do  not  arise.
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 Brees  Attaches

 a.  on
 Bw.  N.

 ee

 Will  the  Prime  Minister  be  pleas-
 ed  to  state:

 (a)  what  is  the  number  of  Pres<
 Attaches  m  our  various  diplomatic
 estatiiishments  abroad;  and

 (b)  how  many  of  them  have  pre
 vious  journalistic  experience?

 Phe  Prime  Minister  and  Minister  of
 ह)... ह  Affairs  (Shri  Jawaharial
 Nehru):  (a)  There  are  three  categor-
 yes  of  Publicity  Officers  in  our  Mis-
 sions  abroad,  designated  as  Pubhle
 Relations  Officers,  Press  Attaches  and
 Assistant  Press  Attaches  Total  num-
 ber  of  sanctioned  posts  abroad  in
 these  three  categories  i8  as  follows

 Q:)  Pubhe  Relations  Officers—6

 Qy)  Press  Attaches —3l
 au)  Assistant  Press  Attaches—l4

 (B)  All,  possession  of  previous
 journalstic  experience  has  been  one
 of  the  essential  qualifications  prescrib
 ed  for  their  recruitment  through  the
 uPSC

 Himachal  Pradesh  Labour  Depart-
 ment

 Shri  Nek.  Ram  Negi:
 3576  Shri  Bhakt  Darshan:

 |  Shri  Subodh  Hansia:

 ‘Will  the  Munister  of  Labour  and
 Employment  be  pleased  to  state  what
 is  the  organisational  structure  of  the
 Eymachal  Pradesh  Labour  Depart-
 ment,  at  present?

 Thd  Deputy  Minister  of  Labour
 (Shei,  Abid  AH):  The  Director  of  In-
 dustries  besides  bemg  incharge  of  the
 State,  lridustrial  Undertakings  in

 Aumacha)  looking
 after  the  labour  miatters  and  adminis-

 Acts  relating  to  labour,
 ete

 Permits  for  rade  with  Tibet

 a7.
 oil

 He  Birga:  Will  the
 Prime

 }
 ह...  pleaskd  to  state:

 (a)  whether  it  728  a  fact  that  Indian
 Traders  have  to  obtain  permits  for
 their  different  conimodities  of  trdda
 with  Tibet  from  the  Political  Officér
 at  Gangtok  in  Sikkim,

 (b)  if  so,  whether  it  is  a  fact  that
 this  procedure  involves  great  diff-
 culties  so  far  as  these  traders  are
 concerned;  and

 (c)  xf  so,  what  steps,  if  any,  Gov-
 ernment  propose  to  take  to  improve
 the  situation?

 The  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Yawaharia
 Nehru):  (a)  to  (९)  It  has  been
 arranged  that  permits  be  issued  by  the
 Political  Officer,  Sikkim  who  is  on
 the  spot  and  can  therefore  assess  the
 need  for  commodities  exported  more
 accurately.  There  have  been  no  com-
 plaints  against  this  system  of  issuing
 permit  which  seems  to  be  working
 satisfactory  and  as  such  no  further
 action  in  the  matter  is  proposed  te
 be  taken

 Repatriation  of  Indians  from  Malaya
 3578.  Shri  Raghunath  Singh:  Will

 the  Prime  Minister  be  pleased  to
 State.

 (a)  how  many  Indians  have  been
 repatnated  from  Malaya  Federation
 during  1958-59;  and

 (b)  the  number  of  Indians  who  have
 so  far  settled  sn  the  Federation  accep-
 ting  the  citizenship  of  that  country*

 The  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Hon.  Member  pre-
 sumably  desires  information  in  res-
 pect  of  Indian  labourers  who  are
 repatnated  to  India  at  the  expense
 of  Malayan  Government  when  they
 are  old  and  indigent  in  accomance
 with  the  terms  of  their  employment
 which  are  approved  by  the  Govern-
 ment  of  India  The  number  of  such
 persons  repatristed  to  India  ‘rors
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 March,  968  to  February,  969  is  ‘3116.
 As  regards  other  categories  of  Indians
 none  was  repatriated  from  Malaya  on
 grounds  of  destitution  during  the  year
 ‘1988-59.

 (b)  Separate  figures  for  Indians
 who  have  settled  in  Malaya  as  citizens
 of  that  country  are  not  available  as
 it  appears  that  the  practice  of  the
 Malayan  Government  is  to  combine
 Indians  with  nationals  of  Pakistan
 and  Ceylon  The  number  of  Indians,

 ship  was  3,17,000  by  the  end  of  956
 Latest  information  in  this  regard  is
 net  available

 Ancillary  Unite  for  Steel  Plants
 Components  around  Jamshedpur

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Small  Industries  Corporation
 is  negotiating  with  Tata  Iron  and
 Steel  Co,  to  set  up  ancillary  units
 around  Jamshedpur  to  meet  the  steel

 =
 cequirements  for  components,

 (b)  ४  so,  at  what  stage  are  the
 negotiations?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (8)  and  (b)  There  has  been  only  a
 preliminary  discussion  to  find  out  the
 possibility  of  developing  ancillagy
 units  around  Jamshedpur  The
 Natonal  Small  Industries  Corporation
 has  to  work  out  schemes  before  fur-
 ther  negotiations  are  undertaken  with
 the  Tata  Iron  and  Steel  Company,
 Limited

 79  hrs.

 Re:  MOTION  FOR  ADJOURNMENT
 Fo  oe  Inpra  988  Exurarrron

 Grounps
 Mir.  Speaker:  I  have  received  notice

 of  an  adjournment  motion  from  Shri

 APRIL  27,  19008  for  Adjournment  3488

 Ranerjee  regarding  a  big  fire  in  India
 २9७58  Exhibition  grounds,  New  Delhi,
 है क  Sunday,  the  26th  April,  ‘1969,
 Sausing  severe  damage.  May  I  know
 े  to  what  the  position  is  from  the
 hon.  Minister?

 Shri  ss.  ्,  Banerjee  (Kanpur):  Only
 &  minute  This  fire.

 Mr.  Speaker:  I  am  not  going  to
 allow  him  to  argue

 Shri  8.  M.  Banerjee:  No  argument,
 Sir

 Mr.  Speaker:  Let  us  have  first-
 hand  mformation  from  the  hon  Min-
 ister.

 Shri  8.  M.  Banerjee:  That  is  the
 yeason  why  J  have  pyen  vptice  of  ap
 hdjournment  motion

 Mr.  Speaker:  I  only  wanted  to
 make  it  a  statement  and  not  treat  it
 48  an  adjournment  motion  Let  us
 know  from  the  hon  Minister  him-
 self  If  there  is  any  difference  let
 ine  see

 Shri  D.  C.  Sharma  =  (Gurdaspur)
 How  can  it  be  an  adjournment  mot-
 jon?  (Unterruption)

 Shri  Ram  Krishan  Gupta  (Mahen-
 Gergarh):  Moreover,  we  have  given
 hotice  of  a  short  notice  question  (In-
 terruption)

 Mr.  Speaker:  That  is  why  I  am
 asking  the  hon  Minister  to  make  a
 statement.  If  he  makes  a  statement

 tely,  let  me  see  But  of  he

 tac
 more  time,  I  will  give  him  more

 e

 The  Minister  of  Commerce  and  In-
 fustry  (Shri  Lal  Bahadur  Shastri):
 This  incident  took  place  yesterday
 morning  between  9  and  930  AM.  and
 intimation  was  immediately  sent  to
 the  Fire  Bridage  The  Fire  Bridage
 arrived  in  time  But  as  most  of  the
 material  was  of  an  inflammable
 nature,  the  fire  spread  out  and  it  has
 completely  destroyed  the  whole  pavil-
 ton  and  the  material  that  was  placed
 in  the  pavilion.  The  Chief  Com-
 missioner  has  appointed  the  Addition-
 al  District  Magistrate  to  enquire  into.
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 it  and  be  will  be  starting  the  investi-
 gation  immefiately  What  further
 eetion  has  to  be  taken  can  only  be
 daciéed  after  the  enquiry  has  been

 %f  any  further  informat-
 jon  js  asked  for  I  am  prepared  to
 aubmnit.

 Gbri  Tangamni  (Madurai):  I  want
 to  know  from  the  hon.  Minister  the
 extent  of  the  loss  and  also  whether
 they  had  received  any  warning  that
 this  exhibition  should  not  start  be-
 eause  of  the  defective  electric  wiring

 ‘Shri  Lal  Bahadar  Shastri:  We  had
 received  no  such  warning.  It  is  diffi-
 cult  to  estimate  the  loss  but  it  should

 lakhs  of  rupees,  not  less  than
 lakhs  in  any  case.  It  might  be

 Ra.  5  lakhs.

 Shri  S.  M.  Banerjee:  It  ig  said  m
 the  paper-—I  do  not  know  how  far  it
 is  correct-—that  the  authorities  ad-
 mitted  that  wiring  in  the  pavilion
 was  tempofary  and  it  was  against  the
 warning  that  the  Fire  Office  had
 issued  that  the  exhibition  began.  I
 want  to  know  whether  there  is  any
 @uth  in  it  or  whether  the  cause  of
 the  fire  was  bad  wiring.

 Mr.  Speaker:  He  wants  to  know  :f
 the  cause  of  the  fire  was  bed  or  de-
 fective  wiring.

 Shri  Lal  Bahadur  Shastri:  It  ia  diffi-
 cult  to  say.  It  can  only  be  verified
 by  the  enquiry  which  is  going  on.

 Mr.  Speaker:  Let  us  wait.  Papers
 to  be  iaid  on  the  Table.  Shri

 i  this  is  a  fit  subject  for  a  motion
 of  adjournment?  (Interruption).

 An  Hen.  Member:  He  has  given  his
 ruling.

 Mr.  Speaker:  Why  does  he  not  speak
 &  little  louder?  This  is  always  the
 difficulty  with  the  hon.  Member.
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 adjournment  can  be  viewed?  If  a  fre
 breaks  out  in  a  part  of  Dethi—of
 course,  it  is  a  very  serious  thing..
 (Interruption).

 Shri  Bam  Krishan  Gupta:
 over,  I  have  given  notice  of  a  short
 notice  question  on  this.

 Shri  D.  C.  Sharma:  Can  it  be  a  sub-
 ject  of  an  adjournment  motion?

 Mr.  Speaker:  There  is  absolutely
 nothing  here  It  is  not  an  examuinat-
 ion  hall  as  to  what  are  the  grounds
 hypothetically  Of  course,  whenever
 a  serious  matter  takes  place  where  the
 property  of  this  Government  is  in-
 volved,  it  is  a  matter  of  concern.  But
 I  do  not  treat  it  as  a  censure  motion.
 There  is  also  another  motion,  a  call-
 ing  attention  notice  by  Shri  Hem
 Barua  We  only  want  to  know  what
 exactly  as  happeriing  under  our  very
 nose  and  what  :s  the  amount  of  dam-
 age  caused  It  is  not  as  if  every
 motion  is  treated  as  an  adjournment
 motion.  I  do  not  normally  treat
 every  adjournment  motion  as  a  motion
 for  censure.  If  some  statement  is  to
 be  made  I  would  hear  it  and  then
 refuse  to  grant  permission  to  the
 adjournment  motion.  That  is  how
 we  have  been  treating  it  (Interrupt.
 fon)  °

 Shri  Ram  Krishan  Gupta:  A  short
 notice  question  should  be  allowed

 Mr.  Speaker:  Hon.  Member  will
 kindly  look  into  the  Rules.

 Shri  D.  C.  Sharma:  It  is  not  &  ques-
 tion  which  is  a  fit  subject  for  an
 adjournment  motion.

 Mr.  Speaker:  Hon.  Member  may
 Jook  into  the  Rules  of  Procedure  and
 Practice.  The  adjournment  motion
 is  disallowed.
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 Grants  (Railways),  1959-60

 २४48  hire,  Avorres  Accounts
 का  eimadl

 PAPERS  LAID  ON  THE  TABLE

 Norrication  UNDER  ESSENTIAL  Com-
 moptrms  ACT

 The  Minister  of  |  Commerce  (Shri
 Kanungo):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No.  8.0.
 764  dated  thé  l]th  April,  1989,  under
 sub-section  6)  of  section  3  of  =the
 Essential  Commodities  Act,  1955.
 [Placed  in  Library.  See  No,  LT-383/
 $8}.

 ANNUAL  REPORTS  UNDER  THE  COM-
 Panres  Act

 She  Visisdan  vi  Snhustry  Wank
 Manubhai  Shah):  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (dy  ०
 section  639  of  the  Companies  Act,
 i956,  a  copy  of  each  of  the  following
 Reports:—

 (i)  Annual  Report  of  the  Nationa!
 Small  Industries  Corporation
 Private  Limited  for  the  year
 ‘1957-58,  along  with  the  Audit-
 ed  Accounts.  [Placed  in
 Library.  See  No.  LT-384/59}

 (ii)  Annual  Report  of  the  Hindu-
 stan  Cables  Private  Limited
 for  the  year  ‘1957-58,  along
 with  the  Audited  Accounts.
 [Placed  in  Library.  See  No.
 LT-385/59}.

 Gi)  Annual  Report  of  the  Export
 Risks  Insurance  Corporation
 (Private)  Limited  for  the
 period  from  the  30th  July,
 3957  to  the  S0th  September,
 ‘1958,  along  with  the  Audited
 Accounts.  (Pleed  in  Library.
 See  No.  LT-2886/59}.

 ANNUAL  Report  07  NATIONAL  Provuc-
 v  grvrry  Counci.

 Shri  Manybhai  Shah:  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
 Report  of  the  National  Productivity
 Council  for  the  year  1958-59.  [Placed

 in  Library.  See  No.  LT-887/59).

 State  Inataance
 The  Deputy  Minister  of

 ve

 ia
 (Shri  Abid  Ali):  Sir,  I  beg  fo  lay  a
 the  Table,  under  section  38  of
 Employees’  State  Insurance  Act,  i948,
 2  copy  of  the  Audited  Accounts  of  the
 Employees’  State  Insurance  Corpera-°
 dion  for  the  yedr  1987-58.  [Plated  ॥७
 [abrary.  See  No.  L'¥-388/59}.

 OPINIONS  ON  BILL

 Gardar  A.  8S.  Saigdi  (Jénjgir):  Gir,
 {  lay  on  the  Table  Paper  No.  |  to  the
 Bill  to  provide  for  the  better  adminis-
 ¢ration  of  Sikh  Gurdwaras  situated  in
 Aifferent  States  of  Indian  Union  and
 Sor  ‘ingulries  ‘ito  matrerg  connetret
 therewith  which  was  circulated  for
 the  purpose  of  eliciting  opinion  there-
 on  by  the  direction  of  the  House  on
 the  2th  December,  1958,

 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  message  received  from  the
 Secretary  of  Rajya  Sabha: —

 “In  accordance  with  the  provi-
 sion  of  sub-rule  (6)  of  rule  62  of
 the  Rules  of

 peesue  |
 and  Con-

 duct  of  Business  in  the  Rajya
 Sabha,  Iam  directed  to  return
 herewith  the  Appropriation  (No.
 2)  Bill,  1959,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held
 on  the  20th  April,  £959,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  staté  Mat
 this  House  has  no  recommenda-
 tions  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill.”

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS),  ‘1956-68
 The  Minister  of  Railways  (Shri

 fagiivan  Ram):  Sir,  I  beg  to  present a  statement  showing  Supplementary
 Demands  for  Grants  in  respect ‘of  the
 Budget  (Railways)  for



 Coramittee  (First  Lok  Sabha)  on  the
 Ministry  of  Transport  Shipping  Part  I.

 PUBLIC  ACCOUNTS  COMMITTEE
 Firreextn  Report

 Shri  Ranga  (Tenali):  Sir,  I  beg  to
 present  the  Fifteenth  Report  (Second
 Lok  Sabha)  of  the  Public  Accounts
 Committee  on  the  Appropriation
 Accounts  (Railways)  1955-56  and
 1958-67  and  Audit  Reports  (Railways)
 957  and  ‘1988,

 १2.08  hrs,

 STATEMENT  RE.  SITUATION  IN
 TIBET

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Mr.  Speaker,  Sir,  I  have
 made  several  statements  in  the  House
 m  Yegatd  to  the  developments  in
 Tibet.  The  last  statement  was  made  on
 April  3,  in  which  I  informed  the
 House  that  the  Dalai  Lama  had
 entered  the  territory  of  the  Indian
 Union  with  a  large  entourage.  I
 should  like  to  bring  this  information
 up-to-date  and  to  place  such  addi-
 tiona]  facts  as  we  have  before  the
 House.  a

 A  few  dayz  ago,  the  Dalai  Lama
 and  his  party  reached  Mussoorie, where  Government  had  made  arrange- ments  for  their  stay.  I  have  had
 Occarion  to  visit  Mussoorie  since  then
 and  have  had  a  long  talk  with  the
 Dalai  Lama.

 In  the  course  of  the  Inst  few  days, reports  have  reached  us  that  consider- able  numberg  of  Tibetans,  number- ing  some  thousands,  have  recently

 MAIBAKHA  bt  |  (BAKA)
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 crossed  intg  the  Kameng  Frontier
 Division  of  the  North-East  Frontier
 Agency  and  some  hundreds  have  also
 entered  the  territory  of  Bhutan.  They
 sought  asylum,  and  we  heve  agreed
 to  this.  Such  of  them  as  carried  arms
 were  disarmed.  We  do  not  know  the
 exact  number  yet.  Temporary
 arrangements  are  being  made  in  a
 Camp  for  their  maintenance  until
 they  can  be  dispersed  mn  accordance
 with  their  wishes  and  the  necessities
 governing  such  cases.  We  could  not
 leave  these  refugees  to  their  own  re-
 sources,  Apart  from  the  humani-
 tarian  considerations  involved,  there
 was  also  the  law  and  order  problem
 to  be  considered.  We  are  grateful  to
 the  Government  of  Assam  for  their
 help  and  co-operation  in  this  matter.

 So  far  as  the  Dalai  Lama  and  his
 party  are  concerned,  we  had  to  take
 adequate  measures  on  grounds  of
 security  and  also  to  protect  them  from
 large  numbers  of  newspaper  corres-
 pondents,  both  Indian  and  foreign,
 who,  in  their  anxiety  to  obtain  first-
 hand  information  in  regard  to  a  matter
 of  world  importance,  were  likely  to
 harass  and  almost  overwhelm  the  Dalal
 Lama  and  his  party.  While  we  were
 anxious  to  give  protection  to  the  Dalai
 Lama  and  his  party,  we  were  agree-
 able  to  giving  these  newspapermen
 suitable  opportunities  to  see  him.  I
 had  received  an  appeal  fram  nearly  75
 representatives  of  news  agencies  and
 newspapers  from  Tezpur  requesting me  to  give  them  such  opportunities.
 A  senior  officer  of  the  External
 Affairs  Ministry  was,  therefore,  de-
 puted  to  proceed  to  Tezpur  in  advance
 to  deal  with  the  press  representatives

 tive  arrangements  to  meet,  as  far  as
 Possible,  the  wishes  of  the  newspaper-

 would  be  released  at  Tezpur.  Our
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 officer  made  arrangements  for  the  dis-
 ‘tribution  of  a  translation  of  the  state-
 ment  to  the  newspaper  correspondentg-

 la  view  of  certain  irresponsible
 charges  made,  I  should  like  to  make
 it  clear  that  the’  Dalai  Lama  was
 entirely  responsible  for  this  state~
 ment  as  well  as  for  a  subsequent
 briefer  statement  that  was  made  by
 him  from  Mussoorie.  Our  officers  had
 nothing  to  do  with  the  drafting  or
 preparation  of  these  statements.

 I  need  not  tell  the  House  that  the
 Dalai  Lama  entered  India  entirely  of
 his  own  volition.  At  no  time  had  we
 suggested  that  he  should  come  to
 India.  We  had  naturally  given
 thought  to  the  possibility  of  his  seek-
 ing  asylum  in  India  and  when  such  a
 request  came,  we  readily  granted  it.
 Hig  entry  with  a  large  party  in  a
 remote  corner  of  our  country  created
 special  problems  of  transport,  organi-
 sation  and  security.  We  deputed  an
 officer  to  meet  the  Dalai  Lama  and  his
 party  at  Bomdila  and  to  escort  them
 to  Mussoorie.  The  particular  officer
 was  selected  because  he  had  served
 as  Consul-General  in  Lhasa  and
 therefore  was  to  some  extent  known
 to  the  Dalai  Lama  and  his  officials.
 The  selection  of  Mussoorie  for  the
 Dalai  Lama’s  stay  was  not  finalised
 til  his  own  wishes  were  ascertained
 in  the  matter  and  he  agreed  to  it.
 There  was  no  desire  on  our  part  to
 put  any  undue  restrictions  on  him,
 but  in  the  special  circumstances,  cer-
 tain  arrangements  had  necessarily  to
 be  made  to  prevent  any  mishap.  It
 should  be  remembered  that  the
 various  events  in  Tibet,  culminating
 in  the  Dalai  Lama’s  departure  from
 Lhasa  and  entry  into  India  had  creat-
 ed  tremendous  interest  among  the
 people  of  India  and  in  the  world
 press.  After  arrival  ih  Mussoorie,
 steps  were  taken  to  prevent  the  Dalai
 Lama  from  being  harassed  by  crowds
 of  people  trying  to  see  him  as  well
 as  by  newspapermen.  Apart  from  this,
 no  restrictions  about  movement  were
 placed  on  him.  He  has  been  told  that
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 be  and  hik  party  can  move  about
 Mm  according  to  their  wishes.
 It  should  be  remembered  that”  the
 Dalai  Lama  has  recently  not  only  bad
 4  long  strenuous  and  dangerous  jour-
 Oey,  but  hes  also  had  harrowing  éx-
 Periences  which  must  affect  the
 Nerves  of  even  a  hardened  person.
 Be  is  only  just  24  years  of  age.

 These  are  some  bare  facts,  but  be-
 hing  these  facts  He  serious  develop-
 Ments  which  may  have  far  reaching
 Consequences.  Tragedy  has  been  and
 ig  being  enacted  in  Tibet,  passions
 have  been  let  loose,  charges  made  and

 ie  used  which  cannot  but
 Worsen  the  situation  and  our  relations
 With  our  northern  neighbour.  I  am
 Sure  that  the  House  will  agree  with
 The  that  in  considering  matters  of
 Such  high  import,  we  should  exercise
 Testraint  and  wisdom  and  use  _  lan-
 Suage  which  is  moderate  and  precise.
 In  these  days  of  cold  war,  theré  has
 been  a  tendency  to  use  unrestrained
 language  and  often  to  make  wild
 Charges  without  any  justification.  We
 have  fortunately  kept  out  of  the  cold
 War  and  I  hope  that  on  this,  as  on
 any  other  occasion,  we  shall  not  use
 the  language  of  cold  war.  The  matter
 ig  too  serious  to  be  dealt  with  in  a
 trivial  or  excited  way.  I  would,
 therefore,  appeal  to  the  press  and  the
 bublic  to  exercise  restraint  in  lan-
 @uage.  I  regret  that  occasionally
 there  have  been  japses  from  this  on
 Gur  side.  In  particular,  I  regret  that
 Grave  discourtesy  was  some  days  ago
 to  a  picture  of  the  head  of  the  Chinese
 State,  Chairman  Mao  Tse-tung.  This
 was  done  by  a  small  group  of  irres-
 bonsible  people  in  Bombay.  In  the
 excitement  of  the  moment,  we  carmot
 allow  ourselves  to  be  swept  away  into



 distressing  in  a  great  natioh  with
 thousands  of  years  of  culture  behind
 it,  noted  for  its  restrained  and  polite
 behaviour.  The  charges  made  against
 India  are  so  fantastic  that  I  find  it
 difficult  to  deal  with  them.  There  is
 the  charge  of  our  keeping  the  Dalai
 Lama  under  duress.  The  Chinese
 authorities  should  surely  know  how
 we  function  in  this  country  and  what
 our  Jaws  and  Constitution  are.  Even
 if  we  were  so  inclined,  we  could  not
 keep  the  Dalai  Lama  under  some  Rind
 of  detention  against  his  will,  and  there
 can  be  no  question  of  our  wishing  to
 do  so.  We  can  gain  nothing  by  it
 except  the  burden  of  difficult  pro-
 blems.  In  any  event,  this  matter  can
 be  easily  cleared.  It  is  open  to  the
 Dalai  Lama  at  any  time  to  go  back
 to  Tibet  or  wherever  he  wants  to.  As
 the  Panchen  Lama  has  made  himself
 responsible  specially  for  some  strange
 statements,  I  have  stated  that  we
 would  welcome  him  to  come  to  India
 and  meet  the  Dalai  Lama  himself.
 Should  he  choose  to  do  s0,  every
 courtesy  will  be  extended  to  him.  I
 have  further  said  that  the  Chinese
 Ambassador  or  any  other  emissary  of
 the  Chinese  Government  can  come  to
 India  for  this  purpose  and  meet  the
 Dalai  Lama.  There  is  no  barrier  for
 anyone  to  come  peacefully  to  India,
 and  whether  we  agree  with  him  or
 Not,  we  shall  treat  him  With  the
 courtesy  due  to  a  guest.

 Another  and  an  even  stranger  alle-
 gation  hag  been  made  about  “Indian
 expansionists”  who,  it  is  alleged,
 are  inheritors  of  the  British  tradition
 of  imperialism  and  expansion.  It  is
 perfectly  true  that  British  policy  was
 One  of  expansion  into  Tibet  and  that
 they  carried  this  out  by  force  of  arms
 early  in  this  century.  That  was,  in
 our  opinion,  an  unjustified  and  cruel
 adventure  which  brought  much  harm
 to  the  Tibetans.  Ag  a  result  of  that,
 the  then  British  Government  in  Indla
 established  certain  extra’  territorial
 Tights  in  Tibet.  When  India  became
 independent,  we  inherited  some  of
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 these  rights.  Being  entirely  opposed
 to  any  such  extra  territorial  rights
 in  another  country,  we  did  not  wish
 to  retain  them.  But  in  the  early
 days  after  Independence  and  partition,
 our  hands  were  full,  as  this  House
 well  knows,  and  we  had  to  face  very
 difficult  situations  in  our  own  Toun-
 try.  We  ignored,  if  I  may  say  so,
 Tibet.  Not  being  able  to  find  a  suit-
 able  person  to  act  as  our  répresenta-
 tive  at  Lhasa,  we  allowed  for  some
 time  the  existing  British  representa-
 tive  to  continue  at  Lhasa.  Later  an
 Indian  took  his  place,  Soon  after  the
 Chinese  armies  entered  Tibet,  the
 question  of  these  extra  territorial
 rights  was  raised  and  we_  readily
 agreed  to  give  them  up.  We  would
 have  given  them  up  anyhow,  what
 ever  developments  might  have  taken
 place  in  Tibet.  We  withdrew  our
 army  detachments  from  some  places
 in  Tibet  and  handed  over  Indian
 posta]  and  telegraph  installations  and
 rest  houses.  We  laid  down  the  Five
 Principles  of  the  Panchsheel  and
 placed  our  relationship  with  the  Tibet
 region  on  a  new  footing.  What  we
 were  anxious  about  was  to  preserve
 the  traditional  connections  between
 India  and  Tibet  in  regard  6  pilgrim
 traffic  and  trade.  our  action  in  this
 matter  and  whatever  we  have  done
 subsequently  in  regard  to  Tibet  is
 proof  enough  of  our  policy  and  that
 India  had  no  political  or  ulterior  am-
 bitions  in  Tibet.  Indeed,  even  from
 the  narrowest  practical  point  of  view,
 any  other  policy  would  have  been
 wrong  and  futile.  Ever  since  then
 we  have  endeavoured  not  only  to  act
 up  to  the  agreement  we  made,  but  to
 cultivate  the  friendship  of  the  Chinese
 State  and  people.

 It  is  therefore  a  matter  of  the
 deepest  regret  and  surprise  to  us  that
 charges  should  be  made  which  are
 both  unbecoming  and  entirely  void  of
 substance.  We  have  conveyed  this
 deep  feeling  of  regret  to  the  Chinese
 Government,  more  especially  at  the
 speeches  delivered  recently  in  the
 current  session  of  the  Natiorak
 People’s  Congress  in  Peking.
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 IT  atated  §=some  time  ago  that  our

 broad  policy  was  governed  by  three
 factors:  (J)  the  preservation  of  the
 security  and  integrity  of  India;  (2)
 ण्य  desire  to  maintain  friendly  rela-
 tions  with  China;  and  (3)  our  deep
 sympathy  for  the  people  of  Tibet.
 That  policy  we  shall  continue  to
 follow  because  we  think  that  a  correct
 Policy  not  only  for  the  pres@fit  but
 even  more  so  for  thefuture.  It  would
 be  a  tragedy  if  the  two  great  coun-
 tries  of  Asia,  India  and  China,  Which
 have  been  peaceful  neigbhours  for
 ages  past,  should  develop  feelings  of
 hostility  against  each  other.  We  for
 our  part  will  follow  this  policy,  but  we
 hope  that  China  also  will  do  likewise
 and  that  nothing  wil]  be  said  or  done
 which  endangers  the  friendly  _rela-
 tions  of  the  two  countries  which  are
 80  important  from  the  wider  point  of
 view  of  the  peace  of  Asia  and  the
 world.  The  Five  Principles  have  laid
 down,  inter  alia  mutual  respect  for
 each  other.  Such  mutual  respect  is
 gravely  impaired  if  unfounded
 charges  are  made  and  the  language  of
 cold  war  used

 I  have  already  made  it  clear  pre-
 viously  that  the  charge  that  Kalim-
 pong  was  the  centre  of  the  Tibetan
 rebellion  is  wholly  unjustified.  We
 have  a  large  number  of  People  of
 Tibetan  stock  hving  in  India  as
 Indian  nationals.  We  have  also  some
 Tibetan  emigres  in  India.  All  of  these
 deeply  respect  the  Dalai  Lama.  Some
 of  these  have  been  exceedingly  un-
 happy  at  developments  in  Tibet;  some, ne  doubt,  have  anti-Chinese  senti-
 ments.  We  have  made  it  clear  to them  that  they  will  not  be  permitted to  carry  on  any  subversive  activities
 from  India,  and  I  should  like  to  say that  by  and  large  they  have  acted  in
 accordance  with  the  directions  of  the
 Government  of  India.  I  cannot
 obviously  say  that  someone  has”  not
 done  something  secretly,  buffo  ima-
 gine  or  say  that  a  small  group  of  per- song  sitting  in  Kalimpong  organised  a
 ‘major  upheavel  in  Tibet  seems  to  me
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 The  Khampa  revolt  started  in  an

 area  of  China  proper  adjoining  Tibet, more  than  thtee  years  ago.  \s  Kalim-
 Pong  supposed  to  be  responsible  Yor that?  This  revolt  gradually  spread
 and,  no  doubt,  created  a  powerful
 impression  on  the  munds  of  large
 Rumbers  of  Tibetans  who  had  kept
 Away  from  the  revolt.  Fears  and
 @pprehensions  about  their  future
 gripped  their  minds  and  the  nationa~
 list  upsurge  swayed  their  feelings.
 Their  fears  may  have  been  unjusti-
 fied,  but  surely  they  cannot  be  denied.
 Such  feelings  can  only  be  dealt  with
 adequately  by  gentler  methods  than
 Warfare

 When  Premer  Chou  En-lat-€xme
 here  two  or  three  years  ugo,  he  was
 Sood  enough  to  discuss  Tibet  with  me
 8t  considerable  length.  We  had  a
 frank  and  full  talk.  He  told  me  that
 While  Tibet  had  long  been  a  part  of
 the  Chinese  State,  they  did  not  consi-
 der  Tibet  as  a  province  of  China  The
 People  were  different  from  the  people
 of  China  proper,  just  as  in  Other  au-
 tonomous  regions  of  the  Chinese  State
 the  people  were  different,  even  though
 they  formed  part  of  that  State.  There-
 fore,  they  considered  Tibet  an  auto-
 Romous  region  which  would  enjoy
 autonomy.  He  told  me  further  that  it
 Was  absurd  for  anyone  to  imagine  that
 China  was  going  to  force  communism
 on  Tibet.  Communism  could  not  be
 enforced  in  this  way  on  a  very  back-
 ward  country  and  they  had  no  wish
 to  do  so  even  though  they  would  like
 teforms  to  come  in  progressively.
 Even  these  reforms  they  proposed  to
 Postpone  for  a  considerable  time.

 About  that  time,  the  Dalal  Lama
 Was  also  here  and  I  had  long  talks
 with  him  then,  I  told  him  of  Pre-
 mier  Chou  En-lai’s  friendly  approach
 and  of  his  assurance  that  he  would
 respect  the  autonomy  of  Tibet.  I  sug-
 Gested  to  him  that  he  should  accept
 these  assurances  in  good  faith  and  co-
 Operate  in  maintaining  that  aytonomy
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 and  bringing  about  certain  reforms  in
 पे9िा,.  The  Dalai  Lama  agreed  that
 hig  country,  though,  according  to

 him,  advanced  spiritually,  was  very
 backward  socially  and  economically
 and  reforms  were  needed  ७

 It  छ  not  for  us  to  say  how  far  these
 frendly  intentions  and  Spproaches
 mnaterialise  The  circumstances
 were  undoubtedly  difficult  On  the
 one  side  there  was  a  dynamic,  rapidly
 moving  society,  on  the  other,  a  static,
 unchanging  society  fearful  of  what
 might  be  done  to  it  in  the  name  of
 reform  The  distance  between  the
 two  was  great  and  there  appeared  to
 be  hardly  any  meeting  point  Mean
 while,  change  in  some  forms  mevit-
 ably  came  to  Tibet  Communications
 developed  rapidly  and  the  long  isola-
 tion  of  Tibet  was  partly  broken
 through  Though  physical  barners
 wére  progressively  removed,  mental
 and  emotional  barners  increased
 Apparently,  the  attempt  to  cross
 these  mental  and  emotional]  barriers
 was  either  not  made  or  did  not  suc-
 ceed

 To  say  that  a  number  of  ‘upper
 strata  reactionaries’  in  Tibet  were
 solely  responsible  for  this  appears  to
 be  an  extraordinary  simplification  of
 a  complicated  situation  Even  accord
 ing  to  the  accounts  received  through
 Chinese  sources,  the  revolt  umn  Tibet
 was  of  considerable  magnitude  and
 the  basis  of  it  must  have  been  a
 strong  feeling  of  nationalism  which
 affects  not  only  upper  class  people
 but  others  also  No  doubt,  vested
 interests  jomed  i3t  and  sought  to  pro-
 fit  by  it  The  attempt  to  explain  a
 situation  by  the  use  of  rather  worn-
 out  words,  phrases  and  slogans,  is
 seldom  helpful

 When  the  news  of  these  unhappy
 developments  came  to  India,  there
 was  immediately  a  strong  and  wide-
 spread  reaction  The  Government
 aid  not  bring  about  this  reaction  Nor
 wag  this  reaction  essentially  political
 Tt  was  largely  one  of  sympathy  based
 on  sentiment  and  humanitanan  rea-
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 sons  Also  on  &  certain  feeling  of
 kinship  with  the  Tibetan  people  de-
 rived  from  long-established  religious
 and  cultural  contacts  It  was  an  in-
 stincuve  reaction  It  ig  true  that
 some  people  in  India  sought  to  profit
 by  it  by  turning  it  28  an  undesirable
 direction  But  the  fact  of  that  reac-
 tion  of  the  Indian  people  was  there.
 If  that  was  the  reaction  here,  one
 may  well  :magine  the  reaction  among
 the  Tibetans  themselves  Probably
 this  reaction  is  shared  in  the  other
 Buddhist  countrmes  of  Asia  When
 there  are  such  strong  feelings,  which.
 are  essentially  not  political,  they  can-
 not  be  dealt  with  0)  political  methods
 alone,  much  less  by  military  methods
 We  have  no  desire  whatever  to  m-
 terfere  m  Tibet,  we  have  «very  desire
 to  maintain  the  friendship  between
 India  and  China,  but  at  the  same  time,
 we  have  every  sympathy  for  the
 people  of  Tibet,  and  we  are  greatly
 distressed  at  their  hapless  plight.  We
 hope  still  that  the  authorities  of
 China,  in  their  wisdom,  will  not  use
 their  great  strength  agamst  the  Tibe-
 tans  but  will  win  them  to  friendly
 co-operation  in  accordance  with  the
 assurances  they  have  themselves  given
 about  the  autonomy  of  the  Tibet  re-
 gion  Above  all,  we  hope  that  the
 present  fighting  and  killing  will  cease

 As  I  have  said  above,  I  had  a  long
 talk  with  the  Dalai  Lama  three  days
 ago  at  Mussourie  He  told  me  of  the
 difficulties  he  had  to  face,  of  the  grow-
 mg  resentment  of  his  people  at  the
 conditions  existing  there  and  how
 he  sought  to  restrain  them,  of  his  feel-
 ings  that  the  religion  of  the  Buddha,
 which  was  more  to  him  than  life  it-
 self,  was  bemg  endangered  He  said
 that  up  to  the  last  moment  he  did  not
 wish  to  leave  Lhasa  It  wag  only  on  the
 afternoon  of  the  Uith  March,  when,
 according  to  him,  some  shells  were
 fired  at  his  palace  and  fefl  mn  a  pond
 nearby,  that  the  sudden  decision  wat
 taken  to  leave  Lhasa.  Withm  a  few
 hours  the  same  day  he  and  his  party
 left  Lhasa  and  took  the  perilous  jour-
 ney  to  the  Indian  frontier  The  de-
 parture  was  so  hurried  that  even  arr
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 adequate  supply  of  clothes  etc.  could
 nat  be  brought.  When  I  met  the  Dalai
 Lama,  no  member  of  hig  entourage
 ~was  present.  Even  the  imterpreter
 wes  our  owa.  The  Dalai  Lama  told
 @®e  that  the  two  statements  which
 had  been  issued  were  entirely  his  own
 and  there  was  no  question  of  anybody
 coercing  him  to  make  them.  Even

 my  sympathy  g0ey  out  to  this  young
 man  who  at  an  early  age  has  had  to
 shoulder  heavy  burdens  and  to  face
 tremendous  responsibihties.  During
 the  last  few  weeks,  he  has  suffered
 great  physical  and  mental  strain.  I
 advised  him  to  rest  for  a  while  and
 not  to  take  any  hurried  decisions,  He
 felt  very  unhappy  at  conditions  in
 ‘Tibet  and  was  especially  anxious  that
 fighting  should  stop.

 Shri  Khadilkar  (Ahmednagar).  Of
 course,  I  know  there  is  no  opportunity
 for  discussion;  I  do  not  want  to  press
 it,  but  I  would  like  to-have  a  hittle
 clarification,

 Mr,  Speaker:  I  shall  get  copies  of
 this  circulated  to  all  hon  Members
 Let  them  read  it

 Shri  Khadilkar:  Some  clarification
 4s  called  for.

 Mr  Speaker:  Not  now  Hon.  Mem-
 ‘bers  will  read  the  statement  leisurely
 and  then  let  us  see

 Shri  Khadilkar;  Wi!)
 some  time  for  discussion?

 you  give

 Mr  Speaker:  I  cannot  meke  any
 @romise  Can  I  go  on  making  pro-
 mises  to  other  hon.  Members  also”
 Let  any  proper  motion  come  in  pro-
 ‘per  time  Let  hon.  “Members  take
 ‘time  to  study  all  this  and  make  up
 their  mind  88  to  whether  there  is
 anything  more  that  has  to  be  clarified
 All  this  I  have  to  consider.

 Transport  Corpora-  73404
 tions  (Amendment)  Bill

 Shri  Hem  Barua:  I  want  a
 Clarification.

 Mr.  Bpeaker:  Not  now.  Hon.  Mem-
 bers  will  kindly  read  the  statement,
 and  then  if  really  there  is  some  very
 important  matter,  we  shall  see.

 little

 42.3  brs

 RESERVE  BANK  OF  INDIA
 (AMENDMENT)  BILL*

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Reserve  Bank  of  India  Act,
 l934

 Mr,  Speaker:  The  question  is
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the~
 Reserve  Bank  of  India  Act,  1934”

 The  motion  was  adopted
 +

 छ
 Shri  Morarji  Desai:  I  introduce  the

 2]

 ROAD  TRANSPORT  CORPORA-
 TIONS  (AMENDMENT)  BILL*

 The  Minister  of  State  in  the  Ministry ef  Transport  and  Communications
 (Shri  Raj  Bahadur):  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Road  Transport  Corpo-
 rations  Act,  950

 Mr.  Speaker:  The  question  is*
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Road  Transport  Corporations  Act,
 २950  ”

 The  motwn  was  adopted.

 -
 Shri  Raj  Bahadur:  I  introduce  the

 HHT

 —veenareene

 *Published  in  the  Gazette  of  India  Ex’
 Gated  27-4-1959.,  traordinary,  Part  I—Section,  3,

 ‘tIntroduced  with  the  recommendation  of  the  President.
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 MOTION  RE:  REPORT  OF  THE

 Mr,  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shrimat:
 Violet  Alva  on  the  24th  April,  1959,
 namely:

 “That  this  House  takes  note  of
 the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  year  1957-58
 Jaid  on  the  Table  of  the  House  on
 the  8th  December,  1958."

 Shri  Ganpati  Ram  was  in  possession
 of  the  House.  He  may  continue  his
 speech.

 att  गरपपलि  राम  (जोनपुर---रक्षित-.
 अनुसूचित  जातिया ं)  :  भ्रध्यक्ष  महोदय,  पिछले
 दिन  मैं  निवेदन  कर  रहा  था  कि  गृह  मंत्रालय
 द्वारा  जो  भ्रस्पृष्यता  निवारण  के  लिए  सहायता
 दी  जाती  है,  उसका  कितना  दुश्पयोग  होता  है  |
 इस  विषय  में  मे  बतलाना  चाहता  हूं  कि  केन्द्र
 की  झोर  से  प्रादेशिक  सरकारों  को  जो  कोटा
 दिया  जाता  है  हर  साल  के  खर्च  के  लिए  वह
 च  नहीं  होता  है।  मैंने  उत्तर  प्रदेश  का  हवाला
 आपके  सामने  वेद्  किया  था  ।  मैं  माननीय
 मंत्री  महोदय  का  ध्यान  इस  शोर  झ्राकषित
 करना  चाहता  हूं  भौर  उनसे  निवेदन  करना
 चाहता  हूं  कि  वह  बतलाने  की  कृपा  करें  कि
 १६५५-५६  में  भस्पृश्यता  निवारण  के  लिए
 उत्तर  प्रदेश  को  जो  सहायता  दी  गई,  उसमें
 से  कितना  रुपया  खर्च  किया  गया।  मैं  श्रापको
 बतलाना  चाहता  हूं  कि  सन्‌  १६५६-४७  में,
 WERK  में  भौर  १६५८-४६  में  भस्पृष्यता
 निवारण  के  लिए  उत्तर  प्रदेश  की  सरकार
 को  जो  सहायता  दी  गई  थी,  उसमें  से  ज्यादातर
 रुपया  सैप्स  हो  गया  था,  वह  रुपया  खर्च  नहीं
 किया  गया  ।  मैने  यहां  तक  भी  देखा  है  कि
 केन्द्र  से  जो  सहायता  दो  संस्थानों  को  दी  जा
 गहीं  है,  एक  भारतीय  हरिजन  सेवक  संग  को

 और  दूसरी  भारतीय  दलित  बर्ग  संघ  को;  इन
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 दोनों  में  भी  विभेद  किया  गया  है  यह  कहते
 हुए  मुझे  बहुत  तकलीफ़  होती  है  कि  केश  का
 व्यवहार  ची  इस  तरीके  का  है  कि  ag  एक
 संस्था  के  साथ  एक  तरह  से  सलूक  करता  है
 झौर  दूसरी  संस्था  के  साथ  दूसरी  तरह  का  t

 दहरिजन  सेवक  संघ  को  बेर  किसी  प्रकार  की
 कोई  दात  के,  बगेर  दस  परसेंट  की  रेस्ट्रिकधन
 सगाये  हुए,  रुपया  दिया  जाता  है  भौर  मारतीय
 दलित  बग  संध  को  दस  परसेंट  चन्दे  की  दाक्स
 में  रुपया  एकत्र  कर  लेने  के  बाद  ही  फोई
 सहायता  देना  स्वीकार  किया  जाता  है  इसके
 बारे  में  भारतीय  दलित  वर्ग  संघ  ने  भाषको
 लिखा  भी  है  ।  लेकिन  हमारी  गवर्नमेंट  ने
 जिस  ने  दे  से  प्रस्पृश्यता  दर  करने  का  बीड़ा
 उठा  रखा  है,  देश  में  सामाजिक  स्वतंत्रता  ले
 झाते  का,  सामाजिक  बराबरी  का  दर्जा  देने
 का  दायित्व  अपने  कंधों  पर  लिया  है,  वह  दें
 झारगेनाइजेशंस  के  साथ  जोकि  एक  सा  काम
 करती  हूँ,  भेदभाव  बरतती  है,  एक  को  जब
 रुपया  दिया  जाता  है  तो  रेस्ट्रिकशंंस  लगा  दो
 जाती  हैं,  दूसरी  को  जब  दिया  जाता  है  तो
 कोई  रेस्ट्रिकशंस  नही  लगाई  जाती  हैं  ।  मैं
 समझता  हूं  कि  रेस्ट्रिकशंस  लगा  कर  बहु  उसके
 काम  में  बाधा  पहुंचाना  नाहती  है  भौर  झगर
 यही  मंशा  है,  तो  ऐसी  सहायता  की  जरूरत

 नहीं  है  ।  मे  समझता  हूं  कि  हमारे  गृह  मंत्री
 महोदय,  इस  प्रश्न  पर  विचार  करेंगे  ।

 2.34  bre.
 (Mr.  Derury  Sreacca  in  the  Chair]

 मैंने  पिछले  दिन  भी  कहा  था  कि  केन्द्र
 की  तरफ  से  और  प्रान्तीय  सरकार  की  तरफ
 से  भी  भस्पृष्यता  निवारण  के  लिए  जो  काशी
 मंदिर  प्रवेश  का  भानदोलन  चल  रहा  था,
 एक  पैसा  भी  खर्च  नहीं  किया  गया  ।  में  समझता

 हूं  कि  दिखाने  मात्र  का  काम  करने  से  काम
 गह्ीं  पब्ल  सकता  है  इसके  लिए  हमें  सक्रिय
 कदम  उठाने  होंगे  ।

 शब  में  हरिजनों  धौर  शड्यूल्ड  कास्ट्स
 और  ट्राइब्स  को  जो  वड्जीफे  दिये  जाते  हैं,
 उसकी  झोर  भापका  ध्यान  प्राकषित  करना

 चाहता  हूं  ।  भ्राज  झपेल  था  महीना  त्

 होने  जा  रहा  है।  हर  डल  से  यह  सूचना  था



 3३३69  Report  of

 (*  गणपति  राम]

 रही  हैं  कि  भ्रधिकांद  हरिजन  छात्रों  भौर
 बेकदर  क्लासिय  के  छात्रों  को  वज़ीफे  नहीं
 मिल  पाये  हैं।  माननीय  मंत्री  महोदय  ने  उस
 दिन  कहा  था  कि  झब  हम  यह  जिम्मेदारी
 प्रान्तीय  सरकारो  पर  डालने  जा  रहे  हैं  जिससे
 उन  बड़ीफों  का  टिस्ट्रीव्यूशन जल्दी  से  हो  सके  1
 में  कहगा  कि  यह  झपनी  जिम्मेदारी  को
 खिसकाने  का  एक  तरीका  है  ।  भ्रगर  झ्राप
 बज़ीफे  देना  चाहते  है  तो  केन्द्र  से  ही  दें  7  भगर

 यह  जिम्मेदारी  स्टेट्स  पर  डालते  हैं  तो  मै

 कहना  चाहता  हूं  कि  उनके  पास  इतना  रुपया

 नहीं  है  कि  वे  दे  सके  ।  झापने  कभी  नहीं  कहा
 है  कि  हरिजनो  इत्यादि  की  बढती  हुई  संख्या  के

 मुताबिक  हम  रुपया  देंगे  ।  साथ  ही  आपने

 यह  भी  कभी  नहीं  कहा  है  कि  जिस  प्रान्त  में
 हरिजन  छात्रो  की  सख्या  जितनी  है,  उसके

 अनुपात  से  हम  रुपया  देंगे  ।  इस  तरीके  से  मैं

 कहना  चाहता  हू  कि  अपनी  जिम्मेदारी  को

 यह  टालने  का  एक  तरीका  मात्र  होगा  ।  इसके
 खिलाफ  हरिजन  समाज  शौर  शड्यूल्ड  ट्राइब्स
 की  समाज  बडे  जोरो  से  प्रोटेस्ट  करने  जा  रही
 है  ।  में  निवेदन  करना  चाहता  हू  कि  यह
 जिम्मेदारी  केन्द्रीय  सरकार  पर  ही  रहे  और
 पैसे  का  न्यायोचित  ढंग  से  वितरण  हो  t

 अब मैं  रिजर्वेशन  झाफ  सीट्स के  बारे
 में  कुछ  कहना  चाहता  हू  ।  माननीय  मत्री

 महोदय ने  उस  दिन  कहा  था  कि  सन्‌  १६६०
 में  यह  रिजर्वेशन  खत्म  होने  जा  रहा  है  भौर

 सन्‌  १६६२  में  हम  इस  चीज़  को  देखेंगे  कि
 इस  बीच  देखेंगे  कि  यह  चीज़  किस  तरह  से
 चलती  है  सन्‌  १६६२  में  हम  गौर  करेगे
 कि  क्या  रास्ता  निकाला  जा  सकता  है,  |  में
 अर्द  करना  चाहता  हूं  कि  सन्‌  १६६०  यें  जो

 कास्टीट्यूशन  का  प्राविज़न  खत्म  हो  रहा  है
 क्या  शाप  यह  नहीं  कर  सकते हैं  कि  पाच  साल

 के  लिए  या  दस  साल  के  लिए  जितना  भी  ाप

 मूगासिब  समझे,  इसको  एक्सटेंड  कर  दें,
 एक्सटेंदान  ग्रांट  कर  दें  ।  भ्रगर  ाप  भ्रव  नहीं
 कर  सकते हूँ  या  पहले  ही  एफ्सटेंदान ब्राट  नही
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 करते  है  और  दो  साल  के  लिए  इस  चौक  को
 छोड़  देते  हूँ,  तो  कंसे  उम्मीद  कौ  जा  सकती
 है  कि  आप  दो  साल  के  बाद  एक्सटेहान  ब्रॉट
 कर  ही  देंगे।  में  कहना  बाहुता
 हूं  कि  जिस  तरह  से  बाप  की  यह  जिम्मेवारी
 होती  है  लड़के  को  जागे  बढ़ाने  की,  लडके  को
 पढ़ाने  की,  उसी  ढंग  से  स्टेट  कौ  यह  जिम्मेदारी
 होनी  चाहिए  कि  हिन्दुस्तान  की  गरीब  पिछड़ी
 हुई  समाज  को  आागे  ले  जाने  की  शोर  मेँ
 चाहता  हूं  कि  भ्राप  इस  जिम्मेदारी  को  पूरी
 तरह  से  बहन  करे  ।  भ्रमर  भाप  ऐसा  नही  करते
 हैं  तो  में  कहना  चाहता  हु  कि  यह  सब  चीज़
 जो  झाप  कर  रहे  है,  केवल  दिखावापन  है  1

 सविसिज्ध  में  रिजर्वेशन  की  बात  भी  है
 आपके  यहा  से  इसके  बारे  में  एक  सर्कूलर
 निकाला  गया  था  कि  इनको  इनका  कोटा
 दिया  जाये  ।  में  नम्नतापूर्वक  पूछना  चाहता
 हू  कि  क्या  आपने  कभी  तकलीफ  गवारा  की  है
 कि  श्राप  देखें  कि  केन्द्र  के  हर  विभाग  में  सन्‌
 १९५०  से  लेकर  अब  तक  कितने  बैकवर्ड
 क्लासिज़  के  लोग,  कितने  शइ्यूल्ड  ट्राइन्स  के
 कैंडिडेट  श्राये,  कितने  चुने  गये  और  उनमें  से
 जो  नही  चुने  गये,  वे  क्यो  नही  चुने  गये  भर
 जो  उनमें  अयोग्यतायें  पाई  गईं  उनको  दूर
 करने  का  क्‍या  रास्ता  निकाला  जा  सकता
 है  ।  यह  कहा  जाता  है  कि  छाड्यूल्ड  कास्ट
 केंडिडेट  प्राय  भ्रनसूटेबल  होते  है  ।  मैं  यह  कह
 सकता  हू  कि  यह  वही  मैटेलिटी  है,  जोकि
 अ्रप्रेज़ों  की  हुआ  करती  थी  कि  हिन्दुस्तान
 स्वराज्य  के  लायक  नहीं  है  ।  क्या  मैं  नम्रता-

 पूर्वक  पूछ  सकता  हूं  कि  हम  में  से  बहुत  से
 लोग  जिस  वक्‍त  स्वराज्य  दिया  गया,  स्वराज्य
 करने  लायक  नही  थे  ?  क्या  हम  में  से  बहुत  से
 लोग  शायद  मंत्री  बनने  काबिल  थे,  बडे  बड़े
 ऊंचे  पदो  पर  नियुक्त  किये  जाने  के  काबिल  थे  ?

 लेकिन  मौका  दिया  गया  भौर  जिन  लोगों  को
 मौका  मिला,  उन्होंने  ईमानदारी  के  साथ,
 योग्यता  दिखला  कर  शौर  कमेनिष्ठा  का
 परिचय  दे  कर  श्रपनी  ज़िम्मेवारियों  को
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 अली  प्रकार  से  निभाया  ।  क्‍या  इसी  तरीके  से
 आप  हरिजनों  की  नियुक्तियां  नहीं  कर  सकते
 हैं  ?  क्‍या  में  यह  भी  पूछ  सकता  हूं  कि  सन्‌
 १६३८  से  १९४०  तक,  सन्‌  १६४०  से  १६४२

 सके  जो  डिसोज्ा कमेटी  ने  रिपोर्ट दी  थी
 उसके  भाधार  पर  मुसलमानों  को  सविसिज्ध
 में  बेटेज  नहीं  दिया  गया  था  भौर  बेटेज  दे
 करके  उनकी  संख्या  सविसिज्ध  में  नहीं  बढाई

 मई  थी  क्‍या  में  पूछ  सकता  हूं  कि  जिन  जिन
 लोगों  को  इस  तरह  से  वेटेज  देकर  नौकरी  में
 रखा  गया,  वे  सब  के  सब  नाकाबिल  निकले  ?

 झगर  वे  नाकाबिल  नहीं  निकले  तो  ाप  इस
 हंक्सपेरिमेंट  को  हरिजनों  के  केस  में  क्यों  नहीं
 चालू  करते  ?  झगर  भाप  यह  नही  करते  हैं

 सो  मे  यही  कहूंगा  कि  प्रापकी  नियत  साफ
 नही  है  ।  में  निवेदन  करना  चाहता  हूं  कि
 पिछले  साल  जब  भाई  To  एस०  का  रिक््टमेंट
 हो  रहा  था,  उस  वक्‍त  २६  सीटें  इनके  लिए
 रिजर्व  की  गई  थी  १३२  कैंडिडेट  भाये  ।

 उनमें  से  केवल  आठ  ही  झापने  रखे  ।  झगर
 आप  चाहते  इन  लोगों  को  रखना  तो  झाप
 इनको एक  साल  के  लिए  या  छ.  महीने  के  लिए
 एप्रेंटिसशिप  में  रख  करके,  थोडी  सी  ढील
 उनके  केस  में  करके,  उनको  बराबरी  के  दर्जे
 पर  ला  सकते  थे  लेकिन  भापने  ऐसा  नही
 किया  ny

 अभी  थोडे  दिन  पहले  यह  सुना  गया  था
 पक  बक्स,  हाउसिंग  और  सप्लाई  मिनिस्टरी
 में  कुछ  जगहें  खाली  हैं  और  वहा  पर  सेक्शन
 आफिसस॑  को  भप्रसिस्टेंट  इंजीनियर  ब्रेड  २
 अनाने  के  लिए  उनके  केस  में  १५  बरस  की
 सबिस  के बजाय  १२  बरस  की  सबविस  जरूरी
 अनाई  गई  है।  लेकिन  वहां  के  अधिकारी  यह
 कहते  हैं  कि  जो  हम  ने  पेनल  बना  रखा  है,
 यह  जब  तक  श्त्म  नहीं  होता  है  तब  तक

 फैद्यूल्ड  कास्ट्स  के  लोगों  को  प्रोमोशन  नहीं
 दे  सकते  है,  नहीं  देंगे  झगर  पेनल  को  पहले
 खत्म  किया  गया  तो  कंसेशन  का  कोई  फायदा

 नहीं  है  क्योंकि  जब  उसको  प्रोमोशन  मिलेगी
 तब  उनकी  सबिस  १३-१५  या  १६  वर्ष  की
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 हो  जायेगी  ।  क्‍या  इस:किकय  में  श्राप  कोई
 सक्रिय  कदम  नहीं  उठा  सकते  हैं।  में  देखना

 चाहूंगा  कि  हमारी  गबर्नेमेंट  सच्चे  मानों  में

 शैड्यूल  कास्ट,  शैड्यूल्ड  ट्राइब्स,  बैकवर्ड
 क्लासिज्ध  इत्यादि  के  हितों  की  किस  प्रकार  से

 रक्षा  करती  है।  हिम्मत के  साथ  झाप  कदम
 बढ़ायें,  ठोस  कदम  उठायें  ।  सरकार  का

 उद्देश्य  केवल  संतोष  करके  पूरा  नहीं  हो  सकता

 है  ।  इस  तरह  से  सामाजिक,  भ्राधिक  और

 शैक्षणिक  हितों  की  रक्षा  नही  की  जा  सकती  है।
 उनकी  प्राथिक  दशा  सुधारने  के  लिए

 झ्रापने  कितना  काम  किया  है,  यह  मैं  जानना

 चाहूंगा  ।  मै  यह  भी  पूछना  चाहता  हूं  कि
 स्माल  स्केल  इंडस्ट्री,  काटेज  इंडस्ट्री  वे  चला
 सके  या  इसको  बढ़ावा  दे  सकें,  इसके  लिए
 प्रथम  योजना  में  तथा  द्वितीय  योजना  में  कितना
 रुपया  उनके  लिए  अलग  रखा  है  तथा  कितना
 उन  पर  खर्च  किया  है  भौर  कितना  नही  ह्भा
 है।  क्या  आपने  प्रथम  पंचवर्षीय  योजना  मे
 शामिल  करने  के  लिए  तथा  रुपया  झलग
 रखवाने  के  लिए  कोई  स्कीमें  सबमिट  की  थी
 जिस  से  हरिजनों  की  क्‍झ्राथिक  ददा  सुधर
 सके  ?  झगर  नहीं  की  थीं  तो  यह  किस  कीं
 ज़िम्मेदारी  है

 ?  इसके  लिए  झाप  जिम्मेवार

 हैँ  ।  देवा  को  प्रगति  के  पथ  पर  झग्सर  करना
 आपके  हाथ  में  है  7  भाज  यह  कहा  जाता  है
 कि  दौड्यूल्ड  कास्ट्स  की  झाथिक  हालत  बहुत
 ऊंची  हो  रही  है  1  मैं  पूछना  चाहता  हूं  कि  क्या
 झापने  यह  पता  लगाने  की  कोशिश  की  है  कि
 पिछुले  दस  बरसों  में  कितने  बौड्यूल्ड  कास्ट

 के  लोगो ंने  इनकम-टैक्स देना  शुरू  किया  है,
 कितने  दौड्यूल्ड  कास्ट  के  लोगों  को  इम्पोर्ट  तथा
 एक्सपोर्ट  लाइसेंस  दिये  गये  हैं।  इन  की  भामदनी
 क्या है,  क्या  इसका  पता  लगाने  की  भी  कोशिश
 की  गई  है  ?  बल्कि  झाज  तो  स्टेट  गवर्नमेंट्स
 की  तरफ  से  रेस्ट्रिक्ंस  लगाई  जा  रही  हैं
 कि  जिन  हरिजनों  की  मंथली  इनकम  २५०
 रुपये  या  र्‌००  रुपये  महीना  है  उनके  बच्चों

 को  जो  मुफ्त  शिक्षा  की  सुविधा  थी,  वह  नहीं
 रहेगी  ।  प्रगर  इस  तरह  की  ही  भावना  है  तो
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 च्  नियम  यह  जरूर  रखिये  कि  उन्हीं  भ्रादमियों  को

 में  कहना  चाहता  हूं  कि  एक  तरफ  तो  श्राप  सबिसेज्  में  प्रिफरेंस  दिया  जायेगा  जो  इंटर

 =  लि  को  भादेश
 दे
 ्  चरे

 कास्ट  मैरेज  को  प्राथमिकता  देंगे  या  करेंगे  ।
 «  T  |

 जा  दो  जाये  भौर  दूसरी  तरफ  हरिचनों  ही  के  साथ  मे  वह  झापसे  कहता

 है  लिए  भाप  इस  ढंग  की  रेस्ट्रिकशंस  लगा  चाहूंगा  कि  हिन्दुस्तान  के  झन्दर  ८०  या  ६०

 रहे  हैं।  मैं  चाहता  हूं  इस  तरफ  भी  भाप  ध्यान
 दें

 सेरा  एक  सजेशन  धौर  भी  है  |  बहुत
 दिन  से  मांग  चली  प्रा  रही  है  भोर  शैट्यूल्ड
 कास्ट्स  कमिश्नर  से  भी  झपनी  रिकमेन्डेशन
 में  कहा  है  कि  सविसेज्ध  में  ज्यादा  भच्छे  तरीके
 से  भर्ती  के  लिए  पब्लिक  सविस  कमिशन  में

 एक  शैड्यूल्ड  कास्ट्स  भौर  दौड्यूल्ड  ट्राइब्ज
 का  प्रतिनिधि  थी  गरखा  जाय  ताकि  वह  देख
 सके  कि  उन  का  रिजर्वेशन  कोटा  पूरा  होता  है
 या  नहीं  ।  में  चाहता  हूं  कि इस  सिफारिश  पर,
 जैसी  कि  हरिजनों  झौर  बैकवर्ड  एरियाज  की
 भांग  भौ  है,  श्राप  ध्यान  दें  धौर  इस  चीड  को

 हमेशा  जेरे-गौर  रखें  t

 जहां  तक  रिजर्वेशन  का  सवाल  है  वह
 तो  में  ने  झाप  से  कहा  ।  मै  श्राप  से  यह  भी

 पूछना  चाहूंगा  कि  भ्रभी  तक  गृह  उद्योग  विमाग
 को  थो  सहायता  आप  की  तरफ  से  या  किसी
 शौर  विभाग  की  तरफ  से  दी  गई,  उस  में
 कितने  की  मांग  क्षी  गई  थी  शौर  कितना  उस
 पर  खर्च  किया  गया,  कितना  सोन  दिया
 थ्या  या  कितनी  सकावी  दी  गई  ?  इसके
 आंकड़े  भी  श्राप  ने  सदन  के  सामने  पेश  नही
 किये  क्‍योंकि  इस  तरफ  झाप  का  ध्यान  नहीं
 है  छुभाछूत  के  बारे  में  भाप  को  भावाज  है
 कि  हम  उसे  खत्म  करना  चाहते  हैं  -  उस  के
 लिए  मैं  एक  स्पेशल  सुझाव  देना  चाहूंगा  ।
 झगर  ाप  चाहते  हैं  कि  यह  कलेंक  देश  से

 दूर  हो  तो  इंटर  कास्ट  डाइनिंग  भौर  इंटर
 कास्ट  मैरेज  का  सिस्टम,  भले  ही  दूसरी  जगह
 झाप  न  शुरू  करें,  लेकिन  सबिसेज्ध  में  भर्ती  के

 लिए  भाप  अपने  प्लस  शोर  रेगुलेशन्स  में
 इस  चीड़  को  जरूर  रखें  |  भाप  उस  में  एक

 लाख  रिफ्यूजी  भाये,  उन  के  सिए  तो  झाप  ने

 एक  सेपरेट  भिनिस्ट्री बनायी  ।  उनके  उद्धार
 के  लिए,  शैक्षणिक  शौर  सामाजिक  तथा
 झाथिक  उत्थान  के  लिए  तो  विचार  किया
 गया,  लेकिन  जहा  पर  ७  करोड़  शेड्यूल्ड
 कास्ट्स  भर  करीब  डेढ़  या  २  करोड़  शीड्यूल्ड
 ट्राइन्ड  है  उन  के  लिए  एक  सेपरेट  मिनिस्ट्री
 का  प्रस्ताव  रख  कर  उन  की  प्रवस्था  को

 सुधारने  के  लिए  भाप  एक  प्रगतिशील  कदम

 नहीं  उठाना  चाहेंगे  ?

 जहां  एक  तरफ  हमारे  दौडयूल्ड  कास्ट्स
 कमिएनर  अ्रपनी  योग्यता  शौर  ईमानदारी  का
 परिचय  देते  है,  बहा  पर  मुझे  यह  कहते  हुए
 खेद  होता  है  कि  जो  उन  के  असिस्‍टेंट  महोदव
 दौड्यूल्ड  कास्ट्स  के  वेलफेभर  के  लिए  रखे

 गये  है  भौर  जो  बनारस  के  एक  गांव  में  गये  थे,
 उन  के  कहने  पर  वहां  के  जमीदारों  ने  ३००
 एकड़  हरिजनों  को,  जो  कि  उस  की  अमीन
 पर  खेती  करते  थे,  एजेक्ट  करबा  दिया

 उन्होंने  एन्क्बायरी  की  भौर  पाया  कि  यह  सब
 चीजें  हो  नहीं  हैं।  उन्होने  इस  को  मंजूर  भी
 किया  लेकिन  भ्रफसरों  के  बहकावे  में  भ्रा  कर
 यह  रिपोर्ट  दे  दी  कि  १४००  एकड़  जमीन  तो

 दूसरे  लोगों  ने  हडप  ली  है  भोर  joo  एकड़
 जो  बाकी है  उसे  हरिजन  हड़प  लेना  चाहते  हैं  !

 दूसरे  भले  ही  सारी  जमीत  को  हडप  जायें
 लेकिन  हरिजन  बैलफंप्रर  वाले  भ्रफतर  इस
 तरह  की  रिपोर्ट  देने  से  नहीं  हिचक  सकते  ।

 बढ़े  शोक  की  बात  है  कि  हमारे  लिए  इस  तरह

 के  कानून  बने  हुए  हें  तब  भी  हमारे  धक्‍लशरों
 के  द्वारा  इस  तरह  की  बातें  होती  है।

 मैं  भ्रापका  ज्यादा  समय  नहीं  लेना  चाहता  )
 केवल  इतना  कहना  चाहूंगा  कि  हरिजतों  के
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 सामाजिक,  शैक्षणिक  भौर  श्रौद्योगिक  उत्बान
 के  लिए  श्राप  जितना  शक्ति।  कदम  ह  सकें,
 उठाये  ।

 Shri  B.  Kk  Gaikwad  (Nasik):  Mr.
 Deputy-Speaker,  Sir,  after  adoption
 of  the  Constitution  on  26th  November
 1969,  the  President  of  India,  in  view
 of  article  388  of  the  Constitution,  ap-
 pointed  a  Special  Officer  to  safeguard
 the  interests  of  the  Scheduled  Castes
 and  Scheduled  Tribes  in  the  year  1950
 The  duty  of  the  Special  Officer  is  to
 investigate  all  matters  relating  to  the
 safeguards  provided  for  the  Scheduled
 Castes  and  Scheduled  Tribes  under
 the  Constitution  and  report  to  the
 President  upon  the  working  of  those
 safeguards  at  such  intervals  as  the
 President  may  direct,  and  the  Presi-
 dent  shall  cause  all  such  reports  to
 be  laid  before  each  House  of_  Pariia-
 ment.  So  while  considering  the  Re-
 port  of  the  Commissioner  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  for
 the  year  ‘1957-68,  we  have  to  see  what
 constitutional  safeguards  have  been
 mvestigated  by  the  officer  concerned
 and  what  Government  have’  done  in
 that  behalf.

 First  of  all,  I  will  deal  with  article
 7  of  the  Constitution  which  says:

 ““Untouchability’  is  abolished
 and  its  practice  in  any  form  is
 forbidden.  The  enforcement  of
 any  disability  arising  out  of  ‘un-
 touchability’  shall  be  an  offence

 Government  were  also  pleased  to
 bring  forward  the  Untouchability
 (Offences)  Bill  which  was  passed  into
 the  Untouchability  (Offences)  ~Act  in
 1988,  Now,  the  question  before  us  is
 89  to  whether  untouchability  has  been
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 1987,  as  many  as  27,  42  and  33
 cases  respectively  were

 “not  challenged  for  want  of
 evidence.  This  would  suggest  that
 people  in  that  State  still  hesitate
 to  come  forward  to  give  evidence
 in  such  cases.  A  large  number  of
 cases  which  were  compounded
 during  these  years  would  prima
 facie  indicate  the  developing
 tendency  of  the  people  to  live
 peacefully  with  the  Scheduled
 Caste  people  and  to  compromise
 themselves  to  the  present  condi-
 tion”.

 In  my  opinion,  the  presumption  ef
 the  Commissioner  is  not  correct.  The
 Scheduled  Caste  people  in  the  villages
 are  put  at  the  mercy  of  the  caste
 Hindus.  They  have  to  depend  wholly
 and  solely  on  the  sweet  will  of  the
 caste  Hindus.  They  are  not  self-
 supporting.  Under  the  circumstances,
 the  Scheduled  Ceste  people  have  ta
 surrender  and  act  according  to  the
 desire  of  their  masters,  caste  Hindus;
 if  the  Scheduled  Caste  people  do  any-
 thing  against  the  desire  of  the  caste
 Hindus,  they  are  harassed.  They  are
 boycotted,  they  are  beaten  too.

 I  have  no  time  at  my  disposal  to
 explain  in  detail  what  this  boycott
 means.  This  boycott  means  nothing
 lesg  than  stopping  everything  and
 making  it  impossible  for  them  to  live
 in  the  village  because  they  have  to
 earn  their  bread  from  the  caste
 Hindus,  because  even  when  they  want
 to  go  for  answering  the  calls  of  nature
 they  have  to  go  to  the  fields  of  the:
 caste  Hindus.

 My  information  is  this,  that  in
 Punjab  State  roundabout  Delhi  the
 Scheduled  Castes  are  prevented  from
 going  to  the  open  fields  for  answering
 their  calls  of  nature  and  that  is  why
 Scheduled  Caste  people  have  dug  pits
 in  their  own  small  houses—latrines—
 which  I  have  seen  and  the  Commis-
 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes  has  also  seen.  That
 is  the  position.

 An  Hon.  Member:  It  is  wrong.
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 Knotier  Hon,  Meuitet:  Thit
 correct.

 ‘Sai  B,  K.  Gaikwad:  I  have  seen  the
 thing  with  my  own  eyes  (Interrup-
 tions).

 Mr.  Deputy-Speaker:  Order,  order;
 now,  let  us  hear  the  hon.  Member

 Shri  B.  है.  Gaikwad:  I  want  to  ask
 Government  one  question  in  this
 behalf.  Have  they  ever  attempted
 to  make  the  Scheduled  Caste  and
 Scheduled  Tribe  people  self-support-
 ing?  My  answer  is,  ‘No’.  If  they  have
 done  something,  let  them  explain.

 When  the  Scheduled  Caste  people
 demand  Government  land  for  cultiva-

 hivag
 at  many  places,  it  is  refused.  If

 €ैए  want  to  start  any  business  or  in
 dustry,  as  my  hon.  friend  just  now  said
 the  licences  are  refused  to  them  under
 the  pretext  that  their  forefathers  were

 mot  doing  this  business  in  the  past,  as
 if  doing  business  or  getting  licences
 ‘hag  become  the  Monopoly  of  certain
 individuals  or  certain  classes  of

 RP
 That  should  be  stopped

 ediately.  We  have  demanded,  we
 thave  moved  resolutions  in  the  Central
 Advisory  Board  also,  and  the  matter
 is  after  all  receiving  attention.  No-
 body  knows  how  long  it  will  take.

 An  Hon.  Member:  That  has  been
 refused  by  the  Commerce  Ministry.

 Shri  B,  K.  Gaikwad:  That  is  going
 on.  The  Commissioner  says,  in  his
 Report  on  page  5—

 “The  Tribal  Welfare  Directorate,
 Madhya  Pradesh  has,  however,
 compiled  a  list  of  villages  where
 untouchability  is  still  prevalent  in
 ‘the  State.  This  list  consists  of

 8,260  villages  spread  over  eight
 Districts  in  the  State.  The  Gov-
 ernment  of  Orissa  has  intimated
 thet  in  8,606  villages  spread  over

 Distri¢ts”—he  mentions

 Fag
 names—it  is  not  necessary  as

 huive  dlready  been  mentioned
 in  the  Report—“untouchability  is
 wtill  observelt:

 APRIL  47,  iis  ‘the  Clinistitténer
 for  Scheduled  Castes
 and  Scheduled  Tribes
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 “Information  releting  to  remefin-
 img  Districts  of  Orissa  is  not  yet
 received.”
 Sir,  what  action  have  Govesnitent

 taken  on  this  Report?  In  Madhya
 Pradesh,  in  these  8  districts,  therg  ‘are
 3280  villages  where  untouchability  is
 observea  and  in  Orissa  there  are  8,006
 villages  where  unfouchability§  is
 observed.  If  Government  have  the
 slightest  regard  for  the  Constitution
 and  legislation  they  have  passed,  what
 have  they  done?  If  not,  why  not?
 Why  have  not  Government  launched
 cases  against  the  villagers  who  observe
 this  untouchability?

 I  know  it  is  the  duty  of  the  Com-
 missioner  of  Scheduled  Castes  dnd
 Scheduled  Thibes  to  report  the  mattér
 td  the  Government.  But,  it  is  for  the
 Gédvernment  to  take  action.  I  jutt
 want  to  know  what  action  Government
 have  taken  in  this  matter  (Interrap-
 tion).  They  will  not  take  any  actidn

 Then,  I  will  come  to  wells.  You  will
 find  that  there  is  not  one  instance  but
 thousands  and  thousands  of  instances
 where  the  Scheduled  Caste  people  are
 not  allowed  to  draw  water  from  public
 wells,  When  we  demand  information,
 it  is  said  that:  information  is  not  avail-
 able.  The  Commissioner  has  mention-
 ed  thig  in  his  report.  What  can  the
 poor  Commissioner  do’,  He  can  only
 write  to  the  State  Governments
 through  the  Central  Government  dsk-
 ing  for  information.  When  the  infor-
 mation  is  not  supplied  to  him,  what
 can  he  do?  Government  is  responsi-
 ble  for  this.

 One  thing  which  I  must
 Were  is  this.  The  Congréss
 tient  is  ruling  here  at  the  Certre  aid
 you  will  see  that  in  almost  all  Ke
 States,  except  Kerala.  Congress  Gov.
 ernmients  aré  wor  t  Being  s
 when  certain  information  is  démanded,
 why  is  it  being  refused?  Is  this  the
 co-ordination?

 Shri  M.  ral  .  (Rarinnitgir—

 ——
 Cantéd):  THUY  do  -sot

 mention
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 An  Hon.  Member:  They  are  not
 interested  in  it

 Shri  B.  K.  Gaikwad:  Whatever  the
 ‘presumption  of  my  hon  friends  may
 ‘be,  the  information  38  there  with  the
 ‘Government  but  they  are  ashamed  to
 provide  that  information  In  case  the
 information  comes  forth,  I  think,  they
 -will  have  to  hang  their  heads  in  shame
 ‘because  at  thoysands  of  places  the
 ‘public  wells  are  not  open  to  the  Sche-
 dulled  Caste  people

 The  new  policy  of  Governmen’*  is
 this  Supposing  a  new  well  has  to  be
 constructed  It  is  said  that  the  vil-
 Jagers  should  contribute  50  per  cent
 for  digging  the  well  When  this
 question  comes,  naturally,  the  caste
 ‘Hindu  villagers  say,  77  the  well  s
 going  to  be  thrown  open  for  all,  why
 should  they  contribute  50  per  cent?
 So,  generally  they  do  not  pay  50  per
 cent  of  the  cost  and  the  Scheduled
 ‘Caste  people  are  naturally  being  very
 poor  they  are  not  7  a  position  to  pay
 So,  you  will  find  that  no  wells  are  con-
 structed  in  villages  We  are  sitting
 ‘here  m  an  air-conditioned  hall  But,
 if  you  go  to  the  villages,  you  will  find
 that  even  on  public  wells  the  Sche-
 duled  Caste  people  have  to  wait  for

 ‘hours  together  for  getting  water  If
 nobody  provides  them  with  water  they
 have  to  take  water  of  the  dram  My
 hon  friend  the  Minister,  Shri  Datar,
 will  also  realise  this  If  he  accom-
 panies  us  to  the  villages  where  we  can
 show  all  these  things  to  him

 Where  there  are  no  public  wells,
 there  are  private  wells  The  caste
 Hindu  people  ean  quench  their  thirst
 by  taking  water  from  these  private
 ‘wells  All  people  go  and  take  water
 from  these  wells  except  the  Scheduled
 Caste  people  If  we  go  to  Government
 and  represent  the  grievance  they  say,
 ‘That  is  a  private  well  and  you  will
 not  be  allowed  to  draw  water  from  a
 Private  wel!’

 In  this  matter,  I  was  going  to
 Tequest  the  Government  to  come  for-
 ‘ward  boldly  and  make  an  announce-
 ment  to  the  effect  that  all  wells  which
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 are  used  for  drinking  purposes,  whe-
 ther  they  are  public  wells  or  private
 wells,  should  be  thrown  open  to  all.
 Not  only  that  My  proposal  is  this
 that  Government  should  have  a  squad
 of  polhcemen—just  as  they  have  for
 slum  clearance  in  Delhi  where  we  find
 the  police  going  and  demolishing  the
 houses  and  throwing  away  the
 materials  I  want  such  a  police  squad
 to  be  appointed  only  to  look  after  this
 thing,  namely,  that  the  wells  are
 thrown  open  to  these  Scheduled  Caste
 people  (Interruption)  And,  my  pro-
 posal  is  that  the  head  of  the  squad
 should  be  a  Scheduled  Caste  man
 who  will  take  more  interest  ip  this
 Let  there  be  other  constables  from
 other  communities,  but  the  head  of
 the  squad  at  least  must  be  a  Sche-
 duled  caste  man  who  will  look  to  the
 interests  of  the  Scheduled  Caste
 people

 Shri  Sonavane  (Sholapur—Reserved
 —Sch  Castes)  Why  not  the  head  of
 the  Home  Ministry?

 Shri  B.  K.  Gaikwad:  I  come  to  arti-
 cles  23  and  43  Article  23  of  the

 Constitution  says’
 “Traffic  in  human  beings  and

 begar  and  other  similar  forms  of
 forced  labour  are  prohibited  and
 any  contravention  of  this  provision
 shall  be  an  offence  punishable  in
 accordance  with  law”

 Article  43  reads:
 “The  State  shall  endeavour  to

 secure,  by  suitable  legislation  or
 economic  organisation  or  m  any
 other  way,  to  all  workers,  agri-
 cultural,  industrial  or  otherwise,
 work,  a  living  wage,  conditions  of
 work  ensuring  a  decent  standard
 of  life  and  full  enjoyment  of
 leisure  and  social  and  cultural
 opportunities  and  in  particular  the
 State  shall  andeavour  to  promote
 cottage  industries  on  an  individual
 or  co-operative  basis  mn  rural
 areas”

 I$  hrs

 That  is  the  provision  in  the  Constitu-
 tion  Now,  I  want  te  ask  whether
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 (Shn  8  K  Gaikwad]
 Begar  or  forced  labour  has  been
 abolished  It  is  there,  everywhere,
 throughout  India

 An  Hon  Member:  Not  in  Punjab
 Shri  B.  K  Gaikwad:  It  is  there  in

 UP  You  can  go  to  any  place  mn
 India  and  you  will  find  out  for  your-
 self  Forced  labour  33  taken  by  the
 Government  as  well  as  by  the
 villagers,  by  prominent  persons  of  ‘he
 village  No  action  has  been  taken  by
 the  Government  Last  timc,  speaking
 on  Minimum  Wage  Bill,  I  had  said
 that  people  are  paid  Rs  4  or  Rs  §
 per  month  and  are  asked  to  work  for
 the  whole  month  This  is  nothing  but
 forced  labour,  it  35  there  in  UP  and
 all  the  other  States  (Interruption  )
 No  work  is  provided,  no  living  wage
 Is  given,  no  decent  standard  of  liwmg
 १5  provided  to  the  people  of  aur  coun-
 try,  particularly  to  the  Scheduled
 Castes  and  Tribes  What  :s  the  Gov-
 ernment  going  to  do  in  this  matter?
 The  Constitution  cast  a  duty  to  pro-
 vide  work,  to  give  a  living  wage  and
 ensure  a  decent  standard  of  living
 When  is  the  Government  going  to  do
 this’

 Article  46  of  the  Constitution  clearly
 states  that  the  State  shall  promote
 with  special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people  and,  m  parti-
 cular,  of  the  Scheduled  Castes  und  the
 Scheduled  Tribes,  and  shaJ}  protect
 them  from  social  injustice  and  all
 forms  of  exploitation  This  clause
 specifically  refers  to  weaker  sections
 of  the  people  Several  millions  of
 Scheduled  Castes  people  have  accepted
 Buddhism  and  hence  they  are  no  more
 Scheduled  Castes  people  They  do  not
 call  themselves  so  Appendix  X  of
 part  II  of  the  report  of  'he  Commis-
 sioner  deals  with  the  concessions
 granted  by  the  State  Governments
 and  the  Union  Administration  to  these
 Scheduled  Castes  converts  to  Bud
 dhism  In  that  you  will  find  that
 except  Punjab  no  other  State  has  done
 anything  in  the  matter  Mv  sugges-
 tion  as  that  the  Scheduled  Caste
 people  who  have  embraced  Buddhism
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 are  weaker  sections  of  the  country  and
 the  Govefnment  should,  therefore,
 continue  all  these  concessiong  m  regard
 to  education,  economic  aid,  appoint-
 ments  to  services  to  these  people
 which  they  were  getting  before  as
 Scheduled  Castes  even  without  amend-
 ing  the  Constitution

 Article  335  says  that  the  claims  of
 the  members  of  the  Scheduled  Castes
 and  the  Scheduled  Tribes  shall  be
 taken  into  consideration,  consistently
 with  the  maintenance  of  ¢fficiency  of
 administration,  m  the  making  of
 appointments  to  services  ind  posts  in
 connection  with  the  affairs  of  the
 Union  or  of  a  State  In  very  yearly
 report,  the  Commissioner  4  bringing  to
 the  notice  of  the  Government  the  fact
 that  their  percentage  is  very  low  So
 many  hon  Members  who  have  spoken
 on  this  have  also  thrown  hght  on  this
 and  they  have  pointed  3प  that  the
 percentage  of  these  Scheduled  Castes
 and  Scheduled  Tribes  people  in  Class  I
 and  II  service  is  hardly  une  per  cent
 It  8s  not  even  one  per  "ent  I  want
 to  ask  the  Government  as  to  what
 action  has  been  taken  to  fill  up  the
 percentage?  When  questions  are
 raised  on  the  floor  of  this  House,  lame
 excuses  are  given  by  the  Government
 what  suitable  candidates  are  rot
 coming  forth  to  fill  up  the  reserved
 posts  Suitability  has  become  one  of
 the  wonders  of  India,  if  not  of  the
 world'  Even  after  satisfying  all  condi-
 tions  in  regard  to  educational  quali-
 fications,  these  candidates  are  made
 unfit  I  will  tell  you  one  o:  two
 things  I  have  come  across  and  I  think
 my  Congress  friends  and  the  Govern-
 ment  will  also  consider  this
 sympathetically

 The  ex-Congress  President,  Shrs
 Dhebar,  was  once  the  Chief  Minister  of
 Saurashtra  He  found  that  the  per-
 centage  reserved  for  the  Scheduled
 Castes  and  Tribes  was  not  filed  up.
 When  he  asked  the  Secretary  to  s:]]  it
 up,  the  Secretary  told  him  that  there
 were  no  suitable  candidates  fiom  the
 Scheduled  Castes  and  Tribes  for  the
 posts  to  be  filled  m  When  we  were
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 discussing  this  matter  in  the  Estimates
 Commuttee,  we  were  told  this  Shri
 Dhebar  ordered  the  Secretary  that  no
 vacancy  should  be  filled  up  ull  a
 suitable  candidate  from  the  Scheduled
 Caste  or  Tribe  was  forthcoming  You
 know  what  happened  and  what  magic
 that  order  created?  Immediately  after
 that,  the  Secretary  found  swtable
 eandidates  from  the  Scheduled  Castes
 and  Tribes  Then  those  candidates
 were  appointed  This  is  what  Shri
 Dhebar  did  in  Saurashtra  Let  my
 Congress  friends  and  the  Ministry  take
 lessons  from  that

 Shri  M  R  Krishna:  Raja):  did  २०

 Shri  B  K  Gaikwad:  We  appreciate
 it  If  the  Congress  people  do  some-
 thing  we  do  appreciate,  we  have  got
 the  capacity  of  appreciation

 There  35  another  instance  to  ilus-
 trate  the  ‘suitability’  I  will  now
 quote  the  name  of  that  officer  because
 he  is  now  a  retired  officer  ny—  friend
 Shr  M  K  Jadhav  He  i  a  retired
 Collector  of  the  revenue  department  of
 the  Bombay  State  In  1926,  after  he
 passed  BA  (Hons),  he  applied  to  the
 Collector  for  getting  a  job  He  was
 appointed  as  a  clerk  under  one
 Mamlatdar  in  Poona  district  Within
 a  couple  of  months,  that  Mamlatdar
 reported  to  the  Collector  that  he,
 Mr  M  K  Jadhav  was  unfit  to  work  as
 aclerk  He  was  a  BA  (Hons)  and
 still  he  was  unfit  to  work  as  a  clerk
 and  he  was  removed  In  the  ear
 3927,  the  Governor  of  Bombay  declared
 thathe  wanted  to  appoint  some  direct
 recruits  from  the  so-called  depressed
 claseses  The  Scheduled  Castes  were
 called  depressed  classesin  those  days
 Shn  Jadhav  was  one  of  the  candidates
 and  fortunately  he  was  selected  fo.
 the  post  of  a  Deputy  Collertor  »n  the
 Tevenue  department  After  receiving,
 traming  for  a  few  months,  he  was
 Posted  to  Poona  district  foitunately
 where  that  Mamlatdar  was  working
 He  was  the  man  who  was  -vorking  as
 a  clerk  under  the  Mamlatdar  and  who
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 was  made  unfit  by  his  report  has
 come  as  his  boss,  as  Deputy  Collector
 Not  only  that  I  have  no  time  at  my
 disposal  to  explain  the  whole  thing

 Mr.  Deputy-Speaker:  The  hon
 Member’s  time  8  up

 Shri  8,  K  Gaikwad:  I  have  not
 finished  half

 Mr  Deputy-Speaker:  I  wa,  to  give
 5  minutes  that  may  be  reduced  to
 even  ten  minutes  But  I  have  given
 him  25  mmutes_  Still  he  wants  more
 time

 Shri  B.  K.  Gaikwad  Thank  you
 very  much  You  are  always  very  kind
 to  me

 Mr  Deputy-Speaker:  This  time  I
 may  not  be  so  kind  as  he  wants  me
 to  be  He  should  try  to  finish  now

 Shri  B,  हू,  Gaikwad:  A  xind  man  }s
 always  kind  Now,  Sir,  I  will  finish
 Shri  Jadhav  was  there  as  a  Deputy
 Collector  and  later  on  as  Collector  also
 and  then  retired  as  Collector  Te  had
 given  several  judgments  as  a  Collec-
 tor  and  District  Magistrate  Several
 appeal  were  there  but  in  not  a  single
 case  hys  decision  was  changed  by  the
 appellate  courts  Not  only  that  He
 was  known  as  the  most  efficient  officer
 Therefore,  a  man  who  was  found  unfit
 for  clerk's  post  was  an  efficient  Collec.
 tor  This  is  the  sort  of  effictencv
 That  is  why  I  say,  do  not  go,  do  not
 be  led  by  what  the  Puolic  Service
 Commission  says  that  Scheduled
 Castes  and  Tribes  people  were  not
 found  suitable

 Mr,  Deputy-Speaker.  That  is  not
 desirable  It  should  not  be  said:
 "Don't  be  led  by  what  the
 Public  Service  Commussion  ६७५  in  its
 report  that  a  particular  man  ३५  not
 desirable”  The  Public  Service  Com-
 mission  3s  an  independent  body  created
 statutorily  under  the  Constitution  We
 have  every  faith  in  that,  and  I  will
 not  allow  any  aspersion  or  insinuation
 to  be  made  against  the  Public  Service
 Commission  by  the  hon  Members  है ई
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 {Mr  Deputy-Speaker]
 would  advise  him  to  withdraw  that
 remark  He  has  made  a  slip  He
 meant  others

 Shri  K  U.  Parmar  (Ahmcdabad-
 Reserved-Sch  Castes)  We  have  to
 bring  a  resolution  about  setting  up  a

 ३
 body  to  have  a  check  on

 at

 Mr  Deputy-Speaker:  Instead  of
 Public  Service  Commission,  he  may
 say  other  officers

 Shri  B.  K  Gaikwad:  The  UPSC
 says  that  candidates  are  not  found
 suitable  In  the  last  session,  or  in  this
 seasion  itself  if  I  mistake  not,  hon  Mi-
 nister,  Shri  Datarmadean  announce-
 ment  ‘Whatever  recomendations  are
 made  by  the  UPSC,  we  are  nor  bound
 to  accept  that  We  have  got  our  own
 views”  I  have  not  got  it  here,  but  I
 can  show  that  He  is  nodding  his  head
 Saying  no,  no

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  He
 38  misquoting  me

 Mr  Deputy-Speaker.  He  has  always
 said,  rather  that  has  been  the  position
 of  the  Home  Mhnistry,  that  almost  in
 all  cases  they  have  been  guided  by  the
 advice  given  by  the  UPSC

 Shri  Datar:  During  the  last  two
 years  that  has  been  the  case  in  all
 cases

 Mr.  Deputy-Speaker:  Yes  That
 was  disclosed  here  very  recently  Now
 the  hon  Member  says  that  the  Monis-
 ter  said  that  they  are  not  bound  by
 the  recommendations  Theoretically
 they  may  or  may  not  be  bound,  but
 they  have  always  acted  upon  the
 advice  they  got

 Shri  B  K.  Gaikwad:  I  just  want
 to  show  where  the  shoe  pinches  I!
 will  explain  where  the  shoe  pinches

 Shri  Datar:  Sur,  the  remarks  mede
 by  the  hon  Member  about  the  Public
 Service  Commission  may  be  with-
 drawn  or  me
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 Mr  Deputy-Speaker:  They  should
 be  withdrawn

 Shri  B  K  Gaikwad:  What,  Sir?

 Mr.  Deputy-Speaker:  His  remarks
 about  the  Public,  Service  Commission
 that  the  Minister  should  not  be  led  by
 the  advice  of  the  Public  Service  Com-
 mission  that  candidates  are  not  surt-
 able

 Shri  B  K  Gaikwad  I  withdraw
 them  I  will  be  always  at  your  dis-
 posal,  Sir,  and  also  at  the  disposal  of
 the  hon  Minister,  Shri  Datar

 Mr  Deputy-Speaker:  I  am  sorry,  I
 am  not  now  at  his  disposal  He  shquid
 conclude  now

 Shri  B  K  Gaikwad:  Sir,  I  wil
 finish  There  is  one  bad  practice  in
 force  When  there  are  reserved  seats
 the  Central  Government  for  Schedul-
 ed  Castes  and  Scheduled  Tribes,  part:-
 cularly  in  Class  I  and  Class  II  posts,
 and  when  candidates  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes  have  been  found  unsuitable,
 then  the  posts  are  made  “non-reserv-
 ed”  and  these  posts  are  filled  in  by
 non-Scheduled  Caste  and  non-Schedul-
 ed  Tribes  candidates  Due  to  this
 provision,  Sir,  intentional  and  mis-
 chievous  attempts  are  being  made  by
 several  prominent  leaders  and  big
 officers  प्रा  consultation  with  each
 other  They  are  all  interested  in  these
 posts  They  want  to  appoint  their
 sons,  sons-in-law  or  other  relatives  to
 these  class  I  and  class  II  posts  It  is
 a  temptation  They  all  make  a  com-
 mon  cause  m  order  to  reach  this  goal
 They  make  a  conspiracy  to  victimise
 the  poor  Scheduled  Castes  and  Sche-
 duled  Tmbe  candidates  by  calling
 them  unsuitable,  unfit,  and  make  room
 for  their  favourite  persons  If  Gov-
 ernment  38  really  honest  and  sincere
 to  their  duties  I  propose  that  as  Shri
 Dhebar  did  in  Saurashtra  as  Chief
 Minister  our  Central  Government  also
 should  do  the  same  thing  They
 should  make  a  public  announcement
 that  no  class  I  and  class  II  posts
 should  be  filled  by  non-Scheduled
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 Caste  and  non-Scheduled  Tribes  can-
 didates  and  the  posts  should  be  kept
 vacant  for  the  Scheduled  Castes  and
 Scheduled  Tribes  candidates  till  they
 are  available,  Sir,  you  will  find  that
 the  Scheduled  Castes  and  Scheduled
 Tribes  candidates  who  are  found
 unsuitable  and  unfit  today  will  be
 found  suitable  and  fit  tomorrow.

 ur,  may  I  have  two  more  minutes?

 Mr.  Deputy-Speaker:  I  will  only
 allow  him  now  to  sit  down.

 Shri  Barman,  Before  the  hon.
 Member  starts  his  speech  I  would  like
 to  say  one  thing.  There  are  more
 than  80  hon.  Members  belonging  to
 Schedulef  Castes  and  Scheduled  Tri-
 bes,  and  every  one  of  them  has  ex-
 pressed  a  desire  to  speak  and  _parti-
 cipate  in  this  discussion  Besides,
 there  are  other  hon  Members  who  are
 also  anxious  to  take  part  in  this  dis-
 cussion  Therefore,  my  difficulty  can
 very  well  be  appreciated,  how  I  can
 accommodate  them  I  would,  herefore,
 request  hon  Members  to  take  as  httle
 time  as  possible,  uf  they  can.  Every
 hon.  Member  should  not  try  to  discuss
 every  article  of  the  Constitution;  they
 should  pick  up  some  portion  of  it
 which  they  want  to  bring  to  the  notice
 of  the  House.

 श्री  उचके  (मडला--रक्षित--अनुसूचित
 झादिम  जातिया)  उपाध्यक्ष  महोदय,  मै

 चाहता  हू  कि  दौड्यूल्ड  कास्ट्स  कमिदान  की
 रिपोर्ट  पर  विचार  झाज  ५  बजे  शाम  तक  बढा
 दिया  जाय  क्योकि  २५  जनवरी  सन्‌  १६६०
 में  रिज़रवेशन  का  कास्टी  यूशनल  राइट
 खत्म  हो  जाता  है  ।  यह  सातवी  रिपोर्ट  है
 जिस  पर  कि  हम  भ्रपनी  अपनी  झात्मा
 के  ऊपर  बल  देकर  अहस  कर  सकते  हैं  भर

 इसलिए  हमें  भ्रपनी  पूरी  तस्वीर  रखने  का
 अवतर  मिलना  चाहिए  भौर  झाज  ५  बजे  शाम
 तक  के  लिए  इसको  बढ़ा  दिया  जाय  ।

 शपाध्यक्ष  ोहुबेय  :  .मुशे  यह  तसल्ली  है
 कि  जिन  साहबास  को  भी  ओलने  का  भ्रवसर
 मिलेगा  वह  पूरी  तरह  से  बह  तस्वीर  रख
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 सकेंगे  भ्रौर  पूरी  तस्वीर  इस  हाउस  के
 सामने  रख  दी  जायंगी।  झब  जहा  तक  कि  इस
 रिपाट'पर  विचार  ५  बजे  शाम  तक  बढ़ाये
 जाने  का  सवाल  हूं  तो  यह  हो  सकेगा  अर  जो
 झाखिरी  झाध  घटा  बचता  है  वह  भी  भ्रगर  श्राप
 चाहेंगे  तो  में  दे  दूगा  ।

 Sbri  Barman  (Cooch-Bihar-Reser-
 ved-Sch,  Castes):  Mr.  Deputy-Speak-
 er,  Sir,  I  shall  abide  by  the  advice  that
 you  have  Just  now  given,  not  to  go  on
 repeating  what  has  been  said  by
 others.  In  fact,  Sur,  this  is  the  Seventh
 Report  that  we  are  considering  on  the
 floor  of  this  House  and  it  requires  no
 imagination  to  say  that  matters  re-
 garding  untouchability,  reservations  m
 public  services  and  posts  and,  espe-
 cially,  I  shall  not  call  it  failure  but  I
 shall  call  it  incapacity  of  Government
 to  deal  with  the  matters—the  hon.
 Deputy  Minister  said  on  Friday  that
 at  mamly  concerns  the  States—these
 are  matters  that  are  practically  beng
 repeated  every  year  These  have  also
 been  placed  before  the  House  by  the
 hon  speakers  who  heve  spoken  before
 me

 In  fact,  Sir,  there  are  practically
 three  main  points  so  far  as  the  Report
 of  the  Scheduled  Castes  Commissioner
 us  concerned.  Firstly,  there  is  the
 abolition  of  untouchability;  secondly,
 there  is  reservation  te  services  and
 posts  for  Scheduled  Castes  and  Sche-
 duled  Tribes;  and,  thirdly,  there  is  the
 question  of  giving  facility  for  educa-
 tion  to  these  unfortunate  backward
 classes.

 I  consider,  Sir,  that  this  question  of
 untouchabiltiy  will  remain  so  long  as
 we  do  not  fulfil  our  objective  that  has
 been  declared  in  the  Preamble  of  our
 Constitution—equality  of  status  and  of
 opportunity,  and  also  justice:  social,
 economic  and  political.  Till  we  fulfil
 that  it  will  remain,  and  for  that  pur-
 pose  we  are  doing  our  best.  But,  at
 the  same  time,  it  requires  much  more.
 How  far  Government  proceeds  and
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 {Shri  Barman]
 progresses  in  the  elimination  of  dis-
 tanction  between  castes  and  cates  and
 distinction  between  classes  and  500९-
 ties  so  far  as  their  economic  circum-
 stances  are  concerned  is  the  point  It
 is  mainly  embedded  or  rooted  in  the
 question,  how  far  we  are  able  to
 remove  distinction  between  one  caste
 and  another  or  the  hierarchy  of  castes
 So  long  as  that  remains  in  our  body
 Politic,  2n  our  social  system,  this
 question  of  eradication  of  untoucha-
 bihty  will  remaiwn  a  very  difficult
 question  At  the  same  time,  we  should
 do  our  best  So,  I  shall  not  dilate  on
 that  matter  any  more

 As  regards  the  question  of  reser-
 vation  of  posts  and  services,  it  entirely
 depends  upon  how  far  we  are  able  to
 remove  the  difficulties  in  the  matter
 of  education  amongst  these  two  clas-
 ses  Of  course,  along  with  other
 backward  classes,  af  we  can  solve  that
 matter,  7  we  can  uplift  them  in  the
 matter  of  educational  standards,  the
 question  of  unfitness  will  not  be  re-
 peated  १०  often  I  shall  not,  there-
 fore,  touch  upon  that  point  also  But
 I  am  mainly  concerned  today  in  plac-
 ing  before  the  House  through  you  my
 own  anxiety  about  the  new  procedure
 that  Government  propose  to  introduce
 so  far  as  the  educational  facilities  are
 concerned  To  our  misfortune  the  hon
 Home  Minister  is  in  hospital  We
 pray  for  his  early  recovery  and  that
 he  should  join  his  regular  duties

 The  other  day  the  Deputy  Minister
 Was  present  and  we  very  much  bank
 upon  her  heart,  woman’s  heart,  which
 is  so  affectionate  especially  for  those
 who  are  backward  But  unfortunately
 we  have  got  the  Minister  of  State  I
 make  this  distinction  because  of  this
 Shri  Datar  knows  the  conditions  from
 the  very  begmning,  and  especially  the
 matter  that  I  am  going  to  mention
 before  this  House  just  now  Perhaps
 Shrimati  Alva  is  new  to  the  post  and
 she  may  not  be  conversant  with  the
 past  history  That  is  my  supposition
 Of  course  she  must  have  read  every-
 thing  through  the  proceedings
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 The  matter  that  I  want  to  mention
 38  this  Shrimati  Alva  has  said  in  her
 speech  thus

 “The  next  point  that  agitates  the
 minds  of  hon  Members  m_  the
 House  and  also  of  the  public  out-
 side  25  the  most  important  ques-
 tion  of  scholarships”.

 I  entirely  agree  with  her  This  is
 a  matter  on  which  depends  the  whole

 of  our  future  regarding  untouchabi-
 lity,  regarding  reservation  of  posts
 and  services,  and  what  not,  they
 follow  Once  we  are  able  to  give  our
 children  education,  education  to  our
 puys,  und  especriity  wo  our  giris—
 ghrimati  Alva  has  also  mentioned  that
 girls’  education  is  more  important
 pow—that  will  Be  good  to  start  with
 We  entirely  agree  with  the  Deputy
 Muinister’s  observation  in  that  regard,
 put  another  thing  that  she  has  men-
 tioned  gives  us  much  concern  She
 says

 “In  this  matter  we  have  made
 a  far-reaching  change  in  the  pro-
 cedure  in  the  sense  that  we  have
 decentralised  the  award  of  scholar-
 ship  from  now  on”

 I  do  not  doubt  for  a  moment  that
 this  procedure  that  the  Government
 nave  decided  upon—I  still  hope  that
 thcy  have  not  finally  decided  it—was
 for  the  benefit  of  the  Scheduled  Castes
 and  Scheduled  Tribes  and  that  the
 scholarships  may  be  distributed  to
 them  in  time,  that  it  was  for  their
 good  But  I  shall  place  the  facts
 pefore  you  and  the  House  that  mstead
 of  doing  good  to  us  it  will  be  very
 much  detrimenta]  to  the  interests  of
 the  Scheduled  Caste  boys  in  getting
 the  amount  of  scholarship

 Let  me  tell  you  at  the  outset  that  I
 nave  full  faith  upon  the  State  Govern-
 ments  also,  but  I  wish  to  mention
 that  the  procedure  5४  such  that  it  will
 lead  to  too  much  of  complemty  in  the
 matter,  and  thereby  the  legitimate
 advantages—or  whatever  you  might
 call  it—that  they  have  been  getting
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 so  long  will  be  curtailed.  I  shall  tell
 you  why.

 What  is  the  procedure  in  the  distri-
 dution  of  scholarships?  At  present,  it
 is  done  by

 ape
 Central  Education

 Ministry.  e  Education  Mhunistry
 receives  the  applications  from  all  post-
 matric  students  from  the  Scheduled
 Castes  and  Scheduled  Tribes  and  other
 backward  classes.  The  Government
 allots  a  lump  sum.  Out  of  that  lump
 sum,  distribution  is  made  I  can  read
 from  the  report  but  that  will  take
 time.  But  I  can  mention  one  or  two
 lines  from  it.  The  procedure  is  this.

 “The  Board  determines  the
 number  of  scholarships  to  be  allo-
 cated  to  different  States  on  popula-
 tion  basis”.

 This  is  the  first  principle.  As  I  was
 mentioning,  out  of  that  allotted  sum,
 in  the  beginning,  some  proportionate
 allotment  is  made  between  these  three

 classes,  namely,  what  will  be  the  pro-
 portion  that  will  go  to  the  Scheduled
 Castes,  the  Scheduled  Tribes  and  other
 backward  classes  respectively.  The
 amount  varies  from  year  to  year.  It
 is  40  or  45  per  cent  for  the  Scheduled
 Castes,  40  per  cent  for  the  other  back-
 ward  classes,  and  5  per  cent  for  the
 Scheduled  Tribes  and  so  on.  It  varies
 from  year  to  year.  Once  that  is  done,
 then,  whatever  is  the  quota  of  the
 Scheduled  Castes  will  be  dealt  with
 in  this  way.  I  shall  specially  mention
 the  Scheduled  Castes  because,  as  yet,
 up  till  now,  including  this  year,  I  can
 say  that  whatever  the  Government
 has  decifled  will  not  affect  at  least  the
 Scheduled  Tribes  very  much  because
 the  hon.  Deputy  Minister  has  said  that
 the  number  of  scholarships  in  respect
 of  them  is  so  small  that  the  money
 that  is  allotted  for  the  purpose  is  not
 exhausted.

 But  the  hon.  Deputy  Minister  has
 Mentioned  certain  facts  as  regards  the
 Scheduled  Castes  by  telling  us  that
 the  number  of  Scheduled  Caste  boys
 or  candidates  is  increasing  very  fast
 and  it  is  to  such  an  extent  that  Gov-
 ernment  is  not  in  a  position  to  allot
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 that  much  money  which  is  required.
 I  shall  come  to  that  point  last.  If  the
 House  is  convinced,  or  if  the  Home
 Ministry  is  convinced,  that  the  number
 of  Scheduled  Caste  candidates  has
 grown  to  such  an  extent  that  consi-
 dering  their  population  the  allotment
 is  more  than  sufficient  for  them,  then,

 of  course  4  cannot  object  to  making
 any  restriction.

 For  this  purpose,—I  need  not  tell  it
 und  everybody  knows  it—let  us  take
 the  census.  In  the  census  of  ‘1951,  the
 number  of  Scheduled  Castes  was  enu-
 merated  as  more  than  five  crores,  and
 by  this  t.my,  it  must  have  reached  at
 least  six  crores,  Out  of  that,  the
 maximum  number  that  has  to  be
 allotted  scholarships  is  not  much.  I
 think  last  year  it  did  not  excced
 30,000.  You  should  know  that  in
 regard  to  the  post-matric  scholarships,
 throughout  the  length  and  breadth  of
 India  al]  these  post-matric  boys  of  the
 Scheduled  Castes  get  scholarships  from
 the  Centre,  and  no  State  gives  any
 scholarship  to  a  post-matric  student
 belonging  to  the  Scheduled  Castes.
 Therefore,  out  of  the  six  crores  of
 population,  30,000  boys  got  scholarships
 last  year.  In  Calcutta  colleges,  you
 will  find  that  even  in  one  _  single
 college,  there  are  10,000  students  be-
 longing  to  other  classes.  I  cannot
 consider  how  the  Ministry  thinks  that
 the  number  of  Scheduled  Caste  candi-
 dates  has  increased  to  such  an  extent
 that  it  is  not  possible  now  to  give
 everyone  of  them  a  scholarship.  What
 is  the  maximum?  She  has  stated  that
 Rs.  26  lakhs  have  been  spent  last
 year.  I  would  suggest  that  if  the
 Ministry  thinks  that  they  are  so  much
 tightened,  so  much  cornered  in  their
 finances  let  them  curtail  the  expendi-
 ture  on  other  heads.  But  please,  for
 God’s  sake,  give  our  boys  the  facility
 of  education,  the  facility  that  we  have
 been  getting  from  the  year  952  up
 till  now.  Let  our  boys  become  men

 who  can  stand  before  the  civilized
 public  and  stand  before  their  elder
 brothers  as  equals  in  this  country.  We
 know  that  they  shall  have  their  own
 right  conceded  to  them  by  their  own
 efforts  and  that  no  favour  will  be
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 required  by  them  for  getting  etluca-
 tional  facihties  thereafter  Our  time
 is  past,  but  we  at  least  expect  that
 our  boys  and  girls  may  be  honourable
 men  and  women  in  this  free  India

 What  happens  now?  Now,  as  soon
 as  the  quota  is  fixed,  then  it  35  distri-
 buted  on  a  population  basis  There
 are  certain  States  where  the  number
 of  boys  is  small  Therefore,  there  35
 surplus  money  That  surplus  money
 is  redistributed  pro  rata  to  other
 States  where  there  are  students  who
 are  left  without  scholarships,  because
 the  fund  38  exhausted  Once  you  give
 it  to  the  State,  I  can  very  well  say
 that  the  year  will  run  out,  but  the
 Cantre  wall  not  know  =  wih  ar  the
 State  Government  that  has  got  surplus
 money  and  it  will  have  no  option
 to  redistribute  it.  |  Why  do  you  make
 this  rotten  procedure?  It  is  your

 money  and  it  38  justly  the  responsi-
 bility  of  the  Central  Government  and

 the  Members  of  Parliament  who  are
 to  aid  the  Government  here;  this  duty
 hes  squarely  on  you  Why  do  you
 shun  it?  Is  it  because  certain  things
 have  happened  and  you  are  afraid  of
 it?  Don’t  be  ashamed  of  that  If
 simple  distribution  of  scholarships  s
 such  a  complhcated  matter  to  the
 Central  Secretariat,  I  do  not  know
 what  to  call  ths  administration  It
 is  such  a  simple  matter  Just
 strengthen  the  scholarship  distribution
 board  by  drafting  a  few  more  clerks
 from  the  other  departments  in  the  be-
 ginning  of  the  year.  That  will  solve
 the  whole  difficulty.  Instead  of  that,
 you  are  making  these  complications

 It  is  known  at  least  to  the  scheduled
 castes  and  to  my  friends  here  that  in
 1952,  when  we  found  that  the  number
 of  boys  from  the  scheduled  castes
 and  scheduled  tribes  have  increased
 and  money  allotted  in  the  budget  was
 not  sufficient,  we  approached  the  hon.
 Bducation  Minister.  He  had  a  large-
 heart  and  said,  “I  am  all  along  trying
 for  this,  it  is  not  in  my  hands;  it

 in  the  of  the  Finance  Minister.”
 must  ट्  ध  to  the  credit  of  Shri
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 Deshmukh—we  shall  never  forget  t—
 that  we  met  him  in  a  deputation  and
 told  him  that  whatever  provision
 Might  be  made  in  the  Constitution,  it
 48  not  a  matter  to  be  solved  overnight;
 at  least,  you  can  help  us  by  giving  our
 bays  education  in  the  _  post-matric
 Stage  Before  the  matric  stage,  it  33
 the  responsibilty  of  the  State

 Mr.  Deputy-Speaker:  The
 Member's  time  is  up.

 Shri  Barman:  I  earnestly  request
 ySu  to  give  me  some  more  time,  be-
 Cause  it  is  a  very  important  matter  I
 hope  you  shall  give  me  a  chance  to
 explain  why  I  oppose  this  procedure

 hon.

 J  shal)  cut  short  the  story,  he  rea-
 dily  agreed  and  since  that  year  till
 last  year,  1958-59,  all  our  boys  be-
 longing  to  the  scheduled  castes  and
 SCheduled  tribes  have  got  scholarships.
 It  is  an  that  hope  that  they  are  getting
 &dmission  in  the  colleges  after  passing
 the  matric  Every  year,  there  was  a
 short-fall  in  the  allotted  amount  and
 very  year,  we  approached  the  Finance
 Minister  and  got  additional  allotment
 Last  year  also,  there  was  a  short-fall
 of  about  Rs  24  lakhs  and  the  hon.
 Home  Minister  made  good  that  defi-
 Clency,  and  every  boy  and  girl  belong-
 ing  to  the  scheduled  castes  or  sche-
 duled  tribes  was  given  scholarship

 If  distribution  35  handed  over  to  the
 States,  then  the  Members  here  would
 Not  know,  when  the  year  is  out,  whe-
 ther  any  State  has  got  surplus  money
 850  that  difficulty  will  arise  Our
 boys,  mostly  coming  from  the  poorest
 Classes,  are  getting  admission  m_  the
 Rope  that  they  will  get  scholarships.
 Once  that  is  discontinued,  50  per  cent
 Of  the  boys  will  have  to  discontinue
 their  studies,  because  they  cannot
 afford  the  post-matric  education,  whick
 is  so  costly  In  this  way,  are  you
 advancing  our  cause  so  far  as  educa-
 tion  78  concerned  or  are  you  retarding
 it?)  What  for  are  you  doing  this?
 Because  the  matter  will  be  simplified
 if  it  is  handed  over  to  the  States?
 T  can  very  well  say,  it  will  Be  just
 Teverse.
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 Sir,  I  wall  not  encroach  on  your
 kindness  too  much  _  I  shall  only  men-
 tion  that  even  if  Government  has
 decided  finally  that  they  shall  hand
 over  this  to  the  States,  I  do  not  know
 how  they  will  solve  these  complica-
 tions  There  is  another  matter  which
 the  hon  Deputy  Minister  mentioned,
 te  some  element  of  selection  will  have

 to  be  imtroduced

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  There  is  a
 little  confusion  It  was  said  for  the
 other  backward  classes  that  some  ele-
 ment  of  selection  would  have  to  be
 introduced  But  as  far  as  the  schedul-
 ed  castes  go,  the  difficulty  which  the
 hon  Member  fears  will  not  arise

 Shri  Barman:  Then,  I  have  nothing
 to  complain,  because  as  regards  the
 ether  backward  classes,  there  is_  al-
 ready  an  element  of  selection  imposed
 If  I  am  assured  that  this  will  not
 change  the  policy  so  far  as  scheduled
 castes  and  scheduled  tribes  are  con-
 cerned,  I  have  nothing  to  complain  in
 that  regard  It  38  now  for  Govern-
 ment  to  see  whether  the  procedure
 that  they  propose  will  facilitate  their
 action  or  retard  :t  I  hope  they  will
 consider  it

 Pandit  Thakur  Das  Bhargava  (His-
 sar)  Will  every  scheduled  caste  and
 scheduled  tribe  candidate  go  on  getting
 scholarships  as  now?

 Shrimati  Alva:  Yes,  Sir;  the
 scholarships  will  contmue

 Shri  Datar:  All  those  who  apply  will
 get  the  scholarships

 Shri  Kodiyan  (QuiJlon—Reserved—
 Sch  Castes)  Mr  Deputy-Speaker,  at
 the  very  outset,  I  must  say  that  the
 report  of  the  Scheduled  Castes  and
 Scheduled  Tribes  Commissioner  does
 not  help  us  in  having  a  correct  asses-
 ment  of  the  progress  achieved  in  re-
 gard  to  the  various  schemes  for  the
 welfare  of  the  scheduled  castes  and
 scheduled  tribes  and  other  backward
 Classes.  I  can,  of  course,  understand
 the  difficulty  of  the  Commissioner.
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 His  office  has  been  asking  for  infor-
 mation  from  the  State  Governments,
 but  information  38  not  forthcoming  in
 time  In  this  report,  it  35  stated
 that  the  Commissioner  has  not  got
 sufficient  staff  to  have  a  correct  eva-
 luation  of  the  progress  m  the  various
 States  So,  I  would  request  the  hon
 Minister  to  provide  him  with  sufficient
 staff,  so  that  he  may  do  his’  work
 more  efficiently  than  at  present

 When  we  come  to  the  actual  achieve-
 ment  in  this  field,  we  have  to  confess
 that  the  progress  so  far  made  is  not
 satisfactory  m  all  the  items  of  ex-
 penditure  The  hon  Deputy  Minister
 while  initiating  the  discussion  on  the

 report,  painted  a  rather  rosy  picture
 and  said,  so  rhuch  has  been  done  in
 this  respect  and  from  now  on  more
 ys  gomg  to  be  done  While  going
 through  the  report,  one  must  realise
 the  fact  that  the  money  allotted  to  the
 various  States  and  also  money  allotted
 by  the  State  Governments  for  the
 various  schemes  are  not  _  properly
 spent  When  we  take  item  by  item,

 this  failure  of  State  Governments  to
 utilise  the  allotted  amount  can  be  seen
 from  the  report

 It  is  rather  unfortunate  that  even
 after  Il  years  of  welfare  work,  we  are
 not  9  a  position  to  assess  the  situa-
 tion  correctly  The  Home  Ministry  I
 am  told,  has  an  evaluation  organisa-
 tion,  but  I  do  not  know  what  work
 they  are  domg  I  have  to  make  a  sug-
 gestion  in  this  respect  In  every  State,
 there  must  be  an  organisation  to  eva-
 luate  the  work  done  in  the  respective
 States  and  the  evaluation  organisation
 in  the  Centre  must  work  in  co-opera-
 tion  with  the  evaluation  organisations
 in  the  States  Unless  a  correct  pic-
 ture  328  before  us,  we  cannot  plan
 effectively  for  the  future  The  third
 Five  Year  Plan  is  in  the  formative
 stage  If  correct  planning  is  to  be
 made  with  regard  to  the  welfare  work
 of  the  scheduled  castes  and  scheduled
 tribes,  a  correct  picture  of  the  actual
 situation  in  the  country  must  be
 before  us

 Coming  to  the  various  schemes  for-
 the  welfare  of  the  backward  classes,
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 I  must  deal  with  the  most  umportant
 and  vital  aspect  of  the  whole  program-
 me  of  work,  that  35,  with  regard  to
 the  economic  development  of  the
 Scheduled  Castes,  Scheduled  Tribes
 and  other  backward  classes  This
 vital  aspect  of  the  problem,  I  must
 say,  has  not  been  given  sufficient  em-
 phasis  by  the  Government  Unless  the
 Scheduled  Castes  and  Scheduled  Trbes
 people  are  helped  to  stand  on  their
 own  legs  economically,  no  progress

 worth  the  while  can  be  achieved  m
 this  respect  Scheduled  Caste  and
 Scheduled  Tribe  Members  and  other
 responsible  leaders  of  these  commun!-
 ties  have  been  time  and  again  re-
 questing  the  Government  to  distmbute
 Government  land  to  the  Scheduled
 Castes  and  other  backward  classes
 people,  to  the  landless  labour,  but  the
 achievement  in  ‘this  respect  I  must
 confess  78  rather  very  unsatisfactory

 The  Scheduled  Castes  Commissioner
 in  his  Report  has  stated  that  only  in
 certain  States  land  has  been  distri-
 buted  In  other  States  also  steps
 might  have  been  taken  but  he  has  not
 been  given  information  on  this  point
 He  says  that  m  _  Bihar,  Bombay,
 Madhya  Pradesh,  Orissa  and  Tripura
 lands  have  been  distributed  to  the
 Scheduled  Castes,  Scheduled  Tribes
 and  other  backward  classes  The  total
 amount  so  far  distributed  38  43,41,900
 acres  This  includes  land  distributed
 on  lease~hold  basis  and  also  one  year
 leases  With  regard  to  other  States
 information  is  not  avaulable

 On  page  62  of  the  Report  he  says
 that  about  l2  9  million  acres  of  culti-
 vable  land  are  available  with  the

 various  State  Governments  He
 further  states  that  if  about  half  of
 this  cultivable  land  Is.  distributed
 amongst  the  Scheduled  Castes  people
 the  problem  would  be  solved  He
 says

 “If  efforts  age  made  to  settle
 these  people  on  58  0  millon  acres

 of  cultivable  land,  quite  a  large
 number  of  them  (perhaps  all  of

 them)  can  be  settled  in  agricul-
 ture.  Some  efforts  were  made
 during  the  First  Five  Year  Plan

 rperiod  to  reclaim  land  and  a  total
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 of  over  8  lakh  acres  were
 claimed"

 But

 “Figures  as  regards  the  sche-
 duled  caste  and  scheduled  tribe
 persons  benefited  from  this  scheme
 are  not  available”

 re-

 “It  38  also  significant  to  note  *
 he  goes  on  saying,

 “that  Rajasthan,  Orissa  and
 Vindhya  Pradesh  which  have  size-
 able  concentration  of  cult:vable

 waste  land  either  did  very  httle
 or  did  not  figure  at  all  in  these
 reclamation  and  settlement  opera-
 tions  ”

 Then  even  in  States  where  land  is
 distributed,  there  are  certain  difficul-
 ties  in  the  way  On  page  66,  he  says

 “The  Mysore  Government  have
 reported  that  certain  types  of  land
 have  been  released  by  the  Revenue
 Department  for  grant  to  the  land-
 less  Individuals,  however,  under
 the  preference  list  come  after
 educational  institutions,  aimfenor
 village  servants  and  co-opera-
 tive  farming  societies  But  among
 individuals,  first  preference  35
 given  to  Scheduled  Castes  and
 Scheduled  Tribes  There  is  a  limit
 on  land  to  be  granted  The  cost
 of  reclamation  is  to  be  borne  by
 the  individuals”

 Then  with  regard  to  West  Bengal  he
 says

 “In  West  Bengal,  pending  en
 forcement  of  Land  Reforms  Act,
 1955,  surplus  lands  of  the  ex-inter-
 mediaries,  raiyats  and  under
 ralyats  which  have  been  taken
 possession  of  by  the  Collectors  arr
 being  settled  temporarily  on  year
 to  year  lease  and  for  this  the
 Scheduled  Castes  and  Scheduled
 Tribes  take  their  chance  with
 others  ”

 I  need  not  go  on  citing  instances  of
 the  other  Stat  I  have  no  time  with
 me  This  is  a  very  important  aspect
 of  the  development  of  the  Scheduled
 Castes  and  other  backward  classes
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 people  If  millions  of  acres  of  land
 are  in  the  possession  of  the  State
 Goveznments,  I  want  to  know  what  is
 the  Fai  difficulty  in  distributing  land
 to  the  Scheduled  Castes  people  So
 far  as  my  State  is  concerned,  it  35  the
 smallest  State  m  India  We  have  very
 httle  waste  land  in  Government  pos-
 session  We  have  only  7}  lakh  acres
 of  land,  but  even  that  we  are  distri-
 buting  to  the  landless  peasants  and
 landless  agricultural  labourers  Pre-
 ference  is  to  be  given  to  the  Sche-
 duled  Castes  people  25  per  cent  of

 the  land  has  been  reserved  for  the
 Scheduled  Castes  and  other  landless

 people

 So  far  as  other  States  are  concern-
 ed,  which  have  got  large  tracts  of
 cultivable  waste  land,  they  can  distri-

 bute  at  least  50  to  60  per  cent  of  this
 Government  land  to  the  Scheduled
 Castes  and  Scheduled  Tribes  and  to
 other  backward  classes  people  But
 nothmg  has  been  done  in  this  respect
 Even  though  some  States  have  taken
 steps  as  I  have  stated  earlier  difficul-
 ties  are  in  the  way  for  the  Scheduled
 Castes  and  other  backward  classes
 People  to  make  use  of  this  distribution
 of  land

 Then  coming  to  the  other  aspect  of
 the  econmic  development  of  the  Sche-

 duled  Castes,  cottage  industries  and
 village  industries  play  a  promunent role  But  here  also  we  can  find  that
 the  progress  made  is  very  unsatisfac-
 tory  The  total  provision  for
 the  Second  Plan  period for  cottage  industries  to  be  started
 among  backward  classes  people  is
 Rs  547  29  lakhs  The  amount  spent in  ‘1956-57  was  only  Rs  88,38,022/- and  in  1957-58  it  was  Bs  57,12,698/~
 The  total  expenditure  during  the  first
 two  years  of  the  Plan  period  comes to  only  Rs  90,50,720/-,  that  is,  much
 below  the  yearly  average  of  about

 l  crore  to  be  spent  for  cottage
 industries  for  the  backward  classes

 Then  coming  to  the  co-operation field  also  we  can  find  that  the  Plan
 Provision  is  Re.  26°48  lakhs  and  the
 amount  spent  in  the  first  two  years
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 was  only  Rs  88  89  lakhs  So,  here
 also  we  can  find  that  the  progress
 made  is  rather  very  slow

 With  regard  to  cottage  industries,
 Government  have  opened  certain
 traming  centres  and  in  certain  other
 areas  traming-cum-production
 centres  So  far  as  certain  traiming
 centres  are  concerned,  suitable  follow-
 up  programmes  are  not  worked  out.
 As  a  result  of  that,  the  trainees,  who
 get  Training  m  these  training  centres,
 cannot  start  industrial  units  of  their
 own  I  would  request  the  Govern-
 ment  to  change  the  training  centres
 as  far  as  possible  into  trainmg-cum-
 production  centres  and  _  suitable
 follow-up  programme  also  should  be
 worked  out  and  the  trainees  should
 be  given  liberal  financial  aid

 Then  about  the  reservation  of  seats
 for  Scheduled  Castes  and  Scheduled
 Tribes  candidates  in  the  services
 several  hon  Members  have  made  a
 reference  I  do  not  want  to  repeat
 all  those  arguments  but  only  one  point
 I  want  to  stress,  and  that  is  about
 the  lame  excuse  often  put  forward  by
 the  Government  and  Government
 officers  that  suitable  candidates  are
 not  forthcoming  from  the  Scheduled
 Castes,  Scheduled  Tribes  The
 employment  exchanges’  figures  given
 in  the  Report  refute  this  so-called
 theory  of  suitability  of  candidates
 The  total  number  of  Scheduled  Caste
 Candidates  registered  m  956  was
 3.78  2270  The  total  number  of  candi-
 dates  remaming  on  the  hive  register
 at  the  end  of  the  year  957  was  92,982
 Out  of  these,  779  were  graduates,  and
 10,818  were  matriculates  With  regard
 to  the  Scheduled  Tribes  also,  you  can
 see  that  the  registered  number  of
 candidates  remaining  unemployed  on
 the  live  register  was  ‘19,472  Out  of
 these,  63  were  graduates  and  729  were
 matriculates  Thus,  we  can  see  from
 the  figures  furnished  by  the  Employ-
 ment  Exchanges  that  there  were
 thousands  of  qualified  candidates
 remaining  in  the  live  registers  of  the
 various  Employment  Exchanges  and
 at  the  same  time,  the  Government  put
 forward  this  lame  excuse  that  suitable
 candidates  were  not  forthcoming  from
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 {Shri  Kodiyan]
 among  these  people.  Therefore,  the
 Government  should  see  the  real  diffi-
 culties  in  the  working  of  the  safe-
 guards,  As  my  hon.  friend  Shri
 B.  K.  Gaikwad  has  already  pointed
 out,  something  is  wrong  somewhere.
 There  is  no  doubt  about  it.  There  are
 some  people  who  are  placed  in  key
 Positions  who  do  not  want  the  Sche-
 duled  Caste  people  to  come  up.

 Shri  ्,  P.  Nayar  (Quilon):  Hear,
 hear.

 Mr.  Deputy-Speaker:  The  hon.
 Member  said,  somewhere.  This  hon.
 Member  says,  here,  here.

 Shri  V.  P.  Nayar:  HE  A  R.
 Snr  Tangamanm  (Madura);  Tney

 have  to  be  un-earthed,
 Shri  Kodiyan:  One  word  about

 housing.  Of  all  the  items  in  the  pro-
 gramme  for  the  welfare  of  the  Sche-
 duled  Castes  and  other  backward
 People,  I  must  say  that  this  scheme
 for  housing  has  become  very  popular
 with  the  Scheduled  Castes  and  back-
 ward  classes.  So  far  as  my  State  is
 concerned,  there  is  a  large  demand
 from  the  Scheduled  Castes  people  for
 houses.  Last  year  alone,  in  my  State,
 more  than  4000  houses  were  con-
 structed  for  the  Scheduled  Castes  and
 Scheduled  Tribes.  In  the  last  Advisory
 Committee  meeting  in  my  State,
 demands  were  put  forward  by  Mem-
 bers  unanimously  that  more  money
 should  be  allotted  for  the  housing
 Programme.  I  request  the  Central
 Government  to  give  more  allotment
 and  provide  more  money  for  the
 housing  programme,

 About  the  scholarships,  the  hon.
 Member  Shri  Barman  has  already
 dealt  with  the  point.  I  not  only  sup-
 port  that  view  expressed  by  him,  I
 have  also  one  request  to  make  in  this
 connection.  The  number  of  students
 from  the  Scheduled  Caste  people  is
 increasing,  It  is  a  very  healthy  sign.
 The  hon.  Education  Minister  last
 time,  when  the  Scholarship  Board
 met,  told  us  that  from  next  year
 qnwards,  an  element  of  selection  will
 have  to  be  mada
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 Mr.  Deputy-Speaker:  That  hag  been
 cleared  now.

 Shri  Kodiyan:  Yes;  we  are  thgnk-
 ful  to  the  hon.  Minister  for  that,  More
 Money  should  be  allotted  for  that;
 that  is  all.

 So  far  as  untouchability  is  concern-
 ed,...

 Mr.  Deputy-Speaker:  This  should
 not  be  touched  now.

 Shri  झ,  P.  Nayar:  Only  touch  and
 go.

 Shri  Kodiyan:  Only  touch  and  go.
 Untouchability  must  be  removed,  The
 only  point  that  I  wish  to  make  in  this
 regard  is  that  untouchability  m  our
 country  still  prevails.  The  report  says
 that  except  in  Kerala,  Bengal  and@
 Delhi,  all  other  States  have  shown  a
 decrease  in  the  number  of
 cases  registered  under  the  Untouch-
 ability  Offences  Act,  1955.  This  does
 not  mean  that  in  these  States,  un-
 touchability  has  come  down  or  dis-
 appeared.  So  far  as  my  State  is  con-
 cerned,  there  is  a  Committee  for  re-
 moving  untouchability.  It  meets  re-
 gularly  every  month  and  the  situation
 is  taken  stock  every  month,  and
 balance  that  action  can  be  taken  by
 the  police  promptly.  It  is  because  of
 that  prompt  action  and  vigilance  of
 this  Committee  that  reports  come  and
 more  and  more  cases  are  being  re-
 gistered  under  this  Act,

 et  साथूराम  (जालंधर-रक्षित-भनु-
 सूचित  जातियां)  :  उपाध्यक्ष  महोदय,  श्राज

 हम  इस  सदन  में  शिड्यूल्ड  कास्ट्स  कामिदनर
 की  रिपोर्ट  पर  विचार  कर  रहे  हैं।  हमारा
 मकसद  यह  देखना  है  कि  गवर्नेमेंट  ने  शिड्पूल्ड
 कास्ट्स,  छिड्यूस्ड  ट्राइब्ज  एण्ड  झदर  बैंकवर्ड
 क्लासिज़  के  भ्पलिफूट  के  लिए,  उन  को  ऊंचा
 करने  के  लिए,  जो  कुंछ  रियायतें  दें  रखी  हे,
 उन  रियायतों  के  कजेरे-असर  हमारे
 लोग  तरक़की  कर  रहे  हे  या  नहीं  1  भाज  जो
 रिपोर्ट  हमारे  सामने  है,  उस  से  साबित  होता

 है  कि  जितनी  तरक्शो  इन  लोगों  को  होनी
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 आहिए  थी,  वह  नही  हो  रही  है।  उस  पर
 गवर्नमेट  का  ध्यान  दिलाने  के  लिए  हमारे
 लोगों  का  फर्ज  है  कि इस  सिलसितर  में  जो

 अूटिय।  हूँ,  उनको  गंव्ेमेंट  के  सामने  पेश
 करे  |  छिड्यूल्ड  कास्ट्स  शिक्पूल्ड  ट्राइव्ज
 एण्ड  शदर  बैकवर्ड  क्लासिअ  की  मदद  करने
 के  लिए  और  उन  का  रस्टेंड्ड  श्राफ
 लिविंग  ऊचा  करने  क ेलिए  सैकड  फाइव
 सीझर  प्लान  में  पाव  साल  के  भरसे  के  लिए
 श्र  करोड रुपए  की  रकम  रली  गई  ह
 मुल्क  की  ३६  करोड  की  श्राबादी  में  भ्रगर
 इस  वबत  प्रदर  बंकवर्ड  क्लासिज  की  गिनती
 तीन  क  नेड  की  मानी  जापे  ओर  शिड्यूल्ड
 कास्ट्स  शौर  शिडयूल्ड  ट्राइव्ज  की
 नौ  करोड़  की  आबादी  को  मिला  कर  बारह
 करोड़  लोगों  कौ  मदद  करने  के  लिए  अगर
 १८  करोड  रुपए  सालाना  रखे  जाये,  तो  मेरे

 ख्याल  ये  यह  रकम  बहुत  थोडी  है।  झगर  एक
 साल  में  एक  आदमी  के  लिए  डेंढ  रुपए  रखे
 जाये,  तो  उस  का  स्टैडडें  बहुत  ऊचा  नहीं
 बन  सकता  है  |  देश  में  गरोब  शिड्यूल्ड
 कास्ट्स  और  शिड्यूल्ड  ट्राइब्ज़्ञ  के  लोगो  की

 हालत  श्रमी  तक  काबिलेरहम  है---दयायोग्य
 हैँ  7  उन  को  देश  के  दूसरी  जातियो  के  बराबर
 लाने  के  लिए  बहुत  ज्यादा  ध्यान  देने  की  जरूरत

 है  अर  उन  के  लिए  बहुत  वडा  खर्च  करने  की
 ज़रूरत  है।  इस  वक्‍त  हम  भगर  गावों  में
 जाते  है,  तो  इन  लोगो  की  हालत  को  देख  कर

 यह  ख्याल  पैदा  होता  है  कि  दस  बारह  साल  की
 आज़ादी  के  बाद  भी  वे  लोक  वही  के  वही
 भ्रभी  तक  पडे  हुए  है  7  तालीम  में  थोडी  सी
 त्तरककी  ज़रूर  हुई  है,  लेकिन  बहू  भी  उतनी
 नहीं  हो  पाई,  जितनी  कि  होनी  चाहिए  थी  ।
 डस  वक्‍त  जो  वज्जीफे-स्कालरशिप्स  दिए  जाते
 है  उन  की  रकम  बडी  थोडी  है  भौर  वे  बच्चो
 को  ठीक  टाइम  पर  नहीं  पहुचते  है,  जो  कि
 कालेजो  झौर  स्कूलो  में  अपनी  तालीम  को  पूरा
 करन  के  लिए  जद्दीजहद  कर  रहे  है।  इस  के  लिए
 मैं  ने  पिछली  दफा  भी  1... द  किया  था  और
 होम  मितिस्ट्री  का  ध्यान  इस  तरफ  दिलाने
 की  कोशिश  की  थी  कि  एजूकेशन  मिनिस्ट्री
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 का  जो  डिपार्टमेंट  स्कालरशिफ्स  तक्सीम  करता

 है,  उस  के  काम  को  डरा  तेज़  करने  की  ज़रूरत

 है  ।  हालाकि  साल  खत्म  हो  चुका  है  और
 ३०  तारीक  तक  अपनी  फीसे  श्दा  करने  के
 नोटिस  स्‍कूलों  शौर  कालेजो  में  लड़को  को
 मिल  गए  है।  भगर  बे  नही  करेगे,  तो  उन  के
 नाम  काट  दिए  जायेगे,  लेकिन  बाज़  जगह  पर
 अभी  तक  लडको  को  वज़ीफ  नहीं  पहुच  सके

 हैं।  इस  हालत  में  वे  लडके  भ्रपनी  तालीम
 को  जारी  नही  रख  सकते  शौर  उन  की  तालीम

 अधूरी  रह  जाती  है  भौर  उन  के  नाम  स्कलो
 और  कालेजो  मे  कट  जाते  है  ।  वें  बंचारे
 फीसे  झदा  करने  के  काबिल  नहीं  होते  हैं  ।
 उन  की  घरेलू  हालत  इतनी  कमज़ोर  होती  है
 कि  वे झपनी  तालीम  को  पूरा  करने  के
 अखराजात  को  पूरा  नहीं  कर  सकते  |

 इस  के  श्रलावा  अभी  तक  उन  लोगो
 के  लिए  ज़मीन  की  तकसीम  का  काम  गवर्नेमेट

 पूरा  नही  कर  रही  है  श्राज  हमारे  देश  में
 बेकार  ज़मीन  इतनी  है  कि  काफी  लोगों  को
 उस  पर  एकामोडेट  किया  जा  सकता  है,  लेकित

 हर  एक  प्रान्त  में  स्टेट  गवर्नमेट  इस  पर  ध्यानें

 नही  दे  रही  है  ।  एक  तरफ  मुल्क  में  भ्रकाल
 पड  रहा  है,  अनाज  का  अभाव  हूँ,  इतनी
 महंगाई  में  प्रन-एम्पलायमेट  फैली  हुई  है,  लोगो
 को  नोकरिया  और  काम  नहीं  मिल  रहे  है
 झौर  लोग  भूखे  मर  रहे  है,  लेकिन  फिर  भी  स्टेट
 गवनंमेटस  इस  पर  ध्यान  नही  दे  रही  है  कि

 मुल्क  मे  बेकार  जमीन  को  सही  तौर  पर  तकपीम
 क्र  दिया  जाये  ।  भ्रगर  इन  बातो  की  तरफ
 ध्यान  नहीं  दिया  जायगा,  तो  हम  यहा  पर
 सोशलिस्टिक  पैटर्न  कैसे  कायम  कर  सकेंगे,
 जिस  का  कि  हम  नारा  दे  रहे  है  -  मैं  समझता

 ह  कि  ज़मीन  को  तक्‍सीम  करना  एक  बहुत
 बडा  काम  है,  लेकिन  उस  को  विए  बिना  इस

 मुल्क  में  समाजवादी  ढाचा  कायम  नहीं  हो
 सकगा।

 जमीन  की  तक्‍्सीम  के  झलावा  उन  लोगो

 के  लिए  काटेज  इंडस्ट्रीज़-धरेलू  दस्तका-
 रियो--और  छौटी  दस्तकारियों  का  भी
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 प्री  साध्राम]
 इन्तजाम  करना  चाहिए,  जिस  से  कि

 उन  लोगों  को  काम  मिल  सके  ।  श्राज  इस  देश
 को  भ्ाज़ादी  मिलने  के

 बाद  भी  करी
 भी  को  रोटी

 पेट  भरने  के  लिये  नही  है,  पहनने
 के  लिए  कपड़ा  नही  मिलता  है,  रहने  के  लिए
 मकान  नहीं  मिलता  है,  तो  फिर  भाज़ादी  का
 मतलब  फेल  हो  जाता  हे  भ्रौर उस  का  कोई
 मतलब  नही  रहता  हूँ  कि  भ्राज  हमारा  देश

 आज़ाद  है।  इस  लिए  मैं  ाप  की  मारफत

 होम  मिनिस्ट्री  का  ध्यान  इस  तरफ  दिलाना

 चाहता  हूं  कि  हमारे  देश  में  जो  यह  पिछडा

 हुआ  वर्ग  है,  उस  की  हालत  आज

 बहुत  बुरी  है।हम  ने  इन  दस  बारह  सानों में
 अनटचेबिलिटी  को  खत्म  करने  की  कोशिश
 को  है,  लेकिन  उस  में  हम  पूरी  कामयाबी

 हासिल  नही  कर  सके  है।  बारह  साल  के  प्ररसे
 में  हम  इस  कलक  को  इस  देश  से  दूर  नही  कर
 सके  है  -  इस  पर  भी  ज्यादा  गौर  करने  की
 जरूरत  हैं  भोर  नए  और  भच्छे  तरीके  से  इस

 खप्ताछत  को  खत्म  करने  के  लिए  हमें  पूरी
 कोशिश  करनी  चाहिए

 गवर्नमेंट  की  तरफ  से  भारतीय  डिप्रैस्ड
 क्लासिज़  लीग  भर  हरिजन  सेवक  सघ  और

 ऐसी  दूसरी  सोशल  वर्क  करने  वाली  सोसायटियो
 को  छूझाछुत  खत्म  करने  के  लिए  रुपया  दिया
 जाता  है  1  लेकिन  ब  गवनंमेट  न  उन  के

 लिए  एक  रैस्ट्रिक्शन  पैदा  कर  दी  है  कि  वे  दस
 परसेट  कान्द्रीव्यूशन  करे  भौर  प्रगर  वे  नहीं
 करेगे,  तो  उन  को  वह  रुपया  नही  दिया  जायगा  |
 गवरनेमेंट  का  रुपया  देने  का  मकसद  तो  छुप्नाछुत
 को  देश  से  खत्म  करना  है  न  कि  कानूनी
 अड़चने  पैदा  करना  ।  मैं  समझता  हू  कि  ऐसी
 पाबन्दिया  लगाने  से  देश  में  जा  थोडा  बहुत
 काम  छूमाछून  को  खत्म  करने  के  लिए  हो
 रहा  है,  वह  भा  नहा  हांगा  श्रोर  गवर्नमेट  झपने
 तरीके  से  जो  काम  करना  चाहती  है  वह
 उस  से  सफलता  प्रात  नही  कर  सकंगी।

 24  hrs.
 हमारे  देदा  में  भी  तक  ऐसी  हालत  है

 कि  लोग  अनाज  के  लिए  तरस  रहे  है,  कपडे
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 के  लिए  तरस  रहे  हैं  भौर  छूभाछूत  के  दबाव
 से  समाज  के  तीचे  कुचले  जा  रहे  हैं।  इस  सारी
 हालत  को  ठीक  करने  के  लिए  गवरनेमेंट  का
 ध्यान  इस  तरफ  ज्यादा  होना  चाहिए  ।  जो
 ऊचे  लोग,  बड़े  बडे  पुजीपति  इस  वबत  मवनेमेंट
 के  रुपए  से-इस  देश  के  रुपए  से  काफी  फायदा
 उठा  रहे  हैं,  भगर  उस  के  मुकाबले  में  इन  नीचे
 गिरे  हुए  लोगो  को  इस  पिछडे  हुए  वर्ग  को
 देखा  जाये,  तो  हम  पाते  है  कि  उनके  लिए
 बहुत  थोडी  रकम  खर्च.की  जा  रही  है  भर
 गवनेमेंट  इस  बारे  मे  बहुत  कम  ध्यान  दे  रही  है  t
 जैसे  मैं  देख  रहा  हु  कि  दिड्यूल्ड  कास्ट्स  भऔौर

 छिड्यूल्ड  ट्राइव्स  के  मसले  पर  विचार  करने
 के  लिए  समय  भी  बहुत  थोडा  दिया  जाता  है  +
 चाहे  कोई  सभा  हो  या  कोई  दूसरा  फकशन  हो,
 सभी  में  उनकी  समस्याओ्रों  पर  विचार  करने
 के  लिए  बहुत  कम  समय  दिया  जाता  है  भ्रौर
 उस  चीज़  को  बहुत  जल्दी  जल्दी  खत्म  करने  की
 कोशिश  की  जाती  है।  इसको  एक  आडिनरी
 काम  समझा  जाता  है  मै  यह  समझता  हू
 कि  इसके  लिये  ज्यादा  ध्यान  देने

 की  भ्रावश्यकता  है  झ्लौर  ज्यादा  ध्यान  दिया
 जाना  चाहिये  और  इस  पर  इस  ख्याल  से  विचार
 होना  चाहिये  कि  देश  मे ंउन  लोगो  को  ऊचा
 किये  बगैर  कुछ  नहीं  हो  सकता  है  |  श्राज
 ज़रूरत  इस  बात  की  है  कि  जो  बड़े  बडे  लोग
 है.  जो  बडे  बड़े  झादमी  है,  जा  पजीपति  है  उनको
 ज्ञग  नीचे  लाया  जाए  और  जो  नीचे  है,  उनको
 ज़रा  ऊपर  उठाया  जाए  और  अगर  ऐसा
 किया  गया  तो  में  समझता  हू  हमारे  देश  मे
 समाजवाद  प्रा  सक्गा  प्रग्यथा  नही  ।  समाजवाद
 का  जो  सवाल  है  श्रगर  हमे  इसका  पूरा  करना  है
 तो  इसको  पूरा  करने  के  लिए  हमें  ठोस  कदम
 उठाने  होगे  ओर  जा  सही  रास्ता  है,  उस  पर
 हम  को  चलना  होगा  ।  अगर  हम  उस  रास्ते
 को  प्रस्तमार  नहीं  करते  है  तो  मेरा  ख्याल
 है  कि  समाजवाद  झाते  झाते  बहुत  ज्यादा
 समय  लग  जाएगा  झौर  देश  में  इस  बीच  में  ऐसा
 वातावरण  भी  फैल  सकता  है,  ऐसा  वालावरण
 भी  पैदा  ही  सकता  है  कि  उन  लोगों  का  इक
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 चीज़  पर  से  विध्यास  उठ  जाए  जो  बारह  वर्ष
 से  झाज  तक  बना  हुआ  है  ।  कही  ऐसा  न  हो
 कि  इस  तरह  की  बात  हो,  इसके  लिए  भी
 झापको  कुछ  करना  होगा  |

 श्र्ब  में  ज़मीन  की  तकसीम  के  बारे  में

 कुछ  कहता  चाहता  हू  ।  हमारी  गवर्नमेट
 का  तथा  हमारे  नेताशों  का  ख्याल  है  कि
 कोशोप्रेटिव  बेसिस  पर  हम  जमीन  के  मसले
 को  हल  करे  ।  इसके  लिए  हमें  सही  रास्ता
 अख्तयार  करना  होगा  ।  हम  सही  रास्ते  को,
 में  समझता  हू,  भ्रख्तयार  नहीं  कर  रहे  हैं  1
 पजाब  मे  मैने  देखा  है  कि  बहुत  सी  ज़मीन  में
 जहा  पैदावार  हो  सकती  है,  जहा  काश्त  की
 जा  सकती  है घौर  उसमे  काइत  करके  मुल्क
 के  भ्रप्त  सकट  को  हल  किया  जा  सकता  है  और
 उनमें  उन  लोगो  को  काम  में  लगाया  जा  सकता
 है,  जो  इस  वक्‍त  बेरोज़गारी  के  शिकार  हो  रहे
 हैं  उस  जमीन  में  काइत  करने  की  कोशिश
 नही  की  जा  रही  है,  उस  ज़मीन  को  इन  लोगो
 का  नहीं  दिया  जा  रहा  है|  उसकी  तरफ
 काई  ध्यान  ही  नही  दिया  जा  रहा  है।  हम

 बहुत  लापरवाही  कर  रहे  है।  इतनी  ज्ञ़मीन
 पड़ी  हुई  है  कि  कहना  ही  नहीं  7  वह  बजर
 होती  जा  रही  है।  यही  नहीं  जो  ज़मीन  रिक्स
 की  जा  चुक्री  है  वह  भी  बजर  बन  गई  है
 क्योकि  उसकी  तकसीम  नहीं  हो  रही  है  ।
 वहा  पर  शैड्यूल्ड  कास्टस  ने  कुछ  कोप्रोप्रेटित्
 सासाइटीज़  बनाई  थी  भौर  उनमें  ज़मीन
 को  तकसीम  करके  काम  को  चलाया  गया  था  ।
 श्र्ब  उस  चीज़  को  पजाब  गवनंमेट  दुबारा
 तोड  रही  है  शौर  उनको  कोभोप्रेटिव  बेसिस
 पर  काम  करने  के  तरीके  से  रोक  रही  है  ।
 वह  कहती  है  कि  तुम  कोझोप्रेटिव  सोसाइटी  बना
 करके  इस  ज़मीन  को  काश्त  नहीं  कर  सकते  हो  |
 मैने  भ्रपने  हल्के  में  दो  शार  दिन  हुए  जा  कर
 देवा  है।  बहा  पर  लोगो  ने  तीन  चार  साल
 पहले  कोश्नोप्रेटिब  सोसाइटीस  बना  करके
 चमीन  की  काएत  शुरू  की  थी  अब इस  चीज़
 को  वहा  के  जो  अफसर  है,  तोड  २हे  है  -  जब
 'गवर्नमेट  का  ऐसा  रुझान  है,  अवर्नमेंट  का  ऐसा
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 रुख  है,  तो  में  पूछना  चाहता  हू  कि  वे  लोग
 किस  तरह  से  तरक्की  करें  सकंगे।  मैं  चाहता
 हैं  कि इस  ओर  झापका  ध्यान  जाए।

 संविसिस  में  भी  कुछ  लोगो  की  शिकायतें
 हू  1  ये  शिकायतें  चाहे  ज्यादा  हैं  चाहे  कम  लेकिन
 हूँ  ज़रूर  ।  उनकी  शिकायत  है  कि  बौड्यूल्ड
 कास्ट,  शैड्यूल्ड  ट्राइव्स  इत्यादि  के  नौजवानों
 को  सवविस  में  पूरी  नुमाहदगी  नही  मिलती  है  t
 मैने  देखा  है  कि यह  बात  किसी  हद  तक  ज़रूर

 दुस्स्त  है  ।  इसके  बारे  में  अगर  सैद्रल
 गवनंमेंट  स्टेट  गवनमेट्स  क ेलिए  कोई  डायरे-
 क्टिव  जारी  करे  भौर  इस  की  जाच  पडताल  के
 लिए  कोई  कमेटीस  मुकरंर  करे,  चाहे  वह
 पालियामेट  के  मेम्बरों  की  हो  या  स्टेंट  एम०
 एल०  एस०  की  जो  कि  इन  क्लासिस  से  ताल्लूक
 रखत  हूँ  तो  पता  चल  सकंगा  कि  सविसिस
 में  इन  लोगो  को  पूरी  नुमाइदगी  देने  मे  क्तिनी

 कोताही  की  जा  रही  है  और  क्यो  पूरा  हिस्सा
 नही  दिया  जा  रहा  है  और  वे  कमेटीज़  प्रापको

 सुझाव  दे  सकती  है,  कि  इसके  बारे  में  क्या  कुछ
 कय  जाने  की  आवध्यकता  है  |  इन  सब
 चीज़ो  के  बारे  में  पूरी  रिपोर्ट  सैट्रल  गवर्नमेट
 के  पास  ह. 16  सकंगी  शौर  उसके  बाद  मैटल
 गवरनेमेट  उस  पर  विचार  क्र  सकंगी  |

 उपाध्यक्ष  महोदय,  ग्रगर  हम  देश  में
 समाजवादी  समाज  की  स्थापना  करना  चाहते
 है  तो  हमे  ठोस  कदम  उठाने  होगे  ।  मैं  समझता

 हू  कि  शैड्यूल्ड  कास्ट  और  शैड्यूल्ड  ट्राइव्स
 कमिश्नर  जो  मुकरेर  किये  गये  हैं,  उन्होंने
 बहुत  अच्छा  काम  किया  है  भर  उसके  लिए
 में  उनकी  तारीफ  करता  हू  ।  उन्होंने  देश  में
 फिर  फिरकर  दौरे  करके,  जो  रिपोर्ट  गवर्नमेट
 के  सामने  पेश  की  है,  उसको  मैने  पूरा  पढा  है
 झभौर  मैं  समझता  हु  कि  जो  नक्शा  इन
 ब्लासिस  का  भ्राज  हम  देखते  हैं,  उसका

 सही  चित्रण  अपनी  रिपोर्ट  में  किया  है  |
 लेकिन  मे  समझता  हू  कि  उनके  जो  भ्रख  प्यार
 है,  वे  बहुत  थोडे  हैं।  उनको  कोई
 अखत्यार  नहीं  हैँंकि  जो  बेइसाफिया
 स्टेट  गवनमेट्स  करती  है,  स्टेट्स  में  होती  हैं,
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 [भी  सावूराभ]
 उनको  दूर  करवा  सकें,  या  उनके  बारे  में  स्टेट्स
 को  कह  सके  ।  वह  जो  रिपोर्ट  देते  है,  वह
 भालियामेंट  के  सामने  पेश  होती  है।  उसको
 चालियामेंट  के  सामने  पेश  करने  में  भी  कई
 साल  लग  जाते  है  ।  इसका  यह  मतलब  होता  है

 कि  उस  रिपोर्ट को  भी  उतना  महत्व  नहीं  दिया
 जा  रहाहै  जितना  कि  दिया  जाना  चाहिये।
 जो  ररेपोर्ट  उन्होंने  पेश  की  है,  बह  बिल्कुल
 ठीक  है  झौर  वह  वही  नक्शा  है  जो  कि  भाज

 हम  देश  में  देखते  है  ।  मैं झाशा  करता  हूं  कि

 द्ोम  मिनिस्टर  साहब  इस  पर  पूरा  ध्यान  देंगे  t
 मै  चाहता  हू  कि  हमारी  होम  मिनिस्ट्री  इस

 कसक  नी  थ्यान  दे  कि जो बेइंसाफिया  हारिजनों
 इत्यादि  के  साथ  हो  रही  है,  उनको  कैसे  दूर
 किया  जा  सकता  है  ।

 में  ग्रापफो  बतलाना  चाहता  हूं  कि  मै
 देख  रहा  हु  कि  भ्राज  लोगों  पर  जुल्म  और

 त्तद्वदुदुद  हो  रहे है  श्रौर  पुलिस  की  तरफ  से
 उनको  बहुत  ज्यादा  तकलीफ  पहुंचाई  जा

 रही  है  ।  मैने  पिछले  दिनो  देखा  है  कि  गाधीनगर
 जोकि  दिल्ली  के  पास  ही  है,  वहा  के  एस०  एच०
 झो०  साहब  ने  दो  हरिजन  लड़कियों  पर
 नाजायज्ञ  केस  बना  दिया  और  उसके  बारे  में
 पालियामट  के  चार  पांच  हरिजन  मैम्बरों
 ने  जा  करके  जाच  पड़ताल  की  शौर  पता
 लगाने  की  कोशिश  को  कि  आाया  वह  केस
 गलत  है  या  सही  है  ।  पता  लगाने  पर  पता

 च्बला  कि  वह  बिल्कुल  गलत  है  ।  म॑  वहा  खुद
 गया  तो  मुश  ५०-६०  झादमो  मिले  भर

 बहू  डी०  श्राई०  जी०  से  भी  मिले  झौर  उन्होंने
 दिकायत  को  कि  बिल्कुल  गलत  केस  बनाया
 गया  है।  इस  तरह  के  केस  कितने  ही  होते  है
 श्र  मै  चाहता  हूं  कि इन  को  तरफ  आपका
 ध्यान  जाना  चाहिए  ।  श्रब  वहा  पर  इसको

 पुलिस  द्वारा  प्रेस्टीज़  का  सवाल  बना  करके

 हरिजनो  को  तंग  किया  जा  रहा  है  |  ऐसी  ऐसी
 जो  धटनायें  होती  हैं,  इन  की  तरफ  भाषका
 ध्यान  जाना  चाहिये  1  भाज  भी  कु  प्रफसर  है,
 ओ  झपनी  मर्जी  के  मुताबिक  काम  करते  हैं
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 धौर  गवर्म  मेंट  में  होने  का  नाजायज़  फायदा
 उठा  रहे  है  1  इस  तरह  से  वे  इन  गरीब  लोगों
 को  दबाने  की  कोशिक्ष  करते  हैं,  फिर  चाहे
 यह  दबाना  जायज़  हो  या  नाजायज़  हो  1
 थे  चाहता हूं  कि इस  भोर  गवर्नमेंट  का  ध्यान
 जावे  ।  ये  जो  बेइंसाफियां है,  ये  बन्द  होगी
 चाहियें  ।  ऐसे  जो  भ्रफसर  लोग  है,  उनके
 खिलाफ  एक्शन  लिया  जाना  बाहिएं।  झगर
 स्टेट  गवर्नेमेंट्स  भी  इस  तरह  की  घटनाप्रों

 की  मौर  ध्यान  देंगी  तो  मेरा  खयाल  है  कि
 देश  में  इन  लोगो ंकी  हालत  कुछ  भ्च्छी

 हो  सकेगी  |

 अब  मै  रिज़वंशन  के  बारे  में  थोड़ा  सा
 भज  करना  चाहता  हू  ।  पालियामेट  के  कुछ
 सदस्यों  कां  यह  खयाल  है  कि  जो  रिजर्वेशन
 लैजिस्लेचर्स  इयादि  मों  है,  वह  खत्म  कर
 दिया  जाय  ।  अगर  ऐसा  किया  गया  तो  मैं
 समझता  हूं  कि  यह  बहुत  ही  गलत  बात  होगी
 श्र  इसका  काया  यह  है  कि  वे  लोग  झभो
 तक  दूसरे  लोगो  के  बराबर  ा  नही  सके  है  t
 जब  तक  पिछड़े  वर्ग  दूसरे  ऊंचे  वर्गों  क ेबराबर

 नही  ञ्  जाते  तब  तक  रिजर्वेशन  कायम

 रहना  चाहिये  ।  मैं  यह  भी  चाहता  हूँ  कि
 सविसिज्ञ  में  जो  इन  जातियो  के  लोगों  के
 लिये  रिजर्वेशन  है,  उसको  पूरा  किया  जाना

 चाहिये  ।  मै  यह  भी  चाहता  हू  कि  इन  लोगों

 पर  ज्यादा  रकम  खर्च  की  जानी  चाहिए।

 इन  शब्दों  के  साथ  मै  भ्रापको  धन्यवाद

 देता  हु  और  भाशा  करता  हूं  कि  जिन  बातों

 की  तरफ  म॑  ने  इशारा  किया  है,  उन  पर  आप

 विचार  करेगे  और  ज्यादा  इस  तरफ  ध्यान

 देंगे  1

 hri  Datar:  My  hon.  colleague  will
 be  replying  to  all  the  points  raised
 during  this  debate.  So,  I  should  like
 to  confine  myself  only  to  a  few  of
 them.

 While  I  was  listening  to  the
 passionate  appeals  made  by  a  number
 of  hon.  Members  and  by  my  hoa.
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 friend  Shr:  B.  K.  Gaikwad,  I  felt  that
 it  was  our  duty  to  do  whatever  was
 necessary  for  these  dowit-trodden
 classes.  They  have  been  suffering  for
 centuries  together.  Therefore,  if  some
 hon,  Members  use  more  passion  or
 vehemence,  ther  all  that  we  have  to
 do  is  to  see  that  our  efforts  are  inten-
 sified,  and  not  to  get  vexed  with  them.
 That  is  the  reason  why  we  are  trying
 our  best  to  improve  the  conditions  of
 the  Scheduled  Castes  and  the  Sche-
 duled  Tribes  and  certain  other  com-
 munities.

 I  have  heard  the  debate  till  ,  now,
 so  far  as  the  Scheduled  Castes  are
 concerned.  I  should  have  been  happy
 if  some  hon.  Members  had  spoken
 about  the  unfortunate  conditions  in
 which  our  tribal  people  are  living  in
 a  number  of  outlying  areas.  Their
 condition  78  also  equally  miserable,
 and,  therefore,  I  would  request  one
 and  all  to  treat  the  miserable  condi-
 tions  of  the  Scheduled  Castes  and  the
 Scheduled  Tribes  and  other  classes  as
 a  national  problem  The  problem  of
 the  Scheduled  Castes  should  not  be
 dealt  with  or  should  not  be  considered
 as  only  the  problem  of  the  Scheduled
 Castes  This  should  be  considered  as
 a  problem  of  the  whole  nation  For
 that  purpose,  all  of  us,  including  not
 only  the  Scheduled  Castes  Members
 but  also  the  non-Scheduled  Caste
 Members  of  Parliament,  have  to  take
 full  share  in  the  great  work  of
 regeneration  of  these  unfortunate
 communities.  That  ought  to  be  our
 task.

 ५  May  I  also  point  out  to  my  brethren
 of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  that  their  condition  is
 hard,  but  the  condition  will  not
 improve  merely  by  using  strong
 language  or  bad  arguments  which
 have  no  validity?  Therefore,  I  would
 appeal  to  those  hon.  Members  to  take
 into  account  the  fact  that  these  are
 conditions  which  have  come  down  to
 ‘us  down  the  ages,  and  all  of  us  have
 to  try  and  see  that  the  tempo  of
 improvement,  and  the  tempo  of  pro-

 =
 are  improved  as  early  as  possi-

 le
 83  LEp_5,

 VAISAKHA  7,  1881  (SAKA)  the  Commissioner  73550
 for  Scheduled  Castes

 and  Scheduled  Tribes

 In  this  respect,  may  I  invite  your
 attention  to  what  the  Commussioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  has  said  in  his  report?  You  are
 aware,  Sir,  that  for  a  numer  of
 years,  it  has  been  a  great  task,  i¢  not
 a  great  privilege,  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  to  tour  round  the  country  and
 try  to  find  out  to  what  extent  the
 conditions  are  miserable  and  how  they
 can  be  improved:  Whenever  these
 reports  are  received,  it  is  our  duty  to
 send  down  his  comments  to  all  the
 State  Governments  concerned,  and  it
 38  they  that  are  primarily  responsible
 for  improving  the  conditions  along
 the  lines  recommended  by  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes.

 Shri  B.  K.  Gaikwad:  They  are  not
 doing  that.  That  is  our  complaint,
 and  that  is  what  we  have  said

 Shri  Datar:  I  sympathise  with  the
 hon.  Member.  Let  him  sympathise
 with  our  position  also.  Let  him  under-
 stand  that  so  far  as  the  executive
 function  in  connection  with  the
 improvement  of  the  lot  of  the  Sche-
 duled  Castes,  Scheduled  Tribes  etc.  is
 concerned,  that  in  the  primary  duty
 of  the  State  Governments,  and  we
 come  into  the  picture  for  the  purpose
 of  supplementing  by  way  of  grants
 what  they  are  doing.  The  limited
 functions  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  should  also  be  understood,  He
 has  to  investigate,  and  he  has  to
 report.  Even  this  work  has  increased
 to  a  large  extent,  and  that  is  the
 reason  why'  we  have  appointed  as
 many  as  nine  regional  commissfoners
 or  assistant  commussioners  for  the
 purpose  of  bringing  about  a  greater
 degree  or  measure  of  co-ordination
 between  the  Centre  and  the  States.  I
 am  very  happy  to  find  that  the  State
 Governments  also  are  taking  a  greater
 interest  in  these  problems.  We  had  a
 conference  last  year  of  the  Minusters
 for  Scheduled  Castes  and  Scheduled
 Tribes  or  socia]  welfare  in  the  various
 States.  A  number  of  hon.  Members
 also  took  part  in  the  general  delibera-
 tions  and  I  am  happy  to  find  that  all



 १3558  Report  of

 (Shri  Datar]

 the  State  Governments  are  now  aware
 of  their  great  responsibility  so  far  as
 the  early  improvement  of  the  condi-
 tions  of  all  these  people  is  concerned.

 May  i  in  this  connection,  read  only
 one  sentence  from  the  Report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes?  I  would
 request  hon.  Members  to  note  at  least
 for  the  time  being  that  the  conditions
 are  improving,  although  I  would  agree
 with  al]  the  hon.  Members  that  the
 progress  has  to  be  as  fast  as  possible,
 and  more  substantial.  The  Commis-
 sioner  has  remarkéd  that  there  has
 been  an  all-round  increase  in  the
 tempo  of  work  relating  to  the  welfare
 of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  and  other  backward
 elusses  during  the  second  year  (1957-
 58)  of  the  Second  Five  Year  Plan
 period  as  compared  to  the  last  year.
 Unfortunately  we  could  not  spend  the
 whole  amount  during  the:  first  five
 years  in  respect  of  all  these  communi-
 ties,  and  therefore  we  took  care  to  see
 that  the  tempo  of  progress  was
 increased,  and  here  I  have  before  me
 the  report  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  who  has  observed  an  increase
 in  the  tempo  of  work.

 Shri  M.  C.  Jain  (Kaithal):  There
 has  been  a  shortfall  in  the  first  and
 second  years.

 Shri  Datar:  The  shortfall  will
 gradually  disappear.  There  are  certain
 difficulties  also  which  have  to  be
 taken  into  account.  AJ!  the  same,  hon.
 Members  will  agree  that  there  has
 been  an  increase,  and  I  wish  hon.
 ‘Members  were  in  a  position  to  give
 some  appreciation  to  what  the  State
 Governments  are  doing  in  this  respect.
 With  these  preliminary  remarks,  7
 sha)l  deal  with  certain  points.

 An  hon.  Member,  I  believe  Shri
 Sedhu  Ram,  suggested  that  the
 amount  of  Rs.  90  crores  would  not
 be  sufficient  for  the  welfare  of  the
 Scheduled  Castes,  Scheduled  Tribes
 and  backward  classes.  May  I  point
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 out  in  this  connection  that  the  mem-
 bers  of  all  these  castes,  tribes  and
 communities  are  entitled  to,  and  they

 sare  getting  also,  the  benefits  under
 the  general  schemes  that  have  been
 conceived  and  are  being  implemented
 for  the  purpose  of  the  general  uplift
 of  all  the  people  together.  The  work
 that  we  are  doing,  the  amount  that
 has  been  kept  here  or  reserved,  has
 been  by  way  of  additional  grant  for
 the  purpose  of  spending  over  the  inte-
 rests  of  these  Scheduled  Castes  and
 Scheduled  ‘Tribes,  This  is  a  point
 which  we  have  always  been  taking
 up  with  the  State  Governments,  and
 which  we  have  always  been  explain-
 ing  to  the  hon.  Members  of  these
 various  communities,  namely  that
 this  is  not  the  sole  amount  that  they
 are  entitled  to.  Under  the  ordinary
 budgetary  provisions  of  the  various
 States,  they  are  entitled  to,  and  may
 I  point  out  they  are  getting,  benefits
 also  to  a  certain  extent,  though  it  may
 not  be  so  large  as  the  hon.  Members
 may  wish  it  to  be.

 Take  the  community  development
 projects  for  example.  There  also  we
 have  been  finding  that  the  Scheduled
 Castes  and  Scheduled  Tribes  also  are
 getting  more  and  more  benefits  from
 the  general  budgetary  provisions.
 This  is  in  addition  because  there  are
 certain  special  problems  so  far  as
 the  Scheduled  Castes  and  Scheduled
 Tribes  are  concerned,  and  that  is  the
 reason  why  the  supplementary  budget
 for  the  Second  Plan  of  Rs,  9  crores
 has  been  conceived  of.

 My  hon.  friend  actually  put  in  a
 mathematical  calculation  &nd  stated
 that  Rs.  9l  crores  were  being  given
 to  38  crores  of  the  Indian  population,
 and  then  he  stated  that  the  amount
 would  be  extremely  small.  Thet  is
 not  the  correct  position.  I  would  re-
 quest  the  hon.  Members  to  understand
 that  this  is  only  by  way  of  suppile-
 menting  what  is  being  done  under  the
 general  budgetary  provisions  dy  all
 the  State  Governments  and  by  the
 Central  Government  put  together.
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 tt  मजपति  राम  मेरी  शिकायत  तो

 यह  थी  कि  उत्तर  प्रदेश  में  झाप  ने  प्रस्पृश्यता
 निवारण  के  लिए  चार  वर्षों  में  जितना  रुपया
 दिया  था  वह  सब  लैप्स  हो  गया  और  स्वयं

 नहीं  हो  सका  |  भौर  भाप  इतती  तारीफ  यहा
 वर  कर  रहे  हैं  1

 Shri  Datar:  There  are  some  such
 problems  here  and  there.  We  are
 trying  to  tackle  them,  and  I  am  hap-
 py  to  find  that  the  State  Governments
 are  more  and  more  conscious  of  their
 obligations  towards  the  Scheduled
 Castes,  and  the  amounts  also  are  grad-
 dually  being  spent.  It  is  our  desire
 to  see,  whenever  certain  budgetary
 provisions  are  made,  as  for  instance
 this  sum  of  Rs.  9  crores  which  has
 been  reserved,  that  the  amounts
 are  spent  on  the  welfare  of  these
 various  communities,  Therefore  we
 are  anxious  that  the  State  Govern-
 ments  also  spend  as  large  an  amount
 as  possible  out  of  the  ceilings  fixed
 for  them

 My  hon  friend  raised  the  question
 of  untouchability,  Shr:  Gaikwad  was
 right  m  saying  that  untouchability
 has  been  removed  by  the  Constitution,
 but  3t  is  still  there.  I  agree  with  him
 that  it  is  still  there,  the  more  so  in
 the  rural  areas  I  myself  have
 travelled  through  a  number  of  rural
 areas  and  ३  find  that  unfortunately  it
 is  there,  and  even  where  it  appears
 not  to  be  there,  subtle  untouchability
 is  being  practised.  That  fact  cannot
 be  gainsaid,  and  I  am  not  sure  whe-
 ther  the  citation  of  certain  villages  as
 being  against  untouchability  or  where
 untouchability  has  gone,  will  be
 correct  at  all.  There  are  a  number  of
 villages  throughout  India,  and  there
 Untouchability  is  there,  and  for  the
 Temoval  of  untouchability  we  have  to
 take  steps  which  will  not  defeat  the
 Purpose  we  have  in  view.

 My  hon,  friend  Shri  Gaikwad  was
 Perfectly  right  in  saying  that  the  con-
 dition  of  the  untouchabies  or  Harijans
 especially  in  the  villages  is  extremely bad.  They  ere  also  dependant  upon
 the  mercies  of  the  other  savarnas  or
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 other  members  of  the  community
 there.  Therefore,  we  have  to  be  very
 careful.

 If  in  a  village  you  have  only  five  or
 six  Hariyan  families  as  against  50  or
 300  other  famihes,  naturally  you  will
 find  that  if  we  take  any  harsh  steps,
 if  we  penalise  them  or  take  any  other
 steps  against  them,  then  the  results
 will  have  to  be  taken  into  account.
 That  ४58  the  reason  why  we  have  to
 proceed  cautiously  even  so  fay  as  the
 bringing  into  effect  of  the  Untoucha-
 bility  (Offences)  Act  is  concerned

 As  has  been  rightly  pointed  out  by
 a  number  of  hon.  Members,  the
 Untouchability  (Offences)  Act  is  there
 and  its  presence  on  the  statute-book
 has  a  very  large  restraining  or  deter-
 rent  effect  on  those  die-hard  sections
 of  the  Hindu  community  which  still
 believe  that  untouchability  is  a  part
 of  their  religious  obligation.  That  is
 entirely  wrong.  So,  the  Act  has  had
 a  good  effect.

 So  far  as  the  actual  number  of
 prosecutions  is  concerned,  the  diffi-
 culty  is  that  in  a  court  of  law  you
 have  to  produce  evidence  under  the
 Indian  Evidence  Act,  and  if  it  becomes
 difficult  to  get  evidence,  then  natural-
 ly  the  cases  may  not  succeed,  and  in
 some  cases  the  cases  are  compromised
 also.  If  for  example  the  persons  who
 have  suffered,  the  harassed  Harijans,
 do  not  come  forward,  il  does  not  mean
 that  they  are  not  harassed,  but  it  does
 mean  that  there  is  not  sufficient
 quantum  of  proof  for  establishing  the
 offience  against  the  people  concerned.
 For  that  purpose  Government  are
 anxious  to  see  that  all  proper  steps
 are  taken,  all  stern  steps  are  taken.
 Everywhere,  we  have  issued  instruc-
 tions,  the  State  Governments  have
 issued  instructions  that  whenever
 there  is  before  a  police  officer  any
 information,  he  has  to  check  up,  he
 has  to  investigate  into  it  and  fille  a
 prosecution.  So  far  as  we  are  con-
 cerned,  such  action  is  always  ther2,
 but  unfortunately,  on  account  of  the
 helpless  condition  in  which  the  Sche-
 duled  Castes  are  living,  it  is  perfecly
 understandable  that  they  cannot  come
 forward  to  give  evidence  because  in
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 {Shri  Datar]
 some  case,  where  the  condi-  Governments’  schemes  also,  My  hon.
 tions  of  the  Harijans  is  very  friend  was  not  correct  in  saying  that
 bad,  the  effect  of  the  giving  of  evi-
 dence  itself  would  recoil  upon  them.
 That  is  the  circumstance  which  all  of
 us  have  to  take  into  account.  My  hon.
 friend  made  a  number  of  suggestions,
 but  we  have  to  weigh  the  scales  pro-
 perly;  otherwise,  the  remedy  is  likely
 to  be  worse  than  the  disease.  That  is
 the  approach  which  all  of  us  have  to
 keep  in  view.

 So  far  as  the  so-called  savarnas  ana
 Harijans  amongst  Hindus  are  concern-
 ed,  as  far  as  possible  they  have  to  be
 brought  together.  They  are  the
 citizens  of  the  same  land.  They  are
 the  residents  of  the  same  village.
 Therefore,  we  have  to  carry  on  our
 efforts,  so  far  as  the  moral  persuasion
 of  these  people  is  concerned.  Side  by
 side  with  this  moral  persuasion,  we
 must  have  an  Act  which  will  tell  them
 that  in  case  they  go  wrong,  they  will
 be  visited  with  punishments  under  the
 Untouchability  (Offences)  Act.  That
 is  the  reason  why  such  a  cautious
 policy  has  to  be  followed,  though  all
 along  it  has  to  be  firm.

 Shri  Sonavane:  How  long  this  moral
 persuasion  will  take  us  to  our  goal?

 Shri  Datar:  It  is  bound  to  take  us
 to  our  goal.  Gandhiji  succeeded  with
 moral  persuasion  even  so  far  as  our
 foreign  rulers  were  concerned.  Let
 the  hon.  Member  have  greater  faith
 in  ourselves  and  in  the  great  instru-
 ment  of  non-violence  that  Gandhiji
 has  made  for  us,

 Then  I  would  deal  with  scholar-
 ships.  My  hon.  friend,  Shri  Barman,
 who  raised  this  question,  is  not  here
 You  are  aware  that  during  the  last
 five  or  six  years,  there  have  been
 complaints  that  the  grants  were  not
 being  received  in  time,  and  a  number
 of  questions  were  addressed  to  the
 hon.  Minister  of  Education.  In  some
 cases,  we  also  found  that  there  were
 students  who  got  scholarships  here
 and  who  got  scholarships  under  State

 post~matriculation  scholarships  were
 not  awarded  by  States.  In  some  cases,
 they  are.  Sometimes  there  was
 duplication  on  account  of  grants  being
 taken  from  both  the  sources  by  the
 same  person.  It  has  also  to  be
 remembered  that  applications  received
 are  in  terms  of  thousands.  A  sugges-
 tion  has  been  made  on  the  floor  of  the
 House  on  a  number  of  occasions,  and
 we  had  last  year  a  conference  of  State
 Ministers,  They  also  suggested  that
 in  this  case  there  should  be  what
 could  be  called  devolution  or  decen-
 tralisation.  So  far  as  this  decentra-
 ‘lisation  is  concerned,  we  are  going  to
 lay  down  standard  rules.  We  are
 anxious  that  these  students  get
 scholarships  as  early  as  possible.  <A
 number  of  steps  has  been  taken  by  the
 Ministry  of  Education.  But  the  con-
 sensus  of  opinion  of  State  Govern-
 ments  was  that  this  work  should  be
 entrusted  to  them  and  this  could  be
 carried  out  by  them  m  a  more  effec-
 tive  manner  without  loss  of  any  bene-
 fit  to  the  boys  and  girls  who  were
 getting  it.  As  I  have  stated,  rules  are
 being  laid  down  and  according  to
 these  rules,  we  shall  find  out  what  is
 the  number  of  eligible  students  from
 among  the  applicants.  Then  the
 Central  Government  will  allot  monies
 out  of  this  fund  to  the  various  State
 Governments,  We  shal]  see  to  it  that
 the  State  Governments  proceed  with
 it  and  the  directions  would  be  very
 clear  that  as  far  as  possible,  after  the
 commencement  of  the  academic  year,
 scholarships  should  be  immediately
 granted  to  the  deserving  or  eligible
 students  so  that  they  can  carry  on
 their  work  as  well  as  possible.  This
 is  the  object  we  have  in  view  and  this
 has  been  stated  by  way  of  respecting
 the  wishes  of  this  House  itzelf.

 Therefore,  this  question  has  been
 taken  in  hand.  Let  .us  see  how  it
 works  so  far  as  the  current  year,  1989-
 60,  is  concerned.  I  am  quite  confident
 that  the  Central  Government’s  and
 the  State  Governments’  monies  in  this
 respect  will  be  pooled  together  and,
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 as  far  as  possible,  every  applicant  will
 have  some  Let  us  see
 how  it  works,  We  also  hold  the  same
 view  as  Shri  Barman  that  education
 is  the  best  solution  for  the  eradication
 of  all  these  things  which  are  bad  and
 evil.  It  will  improve  the  lot  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  as  early  as  porsible.  Therefore.
 this  is  what  we  have  undertaken.  I
 am  confident  that  under  this  scheme,
 the  scholars  will  get  their  monies  as
 early  as  possible.

 A  question  was  raised  as  to  whether
 we  shall  be  in  a  position  to  satisfy  all
 the  claims  or  whether  we  shal]  be  able
 to  give  scholarships  to  all  the  eligi-
 ble  students  among  the  Harijans.  It

 is  expected  that  when  all  the  resources
 are  pooled  together,  we  shall  be  in  a
 position  to  satisfy  the  claims  of  almost
 all  these  students  or  applicants,  In
 case  any  difficulty  arises,  in  case  a
 larger  number  of  students  come  in,  it
 is  a  matter  which  can  be  considered
 by  the  Central  and  State  Governments
 together.  My  hon.  friend,  Shri
 Barman,  who  is  happily  here,  need
 not  be  apprehensive  that  this  parti-
 cular  step  has  been  taken  to  deprive
 the  Scheduled  Caste  boys  and  girls
 of  the  benefits  they  were  getting.  In
 fact,  we  are  anxious  that  they  should
 get  this  benefit,  and  as  large  a  number
 of  Scheduled  Caste  students  get  the
 Post-matriculation  education  as  possi-
 ble.  Let  there  be  no  misgivings  on
 that  score.  It  is  hoped  that  by
 the  pooling  together  of  the
 resources  of  the  Central  and  State
 Governments,  it  would  be  possible  to
 satisfy  the  largest  number  of,  if  not
 all,  the  claims  of  these  boys  and
 girls.  In  case  it  is  found  that  there
 are  a  number  of  applicants  amongst
 the  Scheduled  Castes  or  Scheduled
 Tribes  or  other  classes  where  we  can-
 not  satisfy  them,  that  is  a  question
 which  can  surely  be  considered  with
 as  large  a  measure  of  sympathy  as
 Possible  not  only  by  the  State  Gov-
 ernments  but  by  us  also.

 May  I  point  out  in  this  connection
 so  far  as  this  question  is  con-
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 cerned,  in  95l-52,  we  had  set  apart
 Rs.  30  lakhs?  In  fact,  if  I  were  to
 60  ४  en  earlier  date,  in  the  year  942
 the  then  British  Government  had  set
 apart  Rs.  2  lakhs  for  scholarships  to
 all  these  boys  and  girls  of  all  these
 communities  put  together.  In  95l-52,
 the  figure  was  Rs.  30  lakhs.  That
 figure  has  been  raised  to  Rs.  2°25
 crores  now.  Therefore,  as  he  has
 Tightly  said,  the  question  of  education
 is  One  that  ought  to  have  the  highest
 priority,  and  if  any  such  occasion
 arisgs,  if  there  are  a  larger  number  of
 eligible  applicants  than  can  be  pro-
 vided  for,  certainly  the  matter  will  be
 duly  considered  with  all  the  sympathy
 that  it  deserves.  Let  not  my  hon.
 friend  entertain  any  misgivings  on
 that  score.

 Shri  8,  C.  Samanta  (Tamluk):  The
 hon,  Minister  has  said  that  the  re-
 sources  of  the  Central  and  State  Gov-
 ernments  will  be  pooled  together.  Is
 it  Not  a  fact  that  the  State  Govern-
 ments  are  giving  only  Rs.  5,  Rs.  10,
 Rs.  5  or  at  the  most  Rs.  20  by  way
 of  scholarship,  and  when  all  this  will
 be  pooled  together,  will  it  be  avail-
 able  to  the  students  who  are  enjoy-
 ing  that  amount  of  scholarships  now?

 Shri  Datar:  I  am  not  sure  whether
 the  hon.  Member  is  referring  to  post-
 matriculation  education.

 Shri  ss.  ©.  Samanta:  Yes.  The
 amount  given  is  Rs.  5,  Rs.  0  etc.

 hri  Datar:  If  he  is  referring  to
 that,  may  I  point  out  that  after  all
 these  resources  are  pooled  together,
 these  scholarships  would  be  granted
 at  Uniform  rates;  so  far  as  the  differ-
 ent  courses  are  concerned,  naturally
 in  gome  cases,  the  amount  is  likely
 to  he  more,  as  for  example,  in  medi-
 cal  or  technical  courses.  In  some
 cases,  it  is  likely  to  be  less.  But  it
 cannot  be  Rs,  5  or  Rs.  10,  as  the  hon.
 member  points  out.

 Shri  Barman:  Is  the  hon.  Minister
 now  stating  something  which  is  differ-
 ent  from  the  assurance  that  he  gave
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 at  that  time?  I  did  not  pursue  the
 matter  then.  In  fact,  since  1950,  uptil
 1988...

 Shri  Datar:  We  have  increased  it
 already.

 Shri  Barman:  ....every  eligible
 candidate  was  given  scholarship.  He
 said  it  would  be  done  this  year  also.
 If  he  sticks  to  that,  it  is  all  right.
 So,  let  this  be  continued  as  it  has
 been  from  952  to  1958.

 Shri  Datar:  Naturally,  when  we
 make  rules,  all  these  circumstances
 will  be  taken  into  account.  I  am
 merely  answering  my  hon.  friend's
 misapprehehsion  that  some  element  of
 selection  will  have  to  be  introduced.
 That  is,  I  think,  what  he  fears.

 Shri  0.  K.  Bhattacharya  (West
 Dinajpur):  May  I  put  a  question  to
 the  hon.  Minister?  Will  the  hon.
 Minister  kindly  get  a  report  as  to  how
 these  scholarships  are  being  utilised
 by  those  who  get  them  and  whether
 they  are  being  fully  utilised  by  those
 who  get  them?

 Shri  Datar:  Js  it  the  hon.  Member’s
 contention  that  the  students  who  get
 these  scholarships  do  not  utilise  them
 properly?  I  shall  surely  have  that
 matter  looked  into  because  it  is  our
 business.

 Now,  I  should  like  to  pass  on  to
 other  things.  So  far  as  the  services
 are  concerned,  I  shall  have  to  be  brief.
 May  I  request  hon.  Members  not  to
 make  light  of  the  requirement  of
 suitability.  Now  that  suitability  hes  a
 different  meaning,  minimum  suitability
 is  required  of  the  Scheduled  Castes
 and  Scheduled  Tribes.  That  is  what
 has  been  laid  down  in  our  rules.  May
 I  invite  the  hon.  Member's  attention
 to  the  rules  that  we  have  made  so  far
 as  the  All  India  Services  are  eoncern-
 ed?  I  find  that  the  number  of  candi-
 dates  of  the  Scheduled  Castes  and
 Scheduled  Tribes  recommended  by  the
 Commission  is  gradually  rising.

 Take  the  case  of  the  Special  Recruit-
 ment  of  856  of  which  the  restilts
 have  been  out.  Take  the  case  of
 the  All  India  Services  Examination  the
 results  of  which  are  also  out.  The
 number  of  the  Scheduled  Caste  and
 Scheduled  Tribe  candidates  is  rising.
 There  were  7  candidates  who  were
 selected  and  one  who  had  been  select-
 ed  in  the  emergency  recruitment—a
 Scheduled  Caste  candidate—did  not
 agree  to  accept  the  offer.  In  fact,  be-
 १076  we  passed  him  over,  I  had  him
 calied  to  Delhi  through  a  common
 friend  and  tried  to  persuade  him  to
 accept  it.  Because  an  LAS.  officer
 would  be  in  charge  of  a  district,  I
 would  have  been  happy  if  the  candi-
 date  had  accepted  it.  But,  for  cer-
 tain  reasons  of  his  own—mostly  finan-
 cial  reasons,  he  did  not  choose  to
 accept  it.  Thus,  you  will  find  that  we
 are  trying  our  best  to  see—even  on  a
 personal  plane—that  the  number
 gradually  rises.

 We  had  a  special  meeting  to  get  a
 number  of  assistants  from  the  Sche-
 duled  Castes  and  Scheduled  Tribes.
 The  number  was  fixed  at  100;  and
 two  Scheduled  Caste  candidates  did
 not  come  forward  to  accept  the  offer
 at  all.  I  could  understand  their
 reasons—they  were  placed  well.  But
 that  also  shows  that  we  are  trying  our
 best  to  take  as  many  Scheduled  Casfe
 people  as  possible.

 In  this  connection,  it  is  not  a  mere
 degree  of  the  University  that  is  use-
 ful.  Let  the  hon.  House  know  that
 we  are  trying  to  take  steps  to  have
 proper  tuition  given  to  the  Scheduled
 Caste  and  Scheduled  Tribe  applicants
 for  the  All  India  Services  examina-
 tions.  We  addressed  a  communica-
 tion  to  a  number  of  Universities.  But
 it  was  only  the  Allahabad  University
 which  accepted  our  grant.  We  are
 giving  a  large  grant  to  them—I  be-
 lieve  it  is  Rs.  58,220—for  coaching
 Scheduled  Caste  and  Scheduled  Trikes
 applicants  for  appearing  at  the  All
 India  Services  examination.
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 I  have  before  me  a__  notification
 jgaued  by  the  Secretary  to  the  Vice-
 Chaneelior  of  the  Allahabad  Univer-
 sity  according  to  which  he  has  called
 up  applications  from  the  Scheduled
 Castes  and  Scheduled  Tribes  candi-
 dates  intending  to  appear  at  the  next
 L.A.S.  LP.S.  and  other  Allied  Services
 examination.  That  would  show  that
 special  efforts  are  being  made.  Let
 not  hon.  Members  indulge  in  the
 usual  criticism  that  Government  are
 not  Going  anything  at  all  in  this
 respect.

 For  the  last  2  or  3  years  we  have
 addressed  a  number  of  Universities
 Some  Universities  did  not  take  up
 this  question.  I  am  very  glad  that  the
 Allahabad  University  has  taken  it  up
 Our  desire  is  to  have  about  00  stu-
 dents  duly  trained  for  appearance  at
 the  All  India  Services  examinations.

 I  know  the  difficulties  under  which
 the  Scheduled  Caste  and  Scheduled
 Tribe  candidates  suffer.  Their  domes-
 tic  conditions  are  not  happy;  the
 particular  environment  which  is  neces-
 sary  for  a  cultural  and  intelectual
 hfe  has  to  be  introduced  (Interrup-
 tions  )

 Shri  Sonavane:  May  I  know  whe-
 ther  the  State  Government  have  been
 intimated  about  this  scheme  that  the
 Universities  are  to  train  such  students?

 Shri  Datar:  This  is  a  public  notifica-
 tion  It  is  there  so  far  as  the  candi-
 dates  for  the  All  India  Services  are
 concerned  (Interruptions.)

 hri  Sonavane:  Did  the  State  Gov-
 ernments  secure  the  consent  of  other
 Universities?

 hei  Datar:  No  question  of  consent
 at  all  Various  Universities  were  ad-
 dressed  and  it  wes  only  this  Uni-
 versity  that  took  up  this  question.
 We  are  giving  them  a  grant  of
 Rs,  58,008  and  odd  for  the  year  1989-
 60  so  that  a  number  of  boys  wil}  have
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 the  course  of  the  next  few  years,  a
 far  larger  number  than  what  we  have
 will  be  admitted  not  only  to  the  All
 India  Services  examinations  but  to
 others  as  well.

 Shri  Sonavane:  Only  one  Univer-
 sity  has  accepted  this.

 Mr.  Deputy-Speaker:  What  should
 he  do?

 Shri  Datar:  What  can  I  do  if  they
 do  not  accept?

 Shri  Sonavane:  Why  not  persuade
 on  a  personal  plane.

 An  Hon.  Member:  What  is  the  grant?

 Shri  Datar:  Rs.  58,000.  (Interrup-
 tions).  I  will  finish  in  2  minutes.

 Then,  another  hon.  Member  suggest-
 ed  that  there  ought  to  be  Scheduled
 Caste  or  Scheduled  Tribe  members  on
 the  Public  Service  Commissions.  May
 I  poimt  out  that  so  far  as  the  Public
 Service  Commissions  are  concerned,
 they  are  statutory  bodies  and  very
 important  and  highly-placed  persons
 are  appointed

 Therefore,  my  first  submission  s
 that  let  us  try  to  place  the  greatest
 measure  of  faith  m  these  statutory
 bod:  All  the  same,  I  am  prepared
 to  concede  that  just  as  the  members
 of  other  castes  and  communities  are
 there,  the  Scheduled  Castes  and  the
 Scheduled  Tribes  are  also  entitled  to
 be  there,  not  necessarily  are  repre-
 sentatives  of  the  respective  commu-
 nities.  Let  it  be  understood  very
 clearly  that  they  would  be  highly
 gifted  people,  highly  experienced
 people  and  they  would  continue  to
 g@ve  us  very  good  advice

 All  the  same,  as  I  have  stated,  so
 far  as  the  Union  Public  Service  Com-
 mission  35  concerned,  we  have  a  mem-
 ber  who  belongs  to  the  Scheduled
 Castes.  He  was  the  Speaker  of  the
 Madras  Legislative  Assembly  and  he
 was  persuaded  to  accept  this  position.
 He  is  there,  if  I  mistake  not,  for  the
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 last  3  years.  There  are  three  States
 where  also  we  have  either  Harijan
 members  or  a  Tribal  member.  In
 the  Assam  Public  Service  Commission,
 an  hon.  lady  Member  of  the  First
 Parliament,  is  now  a  member.  There
 are  two  other  States—Bombay  is  one
 and  Andhra  Pradesh  is  another—
 where  you  have  Scheduled  Caste
 members  or  the  Public  Service  Com-
 missions.  {

 Shri  M.  BR.  Krishna:  I  do  not  think
 there  is  a  Scheduled  Caste  member
 of  the  Andhra  Pradesh  Public  Service
 Commission.

 Shri  Datar:  My  hon.  friend  from
 Andhra  Pradesh  does  not  know!  Re-
 cently,  a  retired  member....  (Inter-
 ruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Let  the  hon.  Minister  be  allowed  to
 continue  his  speech.

 Shri  Datar:  Thus,  you  will  find  that
 there  are  such  members  or  at  least  4
 of  the  various  Public  Service  Com-
 missions.  As  and  when  it  is  found
 possible  we  shall  have  more  (Inter-
 ruptions).

 3  am  not  going  to  accept  the  con-
 tention  that  only  a  Scheduled  Caste  or
 a  Scheduled  Tmbe  member  wl]  ad-
 vance  the  interests  of  the  Scheduled
 Castes  and  Scheduled  Tribes.  It  is
 the  privilege  of  all  of  us—not  only
 the  Scheduled  Castes  and  the  Sche-
 duled  Tribes—to  advance  the  interests
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  and  Other  Backward  Classes.
 Therefore,  I  would  say  that  so  far  as
 this  question  is  concerned,  we  are
 doing  whatever  is  possible.

 Then,  I  am  going  to  speak  only  on
 two  or  three  points  within  2  minutes.
 No  contribution  is  asked  for  from  the
 Scheduled  Castes  for  the  construction
 of  a  well.  My  hon.  friend  is  entirely
 wrong  in  saying  that.  It  is  quite
 possible  that  in  the  Community  Deve-
 lopment  Areas  where  certain  contri-

 butions  are  asked  for  from  the  mem-
 bers  of  the  public;  and  it  might  be
 that  from  the  Harijans  also
 such  contributions  might
 So  far  as  the  Government  of  India’
 programme  and  the  State  Govern-
 ment’s  programme  for  the  ह...
 tion  of  wells  is  concerned,  we  do  not
 ask  for  contribution  from  the  Schedul-
 ed  Castes  or  Tribes...  (Interrup-
 tions).

 Shri  B.  K.  Gaikwad:  We  are  told
 that  no  separate  wells  will  be  provid-
 ed  for  the  Scheduled  Castes  as  that
 is  the  policy  of  the  Government,  If
 that  is  the  policy  of  the  Government,
 how  are  you  going  to  provide  separate
 money?  (Interruptions)

 Shri  Datar:  Sir,  he  has  raised
 another  question  arid  I  am  prepared
 to  answer.  I  have  said  that  we  do  not
 ask  for  contribution  from  Harijans  or
 others.  May  I  also  point  out  this?
 In  certain  case  where  there  was  great
 difficulty  for  the  Harijans  to  go  to
 the  other  wells  in  the  general  locality,
 certain  wells  have  been  constructed
 as  a  matter  of  convenience  and  I  have
 myself  seen  them.  I  asked  why
 separate  wells  were  being  construct-
 ed  and  they  pointed  out  the  difficulty
 and  hardship  and  therefore,  they  sug-
 gested  that  in  certain  Harijan  loca-
 lities  in  villages  or  towns,  such  drink-
 ing  water  wells  should  be  construct-
 ed.  We  have  also  taken  the  step  of
 making  it  clear  by  means  of  a  noti-
 fication  that  ever  public  well  shall  be
 open  to  all  the  members  of  all  the
 religions  and  communities  in  India.
 In  these  circumstances,  there  is  no
 substance  in  what  he  said.

 I  am  afraid  the  hon.  Member  has
 over-coloured  the  picture  in  regard  to
 forced  labour.  If  there  are  any  in-
 stances  of  forced  labour  in  India  and
 if  any  Scheduled  Caste  or  other  caste
 persons  are  asked  to  do  it,  we  are
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 Hari  Kota.  It  was  an  alarming  report
 from  an  hon.  Member  of  this  House
 that  forced  labour  was  taken  and  the
 Harijan  labourers  of  the  forests  were
 not  being  given  proper  remuneration.
 I  purposely  went  there  and  I  found
 that  the  allegations  were  wrong.  I
 stated  fhere  in  the  public  meeting  at-
 tended  by  more  than  10,000  people
 that  such  an  allegafion  had  been
 made  and  I  was  assured  by  the  Hari-
 jans  and  tribals  there  that  there  was
 no  forced  ‘abour  at  all,  Forced
 labour  would  be  against  the  Constitu-
 tion.  Therefore,  we  shall  take  every
 steps  to  check  and  eradicate  it...
 (Interruptions).

 An  Hon.  Member:  What  is  the  de-
 finition  of  forced  labour?  (Interrup-
 tions).

 Mr,  Deputy-Speaker:  Order,  order.
 Shall  I  allow  the  hon.  Minister  to
 answer  questions  only?

 Shri  Datar:  Forced  labour  is  men-
 tioned  in  the  Constitution;  I  need
 not  define  it.  So  far  as  Buddhists  are
 concerned.  .(Interruptions).

 Mr.  Depaty-Speaker:  Now,  the  hon.
 Members  should  listen  to  the  reply;
 they  have  had  their  say.

 शी  गणपति  राम  :  उपाध्यक्ष  महोदय,
 गलत  इनफाम शन  दी  गई  है  ,

 उपाध्यक्ष  महोदय  :  उसके  बारे  में  हम
 बाद  में  फैसला  कर  लेंगे  1  अभी  तो  आप
 बैठिये  ।
 Shri  Datar:  So  far  as  Buddhists  are

 concerned,  it  is  extremely  difficult  to
 treat  them  as  Scheduled  Castes...
 (Interruptions)

 Shri  B,  K.  Gaikwad:  They  belong
 to  the  weaker  sections  of  the  people.

 Shri  Datar:  This  caste  is  an  indica-
 tion  of  Hindu  religion.  If  a  Scheduled
 Caste  becomes  a  Buddhist,  then,  natu-
 rally,  he  is  a  Buddhist  and  not  a

 Caste  at  all,  All  the  same, It  for  ingtanze,  the  educational  or
 Cconomic  condition  of  that  particular
 Person  ar  family  is  not  satisfactory,
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 he  is  entitled  to  have  all  the  benefits
 on  the  basis  of  backward  communities
 and  therefore,  my  ‘hon.  friend  can-
 not  have  it  both  ways.  He  can  be  a
 Buddhist  if  he  likes  but  he  cannot  ask
 for  the  benefits  of  Scheduled  Castes.
 and  Tribes  ....  (Interruptions).

 Shri  B.  K,  Gaikwad:  We  are  not
 getting  monetary  help  from  anybody.'

 Shri  Datar:  If,  for  instance,  they
 are  to  be  treated  as  members  of  the
 other  backward  classes,  they  would  be
 entitled  to  some  monetary  benefits.

 I  have  tried  to  answer  as  many
 questions  as  possible  and  I  assure  the
 hon.  Members  that  we  shall  do  every
 thing  that  is  possiblé  to  improve  the
 conditions  of  the  Scheduled  Castes  and:
 Tribes.

 Shri  B.  K.  Gaikwad:  On  a  point  of
 information,....

 Mr.  Deputy-Speaker:  There  would
 be  another  reply  by  the  Minister.
 Then,  he  will  have  a  chance.

 Shri  Basumatari  (Goalpara—Reserv-
 ed—Sch.  Tribes):  Mr.  Deputy-
 Speaker,  at  the  outset  I  congratulate
 our  Deputy  Minister  for  submitting  a
 report  and  telling  us  that  the  Gov-
 ernment  is  going  to  change  the
 pattern.  I  thank  our  Deputy  Minis-
 ter,  Shrimati  Alva,  for  giving  us  an
 opportunity  to  discuss  the  report  of
 the  Commissioner  for  Scheduled
 Castes  and  Tribes.  She  was  observ-
 ing  while  submitting  the  report  that
 the  Government  is  going  to  change
 pattern  and  procedures  whereby  the
 State  Governments  will  be  given  much
 more  freedom  for  the  development  of
 the  under-developed  society.  I  have
 not  a  shadow  of  doubt  about  her
 sincerity  and  the  honesty  of  the  Gov-
 ernment.

 But  I  would  suggest  from  my  ex-
 perience  of  ten  years  in  the  assembly
 that  the  money  that  has  been  sanc-
 tioned  from  the  Centre  was  not  pro-
 perly  ut'*-ed.  I  do  remember  how  I
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 had  to  check  and  fight  against  the
 misuse  of  the  moneys  end  the  non-
 implementation  of  the  schemes.  I
 have  found  that  money  was  sometimes
 lavishly  sanctioned  to  the  schools  and
 colleges;  amounting  from  Rs.  25,000  to
 Rs.  40,000  where  there  were  only  7
 or  8  tribal  students.  We  do  not
 grudge  if  there  are  students  belong-
 ing  to  the  other  advanced  communi-
 ties  because  that  free  mixing  and
 staymg  together  in  the  hostel  re-
 moves  the  separatist  mentality.  I
 cannot  but  feel  very  sad  when  I  find
 that  our  hon.  Members  inside  and  out-
 side  do  not  understand  what  the
 actual  provisions  in  the  Constitution
 sre.  The  hon.  Minister  has  now  ex-
 plained  many  things  and  he  tried  his
 level  best  to  convince  us  with  argu-
 ment  about  the  activities  of  the  Gov-
 ernment.  The  report  submitted  by
 the  Commissioner  reveals  how  the
 tTecommendations  of  the  Commissioner
 had  not  been  implemented  by  the  State
 Governments  while  it  reveals  how
 they  are  not  taken  into  consideration
 in  the  matter  of  appointments  and
 how  scholarships  are  demed.  For
 instance,  scholarships  are  denied  in
 institutions  like  the  Air  Force,  Navy,
 and  the  Military  Academy  Schools  on
 the  ground  that  they  are  costly.  There
 are  also  such  instances  in  regard  to
 the  newly  constituted  institutions  like
 public  schools  and  though  provision

 ‘was  made  for  65  students  in  the  case
 of  a  certain  school,  only  two  Sche-
 duled  Castes  have  been  awarded
 scholarships  and  five  for  the  back-
 ‘ward  classes  and  none  to  the  Sche-
 duled  Tribes.  The  hon.  Minister  Shri
 Datar  explained  the  situation  of  the
 Government  and  how  sincere  they
 ‘were.  We  are  very  reluctant  to  ac-
 cept  fully  his  explanations.  We  want
 to  know  this.  How  far  have  these
 tribals  been  developed?  How  far  have
 they  been  appointed  in  various  depart-
 ments;  and  what  is  the  percentage  of
 the  tribals  in  various  departments
 and  posts?  That  is  the  question.  If
 you  go  into  the  details  you  will  find
 a  very  low  percentage.  Our  hon.
 friend,  Shri  Gaikwad,  spoke  emo-
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 tionally  and  he  stated  that  he  felt
 disappointed  as  the  persentage  was
 not  even  one  taking  all  the  depart-
 ments  of  the  Government  of  India.  If
 it  was  ‘Ol  per  cent.  or  something  the
 percentage  is  nil.  If  you  take  into
 account  the  class  I  posts,  class  Il
 posts  and  also  other  posts  in  the
 Centre  as  well  as  in  the  States  you
 will  find  that  not  even  one  per  cent.
 of  the  reserved  posts  have  been  filled
 up  in  the  departments.  Shri  Datar
 just  now  took  pains  to  explain  the
 position,  but  I  do  not  agree  with  it.
 We  can  only  believe  in  the  reason
 why  this  special  provision  was  made
 in  the  Constitution  and  why  it  was
 not  rightiy  implemented.

 46  hrs.

 This  special  provision  was  made  in
 the  Constitution  to  bring  up  these  un-
 developed,  down-trodden  and  _ill-
 fated  people  to  the  same  level  as  the
 advanced  people.  This  provision  was
 made  only  because  of  the  desire  of
 Mahatma  Gandhi  Mahatma  Gandh)
 wanted  to  have  a  State  where  there
 was  no  difference  between  the  rich
 and  the  poor.  Mahatma  Gandhi  want-
 ed  that  all  these  down-trodden  people
 should  be  brought  to  the  same  level
 as  the  advanced  people.  Mahatma
 Gandh)  wanted  that  all  these  ill-
 fated  people  should  be  raised  up
 Mahatma  Gandhi  said  that  this  was  a
 national  problem.  Though  our  hon.
 Minister  says  that  this  is  a  national
 problem  and  to  develop  these  people
 is  a  sacred  duty,  I  feel  that  it  is  only
 an  expression  of  sympathy  from  the
 lips  not  from  the  heart.

 Sur,  I  am  not  saying  all  this  by  way
 of  any  criticism.  We  are  very  anxious
 to  develop  ourselves.  We  know  our
 position.  We  have  also  prestige.  We
 cannot  go  on  begging  from  door  to
 door  all  the  time.  We  are  only  re-
 questing  the  Government’  to  imple-
 ment  the  provisions  guaranteed  in  the
 Constitution.  You  have  guaranteed
 these  things  in  the  Coustitution.  We
 are  only  requesting  the  Government,
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 the  House,  to  be  true  to  their  guaran-
 tee,  true  to  their  words

 The  hon  Minister  just  now  said
 that  Shri  Gakwad  was  not  justified
 in  the  criticisms  that  he  made  I
 must  say,  he  was  not  criticising  He
 was  only  giving  out  what  he  felt  He
 3s  connected  with  these  activities  He
 knows  every  inch  of  his  community
 He  knows  and  he  feels  the  difference
 between  caste  Hindus,  the  developed
 community  and  the  undeveloped  com-
 munity  Therefore,  he  was  speaking
 with  emotion  That  is  because  we
 know  how  down-trodden  we  are,  how
 ill-fated  we  are

 Sir,  I  can  give  you  my  experience
 As  far  as  Assam  is  concerned,  I  can
 say  that  money  was  spent  lavishly
 without  any  proper  scheme  Our
 hon  Deputy  Monster  said  that  they
 are  trying  their  level  best  to  bring  up
 these  people  If  you  take  the  present
 position  in  the  States  and  look  into
 the  question  in  detail  you  will  find
 that  it  is  8  very  sad  thong  The  other
 day  I  had  been  to  Kerala,  where  I
 found  that  the  tribal  people  are  so
 ill-fated,  so  wretched  that  you  cannot
 think  they  are  the  citizens  of  a  free
 country  There  are  some  tribals
 called  Mala.  Pandaran,  Kanrkkar,
 Pallyans  and  others  These  tribals
 are  living  Just  like  pigeons  and  pigs
 Kerala,  as  you  all  know,  has  got  the
 most  advanced  State  As  far  as
 hteracy  38  concerned,  the  percentage
 there  is  nearly  80  per  cent  But
 literacy  among  the  tribal  people  is
 ml  They  have  no  land,  not  to  speak
 of  any  cultivable  land  Sometimes
 they  take  shelter  on  the  river  banks
 sometimes  on  the  PWD  road  sites,
 sometimes  by  the  side  of  river  and  so
 On  Many  times  they  are  evicted
 from  their  places  of  shelter  When
 T  enquired  about  these  people,  I  was
 told  that  some  of  these  tribes  were
 the  descendants  of  kings  who  fought
 for  the  country,  who  saved  the
 Country,  who  fought  against  the
 Moghul  Empire.  ‘Those  people  are
 Row  Gown  trodden  and  uncared  for
 They  have  no  home,  no  she’  -

 VAISAKHA  7,  7688  (SAKA)  the  Commissioner  33570
 for  Scheduled  Castes

 and  Scheduled  Tribes
 Again,  7  you  go  to  the  villages,  go

 to  the  paddy  fields  you  will  find  that
 lt  ts  these  people  who  work  hard
 there  When  I  enquired  how  many
 of  them  owned  lands,  I  found  that
 they  were  not  the  owners  They
 work  hard  for  the  whole  day  and  pro-
 duce,  bug  in  return  they  do  not  even
 get  sufficient  food  to  eat  They  also
 cannot  afford  to  buy  clothes  This  is
 the  condition,  Sir,  m  an  advanced
 State  Irke  Kerala

 I  also  had  occasion  to  visit  Rajas-
 than  There  also  I  found  how  the
 money  was  being  misused  When  the
 Prime  Minister  visited  Chittorgarh  in
 955  thousands  of  Gadodia  Lohar—
 flocked  to  see  the  Prime  Mumster
 They  were  the  people  who  fought
 against  the  Moghul  Emperor  They
 had  taken  a  vow  not  to  enter  Chittor-
 garh,  not  to  own  a  house  in  Chittor-
 garh,  not  to  enter  the  houses  m
 Chittorgarh  They  are  hving  with-
 out  houses  moving  in  carts  from  place
 to  place  for  thar  livelihood  When
 the  Prime  Minister  told  them  that  the
 country  is  now  independent  and
 Chittorgarh  is  our  own,  and  requested
 them  to  give  up  their  vow  now
 They  are  ready  to  construct  their  own
 houses  and  live  there  They  now
 want  land  they  now  want  to  construct
 houses  A  sum  of  Rs  3  lakhs  has
 been  sanctioned  for  construction  of  a
 colony  there  But  that  money  72
 being  misused  I  find  that  some  pala-
 tial  buildings  have  been  constructed
 there  There  is  a  hostel,  but  I  found
 that  hardly  80  students  are  hving  with
 the  result  that  many  rooms  are  lying
 vacant  When  I  went  to  the  colony
 I  found  that  some  houses  have  been
 constructed  and  some  officers  have
 been  appomted  In  Kerala  also  we
 found  that  many  officers  have  been
 appointed,  but  no  houses  are  built  for
 the  benefit  of  these  people  This  is
 the  way  money  is  being  misused
 Therefore,  my  appeal  to  the  Govern-
 ment  is  that  before  they  change  the
 pattern  of  activity,  before  they  change
 the  pattern  of  ald  to  the  States,  they
 should  be  very  careful  in  framing  the
 rules  and  regulations  so  that  the
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 money  given  cannot  be  misuse  by
 the  State  Governments.

 The  same  is  the  case  in  the  matter
 of  appointments.  Our  hon.  Minister
 just  now  stated  that  they  have  done
 lot.  But  if  you  will  see  the  rul
 and  regulations  in  the  matter  of  ap-
 pointments  and  also  promotions,  you
 will  find  that  there  are  so  many  loop-
 holes.  I  have  seen  some  rules  where
 it  is  stated  that  in  the  matter  of
 promotion  the  question  of  Scheduled
 Castes  and  Tribal  people  should  also
 be  seen.  As  I  said,  there  are  many
 loopholes  in  the  rules.  It  is  not  that
 there  are  no  rules  under  which  the
 appointing  authority  or  the  Public
 Service  Commission  cannot  appoint  or
 promote  Scheduled  Castes  or  Sche-
 duled  Tribes  people,  but  in  actual
 practice  they  are  not  followed  as  the
 rules  so  framed  do  not  indicate
 clearly.  What  I  say  is,  you  cannot
 change  the  mind  of  the  people  unless
 they  change  themselves.

 The  hon.  Minister  just  now  stated
 that  the  Tribal  people  or  the  Scheduled
 Castes  and  Scheduled  Tribes  people
 are  enjoying  special  allotments,  special
 facilities  along  with  others,  caste
 Hindus  and  other  advanced  commu-
 nities.  Here  I  want  to  point  out  one
 thing.  What  do  we  find  in  the  hostels
 and  schools  in  different  places?  From
 the  allotment  for  Scheduled  Castes
 and  Tribes  the  schools  and  hostels  are
 built  but  20  per  cent.  or  30  per  cent.
 students  belong  to  the  Scheduled
 castes  and  Scheduled  Tribes,  are
 found  and  the  rest  belong  to  other
 advanced  classes.  My  point  is,  why
 is  it  that  these  advanced  friends  do
 not  realise  that  they  are  also  enjoy-
 ing  the  same  facility  given  to  Sche-
 duled  Castes  and  Scheduled  Tribes?
 My  appeal  to  the  advanced  communi-
 ties  is  that  they  should  feel  that  they
 are  also  enjoying  the  amount  that  has
 been  sanctioned  for  the  welfare  of  the
 Tribal  and  Scheduled  Castes  people.

 We  should  treat  this  as  a  national
 problem.  I  am  sure  if  the  leaders  of
 the  country  put  their  heads  together:
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 and  go  ahead  with  the  work  without
 any  mental  reservation,  I  am  sure  this
 problem  of  Scheduled  Castes  and
 Scheduled  Tribes  will  not  remain.
 From  the  various  explanations  thet
 were  given  by  the  hon.  Minister
 Mr,  Datar  it  appears  to  me  that  it  is
 only  a  sort  of  explanation  rather  than
 any  concrete  action.  Therefore,  my
 appeal  to  the  hon.  Minister  is  that  he
 should  be  more  sincere  to  their  words.
 The  people  in  India,  whatever  the
 case  may  be,  think  everything  in  a
 communal  way.  They  think  of  their
 own  people  only.  Therefore,  when
 the  question  of  Scheduled  Castes  and
 Scheduled  Tribes  comes,  we  also  feel
 in  the  same  way.

 It  is  the  duty  of  the  people,  it  is  the
 duty  of  the  learned  friends,  it  is  the
 duty  of  the  advanced  communities,  if
 they  want  to  develop  the  country,  to
 develop  the  undeveloped  people  first.
 That  is  the  main  question.

 Then  I  come  to  the  question  of  re-
 servations.  This  is  a  controversial
 question,  whether  reservations  should
 be  there  or  not.

 15°09  hrs.

 [Smart  BARMAN  in  the  Chair]
 I  am  sure  that  if  reservation  is  not

 continued,  then  even  the  small  re-
 presentation  that  we  have  now  will
 be  lost.  For  instance,  in  this  House
 of  about  504  Members,  76  are  from
 the  Scheduled  Castes  and  3]  from  the
 Scheduled  Tribes.  If  the  reservation
 is  not  continued,  I  doubt  whether  even
 the  five  per  cent.  or  so  will  be  return-
 ed  to  this  House  in  future.

 Take  also  the  State  Legislative
 Assemblies.  Out  of  a  total  of  about
 8,202,  seats  in  the  Legislative  Assem-
 blies  in  the  States,  470  are  for  the
 Scheduled  Castes  and  22l  for  the
 Scheduled  Tribes.  So,  in  the  State
 Legislative  Assemblies  also,  I  doubt
 whether  even  the  five  per  cent.
 will  be  returned;  not  to  speak
 about  58  per  t,  I  doubt
 whether  even  two  per  cent.  will  be
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 returned  to  the  State  Assemblies,  if
 the  reservation  is  not  continued.
 That  too  I  doubt  whether  any  of  them
 will  be  returned  on  Congress  tickets.
 Now,  in  this  democratic  country,  if
 only  five  or  two  per  cent.  are  return-
 ed  to  the  Legislative  Assemblies  and
 Parliament,  how  can  you  help  the
 development  and  amelioration  of  these
 communities,  who  will  plead  their
 cause?

 The  other  day,  while  the  question  of
 democracy  and  representation  was
 raised,  our  Home  Minister  said  that
 this  House  is  governed  not  by  the
 minority  but  by  the  majority.  Well,
 in  a  democratic  country  we  quite
 realise  that  the  democratic  country
 should  be  governed  by  the  majority.
 But  when  the  question  of  democracy
 comes,  even  if  the  two  per  cent  rep-
 resentation  that  we  used  to  get  is  not
 achieved,  either  mn  the  State  Legisla-
 tive  Assemblies  or  in  Parliament,
 how  can  you  claim  that  there  is  pro-
 per  amelioration  and  representation”
 And  how  can  we  also  claim  that  ade-
 quate  representation  has  been  given?

 Now,  what  about  the  representation
 for  the  tribal  people  areas  in  this
 August  House  itself,  there  is  not  8
 single  member  from  the  tribal  areas
 functioning  as  a  Minister  in  the
 Cabinet,  or  as  a  Deputy  Munister.
 There  is  no  one  belonging  to  the
 Scheduled  Tribes  who  is  a  Minister.
 This  is  sheer  negligence  shown  to  the
 backward  minorities,  the  Scheduled
 Tribes,  who  are  only  3l  in  number  in
 this  House.  No  body  is  here  to  hear
 our  voice,  and  nobody  to  look  to  our
 demands.  Here  also  we  are  badly
 neglected.

 While  the  question  of  democracy  is
 raised,  when  the  question  of  demo-
 racy  is  voiced,  then  we  must  see
 how  the  down-trodden  people  are  ६0
 be  raised  and  given  representation.  I
 have  no  doubt  about  the  sincerity  of
 the  Deputy  Minister,  She  spoke  the
 other  day  with  emotion.  Last  year
 also,  she  gave  her  reply  to  the
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 speeches  in  connection  with  this  Re-
 port,  and  she  was  emotional.  She
 understands  very  well,  but  by  under-
 standing  if  not  following  it  with  ac-
 tion  will  be  of  no  good.

 I  wish  also  to  congratulate  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes.  In  his  report  he
 reveals  all  the  difficulties  and  has
 shown  how  his  recommendations  are
 not  implemented  and  how  action  has
 not  been  taken  on  certain  recommen-
 dations.  There  also  he  is  clear.  So,
 I  wish  to  congratulate  the  Commis-
 sioner  also

 In  the  case  of  the  reservation  of
 seats,  the  Constitution  itself  has
 Suaranteed  where  it  was  prescribed
 Provisions  to  determine  whether  re-
 servation  should  continue  and  not.  I
 shall  just  read  out  the  provisions

 Mr.  Chairman:  The  hon  Member's
 time  is  up

 Shri  Basumatari:  I  shall  finish  in
 two  minutes  From  time  to  time,  we
 are  discussing  the  question  of  continu~
 ation  of  reservation  About  reserva-
 tion,  no  clear  answer  is  given  as  to
 whether  it  will  be  continued  or  not.
 According  to  article  339  of  the  Consti-
 tution,  a  Commission  has  to  be  ap-
 pointed  to  report  on  the  administra-
 tion  of  the  Scheduled  Areas.  Article
 339  says:

 “The  President  may  at  any  time
 and  shall,  at  the  expiration  of  ten
 years  from  the  commencement  of
 this  Constitution  by  order  appoint
 a  Commission  to  report  on  the  ad-
 ministration  of  the  Scheduled
 Areas  and  the  welfare  of  the
 Scheduled  Tribes  in  the  States.”

 So,  it  is  clear  that  some  Commission
 should  be  appointed.

 Now,  about  reservation,  according
 to  article  334  of  the  Constitution,  re-
 servation  of  seats  and  special  repre-
 sentation  to  certain  communities  will
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 cease  on  the  expiration  of  ten  years
 from  the  commencement  of  the  Cons-
 titution.  So,  if  nothing  35  done  now,
 automatically  the  reservation  will  go.
 To  decide  whether  the  reservation
 should  be  continued  or  not,  a  Com-
 mission  has  to  be  appointed.  That
 should  be  reported  by  a  Commission,
 but  it  has  not  been  constituted.  So,
 it  is  a  question  of  a  very  great  anxiety
 to  us.  The  guarantees  given  in  the
 Constitution  should  be  implemented,
 and  we  should  be  sincere  in  carrying
 out  the  guarantees.  This  is  the  right
 time  to  appoint  Commission.

 With  these  words,  and  with  thanks
 to  the  hon.  Deputy  Minster  who
 spoke  with  emotion,  I  close  I  be-
 hheve  that,  along  with  emotion,  she
 will  try  her  level  best  to  improve  the
 conditions  of  the  backward  people  as
 referred  to  im  the  speeches  in  the
 debate  which  were  full  of  emotion

 With  these  words,  I  resume  my  seat.

 sit  उदके  :  सभापति  महोदय,  अभी

 हमारे  राज्य  मत्री  महोदय  ने  जो  बहस  में

 हस्तक्षेप  करते  हुए  उत्तर  दिया  है  उससे  हम
 लोगो  को  बहुत  सतोष  नहीं  हुआ  है  ।

 उन्दीने  कुछ  कोटेशंस  शेड्यूल्ड  कास्ट्स
 एड  शोड्यूल्ड  द्राइब्स  कमिश्नर  कौ  रिपोर्ट  से
 दिये  है  ।  उस  रिपोर्ट  की  एक  प्रति  मेरे  पास  भी
 बडी  है  झौर  बह  काफी  मोटी  रिपोर्ट  है।  जिन
 माननीय  सदस्यों  ने  उस  रिपोर्ट  को  पढ़ा  नहीं
 होगा  वह  यह  अनुमान  लगायेंगे  कि  शेड्यूल्ड
 कास्ट्स  एड  दोड्यूल्ड  ट्राइन्स  के  बारे  में  बहुत
 से  काम  हुआ  करले,है  लेकिन  इस  रिपोर्ट  में
 क्या  क्‍या  रहस्य  है  उसको  शायद  बहुत  कम
 सदस्य  जानते  हूँ  -  लुद  हमारे  ग्रायुक्त  महोदय
 झपनी  रिपोर्ट  में  कहते  हैं  भौर  उनके  मैंने
 थोड़े  से  कोटेशंस  निकाल  कर  रखे  है  ।  उनका

 कहना  बहू  है  कि  पिछडी  जातियों  के  उत्थान
 के  लिए  चहमुसी  यत्न  किये  गये  |  एक  तरफ
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 तो  यह  लिखते  हैँ  शौर  दूसरी  तरफ  यह  लिखते
 हूँ  कि  प्रनेक  राज्य  सरकारे  इस  दिशा  में  पूरी
 तरह  जागरुक  नही  हूँ  ।  यह  भी  खूब  है  कि
 एक  तरफ  तो  कहते  हैँ  कि  चहमुली  यत्न  किये
 गये,  काम  किये  गये  लेकिन  दूसरी  तरफ  वे  खुद
 कंबूल  करते  हैं  कि  स्टेट  गवर्नमेंट्स  जागरुक

 नही  हैं  7  इसलिए  शेड्यूल्ड  कास्ट्स,  शेड्यूल्ड
 ट्राइन्स  एड  बैकवर्ड  क्लासेज  के  सम्बन्त  में

 पूरी  जानकारी  एकत्र  नहीं  हो  सकती  यानी
 इस  रिपोर्ट  में  वह  पूरी  जानकारी  नही  दे
 सकते  ।  इस  में  आदिवासियों  और

 हूरिजनो  के  सम्बन्ध  में  अधूरी  जानकारी

 रहती  है  |  इस  के  बाद  यह  कहा  गया  है  कि
 उच्च  नौकरियो  के  सम्बन्ध  में  राज्यों  में  तो
 सफलता  मिली  है,  परन्तु  केन्द्र  में  स्थिति
 संतोषजनक  नहीं  है  1  इस  में  उन्होंने  अपर्नी
 ऐसी  राय  दी  है।  मुझे  उस  के  सम्बन्ध  में  कुछ
 बोलने  की  झ्रावश्यकता  नहो  है  |  उस  के  बारे
 में  कुछ  माननीय  सदस्यों  ने  यहा  पर  कह
 दिया  है।  उन्होने  इस  का  कारण  यह  दिखाया
 है  कि  उपथुक्त  उम्मीदवार  नहीं  मिलते  है  ।
 वे  कैसे  मिलेंगे  5  ब्या  इस  के  लिए  धुवाधार
 प्रयार  किया  गया  है  कि  उपयुक्त  उम्मीदवार
 मिलें  ?  कुछ  भी  किया  नही  गया  है  इस  को
 मे  छोड  देता  हू  t  बहुत  से  सदस्यो  ने  इस  विपय
 को  लिया  है  1

 फिर  उन्होने  कहा  है  कि  राज्य  सरकारों
 को  भूमिहीन  भ्रादिवासियों  भौर  हरिजनों  को
 बेकार  पड़ी  हुई  ज़मीन  देनी  चाहिए  ।  मैं  यह
 कहूंगा  कि  उन्होंने  यह  जो  सुझाव  दिया  है,
 बह  झाज  का  नहीं  है--यह  सुझाव  वह  बहुत
 दिनों  से  देते  हुए  चले  झा  रहे  हैं।  सब  लोग

 कहते  हैं  कि  आदिवासियों  और  हरिजनों
 को  परती  जमीन  देनी  चाहिए  1  लेकिन  होता
 क्या है  ?  परती  जमीन  न  तो  भूमिजनों को
 झौर  न  आदिवासियों  को  मिलती  है  t  भ्रभी
 अध्य  प्रदेश  कौ  राज्य  सरकार  से  प्रश्न  किया
 गया  था,  जिस  का  उत्तर  यह  दिया  गया  कि

 इस  की  जानकारी राज्य  सरकार  के  पास  नहीं
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 है।  जहां  तक  भूमि  का  सम्बन्ध  है,  मे  भ्रपनी
 स्टेट  के  भ्रादिवासियों  के  बारे  में  यह  कहना
 चाहता  हूं  कि  भूमि  तो  प्रादिबासियों  को  एक
 एकड  भी  नहीं  दी  गई,  लेकिन  उन  के  पास
 जो  भूमि  है,  उस  का  गवनेमेंट  खुद  एक्स-
 प्लायटेशन  कर  रही  है  t  स्थिति  यह  है  कि
 तीन  तीन  पीढ़ियां  गांव  में  बसी  हुई  है--प्राजा
 मर  गया,  बेटा  मर  गया,  नाती  बूढ़ा  हो  रहा  है,
 पूरे  गांव  का  गांव  बसा  हुभा  है,  पूरे  गांव
 की  खेती  उस  पर  है,  लेकिन  गवर्नमेंट  भ्राज

 कहती  है  कि  तुम्हारा  पूरा  गांव  बड़े  जंगल  में  है,
 तुम  हटो,  जमीन  भी  छोड़ो  ।  ऐसा  एक  नहीं,
 झादिवासियों  के  संकड़ों  गांवों  में  हो  रहा  है
 श्रौर  प्रादिवासियों  में  तहलका  मचा  हुआ  है  t
 दो  दो  एकड़  ज़मीन  के  लिए  ७००  रुपये,  ६००
 रुपये  फाइन  एक  बार  नही,  दो  दो  बार,
 बल्कि  तीसरी  बार  किया  जा  रहा  है  ।  में
 गवर्नमेट,  गृह  मत्री  और  भायुक्त  साहब  का
 ध्यान  खास  तौर  पर  इस  तरफ  प्राकषित
 करना  चाहता  हूं  कि  उन  लोगों  की  जमीन
 दी  जाय,  या  न  दी  जाये,  लेकिन  उन  के  पास
 जो  पुरानी  बरसो  शौर  पीढियों  से  ज़मीन  है,
 वह  उस  की  रक्षा  करें  ।  आज  गवर्नमेंट  खुद
 उस  को  एक्सम्लायट  कर  रही  है  ।

 छोटे  छोटे  धरेलू  उद्योगो  के  बारे  में  भी
 लिखा  गया  है  भौर  बड़ी  ज्ञोरदार  सिफारिश
 की  गई  है  ।  लेकिन  होता  क्‍या  है  ?  जहां  बास
 पैदा  होता  है,  वहा  बेत  का  काम  सिखाया
 जाता  है  भौर  जहां  सन  पैदा  होता  है,  वहा
 कपास  का  काम  सिखाया  जाता  है  इस  तरह
 छोटे  उद्योगों  को  प्रोत्साहन  दिया  जाता  है  t
 म॑  यह  कहना  चाहता  हूं  कि  इस  तरह  के  कामो
 से  कुछ  नही  होने  वाला  है  ।

 शिक्षा  के  विषय  में  उन्होंने  संतोष  प्रकट
 किया  है  ।  उन्होंने  बड़े  छाजावास  बनाने  पर
 व्यय  करने  की  झ्रालोचना  की  है  ।  यह  बडी
 प्रशसनीय  बात  है  ।  उन्होंने  कहा  है  कि  इस  में
 से  पैसा  बचा  कर  यह  पैसा  स्कालरशिप्स  में
 देना  चाहिए  ।  स्कालरक्षिप्स  के  सम्बन्ध  में
 हमारे  सभाषति  महोदय  से  जो  कुछ  भी  कहा
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 है,  उस  का  समर्थन  करते  हुए  मैं  यह  कहता  हूं
 कि  इस  साल  से  स्टेट  की  तरफ  से  पोस्ट-

 ब्रेजुएएट  स्कालरष्िप  दिये  जाने  वाले  है  ।
 स्टेट  खुद  जो  हाई  स्कूल  स्टेज  पर  स्कालरशिप
 देती  है,  उन्र  की  क्या  हालत  है  ?  उस  ने  झभी

 हाई  स्कूल  स्टेज  पर  स्कालरक्षिप  नही  दिये  हैं
 तब  सेन्टर  से  जो  पोस्ट-मैट्रिक  भौर  कालेज
 वालो  के  लिए  जो  स्कालरशिप  दी  जाती  है
 बह  भी  राज्य  की  तरफ  से---उनकी  हालत
 कया  होगी  ?  वे  तो  दो  सालो  तक  नही  मिलेंगी  t

 हमारे  मंत्री  महोदय  भ्रादिवासियों  श्रौर
 हरिजनो  के  खर्च  के  विषय  में  करोडो  रुपये  की
 गिनती  करते  है  दौर  हमारे  सदस्य  भाई  भी
 सोचते  है  कि  सचमुच  करोडो  रुपये  झादि-
 वासियों  श्र  हरिजनो  के  लिए  खर्च  किये  जाते

 है  प्रथम  पच-वर्षीय  योजना  में  इस  काम  के
 लिए  ३६  करोड़  रुपये  रखे  गये  थे,  जिस  में  से
 २६  करोड़  हो  खर्च  किये  गये  भौर  १३  करोड
 ख  नही  हुए  ।  यह  हमारी  एस्टीमेट्स  कमेटी
 की  रिपोर्ट  में  है  t

 एक  माननीय  संदस्प  शेम,  शेम  ।

 शी  उके  इस  सम्बन्ध  में  में  अपनी
 स्टेट  का  उदाहरण  देना  चाहता  हू  ।  वहां
 लगभग  ५  करोड  रुपये  द्वितीय  पत्र-वर्षीय
 योजना  के  लिए  मंजूर  हुए  है  ।  द्वितीय  पंच-
 वर्षीय  योजना  के  तीन  साल  बीत  गये  है,
 लेकिन  शमी  सिर्फ  ६४  लाख  रुपये  च  हुए.
 है  ।  में  समझता  हू  कि  यही  प्रवस्थां  सारे

 हिन्दुस्तान  में  होगी  ।  निर्धारित  रकम  में  से
 आधी  रकम  भी  खच  होगी,  या  नहीं,  यह
 मेरी  शंका  है  ।

 प्रदन  यह  है  कि  पौने  हो  करोड  झ्रादि-
 वासियों  के  ऊपर  ४७  करोड़  का  खर्जा  क्यों
 दिलाया  गया  है  ?  क्‍या  सरकार  सिर्फ  भादि-
 वासियों  के  लिए  सड़के  बनाती  है  ?  सारे

 हिन्दुस्तान  में  कम्यूनिटी  प्राजेक्ट्स  हैं,  कुंए,
 सड़कें,  स्कूल,  कालेज,  दवालाने  बनते  है  i
 ?  किसी  जाति'  के  नाम  ऊपर  नहीं  लगाये
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 [aft  उइके]
 जाते  हैं।  तो  फिर  इन  ४७  करोड़  में  से  जो

 सड़कें,  कुएं,  स्कूल,  कालेज  वगैरह  बनाये  गये

 हैँ,  उन  की  भादिवासियों  के  नाम  पर  क्यों
 सगाया  जाता  है  ?  में  यह  भी  निवेदन  करना

 आाहता  हूं  कि  इन  कामों  में  मन-मुराद  पैसा
 |. अ  किया  जाता  है  1  इस  में  से  भ्रादिवासियों
 को  कौन  सा  पैसा  मिलता  है  ?  सरकार  जो
 फ़ी  माफ  करती  है,  या  जो  स्कालरशिप्स  देती

 है,  या  जो  थोडी  सी  रिजर्वेशन  रखती  है,  या
 उम्र  में  जो  थोड़ो  सी  सहूलियत  देती  है,  केवल

 बहू  ही  सही  मानों  में  झादिवासियों  भौर

 हरिजनो  को  सहायता  मिलती  है,  जिस  का  प्रर्थ

 यह  है  कि  उन  को  करीब  डेढ़  करोड  रुपये  की

 सहायता  मिलती  है  ।

 यह  भी  कहा  गया  है  कि  आदिवासियों
 शौर  हरिजनों  को  लायन्ज़  शेयर  मिलता  है  ।

 बड़ी  भारी  सरकार  ने  उन  को  चीज़  दे  दी  है  ।
 ज्यादा  से  ज्यादा  चार  पाच  करोड़  रुपये  सही
 मानों  में  श्रादिवासियों  भौर  पिछडी  हुई
 जातियों  को  मिलते  है  ।  कहा  गया  है  कि
 लायन्ज  शेयर  इन  लोगों  ने  ले  लिया  है,इसलिए
 इस  में  धीरे  धीरे  कमी  कर  दी  जाये  ।  मैं

 “कहता  हूं  कि  लायन्ज़  शेयर  भादिवासी  हरिजनों
 को  नहीं  मिलता  है  1  उन  के  नाम  पर  दूसरे
 लोगों  को--बीच  के  लोगों  को  बह  मिला

 हुआ  है  1  ध्लाज  सोशल  वर्कर  की  एक  जात
 का  निर्माण  हो  गया  है  भौर  उस  ने  पैसे  का

 पूरी  तरह  दुरुपयोग  किया  है  भौर  बह  कर

 रहा  है  t  उस  बे  झपने  काम  के  लिए  इस  पैसे
 का  उपयोग  किया  है  ।  क्‍यों  मुफ्त  में  हरिजनों
 और  आदिवासियों  के  विषय  में  इस  तरह
 आंकड़े  द ेकर  इस  हाउस  को  बताया  जाता  है
 कि  हरिजनों  भीड़  झ्रादिवासियों  के  लिए  खूब
 काम  किया  जाता  है  |

 अभी  उपमंत्री  जी  ने  बताया  कि  सेकंड
 फाइन  यीझर  प्लान  में  १  करोड़  रुपये
 रखे  थे  हैं।  हिन्दुस्तान  में  सब  जगह  रेल  की
 खाइनें  भौर  सड़कें  बसती  है  t  क्‍या  ये  किसी
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 जाति  के  नाम  पर  लगाई  जाती  &  1  नहीं  ।
 फिर  जो  सड़कें  भ्रादि  हमारे  यहां  बनाई  जाती
 है,  वे  हमारे  नाम  क्‍यों  नोट  की  जाती  हैं  ?

 जो  छोटे  छोटे  काम  होते  हैं,  वे  किस
 तरह  से  होते है  ?  कुछ  इन्टेन्सिव  ब्लाक्स  बनाये
 गये  है,  जिन  के  बारे  में  कहा  गया  है  कि  वे
 आदिवासियों  के  लिए  बहुत  उपयोगी  हैं  t

 एस्टीमेट्स  कमेटी  ने  इन  इन्टेन्सिव  ब्लाक्स
 का  पोल  खोला  है  1  वह  में  भ्राप  को  बताना
 चाहता  हूं  ।  एस्टीमेट्स  कमेटी  की  रिपोर्ट
 में  स्पेशल  मल्टीपरपज़  ब्लाक्स  के  विषय  में
 कहा  गया  है  कि  आदिवासियों  के  लिए  एक
 ब्लाक  पर  २७  लाख  रुपया  खर्च  किया  जाता  है।
 एस्टीमेट्स  कमेटी  को  एक  ब्लाक  ऐसा  मिला,
 जिस  में  केवल  २३३४  आदिवासी  है  ।  में

 यह  पूछना  चाहता  ह  कि  केवल  २३३४
 पध्रादिवासियों  पर  इन्टेन्सिव  ब्लाक  मे  २७
 लाख  की  रकम  डालना  क्‍या  धोखा  नही  है  ?

 यह  पालियामेट  को  धोखा  दिया  जा  रहा  है।

 एक  साननोय  सदस्य  क्‍या  खा  गये

 बह  रुपया  ?

 झी  उदके  खा  नही  गये  ।

 एक  माननीय  सदस्य  तो  ?

 शो  उइके  यह  २७  लाख  रुपया  उन  के
 नाम  लिख  दिया  गया  है|  यह  पाच  साल
 के  लिए  है  |  इन्टेन्सिव  ब्लाक  भादिवासियों
 के  लिए  वा  हुआ  है,  लेकिन  उस  में  केवल
 २३३४  आदिवासी  हैं  ।

 यह  कहा  बया  है  कि  कम्यूनिकेशन्ड  पर
 ज्यादा  पैसा  खर्च  होगा  मैं  यह  कहना  चाहता
 हैं  कि  इस  तरीफे  से  भ्रादिवासियों  का  जिसना
 एक्सप्लायटेशन  किया  जा  रहा  है,  उस  की
 कोई  हद  नहीं  है  nl  इन  स्कीमों  से  श्रादिवासियों
 को  जितना  लाभ  हो  रहा  है,  जितना  उन  का
 कल्याण  हो  रहा  है,  उस  से  ज्यादा  उन  की

 हानि  हो  रही  है।  मन-मुराद  कम्यूनिकेशन्ड
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 aire  दिये  सगे  है,  सड़कें  बना  दी  गई  हैं।  इस

 सुभीते  से  बाहर  से  लौग  उन  लोगों  की  सेवा
 करने  के  लिए  नहीं  बल्कि  उन  को  एक्सप्लायट
 करने  के  लिए  जाते  हैं।  वे  उन  की  इकानोमी
 को  खत्म  करते  है  मै  इस  विवय  में  व्योरे  से

 यहां  नहीं  बताना  चाहता  हूं  ।  मैं  पार्टी  मीटिंग
 में  विस्तार  से  कहूंगा  ।  लेकिन  में  यह  कहना
 चाहता  हूँ  कि  इन  रोड  से  हमारा  पूरी  तरह
 से  एक्सप्लायटेशन  हो  गया  है।  रोड्ज़  बनाना
 खरूरी  है।  उस  में  कोई  हज  नहीं  है,  लेकिन

 जहा  के  लोगों  को  सेफगार्ड ह.  देने  चाहिएं  t
 मै  उदाहरण  दे  कर  बताना  चाहता  हू  किस

 तरह  रोड  खोलने  से  किस  तरोके  से  हमारा
 शएक्सप्लायटेशन  हुआ  ।  मुझे  भाशा  है  कि  हमारे
 शाउस  के  माननीय  सदस्य  इस  एक्सप्लायटेशन
 के  विषय  को  ध्यान  से  सुनेंगे  ।

 में  १९५६  के  हितवादा  में  से  कुछ  पढ़  कर

 सुनाना  चाहता  हू  a  इस  से  माननीय  सदस्य
 यह  न  समझे  कि  यह  कोई  पुरानी  चोज़  है।

 “Timber  is  gold!  Believe  it  or
 not,  at  Hepurkasa  village  timber
 sold  previously  for  mere  Rs.  420,

 has  now  brought  Rs.  5,365...”

 में  अपने  साथी  श्री  मुचाकी  कोसा  गत  संसद
 सदस्य  को  ले  कर  गया  ।  राष्ट्रपति  को  शिकायत
 की,  गवर्नर  को  शिकायत  की  ।  ट्राइबल  वैल-
 फेयर  मिनिस्टर  वहा  पर  गये  ।  उस  टिम्बर
 को  आक्दान  किया  गया  और  जिस  टिम्बर
 को  पहले  ठेकेदारों  ने  ४२०  रुपये  में  लिया  था,
 उसके  ५३६५  रुपये  मिले  ।

 इसके  जाद  दूसरा  केस  देशिए--
 “Similarly,  Chamru  of  Chahchar

 now  got  Rs,  3,840  for  his  previous
 Rs.  200  and  Pandu  of  Michewada
 @ot  over  Rs.  20,000  for  his  pre-
 vious  Rs.  4,850.  And  the  happiest
 ‘was  Lachmi  Bal  of  Amagarh  who
 was  thinking  even  the  amount  of
 Rs.  20  given  by  the  contractor
 more  than  enough  and  here  now
 she  was  wondering  what  to  do
 ‘with  Rs.  1,200  which  she  was  get-
 ting  for  the  same  timber.”
 B(Ai)  LSD—6.
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 इस  से  माननीय  सदस्य  झन्दाजा  लगा  सकते  हैँ
 कि  उन  लोगों  का  कितता  एक्सप्लायटेशन
 किया  गया  है।  कंट्रैक्टर्ड  ने  उन  लोगों  का  बड़ा
 एक्सप्लायटेदन  किया  है  ।  गवनेमेंट  हारा
 उन  के  टिम्बर  को  जो  ठेकेदारों  ने  खरीदे  थे
 झाक्शन  कर  के  उन  को  ३२५,०००  दिलाये
 मये,  जिस  में  से  ८१,०००  रुपये  उन्होंवे
 श्माल  सेविग्ज  स्कीम  में  जमा  करा  दिये  ।
 बस्तर  छ्लि  की  एक  तहसील  भानुप्रतापपुर
 में  वह  फारेस्ट  भ्राता  है।  जो  भ्रादिवासियों
 की  जमीन  पर  है  जिसकी  कीमत  लगमग
 एक  करोड़  है।  अगर  गवर्नमेंट  उन  पर  पैसा
 च  नही  करती  है  तो  न  करे,  लेकिन  उनकी
 करोड़ों  रुपये  की  जो  दौलत  है,  वह  तो  कायम
 रखे,  उनके  एक्सप्लायटेशन  को  तो  रोके  ।
 उनकी  पभ्राथिक  स्थिति  भ्रगर  सुधर  जाती  है  तो
 कोई  जरूरत  नही  क्‍झ्रापके  स्कालरशिप्स  को
 था  दूसरी  मदद  की  t  हम  तो  यही  चाहते  हैं
 कि  हमारा  एक्सप्लायटेशन  बन्द  हो  ।  भाज
 तो  एक्सप्लायटेशन  शुरू  हो  गया  है  |  भाज
 तक  बह  नहीं  होता  था  आापने  जो  सडक
 बनाई  है  उनसे  होने  लग  गया  है  ।  हमारा
 कल्चरल,  पालिटिकल  तथा  दूसरी  तरह  से
 एक्सप्लायटदेशन  हदो  रहा  है  |

 थोड़े  दिन  हुए  हमारे  श्री  मसानी  साहब
 ने  जोकि  शायद  अम्बई  के  रहने  वाले  हैं  भौर

 बिहार  से  एक  आदिवासी  इलाके  से  चुन  कर
 जाये  है---शायद  सिर्फ  यही  उनका  नाता
 झादिवासियों  के  साथ  है--यह  कह  दिया  था
 कि  भ्रगर  झादिवासी  इलाके  में  सहकारिता
 के  प्राधार  पर  खेती  होगी  तो  खून  बह  जायेगा

 यह  जो  बात  कही  गई  है  उनकी  तरफ  से  यह
 हमारे  ऊपर  एक  कलक  की  बात  थी  ।  जब

 हमें  कोई  रिप्रेजेंटेशन  मिलना  बन्द  हो  जायेगा,
 तब  तो  मे  समझता  हूं  कि  हमारा  पालिटिकल
 एक्सप्लायटेशन  भी  इसी  तरह  होना  शुरू
 हो  जायेगा,  प्रगर  हमारा  रिजर्वेशन  खत्म  हो
 जायेगा,  तब  इसी  तरह  की  बातें  हुआ  करेगी।
 जिस  के  पास  पैसा  होगा  वह  कलकते  का
 राजस्थान  से  खड़ा  हो  कर  जीत  कर  झा  जावेगा,
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 कोई  बम्मई  का  रहने  वाला  होगा  तो  वह
 बिहार  में  किसी  प्रादिवासी  क्षेत्र  में  खड़ा
 होकर  जीत  कर  झा  जायेगा,  पंजाब  बाला
 मध्य  प्रदेश  से  जीत  कर  श्  जायेगा  और  थे
 सब  पैसे  के  बल  पर  जीत  कर  झायेंगे  |  ' भादिवासी
 जीत  नही  सकेंगे  क्योकि  उनके  पास  पैसा

 नही  &  1  जब  रिजर्वेशन  खत्म  हो  जायेगा  तो
 कोई  श्रादिवासी  हरिजन  जीत  करके  शाने
 बाला  नही  है  भौर  न  कोई  उनकी  शिकायतें
 भ्रापके  सामने  रखने  वाला  होगा  ।  मै  समझता

 हूँ  कि  यह  झभाखिरी  वक्‍त  है  जबकि  मै  अ्रपना
 दर्द  ग्रापके  सामने  रख  रहा  हूं  t  मे  मानता  हूं
 कि  बहूत  से  हमदर्द  हमारे  हो  सकते  है  जोकि

 हमारी  तकलीफों  को  यहां  रखेंगे  ।  लेकिन  में
 समझता  हू  कि  तब  देश  को  खतरा  पैदा  हो
 जायेगा  ।  मे  भ्रपनी  बात  नही  करता  हूं  लेकिन
 सभी  हरिजनों  तथा  दूसरे  वर्गों  की बात  करता

 हूं  7  उनकी  बात  कहने  वाला  कोई  भी  होगा  ।
 झगर  भी  मसानी  साहब  बैंसे  लोग  चुन  कर
 ा  गये  भौर  उन्होने  पौन  दो  करोड़  भ्रादि-
 क्षासियो  के  खिलाफ  झूठा  प्रचार  करना  दुख
 कर  दिया,  झूठी  हवा  फला  दी,  तो  जरूर
 खतरा  पैदा  हो  सकता  है  1  तब  सहकारिता  के
 झाधार  पर  झगर  खेती  की  गई  तो  जरूर

 खून  खराबा  होगा  ।  भें  श्रापकों  बतलाना

 चाहता  हूं  कि  आदिवासियों  के  झन्दर
 झाज  भी  कोप्रोप्रेशन  की  भावना  विद्यमान  है  |
 ह ड  श्रापको  बतलाना  चाहता  हूं  कि  आज  भी

 होशंगाबाद  जिले  में  जा  कर  भाप  देखें  तो
 झापको  पता  चलेगा  कि  कैसे  झगर  किसी
 झ्रादिवासी  किसान  के  पास  काइत  करने  के
 लिए  बैल  नही  है,  तो  बस्ती  भर  के  सारे
 झादिवासी  काइतकार  उसके  खेत  में  चले
 जाते  है  शौर  खेत  को  जोत  देते  है  -  इस  तरह  से

 बहुत  ज्यादा  कोझ्रोप्रेशन  हमारे  झन्दर  है  ।

 हमारे  भ्रन्दर  कम्युनिटी  लाइकिंग  है  भौर  यह
 ट्रेडिशनल  चीज़  है।  हम  में  भापस  में  एकता  है
 हां  झलबता  खून  जराबा  उस  वक्‍त  होगा  जब

 हमारा  एक्सप्लायटंशन  पूरी  तरह  से  शुरू
 कर  दिया  आयेगा  !
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 मैं  झापको  बतलाना  चाहता  हूं  कि  हमारे
 पहां  जंगल  के  मामले  को  लेकर  आदिवासियों
 के  ऊपर  गोली  चल  गई  है  |  उसका  जिक्र  इस
 रिपोर्ट  में  नही  है  भौर  मे  समझता  हूं  कि  मैँ'
 आझापको  इस  चीज़  को  बसललाऊं  ।  ये  नई  नई
 कते  हैं  जोकि  मै  भ्ापको  बतला  रहां  हूं  ।

 सरगूज्ा  जिले  के  खोबी  गांव  में  अंगल  के
 भामले  को  ले  कर  गोली  जल  गई  t  सिहाबा
 थें,  जोकि  रायपुर  जिले---मध्य  प्रदेश--  में  है,
 ज़मीन  के  मामले  को  लेकर  पाच  सौ  व्यक्तियों
 को  गिरफ्तार  कर  लिया  गया  |  भादिवासियों
 का  जब  एक्सप्लायटेशन  शुरू  किया  जाता  है,
 लो  उस  वक्‍त  चाहे  बे  उसका  जवाब  नहो  देते
 &  क्योकि  उनमें  बृद्धि  नहीं  होती  है  लेकिन
 धीरे  धीरे  वे  सब  चीज़  समझते  लग  जाते  है
 धौर  प्रपना  जवाब  उस  तरीके  से  देना  शुरू
 करते  है  ।

 में  करता  चाहता  हूं  कि  आदिवासियों
 की  आर्थिक  समस्या  जंगल  के  साथ  बधी

 हुई  है।  ये  जो  जंगल  काटे  जा  रहे  है,  इससे
 हमारी  इकानोमी  नष्ट  हो  गई  है  ।  मै  भायुक्त
 महोदय  से  कहना  चाहता  हू  कि  वे  कोरी  बातें
 न  करे  t

 में  एक  बान  को  कहना  भूल  गया  हूं  जोकि

 ब  में  कहना  चाहता  हूं  1  हमारे  प्रधान  मत्री
 जी  ने  दो  तीन  दिन  हुए  एक  स्टेटमेंट  दिया  था
 या  व्याख्यान  दिया  था  जोकि  पेपस  में  छपा
 थाधौर  उस  में  उन्होंने  कहा  था  कि  भ्रादिवासी
 क्षेत्रों  में इस  कोप्रोत्रेटिव  फामिंग  को  अभी

 लागू  नहीं  किया  जायेगा,  जो  बैकवर्ड  इलाके

 है,  उनमें  भाहिस्ता  आहिस्ता  इसको  लागू
 किया  जावेगा  ।  आदिवासियों  में  कोभोप्रेशन
 की  जन्मजात  भावना  है  ।  उनके  बारे  में
 मे  समझता  हूं  कि  बेजबवाबदार  बत  कोई  नहों
 कही  जानी  चाहिये  और  इस  तरह  की  बात

 कहता  मैं  समझता  g  उनका  प्रालिटिकम
 'दुक्सप्लायटेशाब  करना  है  ।  श्री  असानी  के
 भाषण  से  शायद  हमारे  प्रधान  भत्री  महोदफ़
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 ने  भी  पौने  दो  करोड़  भादिवासियों  के  बीच

 में  कहा  कि  सहकारिता  का  काम  वहां  नहीं
 होमा ।  मेँ  एक  बात  को  मायता  हूं  कि  खूत
 खराबा हो  सकता  है  लेकिन  उसी  क्त
 जवकि  बाप  श्बतुर  लोगों  से  हमारा  एचस-
 प्लायटेशन  करवायेंगे  + झगर  उन्हीं  झादि-
 धासियों  के  हारा  श्राप  काम  को  करवायेंगे

 झौर  उन  पर  विद्वास  करेंगे  तो  में  कहना
 चाहता  हूं  कि

 यह  जो  मूवमेंट  है  यह  सबंप्रथम
 झादिवासी  इलाकों  में  ही  सफलता  प्राप्त  कर
 सकेगी  |

 में  समझता  हूं  कि  में  झम्तिम  भाषण
 कर  रहा  हूं  क्योंकि  दूसरे  हाउस  में  गरीब
 सोग  जाने  वाले  नही  है  ।  यह  बात  ठीक  है
 कि  झादिवासी  चाहे  गरीब  है,  उन  में  यह
 भावना  है  कि  चाहे  भाप  उन  के  साथ  हज़ार
 छल  कपट  कर  लें,  हजार  रुपया  का  लालच
 भी  उन  को  दे  लें,  झादिवासी  बराबर  चुन
 कर  शायगे  ।  लेकिन  उन  के  साम  ऊंगली  पर  ,
 गिने  जा  सकते  हैं  ।  ऐसे  दो  चार  व्यक्ति  हो.
 सकते है  जो  श्ा  सकते हैँ  1  तब  उन  का  पालि-
 टिकल  एब्सप्लाय्टेशन  भी  शुरू  हो  जायेगा
 शौर  यह  देश  के  लिये  नुक्सानदेह  ही  साबित

 होगा  ।  इस  तरह  से  देश  को  जो  हानि  होगी,
 उस  हानि  से  झगर  देश  को  बचाना  है  तो
 झादिवासियों  के  बारे  भें  जो  भी  निर्णय  आप

 करते है,  उस  को  सोच  समझ  कर  करें  ।

 झन्त  में  में  जयप्रकाश  नारायण  जी  ने
 जो  इन  लोगों  के  बारे  में  बम्बई  में  कहा  है,
 उस  को  मेँ  पढ़  कर  सुनाना  चाहता  हूं  भौर
 पपना  भाषण  खत्म  करना  चाहता  हैं  1  उन
 का  फहना  है  :---

 “दुनिया  के  उन  देक्षों  की  बात  छोड़
 दें  जो  ाद  तक  पहुंचने  की  कोशिश  में
 हैं,  फिर  मी  विकास  की  दृष्टि से  भारत
 कई  देशों  से  च्ागे  बढ़ा  हुआ  है,  इस  से
 इन्कार  नहीं  किया  जां  सकता,  तब  तो
 पह  एक  सर्वधा  भरण  की  ही  घटता
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 है,  कि  बम्बई  प्रदेश  में  सतपुड़ा  की
 थादियों  में  बसे  ३५६  ब्ामों  st  ६०
 हजार  जभादिवासी  जनता  स्वराज्य,  नेहर
 झौर  महांत्मा  गांधी  तो  दूर,  राम  भौर
 कृष्ण  तक  के  नाम  नहीं  जानती  ral

 बह  है  हमारे  ग्रादिवासी  कल्याण  विभाग
 की  भादिवासियों  की  मलाई  करने  का  काम  t

 यह  हमारे  भादिवासी  भाईयों  की  बम्बई  में

 हालत  है  भौर  उस  बम्बई  प्रान्त  में  जहां  पर
 सब  से  भच्छा  काम  झादिवासियों  के  लिगे
 लिखा  हुआ  है  1  यह  चीज़  किसी  के  लिये  भी
 कलंक  वाली  सिद्ध  हो  सकती  है  ।  जयप्रकाश
 जैंसे  व्यक्ति  या  भाचार्य  विनोबा  भावे  जैसे
 व्यक्ति  किसी  से  पैसा  ले  कर  काम  करने  वाले

 नहों  है  ।  वे  सच्चे  झयों  में  पोल  बकस  हैं  भौर
 तन  मन  से  इस  काम  को  कर  रहे  हूँ  ।  ठक्कर
 बापा  भी  उसी  कोटि  में  झाते  है  ।  वह  सर्वट
 भाफ  इंडिया  सोसाइटी  से  प्लॉनरेरियम  नहीं
 लते  थे  ।  लेकिन  भ्राज  हम  देखते  हैँ  कि  पैसा  ले
 कर  जो  सोशल  वर्क  करने  वाले  हैं,  गे  मनमाने
 ढंग  से  काम  करते  है  भौर  हरिजन  तथा  आादि-
 वासियों  के  नाम  पर  पैसा  कमाते  है  ।

 मूदान  नेता  जयप्रकाश  जी  बे  झागे  कहा
 है

 “@  प्रादिवासी  प्राकृतिक  खेती  करते

 हैं  ।  कृषि  साधनों  की  हें  कतई  जात-
 कारी  नहीं  है  भौर  बाहरी  दुनिया  पर
 वे  सिर्फ  नमक  के  लिये  निर्भर  रहते  2”

 यह  जो  जयप्रकाश  जी  ने  उन  का  चित्र
 खींचा  है,  यह  बिल्कुल  सही  चित्र  है।  मैं  चाहता
 हूं  कि इस  भोर  भाप  का  ध्यान  जाय  1

 चूकि  समय  कम  होता  है,  इस  कारण

 जल्दी  में  बहुत  सी  बातें  छूट  जाती  हूँ  ।  यह
 झस्तिम  चित्र  है,  जो  में  ने  आप  के  सामने

 रखा है  d  इन  शब्दों  के  साथ  मेँ  बादा  करता  हूं
 कि  भविष्य  का  जो  खतरा  है,  जहां  तक

 हो  सकेगा  उस  को  टालने  की  कोशिश  कौ
 जायगी  |
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 (Pretapgarh)-  Me  Ciaran.  saat  हैं  कि  इसी  मिसाल  से  समश  लेनी  चाहिये  ।
 num  se  eiduninal  reali

 लेकिन  मैं  तो  एक  पहलू  भौर  जो  इस  रिपोर्ट and  ha  phasised  really  very
 mportent  points.  का  है  उस  के  सम्बन्ध  भें  विद्येष  कर  निबेदन

 करना  चाहता  था  1
 शनी  qo  wo  वारूपाल  (वीकानेर--

 रक्षित-प्रनुसूचित  जातिया  )  हिन्दी  में  बोलिये
 ताकि  सब  समझ  सके  |

 पडित  मुनीववर  वत्त  उपाध्याय  में
 इसलिये  श्रग्रेज़ी  भें  बोल  रहा  था  ताकि
 बत्रिणी  महोदया  समझ  सके  |

 मती पी  झाल्या  :  में  भी  हिन्दों  बहुत
 प्प््घ  र्क्स  च्ड्ण्छ  स्यार,  |  ५

 पंडित  भुनोध्यर दस  उपाध्याय  सभा-
 पति  महोदय,  झाज  का  विषय  हमारे  देश  के
 उस  वर्ग  से  सम्बन्धित  है  जो  वर्ग  कि  स्वय
 झपने  लिये  कुछ  करने  में  समर्थ  नहीं  हो  सका
 है  सामाजिक  कारणों  की  वजह  से  वह  ऐसी
 स्थिति  में  है  जिस  में  कि  समाज  के  दूसरे  वर्गों
 रा  तथा  देश  की  सरकार  का  भी  उस  पर
 विशेष  ध्यान  जाना  आावष्यक  है  t

 बहुत  सी  बात  हमारे  मित्रो  ने  जो  भ्रभी
 कही  हैं,  उन  को  में  भी  प्रगर  दोहराने  लगू
 तो  बेकार  ही  में  श्राप  का  समय  लूगा  ।  बहुत
 सी  बात  बतलाई  गई  है  जिन  में  से  कुछ
 ऐसी  बातें  भी  है  जिन  की  जानकारी  मुझे  खुद
 भी  रहती  भाई  है  भौर  जिस  की  दिकायत
 बार-बार  में  सुनता  आया  हू  ।  इस  रिपोर्ट  में
 कहा  गया  है  कि  स्टेट्स  को  धन  की  स्वीकृति
 सौधे  दी  जायगी  इस  से  काम  बडी  प्रगति
 और  सफलता  के  झागे  बढ़ेगा  ।  लेकिन  हमारे
 मित्रो ते  कहा कि  इस  से  शौर  बाधायें  पैदा  होते
 का  अन्देशा  है।  इस  में  कोई  सन्देह  नहों  है
 कि  जहा  तक  वजीफो  का  मामला  है,  स्कालर-
 खिप्स  की  बात  है,  जोकि  हरिजन  विशधा्थियो
 या  दूसरे  विद्याथियो  को  मिलता  रहा  है,
 झक्सर  उस  के  ठीक  वक्‍त  से  मिलने  में  बडी
 दिक्कत  होती  रही  है  तो  क्‍या  सहूलियत
 पैदा  हो  सकेगी  क्या  नही,  वह  तो  मैं  समझता

 यह  रिपोर्ट  जो  श्राज  हमारे  सामने  है
 बह  उन  वाकयात  को  हमारे  सामने  रखती

 है,  वह  मसाला  हमारे  सामने  रखती  है  जो
 कि  दो,  पौने  दो,  डेढ़  या  एक  वर्ष  पहले  का

 है।  इस  बीच  में,  साल,  डेढ़  या  दो  साल  में

 हालत  क्‍या  हो  गई  है  ।  हम  कहां  के  कहा
 पहुच  गये,  इस  का  कुछ  पता  नही  है  ।  ऐसी
 हालत  में  जो  बहस  हमारे  सामने  चल  रही  है,
 कितनी  वास्तविक  है  और  कितनी  बहस
 हम  बातो  पर  कर  रहे  हैं,  यह  म॑  नही  समझ
 पाता  हू  ।  ऐसी  स्थिति  में  चूकि  रिपोर्ट  इतती
 छेट  भाती  है,  हमारे  पास  कोई  कीमत  इस  की

 नही  रह  जाती  ।  में  निवेदन  करूगा  कि  मुझे
 जान  यह  पडता  है  कि  या  तो  वहा  काम  करने
 बालो  की  कमी  है,  या  दिक्कत  दरअसल  इस
 भैटीरियल  के  मिलने  में  हो  जाती  है,  जिस  की

 बजह  से  देर  हो  जाती  है  ।  जैसे  मेरे  कुछ  मित्रो
 में  क्षिकायत  की,  हम  ने  जब  महकमा  कायम
 किया  है  तो  उस  महकमे  को  पूरी  सहूलियत,
 पूरा  स्टाफ,  पूरे  आदमी,  पूरा  सामान  भौर

 पूरे  साधन  देने  चाहियें  ताकि  हमारा  यह
 विभाग  कारगर  हो  सके  ।  जिस  काम  के  लिये

 बहू  नियुक्त  हुआ  है,  वह  काम  भी  कुछ  हो
 सके,  केवल  यह  न  हो  कि  यहा  वहा  घूम-घाम
 कर  रिपोर्ट  हमारे  पास  झा  गई,  इन  बेचारो
 को  कोई  भर  अधिकार  नहीं,  कुछ  मतलब
 नहीं,  कोई  उन  की  सलाह  मानने  वाला  नही,
 कोई  सुझाव  सुनने  बाला  नहीं,  एक  रिपोर्ट

 बहा  श्मा  गई  भौर  उस  पर  हम  लोगों  ने  खड़े

 हो  कर  बहस  कर  ली  ।  उस  में  कोई  प्रस्ताव
 पास  होते  वाला  नही,  कोई  पाबन्दी  होने  वाली

 नही,  कोई  फैसला  होने  बाला  नहीं  ।  फिर
 इतना  ही  नही,  हमारे  मंत्री  जी  ने  कहा  कि  यह
 सारा  कारोबार  तो  स्टेट  में  हो  रहा  है,  स्टेट
 सरकारों  को  सब  कुछ  करना  है,  बहा  ही  लोगों
 को  जानकारी  हीनों  है,  वहा  ही  बायुमंडल
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 waar है,  वहां  ही  इस  का  सारा  काम हो  रहा
 है  खैर,  हमारे  यहां  तो  बहुस  भी  हो  जाती

 है,  थोड़ा  सा  प्रबसर  होता  है  हमारे  मित्रों
 को  कुछ  कहने  का  भी,  हम  को  जो  कुछ  कहना
 होता है,  उस  के  सुझाव  भी  हम  देते है,  छेकिन
 लव  हम  ने  स्टेट  लेजिस्लेज्स  की  बात  देखी,

 तो  दो  एक  स्टेट  को  छोड़  कर  कभी  कही  पर
 इस  मसले  पर  बहस भी  नहीं  होती  ।  कभी
 शायद  किसी  स्टेट  को  भ्रवसर  भी  नहीं  होता
 कि  वह  भपनी  राय  जाहिर  कर  सके  ।  तो
 किसी  प्रकार  से  कोई  वायुमंडल  वहा  ऐसा
 धन  सके,  कोई  वहां  पर  सुधार  हो  सके,  ज्यादा

 शबी  से  काम  हो  सके,  जिस  से  हमारा  यह
 विभाग  कारगर  हो  सके,  मुझे  ऐसा  कोई
 सामान  तो  दिखता  नहीं  ।  एक  तो  इतना
 छट  रिपोर्ट  का  झाना,  दूसरे  जहा  पर  सारा
 कारोबार  चल  रहा  है  वहा  पर  चर्चा  न  होना,
 तीसरे  उन  के  पास  कोई  सात्रन,  सामान
 नही,  सुझाव  देने  से  कोई  सुनने  वाला  नहीं,
 उस  का  कोई  स्थान  नहीं  है  हमारे  सारे
 ढाये  में  |  तो  इतना  रुपया  खर्च  कर  देता
 इस  पर,  इतनी  बहस  मुबाहसे  की  बात  पैदा
 करना,  इस  का  कया  नतीजा  हो  रहा  है,
 भौर  इसे  हम  केसे  कारगर  बना  सकेंगे,  इस
 के  बारे  में  | 0  कुछ  श्राप  के  सामने  रखना
 बाहता  था  ,

 एक  बात  और  निवेदन  करना  चाहता
 था।  जहां  तक  रिपोर्ट  का  ताल्लुक  है,  में  देख

 रहा  था,  हूंढ  रहा  था  कि  कैसे  हम  को  यह
 मालूम  हो  कि  हम  ने  एक  बड़ा  भारी  कदम
 उठाया था,  एक  कानूत पास  किया  था  :  झन-
 ट्नेबिलिटी  ऐक्ट  ।  हम  जानना  चाहते  थे
 कि  यह  झनटजेबिलिटी  ऐक्ट  कितमा  कारगर
 है, या  कैसे  काम  कर  रहा  है।  इस  को  जानने

 के  लिये  जरूरत सो  यह  थी  कि  हम  को  बताया
 जाता  कि  कितनी  विकायतें  झाई,  कितने
 मुकदमात  थे  जिन  की  पुलिस  द्वारा  सहकीकात
 हुई,  कितने  मुकदमात  के  चालान  हुए,  कितने

 सजा  पाये,  किसले  छूट  गये,  कौन  क्रह्मदत ग
 पाने  की  भइ  से  छूट  गये  |  ण्द  सारे  बाकयाठ

 VAISAEMA  7,  38७  (SAKA)  the  Commissioner  73590
 Jor  Scheduled  Castes

 and  Scheduled  Tribes

 हमें  मिलने  चाहियें  थे  ।  मै  निवेदन  करता  हूं
 कि  इस  में  से  एक  भी  बात  रिपोर्ट  में  नहीं
 भाई  |  भाया  तो  क्‍या  कि  कुछ  थोड़े  से  मुकदसे
 थे  जिन  को  भ्रदालत  में  इस  वजह  से  नहीं  भेजा
 था  सका  कि  उन  में  दहादत  नही  मिल  सकी  ।
 इस  से  तो  कुछ  पता  नहीं  चलता  कि  कितने
 मुकदमे  बायें,  कितनों  में  शहादत  मिल  सकी
 और  कितनों  में  नहीं  मिल  सकी  ।  इस  से  मुझे
 यह  जान  पड़ता  है  कि  शायद  मुकदमे  प्राये

 ही  भही  1  जितने  भाये  भी  उन  में  धाह्मदत  नहीं
 मिले  सकी,  जिस  की  वजह  से  वे  खत्म हो  गये  ।
 इस  के  झलावा  कोई  भौर  नक्शा  नज़र  नहीं
 झाता  ।  तो  अगर इस इस  तरह  की  रिपोर्ट हो  जिस
 से  कुछ  पता  न  चल  सके,  तो  या  तो  उन  के  पास
 साधन  नही  हैं,  सामान  नहीं  है,  कोई  जरिया
 नही  है  जिस  से  कि  वह  इत्तला  इकट्ठा  कर
 शक  |

 एक  माननीय  सदस्य  :  थाने  में  कोई
 रिपोर्ट  लिखता  ही  नहीं  है  ।

 पंडित  बुनीदा  दस्त  उपाध्याय  :  या
 जरूर  कोई  ऐसा  कमी  है  जिस  को  वजह  से
 कोई  बात  हम  नहीं  जान  सकते  कि  जो  कानून
 हम  ने  बनाया  उस  का  असर  क्या  हो  रहा  है,
 बह  कैसे  वर्क  कर  रहा  है,  वह  कहा  तक
 उपयोगी  है,  उस  में  हम  कैसे  तरमीम  करें,
 कौने  सा  रास्ता  तिकालें  1  कानून  हमारा
 लहां का का  तहां  पड़ा  हुआ  है  जोकि  हम  ने  सन्‌
 १६५६  में  पास  किया  था  |  जो  भी  हमारी

 रिपोर्ट  में  कमी  है  वह  मैं  समझता हूं  कि  उस

 के  पास  साधन,  सामान  न  होने  की  वजह  स े1
 कहीं न  कहीं  ऐसी  कमी  जरूर  है  ।

 फिर  दूसरी  बात  मैं  यह  देख  रहा  था  कि
 दरधस्ल  हालत  क्‍या  है  |  इस  प्रनटचेबिलिटी
 को  दूर  करने  के  लिये  हम  से  कामून  बनाया,
 लेकिन  श्रनटचेबिलिटी  दूर  नहीं  हुई,  इस  में
 कोई  सन्देह  नहीं।  हां  सुधार  काफी  हुआ  है
 ष्य्न्तु  कुछ  बातें  उसी  तरह  से  चस  रही  हैं
 इस  में  हमारे  झाफिवाल  भार्मेगाइजेशन  ह. अ



 हुए  हैं,  नानझाफिशल  भार्यताइड्रेशन  भौ  लने

 हुए  हैं|  ये  पैसा  भी  पाते  हैं,  बड़े  काबिल
 लोग  हैं,  बड़ा  उपयोगी  काम  करते

 हैं,  कुछ  परमार्थी  भी  हैं  इस  में  कोईं  सन्देह
 नहीं  हैं  y  उद्देश्य  मी  उन  का  बहुत  अच्छा  है
 इस  के  प्रति  ।  लेकिन  जानना  हम  इस  में  यह
 चाहते  थे  कि  वे  लोग  काम  कैसे  कर  रहे  हैं
 बताया  गया  कि  हम  ने  इतने  मन्दिर  भौर
 धर्मशालायें  खुलवा  दिये,  इतने  भस्पताल

 खुलवा  दिये,  इतने  कम्यूनिटी  डिनर  करवा

 दिये,  इतनी  सभायें  करवा  दीं  सैकड़ों  की
 तादाद  में  यह  चीजें  बतलाई  गईं,  इस  में

 कोई  सन्देह  नहीं,  यह  उपयोगी  काम  हुए
 छेकिन  हम  तो  ऐसी  बातों  की  जानना  चाहते
 थे  जिन  से  पता  चल  सके  कि  दर  श्स्ल  स्थिति
 क्या  है  v  मैं  जानना  चाहता  था  कि  इस  में

 वह  यह  बतायें  कि  कितनी  ऐसी  जगहें  हैं
 जहा  पर  वे  गये  शौर  जो  कुछ  खुलवाना
 चाहते  थे  वह  नहीं  खुल  सका  ।  अगर  वह
 इस  को  कहते  तो  पता  चलता  कि  हालत  यह
 है,  इतनी  जगहों  पर  कोशिएा  की  लेकिन  इतनी

 जगहों  में  सफल  हो  सके  भौर  इतनी  में  नहीं  ।
 पर  इस  की  चर्चा  तो  रिपोर्ट  में  नहीं  ।  कितने
 मामले  और  मुकदमे  भ्रनटवेबिलिटो  ऐक्ट
 के  मातहत  हुए,  यह  नहीं  बताते  t  यह  नहीं
 बताते  कि  कितनी  जगहें  ऐसी  हैं  जहां  पर
 अस्पश्यता  दूर  करने  में  धसफल  रहे,  जहां
 इन्कार  किया  गया  कि  यह  काम  नही  हो
 सकता,  जहां  रुकावट  हुई,  जहा  बाधा  हमारे
 रास्ते  में  स्‍श्राई  ।  वह  चीज  बतायें  तो  उस  की

 कुछ  दवा  सोची  जाय  ।  ऐसी  हालत  में  जो
 इसलायें,  जो  सूचनायें,  जो  मसाला  हमारे
 सामने  कारगर  हो  सकता  था,  बह  मसाला

 हमारे  सामने  झाना  चाहिये  ।  लेकिन  &
 देखता  हूं  कि  वह  चीज  इस  रिपोर्ट  में  नहीं
 झाती  है  ।

 एक  चीज़  मैं  में  शुरू  में  निवेदन  किया
 कि  छ्यर  वह  पाये  भी  तो  हम  क्‍या  कर
 Wid  सी  चीख  रखने  जा  रहे  हैं,

 नश
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 चीरे-घोरे  चलता  जाये  यह  पर्याप्त  नहीं  है  ।

 फिर  मुझे  बडी  प्रसन्नता  हुई  कि  हमारे
 जितने  भी  मित्र  बोले,  ज्शिवकर  हमारे
 जो  हरिजन  भाई  बोले,  दोइगूल्ड  कास्टस
 के  सदस्य  बोले,  जन्हों  ने  इस  के  भाधथिक  पहल्‌
 पर  ज्यादा  जोर  दिया  1  शौर  दरअसल  यह
 आझाथिक  पहल  ही  है  जिस  के  सही  होने  से
 सारा  कारोबार  सही  हो  सकता  है,  क्योकि
 झनटचेबिलिटी'  वगैरह  जहा  मैं  ने  देखा,
 उस  में  जो  कोई  जरा  सा  पढ़  लिख  कर
 होशियार,  काबिल,  भ्रच्छे  कपडे  पहनने  वाला,
 हैसियत  रखने  वाला  हो  जाय  स्टैन्शई  श्राफ
 लिविंग  जिस  का  अच्छा  हो  गया  हो,  उस  के
 साथ  सम्पर्क  करने  में,  उन  का  साथ  नेने  में
 किसी  को  कोई  ऐतराज  नहीं  मालूम  होता  ।
 वह  सब  जगह  बराबर  स्थान  पाने  हैं।  दर-
 शझस्ल  प्रदतन  उन  लोगो  का  है  जिन  के  खाने
 का  ठिकाना  नहीं,  धर  का  ठिकाना  नही,
 कपडे  का  ठिकाना  नहीं,  झाबझ  का  ठिकाना
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 ये  गांव  में  बड़े  भारी  प्रतिष्ठित  है,  उन  के
 कारण  बड़ी  मुशिकल  होती  है,  वे  ही  छुपा
 शत  का  ऐतराज  करते  हैं।  इस  बास्ते  यह
 जहीं  है  कि  जो  हमारे  शोडूयूल्ड  कास्ट्स  से
 लोग  हैं  उन्हीं  की  हालत  खराब  है,  दूसरे
 औओयों  की  हालत  भी  वही  है|  सारा  वायुमंडल
 नथा  का  इस  प्रकार  दृधित  है,  झौर  ऐसा
 आप  देखेंगे  इंटोरियर  में,  गांवों  में,  जहां
 किसी  की  प्ह्य  नही  है  ।  वहां  यह  मामलात
 #यादा  उठते  हैं,  बही  इस  तरह  के  ऐतराजात
 न्‍्याठा  उठते  हैँ  |  जहां  पर  लोग  थोड़े  बहुत

 विकसित  होते  जा  रहे  हैं,  शिक्षित  होते
 जा  रहे  है,  वहां  धीरे  धीरे  इस  में  कमी  होती
 जा  रही  है|  इसलिये  वहां  बभी  बगो  को
 दिक्षित  और  उन  के  जीवन  स्तर  को  ऊंचा
 करने  की  प्रावश्यकता  है  ॥

 तो  मैं  आपसे  निवेदन  करूंगा  कि दरअसल
 इस  सारे  वायुमंडल  को  शुद्ध  करने  के  लिए
 जनता  में  जो  प्रचार  करने  की  ज़रूरत  है  भोर

 हुरिजनों  को  शिक्षित  करने  की  जो  भ्रावश्यकंता

 झनुभव  की  जा  रही  है,  यह  सब  चीज़ें
 सो  प्रावष्यक  हैं  ही  लेकिन  इनमें  श्राथिक  प्रदन'

 श्बहुत  ही  महत्वपूर्ण  है  भौर  उस  पर  विशेष
 ध्यान  देने  की  झावश्यकता  है।  मुझे  प्रसन्नता

 है  कि  हमारे  सारे  लोगों  का  ध्यान  उस  भोर
 गया  है।  हमारी  सरकार  का  भी  ध्यान
 झाथिक  स्थिति  को  सुधारने  पर  ज्यादा
 अया  हुभा  है  क्योंकि  प्राथिक  स्थिति  को  सुधारने

 में  म ेझापसे एक  दो  बात  कहूँ  कि  उसका
 कितना  असर  होता  है।  भाप  देखेंगे  कि
 भ्राथिक  स्थिति  का  काफ़ी  महत्व  है  भौर  मेरी
 समझ  में  सामाजिक  स्थिति  का  उतना  महत्व
 नहीं  है।

 ाप  चुनावों  को  देखें  ।  मैं  लोक-समा
 के  चुनावों  में  ही  देख  रहा  था  तो  मुझे  मालून
 ह््भा  कि  कोई  ६  सर्ग

 [1

 कास्ट  के
 अनरस  सीद्स  कर सब  के  मुकाबले
 में  चुन  कर  धाये  है।  जो  गी  जाति  वाले
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 कहलाते  हूँ  ौर  जो  बड़े  पापुलर  समझे  जाते
 हूँ  भौर  जिनको  कि  काफ़ी  समर्थन  की  उम्मीद
 होती  है  उनके  स्थान  पर  €  जगहों  पर  जनरल
 सीट्स  पर  हमारे  द्ौडयूल्ड  कास्ट्स  के  भाई
 चुन  कर  शाये  हैं  भौर  सबर्ण  हिन्दू  उम्मीदवार
 चुनाव  नहीं  जीत  सके  ।  इसी  तरह  मुझे
 मालूम  हुझा  कि  १५  व्यक्ति  भ्रसेम्बलीज़  की
 जनरल  सीट्स  पर  सवर्ण  हिन्दुओं  के  मुकाबले
 चुनाव  जीते  हैं  और  उन  जनरल  सीट्स  पर  वे

 चुने  गये  हैं।  इससे  यह  जाहिर  होता  है  कि
 चूंकि  वे  शैड्पूल्ड  कास्ट्स  के  होत ेहैं  इसलिए
 लोग  उनसे  घृणा  करते  हैं  और  उनको  वोट
 नहीं  देते  हैं  प्रौर  उनका  चुनावों  में  समर्थन  नहीं
 करते  हैं,  ऐसी  बात  नहीं  है।  बात  दरभसल
 यह  है  कि  जनता  उसको  वोट  देती  है  जिसको
 कि  बहू  समझती  है  कि  यह  पढ़ा  लिखा  और
 काम  का  आदमी  है  और  यह  भ्रसेम्बली  व
 पालियामेंट  में  जाकर  उनका  उचित  प्रतिनिधित्व
 करेगा  उसको  वह  बगैर  जातिपात  का  विचार
 किये  अपना  वोट  देती  है  भौर  यही  कारण
 है  कि  जनरल  सीट्स  पर  हम  देखते  है  कि  यहां
 पालियामेंट  में  शौर  प्रान्तीय  विधान  सभाप्रों
 में  भी  हमारे  हरिजन  उम्मीदवार  चुन  कर
 झाये  हैं  1

 झो  प०  ला०  बाउँपास:  रिजर्व  सीट्स
 वाले  लोग  जो  कि  इन  जनरल  सीद्स  पर  सवर्ण

 हिन्दुओं  के  मुकाबले  चुन  कर  झा  गये  हैं  तो
 उसका  कुछ  विशेष  कारण  था  श्र  झ्राप  उसकी
 जांच  करें  कि  वे  विशेष  कारण  कया  थे  जिनकी
 कि  वजह  से  यह  लोग  उन  जनरल  सीट्स  पर

 खुन  कर  झा  गये  ?

 पंडित  मुनीए्यर इस  उपाध्याय  :  मुमफिन
 है  कोई  भौर  कारण  भी  हो  परन्तु  मैं  सोच  रहा
 था  कि  उसका  एक  पहलू यह  भी  हो  सकता  है  ।
 खर  में  भाप  से  यह  कहना  चाहता  था  कि

 हमारा  जो  एकोनामिक  पहलू है  उस  पर  विशेष
 ध्याव  देने  की  ज़रूरत  है  |  प्गर  वास्तव  में

 हमें  हरिजन  उदार  करना  है  भौर  उनकी

 सपलिफट  करती  है  तो  हमें  सब  से  पहले
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 पिंडित  मुनिश्वर  दत्त  उपाध्याय]
 उसकी  श्राथिक  झवस्था  में  सुधार  लाना  होगा
 झौर  दरप्सल  जितने  भी  ऐसे  पिछड़े  भौर
 गरीब  लोग  है  उन  सब  की  झाथिक  झवस्था
 ठीक  करते  के  लिए  क़दस  उठाना  होगा  ।
 तभी  सारा  वायुमण्डल  सही  होगा  ।

 एक  बात  की  भोर  ध्रौर  मैं  सदन  शौर
 सरकार  का  ध्यान  दिलाना  चाहता  हूं  भौर  वह
 यह  है  कि  जो  भ्रछत  भाई  हमारे  बुद्ध  धर्म
 झंगीकार  कर  लेते  हैं  भौर  बौद्ध  हो  जाते  है
 उनको  भी  सरकार  की  भोर  से  सहायता  य

 प्रोत्साहन  मिलना  चाहिये  ।  कोई  बौद्ध  हो
 जाने  से  वे  भ्रमीर  हो  जाते  हों  ऐसा  तो  है
 नहीं  भौर  फिर  भी  े  गरीब  ही  बने  रहते  हैं
 भौर  इसलिए  मै  समझता  हूं  कि  उनको  इससे
 महरूम  रखना  कुछ  मुनासिन  नही  है।  लेकिन

 वह  मौजूदा  नियम  की  रू  से  सुविधायें पाने  के

 हकदार  नहीं  है  क्योकि  वह  नियम  के  मुताबिक़
 हीड्यूल्ड  कास्ट  के  नहीं  रहे  हालाकि  उसकी
 झाथिक  अ्रवस्था  वही  है  जो  कि  उसके  दौड़यूल्ड
 कास्ट  के  दूसरे  भाई  की  है।  इसलिए  सारे
 हालात  को  देखें  तो  पता  चलेगा  कि  इस  समस्या
 का  झाधिक  पहलू  सब  से  कारगर  ौर

 महत्वपूर्ण  ह ैभौर  झाधिक  पहलू  पर  विदेष
 ध्यान  देना  हमारा  कछूंड्य  होना  चाहिये  भौर
 ऐसा  करके  ही  हम  इन  अपने  झभागे  पिछड़े
 भाइयों  को  ऊपर  उठा  सकते  हैं।  उनकी  स्‍झ्लाथिक
 भ्रवस्था  बेहतर  करके  ही  हम  इस  समस्या  को
 स्थाई  तौर  पर  हल  कर  सकते  हैं  भौर

 समाज  का  उत्थान  कर  सकते  हैं  q

 एक  बात  मैं  झापसे  निवेदन  करूंगा  कि
 इस  सम्बन्ध  में  जो  मेजर्स  एुडाप्ट  किये  गये  हैं,
 तरीके  भखत्यार  किये  गये  हैं  उन  तरीक़ों  में

 सुधार  लाने  की  गुंजाइश  मौजूद  है  भोर  में
 समझता  हूं  कि  यह  जरूरी  है  कि  व ेसमय  समय
 पर  अपने  काम  का  ब्योरा  भेजते  रहें  ।  भूंकि
 घंटी  बज  शकी  है  भौर  मेरे  पास  समय  नहीं
 है  इसलिए  मे  उनमें  नहीं  जाऊंगा  ।  उन  कामों
 को  देखते  के  लिए  रह  झावप बक  है  कि  कोई
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 a  कोई  ऐसा  तरीका  निकाला  जाय  चाहे  वह
 गवनेमेंट  की  तरफ़  से  हो  मा  उसके  लिए  कोई
 कमेटी  तैनात  की  जाय  जो  कि  यह  देखे  कि
 वास्तव  म॑  सरकार  ने  जो  नीति  निर्धारित
 की  है  उस  के  मुताबिक  काम  किया  जा  रहा  है
 कि  नहीं  क्‍योंकि  झगर  हम  उन  पर  मुनासिब
 तौर  पर  भमल  नहीं  करवा  सके  तो  यह  सब
 कार्यक्रम  व्यर्थ  जायगा  |

 कार,  Chairman:  We  are  to  continue
 our  aitting  to-day  up  to  5  pm.  or
 5.30  p.m.?

 tage:  उपाध्यक्ष  महोदय  ने

 हाउस  को  साढ़े  पांच  बजे  तक  के  लिए  बढ़ाना
 स्वीकार  कर  लिया  था  ।  आप  यदि  झ्ाष
 घंटे  भर  भ्रधिक  समय  बढ़ा  दें  भ्र्यात्‌  ६  बजे
 तक  कर  दें  तो  बड़ी  कृपा  होगी  1

 Shri  M.  C.  Jain  (Kaithal):  We
 should  continue  up  to  6  p.m.  today.

 Mr.  Chairman:  Even  then,  I  have  to
 request  hon.  Members  to  limit  their
 speeches  to  ten  minutes,  because  the
 list  before  me  contains  so  many
 names.  Even  now,  some  States  have
 not  at  all  been  represented  by  any
 party  whatsoever.

 aft  do  ला०  बारूपाल  :  राजस्थान
 को  भी  चास  दिया  जाय

 स्वामो  रामानन्द  द्ास्त्री  (बारावंकी---
 रक्षित---अनुसूचचित  जातियां  ):  मेरा  निवेदन

 है  कि  जो  व्यक्ति  भ्रमी  तक  सारे  सेशन  में  नहीं
 बोले  हैं  भौर  जिनको  कि  हिन्दुस्तान  का  विश्लेष
 ज्ञान  है  उन  सब  लोगों  को  विशेष  तौर  पर
 बोलने  के  लिए  समय  दिया  जाय  |

 Mr,  Chairman:  It  is  very  difficult
 to  make  such  discrimination.  There
 are  certain  States  which  have  not
 been  represented  at  all.

 Shri  Manaen  (Darjeeling):  May  I
 know  when  the  hon.  Minister  will
 start  replying?
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 Mr,  Chairman:  If  we  sit  tp  to  ह 0० अ
 g’clock,  then  I  shall  call  the  hon.
 Minister  at  5.30  p.m.  Hon.  Members
 should  try  to  conclude  their  speeches
 within  ten  minutes.  .

 Shri  Ramdhani  Das  (Nawada—Re-
 served—Sch.  Castes):  I  am  very  grate-
 ful  to  you  for  the  opportunity  that
 you  have  given  me  I  should  hke  to
 take  this  opportunity  to  draw  the
 attention  of  the  House  towards  the
 pitiable  conditions  of  that  section  of
 Harijans,  which  consists  of  certain
 castes  like  Doms,  Bhangis,  Rujhwars,
 and  Halakhors  ete  In  this  connec-
 tion,  I  would  like  to  bring  to  the
 notice  of  the  House  the  observations
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  as
 found  in  the  different  reports.  I
 shall  quote  a  few  lines  from  the
 different  reports  which  will  go  to
 show  how  deplorable  their  conditions
 are

 In  the  year  1955,  the  Commissioner
 says  in  his  report  at  page  214,

 “Even  among  the  MHanjans
 there  exist  groups  such  as  the
 Bhangi,  Dom,  Madiga,  Mala  etc
 who  are  in  minority  and  who  need
 special  protection  not  only  against
 caste  Hindus  but  also  from  the
 dominant  Haryan  groups”

 In  ‘1956-57,  at  page  22  of  his  report,
 mm  the  last  paragraph,  he  says:

 “It  has  been  observed  that  the
 vocal  sections  among  the  Sche-
 duled  Castes  take  all  the  advant-
 ages  of  the  privileges  granted  to
 the  Scheduled  Castes  under  the
 Constitution  and  of  the  schemes
 undertaken  by  the  Central  and
 the  State  Governments  for  their
 welfare.”.

 Tn  1937-58,  at  pages  7l  to  772  of  his
 Teport,  in  the  last  para,  he  says:

 “If  the  ultimate  goal  of  class-
 Jess  and  casteless  societies  is  to  be
 attained,  the  list  of  Scheduled
 Castes  and  Scheduled  Tribes  and
 *ven  of  other  backward  classes
 Will  have  to  be  reduced  from  year
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 to  year  and  replaced  in  due  course
 by  a  hst  based  on  the  criteria  of
 income  cum  merit.”.

 Further,  he  says:

 "To  my  mind.  income  cum
 merit  is  the  only  equitable  basis
 for  granting  concessions  to  the
 under-privileged  section  of  the
 people,  though  in  the  case  of  cer-
 tain  castes  which  are  not  still
 vocal  enough  to  take  full  ad-
 vantage  of  the  opportunities  s0
 far  offered,  criterion  of  caste  cum
 occupation  will  have  to  be  recog-
 mused  for  thepresent  For  that  pur-
 pose  list  of  such  caste  cum  voca-
 tion  considered  very  low  in  social
 structure,  will  have  to  be  drawn
 wp  and  maintained  for  some
 time”.

 Again,  at  page  i76  of  the  report,  he-
 says:

 “More  emphasis  should  be  given
 on  the  education  of  girls  and  also
 of  boys  belonging  to  Bhangi,
 Mehtar  and  Dom  and  hke  com-
 munities  by  offering  them  more
 facilities  m  the  shape  of  scholar-
 ships,  stipends  and/or  mid-day
 meals,  as  their  parents  are  reluct-
 ant  to  send  their  children  to  the
 schools  because  they  help  them  to
 supplement  their  meagre  income.”

 I  must  say  in  this  connection  that
 these  communities  are  not  getting
 even  enough  food  to  eat.

 We  also  find  that  they  could  not  get
 representation  77  the  State  Assembhes.
 What  to  speak  of  Assembhes,  even  in
 the  district  boards,  municipalities  ard
 corporations  where  they  are  eiploy-
 ed  in  large  numbers,  This  is  so  be-
 cause  they  are  extremely  poor,  and
 there  is  none  to  represent  their  case
 in  these  bodies.  They  are  lagging
 behind  in  every  walk  of  life.

 In  order  to  raise  their  living  stand-
 dards,  I  would  suggest  that  you  have
 to  give  them  proper  education.  3
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 (Shri  Ramdhani  Das)
 is  of  the  greatest  smportance  that  the
 policy  of  Government  in  the  field  of
 Harijan  uplift  should  be  one  of  ‘more-
 needy-more-help’  Unless  such  a
 policy  is  adopted  by  Government,
 these  people  cannot  progress  as  they
 ought  to

 Then,  I  would  say  that  the  remarks
 of  the  Commussioner  in  this  respect
 should  be  given  full  consideration  by
 Government.

 The  State  Goverfiments  should  be
 requested  to  set  up  inquiry  commit-
 tees  of  experts  with  representutives
 of  these  affected  communities  in  05५९०
 to  study  their  problems  and  fina  out

 ways  and  means  to  rase  their  living
 atandards

 Then,  the  State  Governments  snould
 also  be  requested  to  watch  the  edu-
 «ational  progress  of  the  Harijan  cum-

 ~Munities  to  see  which  among  them
 -are  progressing  and  which  of  ihem
 are  not,  and  the  report  should  be
 discussed  annually  m  the  State  Legis-
 latures

 Then,  I  would  hke  to  suggest  that
 wherever  Harijans  are  taken  by  Gov-
 ernment  nomunation,  the  ncminee
 should  be  from  the  lowest  categories
 of  the  Harijans

 The  propagation  of  the  Untoucha-
 bility  (Offences)  Act  should  not  be
 left  entirely  to  the  non-official  orga-

 ‘nisations,  but  it  should  be  done
 through  the  officials  hike  the  sub-
 divisional  officer,  the  police  sub-
 inspector,  the  ehowkidars  and  so  on
 ‘who  should  be  asked  to  make  a  sur-
 vey  of  their  respective  areas  and  who
 should  hold  frequent  meetings  in  the
 area  where  there  is  any  sort  of  smell

 -@f  untouchability  still  in  existence.

 Individual  Harijans  should  be  given
 free  legal  and  financial  help  to  the
 extent  of  Rs.  500  to  enable  them  to
 Proceed  t  @  court  to  assert  the  right
 Stven  to  them  under  the  Untouchs-
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 bility  (Offences)  Act.  In  cases  af  re-
 Visson  petition  and  appeal,  an  amount
 to  the  extent  of  Rs  000  and  a  lawyer
 of  the  rank  of  Advocate  General
 whould  be  provided  for  the  indivi-
 duel  Haryan.  This  is  very  necessary
 wm  order  to  ensure  that  they  are  not
 harassed,  and  ther  legal  right  is
 Quaranteed  to  them  properly.

 I  want  to  say  a  few  words  about
 the  organisations  to  which  Govern-
 ment  are  giving  aid.  such  as  the
 Bharatiya  Dalit  Sangh,  the  Haryana
 Sevak  Sangh  and  so  on  I  must  say
 that  these  organisations  which  get
 Government  aid  must  submit  their
 teports  about  their  work  monthly,

 beriodically  and  annually,  giving
 Getails  of  their  activities.  For,  I

 d  that  there  is  misuse  of  money  by
 Some  of  the  orgamsations  For  inst~
 4nce,  I  have  seen  some  Harijan  Sevak
 Sangh  workers,  but  in  the  village

 om  which  they  come,  theie  is  un-
 touchability  So,  it  33  of  the  highest
 importance  that  they  must  be  asked

 submit  their  reports  monthly,
 Suarterly  and  annually  I  have  done.
 te  ह... ह

 शी  तवल  प्रभाकर  (बाहा  दिल्ली--
 रक्षित---प्रनुसूचित  जातिया)  सभापति
 महोदय,  सदन  में  इस  समय  छोड्यूल्ड  कास्ट्स
 एड  दोडयूल्ड  ट्राइंब्स  कमिहानर  की  रिपोर्ट
 पर  जो  माननीय  सदस्यों  द्वारा  बिचार  प्रकट  |

 किये  जा  रहे  हैं,  तो  दिल्ली  जो  कि  देश  कौ
 राजघानी  है  भौर  जहां  तक  दिल्ली  का  इस
 समस्या  से  सम्बन्ध  है  मैं  इस  सदन  के  सम्मुख
 कुछ  भपने  विचार  प्रकट  करना  चाहता  हु  1

 जहा  तक  दिल्‍ली  का  ॥  है  बहुत
 सारे  सदस्यों  ने  कृपा  करके  दिल्ली  के  सम्बन्ध
 में  बहुत  कुछ  बातें  बताई  किन्तु  वस्तु  स्थिति
 क्या  है  उससे  बढ  बिल्कुल  झनशिज्  हैं।  कई
 बार  ऐसा  होता  है  कि  कुछ  राजनींतिश  लोग
 होते  हैं  बह  उदार  दृष्टिकोण  से  उने  विचार
 को.  देखते  हैं  किन्दु  मानवता  की  दृष्टि  से  दि
 देखें  तो  यह  धियां  नहीं  होते  हैं।  थहां  तक
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 दिल्ली का  |.  है  भोर  भ्रस्पृष्यता का  प्रएन  है
 शह  सत्य है  फि  इस  सभय  दिल्ली  में  भ्स्कृश्यतता
 कब  हुई  है  किस्तु  झाजिक  अचस्था  उनकी
 निरन्तर  गिरती  जा  रही  है  भौर  में  देखता  हूं
 कि  प्राज  से  दस  वर्ष  पहले  या  २०  वर्ष  पहले
 जिस  प्रकार  कौ  ध्राथिक  झवस्था  थी  वह  झाज

 भी  विद्यमान है।  में  जब  दिल्ली राज्य  के
 शाँवों  में  जाता  हूं  तो  भ्राज  भी  गांवों  में  मैं  ऐसे
 हरिजन  भाहयों  को  देखता  हूं  जो  कि  सर्दी
 के  मौसम  में  सांप की  तरह  से  कुंडली  मार  कर
 थड़े  रहते  है,  थावों  में  पेट  डाल  कर  भूखे  पेट
 सो  जाते  हैं,  सोते  तो  क्‍या  हैं  किसी  तरीके  से
 रात  बिता  देते  है  ।  उस  गरीब  और  अभागे

 हरिजन  का  घर  श्ाज  भी  सीलन  से  सरा  हुआ
 है  भौर  वहां  पर  बदबू  होती  है  भौर  उसकी
 कोई  अगर  भैस  है  तो  वह  भी  वही  पर  बधती

 है  भार  वही  वह  गोबर  करती  है  और  वह
 यहा  पर  एक  नरकीय  जीवन  बिताता  है  ।
 गंदगी  में  झाज  हरिजन  प्रपनी  ज़िन्दगी
 अ्यतीत  क्र  रहे  है  भौर  भ्राप  जाकर  गावो  में
 उनकी  हालत  देखिये  और  गाव  में  हरिजन
 का  मकान  आपको  ऐसा  दिखाई  पड़ेगा  जैसे
 कि  सिर  में  फोड़ा  दिखाई  पड़  जाता  है।  उस

 तरह  का  एक  मटमैल्ड  घरौंदा  आपको  गाव
 में  उस  हरिजन  का  खड़ा  हुआ  दूर  से  दिखाई
 पड  जायेगा  और  उसकी  बनावट  से  आपको

 दूर  ही  से  पता  चल  जायेगा  कि  यह  किसी
 हरिजन  का  मकान  है  1  झन  यदि  वस्तुत:
 हरिजनों  की  झाधिक  श्रवस्था  में  कुछ  सुधार
 करना  है  झौर  परिवर्तन  लाना  है  तो  हमें  इन

 बातो  की  भर  ध्यान  देना  होगा  ।

 में  समझता  हूं  कि  जैसी  हालत
 हमारे  पिछड़ी  जाति  बालों  की  दिल्ली  में  है

 उससे  भी  बदतर  हालत  उनकी  दिल्ली  के  बाहर
 न्य  स्थानों  घर  है  किसी  भी  जाति  के

 उत्थान  के  लिए  या  उसको  उन्नत  होने  के  लिए
 सबसे  बड़ी  आवश्यकता  जो  होती  है  बह  उसके

 सामाजिक  स्तर  को  ऊंचा  करने  की  होती  है  ।

 समाज  में  उसका  सम्भान  हो  धौर  उसमें  सिखा
 का  असार  हो  सौर  दिखता  के  अद्वार  के  प्रतिरिकत
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 उसकी  भाथिक  झबस्वा  ठीक  हो  ।  यदि  यह
 1. ही  बातें  हों  तो  यह  जाति  उन्नति  कर  जाती

 है  लेकिन  यदि  यह  सब  बातें  न  हों  तो  वह  जाति
 गरती  चली  जाती  है

 यहां  पर  प्राध्यात्मिक  बातें  भी  कही
 गईं,  मंदिरों  की  बातें  भी  कही  गईं  ।  यह  ठीक
 है  कि  जहां  तक  समाज  का  सम्बन्ध  है  और
 झाध्यात्मिकता  का  प्रश्न  है  जो  हिन्दू  धर्म  को
 मानने  वाले  है  जिनकी  कि  झास्था  धौर  विध्वास
 हिन्दू  धर्म  में  ह ैउनका  बहू  अधिकार  भी  है  कि
 में  भी  सवर्ण  हिन्दुओ  के  समान  मंदिरों  में  जायें
 झौर  वहा  बैठ  कर  पूजा  करे  किन्तु  जहां
 तक  मेरे  झपने  निजी  विचारों  का  सम्बन्ध  है  मैं
 दो  इस  विचार  का  समर्थक  हूं  कि  भूखे  भोजन
 न  होत  गोपाला,  यह  लो  अपनी  कठी  माला  |
 पहले  पेट  का  ख्याल  किया  जाता  है  बाद  में
 भगवान्‌  को  याद  किया  जाता  है।  जब  इसान
 भूख  से  तड़प  रहा  हो  तो  भगवान  याद  नहीं
 झ्ाते  है।  उसको  भगवान  ज्यादा  याद  भ्राता

 है  यह  ठीक  है  किन्तु  यह  भी  सत्य  है  कि  नास्तिक
 भी  हो  जाता  है।  जब  भूख  की  चोटें  उस  पर
 झत्यधिक  पडने  लगती  हैं  तो  उसका  विश्वास
 अगवान्‌  पर  से  उठ  जाता  है।  झाज  हरिजनों
 की  यही  हालत  है।  झाज  हरिजन  निरन्तर
 झाथिक  दबाव  के  नीचे  दबते  चले  जा  रहे  हैं
 झौर  दिन  पर  दिन  उनकी  अवस्था  शोचनीय

 होती  जा  रही  है  भौर  उनके  उत्थान  भौर
 उन्नति  का  कोई  रास्ता  नज़र  नही  ग्रा  रहा  है
 झौर  ऐसी  हालत  में  झाप  स्वयं  समझ  सकते  हैं
 कि  वह  क्‍या  करेगा  ?  क्या  बहू  उन  मंदिरो  में
 रखी  मृतियों  की  भाराधना  करेगा  भ्रौर  उन  से
 प्रार्थना  करेगा  कि  मेरी  उन्नति  हो  जाय,  मुझे
 शिक्षा  मिल  जाय,  मैं  झ्रागे  बढ़,  मेरी  जाति  भागे

 बढ़े,  हम  उर्नति' करे करे  झौर  प्रपने  देश के  लिए
 लाभप्रद  हो  जायें  ?  में  यह  निवेदन  करना

 लाहता  हूं  कि  इन  सब  बातों  से  हमारा  उद्ेश्य
 पूरा  नहीं  होने  वाला  है।  वह  पूरा  इस  आत
 से  होने  वाला  है  कि  उसे  समाज  में  सम्मान  मिले
 च्े  छिका  मिले  भौर  वह  आये  बढ़े।
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 [ot  नवल  प्रताकर]
 जहां  तक  शिक्षा  का  संबंध  है,  यह  सही

 है  कि  हम  में  से  बहुत  सारे  नौजवान पढ़  रहे है।
 किन्तु  वे  भ्ाखिर  कितना  पढ़  पाते  हैं  ?  कोई
 झाठ  जमायत॒ तक  और  कोई  दस  जमायत  तक
 झौर  पढ़ते  के  बाद  भूख  का  चक्कर  उस  के  सामने

 झाता है।  वह  बाबू  बनने  के  लिए  एम्पलायमेंट
 एक्सचेंज  जा  कर  भपना  नाम  दर्ज  करवाता

 है  शौर  दफ्तरों  के  दरवाज़े  खटखटाता  है  ।
 झाज  हालत  यह  है  कि  हरिजनो  के  लिए  जगहों
 के  खाली  होते  हुए  मी  उस  को  बार-बार
 दफ्तरों  के  दरवाज़े  खटखटाने  पड़ते  है।  भाज
 भी  हरिजनों  के  विषय  में  यह  देखा  जाता  है  कि

 @  प्रथम  श्रेणी  में  पास  हूँ,  द्वितीय  श्रंणी  में

 पास  हैं  या  तृतीय  श्रेणी  में  पास  है।  मैं  अपने

 यहां  का  एक  हृदाहरण  देना  चाहता  हूं।  टीचजें

 ट्रेनिंग  का  मामला  था  श्रध्यापकों  के  प्रशिक्षण
 का  श्रव्वल  तो  हमारे  यहां  लडकिया  पढती

 नहीं  है  -  छा:  लड़कियों  ने,  जो  कि  मैट्रिक
 पास  थी,  चाहा  कि  वे  प्रशिक्षण  लें  झौर  वे
 गईं  ।  छ:  स्थान  खाली  थे  भौर  छ:  ही

 सड़कियां  यहां  गई  ।  किन्तु मन्य  लोगो  की

 तरह  से  उन  की  परीक्षा  ली  गई  भौर  उस  के

 बाद  उन  सब  को  छोड़  दिया  गया  ।  जब  मैं वे
 इस  विषय  में  लिखा,  तो  मुझे  मालूम  हुआ  कि
 यदि  उन  के  ३३  प्रतिशत  भी  नम्बर  ऑाते,  तो
 उन  को  ले  लिया  जाता,  क्योंकि  दूसरों  को
 ४०  प्रतिदात  नम्बर  प्राप्त  करने  पर  लिया
 जाता  है।  मेरी  समझ  में  यह  नही  आाता  कि
 जब  किसी  पद  या  कोर्स  के  लिए  एक  योग्यता
 निर्धारित  की  जाती  है,  धौर  कोई  उतनी
 योस्यता  वाला  ब्यक्ति  प्रशिक्षण  लेने  के  लिए
 जाता  है,  तो  इस  तरह  की  नीति  क्‍यों  भ्रपनाई
 जाती है।  पह  स्पष्ट  था  भर  कामे  में  लिखा
 था  कि  जो  भी  मैंट्रिक  पास  होगा,  उस  को
 अवसर  मिलेगा,  लेकिन  मैट्रिक  पास  लड़कियां
 जाती हैं  भौर  उन  को  भ्रवसर  नहीं  दिया  जाता
 है  a  मंत्री  महोदय  ने  कृपा  कर  के  एक  लाइस
 यह  और  बढ़ा  दी  कि  रिजर्वेशन  में  जो  स्थान
 अरे  नहीं  जायेंगे,  उत  को  आागे  के  लिए  भी

 जोड़  लिया  जायेवा।  मैं  समझता हूं  कि  झागे
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 भी  यही  हाल  होगा,  क्योंकि  सम्भवत  :  इस
 बर्ग  के  लोग  ४०  परसेंट  या  ३३  परसेंट  नभ्यर
 नहीं  ले  सकेंगे  शौर  उस  भ्रवस्था  में  यही  होगा  t

 forte  के  सम्बन्ध  में  बहुत  कुछ  कहा
 जया  है।  में  इतना  ही  कह  सकता  हूं  कि  जो
 रिजवेशन  है  वह  झागे  भी  रहना  चाहिए  +

 में,  रिज़॒वशन  के  बहुत  हक  में  नहीं  हूं,  किन्तु.
 मैं  जब  इस  भवस्था  को  देखता  हूं  .

 सभापति  सहोदय  :  भ्रथ  माननीय
 सदस्य  समाप्त  करने  का  प्रयत्न  करें  |

 at  गवल  प्रभाकर :  में  ने  प्रभी  प्रारम्क
 किया  है  ।

 सभापति  महोदय  :  बात  बहू  है  कि

 हर  एक  सदस्य  को  दस  मिनट  का  टाइम
 मिलेगा  ।

 श्राठ  मिनट  हो  गए  है,  दो  मिनट
 भधाननीय  सदस्य  भौर  ले  सकते  हैं  ।

 भी नवल  प्रभाकर:  भरच्छा  ।

 जहां  तक  रिजर्वेशन  का  सम्बन्ध  है
 मैं  देखता  हूं  कि  भ्राज  भी  भ्रवस्था  कुछ  भ्च्छी
 नही है  है।  सविधान  की  भावना  तो  यह  है  कि
 हम  दस  बरस  में  भौर  लोगो  के  स्तर  के  बराबर
 इस  पिछड़े  हुए  सबर्ग  का  स्तर  ले  जायेंगे  t
 भ्रदि  झाज  वह  स्तर  भा  जाता,  तो  मैं  भागे
 के  लिए  न  कहता  ।

 थी  बाल्मीकी  (बुलन्दशहर-रक्षित-
 भ्रनुसूचित-जातियां)  :  दिनों  दिन  स्वर  गिरता
 जा  रहा है  i

 aft  awe  प्रभाकर:  धाज  पह्रबस्‍्था

 यह  है  कि  हम  में  कितने  डाक्टर  या  इंजीनियर

 है?  जो  हरिजन  लड़के  मिडल  पास  कर  के

 हायर  सैकंडरी  में  जाते  हैं,  उन  को  साइंस  का
 विषय  मिलना  कठिन  हो  जाता  हैं।  भ्रगर  बहु
 शाइंत  में  पास  यहीं  होगा,  तो  उस  के  लिये
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 उम्नति  के  सभ  द्वार  बन्द  हो  जाते  हैं  भौर  इस
 लिए  जाहिर  है  कि  बह  दस  जमायत  पास  कर
 के  बाबू,  बलाक,  बसेगा  ।  भाननीय  मंत्री

 महोदया यहां  नहीं  हैं।  रेलवे  मंत्री  हैं।  भगर

 नब  नोट  करना  चाहें,  तो  कर  लें  ।

 रेलवे  उपमंत्री  भी  शाहमवाण  | |  :
 अं  सब  नोट  कर  रहा  हूं  ।

 शो  मबल  प्रभाकर:  झगर  उन  लोगों
 के  लिए  कोई  व्यवस्था  नहीं  की  गई,
 सोवे  इसी  तरह  दफ्तरों  की  खाक
 छानते  रहेंगे  -  झाज  सरकार  को  इंजीनियरों,
 ओवरसीरों  भौर  डाक्टरों  की  ज़रूरत  है  ।_
 मैं  चाहता  हूं  कि सरकार  कृपा  कर  के  उन  को
 इन  लाइनों  में  लेने  का  प्रयत्न  करे,  झगर  वह
 वास्तव  में  उन  की  उन्नति  चाहती  है।  नहीं  तो
 बेकारी  में  और  वृद्धि  होगी  भौर  हरिजनों
 की  कोई  उन्नति  नही  होगी  ।

 प्रन्त  में  दिल्ली  की  एक  बात  कहू  कर
 मैं  समाप्त  करता  हूं।  पुलिस  के  सम्बन्ध  में
 मै  ने  बहुत  लिखा-पढ़ी  की  भौर  बहुत  कुछ  कहा
 और  उस  का  परिणाम  यह  हुभा  कि  मुझे  डी०
 झाई०  जी०,  पुलिस,  ने  एक  पत्र  लिख  दिया  कि
 आप  के  पास  पुलिस  के  लिए  जितने
 ब्यक्ति  हों  झाप  दीजिये  i  में  ने
 एम्पलाइमट  एक्सचेंज  से  इस  बारे  में  मालूम
 किया,  तो  उन्होंने  कहा  कि  जितवे  व्यक्तितयों  ,
 की  भ्रावश्यकता  हो,  हमें  लिखा  जाय  भौर  हम
 उस  योग्यता  के  व्यक्तियों  को  देने  के  लिए
 तैयार  है।  में  ने  पुलिस  भ्रधिकारियों  से  कहा,
 तो  मुझे  कहा  गया  कि  हम  तो  सीधी  भरती

 करते  हैं।  यह  बड़ा  विचित्र  तक  है।

 श्न्त  में  एक  बात  भौर  कहू  कर  मैं  बैठ

 जाता हूं  ।  बहुत  कहा  जाता  है  कि  हरिजनों
 के  लिए  इतना  रुपया  दिया  गया  है  1  भौर

 राज्यों का  तो  मुझे  पता  नहीं  है।  दिल्ली  का  मुझे
 पता है।  जब  कभी  कोई  ाव  झाती  है  या  तूफ़ान
 भाता  है  गौर  हरिणनों  की  शॉक्ड़ियां उड़
 जाती  हैं,  बाढ ़में  बहू  जाती  हैं  भौर  झगर  यह
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 wer  जाता  है  कि  इन  लोगों को  झौंपड़िया
 बनाने  के  लिए  कोई  सहायता  दो  जाय,  तो
 जबाब  दिया  जाता  है  कि  हरिजन  वैलफ़ेयर
 बोर्ड  इस  की  व्यवस्था  करेगा  ।  हरिजन
 बैलफ़ेयर  बोर्ड  वाले  कहते  हैं  कि इस  के  लिए
 कोई  पनुदान  नहीं  रखा  हुभा  हैं  भौर  जो
 जनरल  फंड  है-सावंजनिक  व्यय  की  जो  राशि

 है,  उस  में  उन  के  लिए  कोई  स्थान  नहीं  है
 यहां  कहा  गया  कि  जेनरल  फंड  में  से  उन  के
 लिए  खच  किया  जाता  है  और  उन  के  साप
 सब  के  समान  व्यवहार  किया  जाता  है।  लेकिन
 दिल्ली  का  मुझे  अनुभव  है  कि  जनरल  फंड  में
 से  हरिजनों को  एक  पाई  भो  नहों  मिलतो  है।

 एक  माननीय  सदस्य  :  बाकी  जगह
 भी  एसी  ही  है  ।

 शी  नवल  प्रभाकर:  जो  हरीतरों  का
 फंड  हैं,  उस  का  एक-चौथाई  भाग  उेताों  प्रादि
 में  निकल  जा  7  है  भौर  जो  बाकी  तोन-नोथाई
 है,  हि: ह  को  भी  बहुत  बंश  में  दुरूपयोग  किया
 जा  है  ओर  जो  ठीक  उपयोग  में  भाता  है,  वह
 बढ़ाई  के  विषप  में  भ्राता  है।  मेरा  कहना  है
 है  कि  भव  झाठ  वर्ष  समाप्त  हो  गए  हैं  भौर  दो
 ष्ष  भौर  शेष  है।  दो  भी  नहीं,  एक  ही  बाकी

 रहा  है।  इस  एक  साल  में  अनुसूचित  जाति
 झौर  भादिम  जाति  के  लोग  कहां  तक  उन्नति
 करेगे?  जो  कुछ  नौसाल  में  नहीं  हो  सका  है,
 बह  एक  साल  में  कैसे  हो  सकेगा  ?  क्‍या  इस

 हाउस  में  या  बाहर  अल्लादीन  का  चिराग
 घिसा  जायगा  और  उस  से  एकाएक  क्रान्ति  शा
 जायेगी  भौर  उन  लोगो  की  पअ्रवस्था  में  एकाएक
 परिवतन  शझा  जायगा  ?  झाज  जिस  हरिजन
 का  पेट  पीठ  से  लगा  है,  जिस  की  बगूले  की  सी
 सींक  सी  टांगें  हैं,  जिस  की  झांखें  घंसी  हुई  हैं,
 जिस  के  स्वास्थ्य  की  यह  ददा  है,  वहूं  क्‍या
 करेगा  ?  में  कविता  को  दो  पंक्तियां  कह
 कर  बैठ  जाता  हूं  ।  मंत्री  महोदय  से  मेरी
 प्राथंता  है  कि  वह  इस  बात  को  सुनें  |

 सब  के  पास  हो  धरा,  सभी  के  पास  धाम  ही,
 सब  को  प्रश्न-वस्त्र  हो,  सभी  के  पास  काम  हो  ।
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 Mr,  Chairman:  Shri  Padalu.  The
 hon,  Member  will  speak  in  Teluge.

 Shri  EK.  झ,  Padalu  (Golugonda—
 Reserved—Sch.  Tribes):  Mr.  Chair-
 man,  Sir,  I  congratulate  the  Govern-
 sient  for  the  various  steps  under-
 taken  by  them  to  improve  the  lot  of
 the  Scheduled  Castes  and  Tribes.  It
 is  because  of  the  various  welfare
 schemes  of  the  Government  that  peo-
 ple  belonging  to  the  Scheduled  Tribes
 have  come  out  of  darkness  and  प
 able  to  enjoy  the  benefits  of  civilisa-
 tion.

 This,  I  submit,  should  not,  however,
 make  us  complacent.  Much  more  in
 the  direction  of  improvement  and
 welfare  of  the  eduled  Tribes  re-
 mains  to  be  done  For  example,  the
 Scheduled  areas  are  as  backward  in
 matter  of  education  as  ever.  There
 ere  in  Andhra  Pradesh  about
 11,409,019  people  belunging  to  the
 Scheduled  Tribes.  Half  of  them
 would  be  women.  Practically  all  the
 women  are  illiterate.  Even  among
 men  there  are  very  few  who  can
 read  and  write  the  regional  language.
 Why  is  it  that  the  tribal  people  are
 ail]  so  backward  in  education?

 It  is  true  that  in  some  of  the
 primary  schools,  facilities  such  as
 free  boarding  and  clothing  are  provi-
 ded.  But  this  does  not’solve  the
 preblem  of  education  of  the  tribal
 people.  So  far,  no  high  school  has
 been  opened  in  the  tribal  area  of  my
 constituency,  The  boys  who  complete
 their  elementary  and  middie  school
 education  have  perforce  to  suspend
 their  education.  Their  parents
 are  not  prepared  to  send  their
 children  to  far-off  places  for
 education.  They  are  not  trained  like
 the  people  in  the  plains  and  other
 areas  to  send  the  boys  to  towns  for
 higher  education

 1617  hrs.
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 Therefore,  Government  should  think
 fm  terms  of  estab'tishing  high  schvols
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 ह:  in  the  heart  of  the  tribal  areas.
 T  sincerely  feel  that  the  matter  is

 one  involying  serious  consequences.
 Boys  who  have  studied  for  a  few
 years,  say,  up  to  VIII  standard,  are
 unable  to  go  for  higher  education
 and,  therefore,  suspend  their  school-
 ing.  This  class  of  neo-Tribes  are
 nelither  sufficiently  educated  so  as  to
 derive  fully  the  benefits  of  education
 nor  do  they  have  the  age  old  habits  of
 working  with  theic  parents  in  order
 to  eke  out  a  living.  This  class  of
 boys,  I  am  afraid,  would  not  bring
 any  kind  of  credit  to  the  tribal  peo-
 ple.  On  the  other  hand,  they  may
 create  a  dangerous  ‘situation  in  the
 tribal  area,  and  it  needs  to  be  pre-
 vented.  May  I  request  the  Govern-
 ment  ta  consider  the  seriousness  of
 the  situation  and  do  something  in  the
 ma'ter?

 Sir,  it  is  stated  in  the  Report  of  the
 Commissioner  for  the  year  1956-57
 that  the  Government  had  decided  to
 estadiish  an  agricultural  farm  in
 Chintapalli  village  of  Andhra  State.
 So  far,  it  had  not  been’  established
 It  is  needless  to  point  out  how  useful
 such  an  agricultara)  farm  would  be
 to  the  tribal  peopie  belonging  to  the
 Andhra  State.  A  large  number  of
 the  tribal  people  of  Andhra  State
 live  in  and  around  Chintapalli.  Their
 chief  occupation  is  agriculture.  An
 agricultural  farm  would  go  a  long
 way  to  improve  agriculture  of  the
 tribsi  people.  Mey  I  request  the
 Government  to  :mplement  their  plan
 of  e.tablishing  the  farm  as  early  as
 possible?

 Sir  in  the  tribal  area  of  my  consti-
 tuency,  the  Government  af  Andhra
 Pradesh  has  estabhshed  recently  a
 Finarve  Corporation,  the  chief  object
 of  which,  I  believe,  is  to  offer  loans
 to  the  tribal  people.  But,  in  actual
 expenence,  the  tribal  people  find  't
 very  difficult  to  obtsin  loans  from  he
 Corporation.  The  Government  should
 Gevise  ways  and  means  to  liberalise

 “Translation  in  English  of  the  speech  deifvered  by  the  hon.  Member
 in  Telugu.



 guscd  the  interes!s  of  the  tribal
 pie  But  in  pravtice,  this  has  result-
 ei  im  creating  a  feeling  among  the
 triba.  people  that  the  Finance  Cor-
 poration  is  not  giving  a  proper  price
 for  thelr  produce  and  that  they  are
 precluded  by  Government  from  sell-
 ing  their  goods  in  the  private  market
 where  they  feel  they  would  get  a
 higher  price.  I,  therefore  suggest  that
 Government  should,  while  continu-
 ing  the  cooperatives  run  by  the
 Finance  Corporation,  allow  the  pri-
 vate  dealer  also  ta  have  his  trade.
 The  tribal  people  would  then  encou-
 rage  the  institution  which  is  profit-
 able  to  them,  The  people  in  the
 tribal  areas  are  slow  ¢o  change  and
 therefore,  the  State  should  try  to  in-
 troduce  changes  by  slow  degrees alone.  The  tribal  people  are  like
 wards  of  the  State;  the  State  should take  foremost  interest  in  their  wel-
 fare  and  promote  it.

 I  thank  you,  Sir,  for  the  opportu-
 nity  you  have  given  me  today  to
 speak  on  this  subject.

 Mr.  Deputy-Speaker:  Shri  Ramji Verma.  I  am  sorry;  not  more  than ten  minutes  are  available  to  each  hon.
 Member.

 An  Hon,  Member:  Why,  Sir.

 Mr.  Deputy-Speaker:  If  the  hon.
 Members  so  agree,  double  the  number could  be  accommodated.

 भी  रामजी  बर्मा  (देवरिया)  :  उपाध्यक्ष
 महोदय,  संविधान  में  gq  वर्षों  के  लिख
 38  सुविधायें,  कुछ  विशेष  सुविधा यें  बैड्यूल्ड
 कास्ट  भौर  झेडपूल्ड  ड्राइम्स  को  दी  गई
 है।

 इस  का  मतीजा  यह  हुआ  है  कि  ऐसा  प्रतीत
 होने  लगा  है  कि  दो  क्सों  का,  दो  जातियों का
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 कोई  संघर्ष  सा  इस  मुल्क  में  है  ?  इस  से

 इन्कार  दी  किया  जा  सकता  है  कि  उच्च
 1  कास्ट  हिन्दूस  से  हमारे  पिछड़े  भाई,
 हमारे  हरिजन  भाई  बहुत  परेशान  रहे  है,

 झौर  साथ  ही  साथ  समाज  ने  भी  उन  को
 बहुत  परेशान किया  है।  किन्तु भाज  स्वतंत्रता
 के  पूण  में  इस  प्रदन  को  मैं  समझता हूं  कि  इस

 दृष्टि  से  नहीं  देखा  जाना  चाहिये कि  जो
 हमारे  पिछड़े  हुए  भाई  हैं,  शिक्षा  भौर  दूसरे
 भाधिक  मामलो  में  चूंकि  वे  हीन  रहे  है,
 इस  वास्ते  उन  की  साम्राजिक  स्थिति  तीची

 रही  है  शौर  उत  को  सम्मान  प्राप्त  नहीं
 हुआ  है  उन  में  भी  जो  भाविक  दुष्टि  से
 झागे  बढ़  चुके  हैं,  उत  को  सारी  सुविधायें
 प्राप्त है, सभी  सुविधाये  जो  उच्च  गे  के  लोगों

 को  प्राप्त हैँ,  उन  को  भी प्राप्त  हैं।  मै  जानता

 हूं  कि  शब  जब  मुल्क  प्राज़ाद  हो  चुका  हैं
 बोर  लोग  स्वत:  ही  काम  करते  हैं,  तरक्की
 करने  की  लोगों  में  भावना है,  वहां हर  मामले
 में,  हर  चीज  में  सरकार  की  भोर  देखना  कि

 वह  उन  की  तरक्की  करे,  वह  उन  के  लिये
 सभी  काम  करे,  बही  उन  को  भागे  बढ़ाये,
 में  समझता हूं  कि  इस  से  पराधीनता  की  भावना
 पैदा  होती  है  भौर  इस  से  हम  को  कुछ  मुक्ति
 प्राप्त  करनी  चाहिये  ।  हर  बात  के  लिये  हम
 को  सरकार  का  मुंह  नहीं  ताकना  चाहिये,
 सरकार  की  भोर  नही  देखना  चाहिये,  उसी
 पर  निर्भर  नहीं  करना  चाहिये  ।

 किन्तु  झ्राज  स्वतः  सरकार  ऐसे-ऐसे
 कामों  में  अर  कम  से  कम  प्राथिक  प्रगति
 के  रास्तों  में  रोड़ा  बन  कर  जब  झाती  है,
 तो  सभी  निर्धन  लोगों  को  सरकार  की  तरफ-
 ताकने  का,  सरकार  से  लड़ने  का,  सरकार  से

 कुछ  कहने  का  और  सरकार  से  शिकायत
 करने  का  झ्वसर  मिल  जाता  है  ।  छेकित
 4  इस  प्रदन  को  किसी  भौर  ही  दृष्टि  से
 देखता  हूं  ।  में  समझता  हूं  कि  यह  कहता  कि
 ये  पिचड़े  हुए  हैं,  ये  हीन  हैं,  ठीक  नही  है,
 वे  झाज  पिछड़े  हुए  नहीं  है  t  मैं  तो  यह
 देखता  हूं.  कि  इतिहास  में  हमारे  जो  बड़े-
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 न्बडे  शिफामिस्ट  नेता  हुए  हैं,  राजा  राम
 ओहन  राय  जैसे  या  दयानन्द  सरस्वती जी  जैसे
 झौर  जो  प्रपने  नाम कर  गये  हैं,  इतिहास  बना
 गये  हैँ,  नहों  ने  जो  कुछ  समाज  कल्याण

 के  नाम  पर  काम  किया  है,  या  सुधार  किये  हैं,
 सती  प्रथा  के  खिलाफ  भावाज़  उठाई  है,
 स्त्रियों  में  परवा  प्रथा  है,  उस  के  खिलाफ

 विद्रोह  किया  है,  विधवा  विवाह भौर  तलाक
 प्पा  इत्यादि  के  पक्ष  में  झावाज़  उठाई
 है  छुप्राछृुत  दूर  करने  की  कोशिश  की  है,
 न  सब  कामों  को  करने  से  आज  भी  लोगों
 हारा  वे  पूजे  जाते  हैँ  झाज  भारतवर्ष  को
 जिस  संस्कृति  को  अपनाता  है,  जिस  तरह  की
 समाज  का  निर्माण  करना  है,  जिस  तरह  की
 सरक्की  करती  है  भौर  जहां  इस  को  पहुंचाना
 है,  उस  में  उच्च  वर्ण  के  जो  लोग  हैं,  उन  से
 अधिक  भादा  नहीं  की  जा  सकती  है।  जितने

 भी  दुर्गुण  हैं,  वे  उच्च  वर्गों  में  ही  हैं  भौर
 ्वम्हों  का  सुबार  करने  को  सई प्रथम  भावश्यकता
 है  1  जिन  खूबियों  के  कारण  या  गुर्णों के  कारण
 ये  सवर्ण  लोग,  हिन्दू  कहे  जाते  वाले लोग  भागे

 बढ़े  हुए  है,  झाज  हो  गुग  प्क्नहे  रास्ते  में
 अही  रोड़ा  हैं।  उत  के  यहां  पर्दा  प्रथा  है,  उन
 के  यहां  विववा  विताह  नहीं  होता  है  शौर

 गय  यहा  काइवोसे के के  बारे  में  बिल  पेश
 हमा  बाचोवे  घबरा  उठे  थे,  तिलमिला उठे  थे  ।

 में  समझता  हुं  कि  हमारा  पिछड़ा  हुमा
 जो  वर्ग  है,  हिन्दुस्तान  का  भौर  जो  दोडयूल्ड
 कास्ट  शौर  शेड्पूर्ड  ट्राइन्स  के  लोग  हैं,  उन

 में  ये  रोग  नहीं  हैं।  वह  भारतमाता के  सही
 आयनों  में  सच्चे  सपूत  हैं।  उन  में  वह  सब  गुण
 'विद्यमान  हैं  जिन  को  कि  उच्च  वर्ण  वालों
 को  अझंगोकार  कर  के  झाने  बढ़ना  है  ाप
 कहते  हैं  कि  विदेशियों  से  हम  इन  बीजों
 को  झौर  गूणों  को  केते  हैं  मगर  मैं  आप  को

 अतलाना  चाहता  हूं  कि  पाप  को  इन  गुणों
 को  सीखने  और  छेन ेके  लिये  विदेशियों का
 मुंह  ताकने  की  ज़रूरत  नहीं  है  खुद  शाप  के

 बर  में  यह  गुण  मौजूद  हैं  भौर  जिन  को  कि

 आप  छोटा  भाई  कहते  है,  पिछड़े  हुए  भोग

 कहते  हूँ,  उन  में  यह  सारे  गुण  मौजूद  हैं  ।
 कल्चर के  प्रति  उन  की  झास्था है है  1  हर  चीज

 में  वे  बढ़े  हुए  है  भ्राज  दुनिया  में  श्रम  का
 महत्व  है  भौर  कोई  कौम  िन्दा  नहीं  रह
 सकती  भौर  उस  का  कोई  झादर  व  सम्मान

 नहीं  हो  सकता  जोकि  श्रम  के  महत्व  को  नहीं
 जानती  भौर  जो  कि  श्रम  से  परहेज  करती
 है  ।  भारतवर्ष  के  लोगों  की  सब  से  बढ़ी

 खराबी  यह  है  कि  यहां  के  लोग  श्रम से  परहेश
 करत ेहै  ।  जो  व्यक्ति  श्रम  करता  है  परिश्रम
 करता  है  उस  को  तो  वह  हेय  समझते  हैं
 झौर  जो  व्यक्ति  आराम  से  गही  पर  बैठा
 रहता  है  गौर  कोई  भी  काम  नहीं  करता  हैं
 उस  की  वे  इज्जत  करते  हैं।  हमारी  यह
 प्रवृत्ति  है  शौर  इसी  कारण  हमारे  लोग  श्रम
 से  दूर  भागी  हैं  शर  जितने  भी  बड़ी  जाति
 के  लोग  हूँ  भौर  जो  घती  मानी  हैं  उन  में  यह
 ऐब  भौर  खराबी  मौजूद  है  ।  मैं  तो  भपने
 झमाजवादी  कहे  जाने  वाले  भाइयों  शौर
 माकिस्ट  बन्घुयों  को  जोकि  श्रम  के  झड़े
 को  जागे  बढ़ाते  हैं  उत  से  कहना  चाहूंगा  कि
 झगर  हम  को  श्रम  का  सबक  कहीं  सीखना

 है  तो  वह  रूप  प्रथवा  भौर  किसी  विदेशी  राष्ट्र
 से  नहीं  सीखना है  बल्कि  उस  श्रम के  महत्व

 को  हमें  भपने  पिछड़े  भाइयों  से  सीखना  है  ।

 इस  सम्बन्ध  में  बह  हम  सवर्ण
 हिन्दुझों से  कहीं  भागे  है  भौर  कौन  कहता
 है  कि  वह  बैकवर्ड  है  a  आज  समाज  का  झंडा

 उन  के  हाथ  में  हो  सकता  है  लेकिन  यह  खुद
 रोना  रो  रहे  हैं  कि  हम  बहुत  पिछडे  हुए
 हैं  भौर  मे  समझता  हूं  कि  उत  के  लिये  ऐसा
 समझना  बिलकुल  ही  गलत  है  शौर  में  तो

 कहूंगा कि  वे  हर  माने में  भागे  बढ़े  हुए  हैं  1

 जो  हमारे में  दुर्गुण  हैं  जो  यहां के  सबर्णों में
 बुगगुंण हैं उनसे है  उनसे  वे  मुक्त हैं  उससे  अगली

 संस्कृति  भौर  जो  समाज  जाने  बाला  है  उस
 का  शौर  हिन्दुस्तान  का  ताम  रौशत  होते

 बाला  है  ।  श्रम  का  झंडा  न्हीं  के  हाथ  में
 है  भौर  मैं  तो  समझता  हूं  कि  उत  को  दिल
 में  दिलेरी  भौर  भात्मविश्वास  की  भावना



 23653  ‘Report  of

 के  साथ  यह  ऐलान  कर  देना  चाहिये  कि

 हिन्दुस्तान  को  बागडोर  धौर  देश  को  भागे
 ले  जाने  का  झंडा  उन  के  हाथ  में  है।  ्राज

 हिन्दुस्तान  के  नागरिक  ब्राह्मणों  के  पीछे
 नहीं  जा  सकते  हैं।  उन  को  तो  श्रमिकों  के
 थीछे  जाना  पड़ेगा.  और  वह  हमारे  दोइयूरूड
 कास्ट्स  भौर  छोड्यूल्ड  ट्राइन्स  के  लोग  हमारे
 नेता  व  रहनुमा  हैं  लेकिन  भ्रफ़तोस  का  विषय

 यह  है  कि  आप  खुद  समझने  लगते  हैं  कि

 हम  पीछे  हैं  भौर  झपने  पिछड्ेपन  का  खूब
 झाये  दिन  रोना  रोते  रहते  हैं  तो  मुझे  यह
 देख  कर  हैरत  होती  है  भौर  दिल  में  एक
 दुःख  व  निराशा  की  भावना  पैदा  होती  है  ।
 में  समझता  हूं  कि  हमारे  भाइयों  को  इस

 मनोवृत्ति  का  त्याग  करता  चाहिये  भौर  उन
 को  निराश  नहीं  होता  चाहिये  भ्रौर  इस  ऐति-
 हासिक  धड़ी  में  जो  ज़िम्मेदारी  उन  के  हाथ
 में  है  उस  को  वे  योग्यता  से  सम्हालें  भौर
 बाकी  वर्णों  के  लोगों  को  श्रम  का  महत्व  सिखायें
 ताकि  न्य  जाति  वाले  भी  श्रम  करने  से

 परहेज  न  करें  ।  इसलिये  मैं  चाहता  हूं  कि

 हमारे  भाई  आागे  बढ़  कर  न्य  जातियों  के
 शोगों  का  इस  मामले  में  पथ  प्रदर्शन  करें  ।

 यहां  पर  कोप्रापरेटिव  फामिंग  का  भी
 जिक्र  हुप्रा  ।  कोग्रापरेटिव  फ़ामिग  के  सवाल
 को  ले  कर  हमारे  एक  भाई  को  घबराहट
 हो  गई  शौर  हमारे  श्री  मसानी  को  उस  के
 कारण  इतनी  घबराहट  हो  गईं  कि  वे  यह
 कहने  लग  गये  कि  झगर  यहां  पर  कोझाप-
 रेटिव  फ़ामिंग  जारी  की  गई  तो  देश  में  क्रांति
 हो  जायगी  ।  लेकिन  मै  तो  समझता  हूं  कि
 इस  के  लिये  श्री  मसानी  की  इतनी  घबड़ाने
 की  ज़रूरत  नहीं  है  t  इस  देश  में  सहकारी
 कृषि  सफल  होनी  चाहिये  झौर  वह  होगी
 अशत्तेंकि  उस  को  ठीक  ढंग  पर  चलाया
 जाय  श्राज  जिस  ढंग  से  उस  को  बढ़ाया
 जा  रहा  है  उस  में  इस  बात  का  खतरा  है  कि

 भाफ़िशिएलडम  न  झा  जाय  t  इस  बात
 के  लिये  हमें  सतकंता  बेनी  होगी  t  कोझाप-
 रेटिद  फ़ामिंग  झगर  देश  में  पनपती  है  तो
 (Ai)  LSD—7,
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 उस  में  भी  श्रम  का  महत्व  होगा  भौर  उद
 में  उन  का  भी  महत्व  बढ़ेगा  ओकि  किसान
 कहलाते  हैं  शौर  उस  में  भी  शाप  का  महत्व
 बढ़ेगा  धौर  उस  का  झंडा  भी  झाप  के  हाथ
 में  है.  .  .  द

 थनी  बालमीकी  :  वह  तो  ठोक  है  लेकिन
 उच्य  वर्ग  वालों  की  चौधराहुट  से  ढर  लगता
 है  1

 शी  रामजो  वर्मा  :  घबड़ाइये  नहीं  यह
 जो  उन  की  काम  भौर  श्रम  से  जी  चुराने
 की  मनोतत्ति  है  यह  बीमारी  उन  को  खा
 कर  ही  दम  लेगी  t  सरकार  जिस  इंग  से  को-
 झापरेटिव  फ़ामिंग  चला  रही  है  उस  में
 ाफ़िशिएलडम  शाने  का  खतरा  है
 झौर  भ्रगर  ऐसा  1-116  तो  यह  योजना  तो
 विफल  होगी  ही  साथ  में  हमारे  मज़दूर
 वर्ग  को  भी  चट  कर  जायगी  ।  इसलिये  इस
 में  विशेष  सावधानी  बरतने  को  ज़रूरत  है
 झौर  इस  मुल्क  में  मज़दूर  वर्ग  और  किसान
 ग  मिल  कर  कोप्मापरेटिव  फ़ामिंग  को
 सफल  बनायें  शौर  उस  का  भी  नेतृत्व  भ्राप
 के  हाथ  में  है  |  इसलिये  इस  से  घबराने  की
 बात  नहों  है  भौर  उस  को  समझदारी  के
 साथ  भात्मविश्वास  के  साथ  ौर  इनफ़ीन
 रियार्टी  कम्पलेक्स  को  हटा  कर  आगे  बढ़ावे
 की  ज़रूरत  है  ।  हिम्मत  से  भागे  बढ़िये  ॥
 भविष्य  भाप  के  हाथ  में  है  ।

 ओऔमतोी  गंगा  देवो  (उन्नाव--रक्षिक
 झनुसूचित  जातियां)  :  उपाध्यक्ष  महोदय,
 झाज  सदन  में  शेषयूल्ड  कास्ट्स,  शेदुपूला
 ट्राइब्स  एंड  बैकवई  क्लासेज  के  कमिइनर

 महोदय  की  रिपोर्ट  के  ऊपर  चर्चा  हो  रही  है  1
 अब  देखता  यह  है  कि  समस्त  भारतवर्ष  की

 झनुसूचित  भादिम  जातियों  भौर  बैकवर्श
 क्लासेज़  के  भ्पलिफ्ट  का  जो  भार  सरकार
 ने  झ्रायुक्त  महोदय  के  कंधों  पर  रक्खा

 है  उस  को  चन्हों ने  कैसे  बहन  किया  है

 झौर  उन्हों  ने  भदुव  भाइयों  को  भव  तक
 कितनी  सुविधा  भौर  राहत  पहुंचाई  है  में
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 बहुत  थोड़े  समय  में  भ्रपनी  बातों  को  खत्म
 करना  भाहती  हूं  ।

 भी  हमारे  दातांर  साहब  ने  बहुत
 श्ुम्दर  भाषण  दियां  भौर  उस  से  हमें  यह
 शता  लगा  कि  भछूनों  के  भ्रपलिफ्ट  के  वास्ते
 शिक्षा,  हाउसिंग  भौर  बहुत  से  कामों  में  जो
 श्पया  खच  हो  रहा  है  उस  की  सही  रिपोर्ट
 डन  को  पता  नहीं  चल  सकती  ।

 झभी  शिक्षा  की  बात  हो  रही  थी  शौर
 इस  के  बारे  में  बहुत  कुछ  कहा  जा  सकता  है
 हमारे  झन्य  भादयों  ने  उस  के  सम्बन्ध  में

 बहुत  कुछ  कह  दिया  है|  मुसे  तो  केवल  इतना
 ही  कहना  है  कि  उन्हों  ने  जो  कहा  कि  हर
 थक  विद्यार्थी  को  रुपया  दिया  गया  झौर
 सब  की  वज़ीफा  मिल  चुका  तो  यह  बात

 बिल्कुल  ग़लत  है  ।  में  नहीं  समझ  सकती
 कि  कौन  सी  प्रणाली  बज्ीफा  देने  में  प्रयोग
 में  लाई  जाती  है  ?  जब  गवर्नमेंट  ने  एक  यह
 नियम  बनाया  है  कि  भ्रच्छे  नम्बरो  से  पास  होने'
 थाले  विद्याधथियों  को  भागे  शिक्षा  प्राप्त
 करने  के  लिये  पूरी  मदद  दी  जायगी,  वजीफे
 दिये  जायेंगे  तो  क्यों  नहीं  यह  नियम

 स्रही  तरीके  से  पालन  होता  है  ?  विद्यार्थियों
 &  जेस  लियां  जाता  है  भौर  उस  उम्मीद
 थर  लहफे  बौर  लड़कियां  कालिजों  में  नाम
 लिखवा  लेते  है  लेकिन  बोच  में  उन  को  लटका
 दिया  जाता  है  ।  पूरे  क,  पूरा  साल  खत्म  हो
 या  लेकित  झमी  भी  वो  हालत  है  जोकि

 बहले  थी  1  में  तो  समझ  नही  सकती  कि  किस
 तरीके  से  उन  को  वज्ञोफ़े  दिये  गये  और  मैं
 दो  समझती  हूं  कि  झभी तक भी तक  भी  किसी
 ी  लड़के  को  वड्धोफ़े  नहों  मिले. .  .  .

 ण्  मानतीय  सदस्थ  :  अभी  तक  भी

 कहीं  मिले  है  ।

 शोनती  यंगा  देवी  :  जहां  तक  मै  ने  पता
 लगाया  जनवरी  तक  तो  उस  का  कोई  निर्णय

 5  बहीं  हुमा ।  शौर  मेरा  तो  कहता  है  कि  झगर

 प्कह्ी  बाद  में  इस  ठरहू उन  का  दम  निकाल
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 कर  बज़ीफ़ा  दे  भी  दिया  तो  बह  देता  नहीं
 है।  मैं  झपने  यहां  के  कितने  केसेज  ऐसे  बतला
 सकती  हूं  और  मेरे  पास  कोई  ६०,  ७०

 चिट्ठियां  ऐसे  लड़के  झौर  लड़कियों  की
 शाई  हैं  जिन्हों  ने  बज़ीफ़े  के  बारे  में  मुझे
 लिखा  यथा  कि  हमें  यह  बतला  दिया  जाय  कि
 हमें  बज़ीफा  मिलेगा  कि  नहीं  ।  अगर  हमें
 वज़ीफ़ा  नही  मिलने  वाला  है  तो  फिर  हम
 यही  पर  भ्रपनी  पढ़ाई  ख़त्म  करते  है  ।  वे
 हमें  लिखते  है  कि  हमें  इस  तरह  से  परेशान
 किया  जा  रहा  है  झअझब  आप  ही  हमें  बतलाइये
 कि  हम  इस  का  उन  को  क्‍या  जवाब  दिया
 करे  t  हम  उन  लोगों  से  कह  देते  हैं  कि  हम
 क्या  करे  हमें  कोई  सही  जवाब  नद्दी  मिलता  ॥
 ऐटा  में  एक  कालिज  है  वहा  के  होस्टल  में
 क़रीब  ६०,  ७०  लड़के  शोडुपूल्ड  कास्ट  के  है  be
 उस  कालिज  के  जो  भप्रिसपल  साहब  है  वह
 हमारे  श्री  विशम्भर  दयाल  त्रिपाठी  के  सुपुत्र
 है,  उन  को  जब  जनवरी  तक  कोई  बज्ीफा

 नही  मिला  और  बेचारो  को  फाके  से  दिन
 काटने  पड़े  तो  न्हीं  ने  कालिज  के  फंड
 में  से  कुछ  रुपया  उन  को  दिया  शौर  इस  तरह
 उन  का  खर्चा  चला  लेकिन  ऐसे  कहा  तक  चल
 सकता  था  |  वह  यहा  झाये  भौर  मुझ  से  इस
 के  बारे  में  बातचीत  की  ।  उन्हों  ने  बतलाया
 कि  प्रगर  वजोफा  मिलेगा  तो  मैं  कालिज
 मैं  ज्नका  खर्च  चलाऊंगा  वरना  भीर
 बाद  में  उस  को  काट  लूग़ा।  जब  मैं
 ने  इस  के  बारे  में  पता  लगाया  भौर
 झडरसेक्रेटरी  एजुकेशन  बोर्ड  से  इस  बारे
 मैं  जब  मै  मिली  तो  उन्हों  ने  बतलाया  कि
 झमी  यह  सवाल  हमारी  किसी  मीटिंग  में
 तय  नहीं  हुआ  है  भोर  जब  इस  के  बारे  में.

 हम  कोई  फ़ैतला  कर  लेंगे  तो  हम  इस  की
 झाप  को  सूचना  दे  देंगे  ।  तो  मेरे  कहने  का
 तात्पयं  यह  है  कि  सरकार  झौर  उस  के  प्रशास-
 कीय  कंमचारियों  का  बज़ीफ़ा  प्रादि  देते  का

 यह  तरीका  है।  झब  एक  तरफ़  तो  हम  यहा
 कह  देते  हैँ  कि  हम  फ़लां-फ़र्लां  कारों  के
 बास्ते  भचूत  भांइयों  को  इतने  रुपये  की
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 सहायता  दे  रहे  हैं  लेकिन  बास्तव  में  हम
 देखते  हैं  कि  वह  सहायता  उन  को  वक्‍त  पर

 नहीं  मिल  पाती  है  श्लौर  जिस  तरीक़े  पर  कि
 उन  पर  भमल  होना  चाहिये  वह  नहीं  होता
 है  नौर  यही  कारण  है  कि  हमारे  शेड्यूल
 कास्ट  के  भाइयों  को  झाज  भी  काफी  मुसीबत
 व  परेशानी  का  सामना  करना  पड़  रहा  है  ।

 भय  दोड्पूल्ड  कास्ट्स  कमिएनर  की
 रिपोर्ट  को  उठा  कर  जब  हम  देखते  है  तो
 हम  पाते  है  कि  भ्रनटलेबिलिटी  के  वास्ते  उन
 में  शिक्षः  का  प्रचार  करने  के  वास्ते  प्रो:  न्य
 उपयोगी  कार्यों  के  वास्ते  इतरी-इतनी  धनराशि
 रक्खी  गई  है,  एजुकेशन  में  इतनी  रकम  रक्‍्खी
 गई  है  भौर  भनटचेबिलिटी  के  वास्ते  इतनी
 रकम  ररक्वी  गई  है,  इतना  रुपया  हाउसिंग
 के  लिये  दिया  गया,  इतना  स्पया  दूसरे  किसी
 काम  के  लिये  दिया  गया,  इस  तरीके  से  झाकडे
 गिनने  को  मिलते  है  ।

 जहा  तक  एजूकेशन  का  सम्बन्ध  है,
 भगर  सरकार  ने  इसी  तरीके  से  वजीफे  देने
 है,  तो  फिर  इस  व्यवस्था  को  खत्म  ही  कर
 दिया  जाय  ।  इस  तरह  से  बीच  में  लटका
 कर  लड़को  को  परेशान  करना  ठीक  नही  है  ।
 यदि  स्कालरशिस्स  बोर्ड  को  भ्रच्छे  तरीके  से
 नहीं  चलाया  जा  सकता,  तो  गवर्नमेंट  को
 चाहिये  कि  ऐसे  होस्टल्ज  खोले  जायें,  जहां
 बिल्कुल  फ्री  एजूफेशन  दी  जाये  t  प्रगर
 वज़ीफ़  देने  का  कोई  नियम  न  रहे  भौर  सारा
 लत-.दोडिंग,  लाजिग,  ट्यूलन  फ़ीस  भौर
 किताबों  का  लजं--सरकार  अपने  हाथ  में
 है,  तो  यह  ज्यादा  भ्रच्छा  होगा  f  लड़कियों
 के  लिये  कुछ  ऐसे  होस्टल  होने  चाहियें,  जहां
 उन  को  शुरू  से  ले  कर  भालिर  तक  पूरी
 एजूकेशन  दी  जाये  ।  झगर  सरकार  सामाजिक
 सुधार  चाहती  है,  तो  लड़कियों  की  शिक्षा
 बहुत  ज़रूरी  है  1  उन  को  बहुत  झचिक  पढ़ाना
 चेररी  नहीं  समझा  जाता,  रेकिन  सामाजिक
 सुधार  की  दृष्टि से उन  को  दिक्षा  देना  निहायत
 बरूरी  है।  में  समझती  हूं  कि  इस  पर  ग्रौर
 किया  जायेगा  बरीब  लोग  झपने  लड़के-
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 लड़कियों  को  शिक्षा  दिलाने  में  भ्रसमथ  होते
 हैं।  भ्रगर  इस  सम्बन्ध  में  रिजर्वेशन  की  व्यवस्था
 की  जाम,  तो  अच्छा  होगा  ।

 ज़मीन  के  बारे  में  में  कहना  चाहती  हूं  कि
 झाज  देश  के  सामने  खाद्य  समस्या  का  प्रदन  है
 और  दूसरी  तरफ़  प्रश्न  है  प्रन-एम्पलायमेंट
 का  ।  यदि  हेम  एक  समस्या  को  हल  करते  हैं,
 तो  दूसरी  समस्या  झपने  झाप  हल  हो  जाती  है
 बहुत  सारी  जमीन  ऐसी  पड़ी  है,  जोकि  खेती
 में  श्रच्छी  तरह  से  यूटिलाइज़  हो  सकती  है  ।
 आज  खेतिहर  मज़दूर,  जिन  के  पास  ज़मीन

 नही  है,  भूखे,  बेकार  भौर  परेशान  है  ।  भ्रगर

 यह  जमीन  उन  को  दे  दी  जाय  जोतने  के  लिये,
 तो  स्पा  समस्या  का  हल  हो  सकता  है  और
 उन  की  बेरोज़गारी  भी  दूर  हो  सकती  है  ।

 हम  चाहते  है  कि  ज़मीन  का  वितरण  सही
 तरीके  से  हो  ।

 जहां  तक  फोस्ड  लेबर  का  प्रदन  है,  अभी

 हमारे  गृह  म4/  महोदय  ने  बडे  ज़ोरदार
 शब्दों  में  यह  कहा  कि  झ्राज  कही  पर  भी
 फोर्स्ड  लेबर  नही  ली  जाती  है--बेगार  नहीं
 ली  जाती  है,  लेकिन  कई  उदाहरण  हमारे
 सामने  है,  इस  प्रकार  की  कई  घटनायें  हमारे
 सामने  धटती  हैं,  क्योकि  हमें  पब्लिक  मे  जाना

 पड़ता  है  t  सारी  रिपोर्ट्स  हमारे  सामने
 धाती  हूँ  कि  किस  प्रकार  से  बेगार  ली  जाती

 है  |  भ्रभी  हाल  को  बात  है  कि  मेरठ  के  एक
 गाव  में  श्रमदान  हो  रहा  था।  यहा  के  त्यागियों
 ने  हरिजनों  को  कहा  कि  श्राप  को  फ़लां  काम
 पर  जाना  है  ।  हरिजनों  ने  कहा  कि  हम  ने
 श्रमदान  पर  जाना  है।  इस  पर  त्यागियों  ने  कहा
 कि  हम  देख  लेंगे  और  दूसरे  दिन  एक  हरिजन
 को  बहुत  मारा  गया  भर  यह  वही  प*  मर  गड़ा।

 इस  को  रिपोर्ट  शिड्यूल्ड  कास्ट्स  कमिदनर  के

 पास  गई  ।  कमिहनर  साहब  की  पूरी  किताब

 में  इस  प्रकार  का  कोई  दृष्टान्त  नहीं  मिलता

 है  ।  इस  रिपोर्ट  को  देखने  से  तो  यह  पता

 लगता  है  कि  कहीं  पर  भी  फ़ोर्स्ड  लेबर  नहीं

 है  भौर  बेगार  प्रथा  बिल्कुल  खत्म  हो  गई

 है  हम  चाहते  है  कि  जदहां  कमिए्नर  साहब



 २3679  Report  of

 [श्रीमती  गंगा  क्यो]

 इतनी  बातों  को  हमारे  और  पब्लिक  के
 सामने  रखते  हैं  कि  हरिजनों  के  लिये  बहुत
 कुछ  किया  जा  रहा  है,  वहां  जो  कमियां  हैं,
 उन  की  तरफ़  भी  वें  ध्यान  दिलायें  ।  भ्रगर

 एसा  नहीं  किया  जायगा,  तो  उन  कर्मियों  को

 दूर  कैसे  किया  जा  सकेगा  भौर  जो  त्रुटियां
 है,  उन  का  सुधार  कंसे  हो  सकेगा  ?

 आज  भ्रनट्चेबिलिदी  रिमूवल  के  लिये

 बहुत  रुपया  खर्च  किया  जा  रहा  है  लेकिन
 झगर  उस  के  साथ-साथ  हरिजनों  को  कुछ
 घरेलू  चन्घो  भौर  अपने  कारोबार  खोलने
 के  लिये  कुछ  रुपया  सही  तरीके  से  दिया  जाय,
 सो  उन  को  प्राथिक  समस्या  सुलझेगों  भौर
 उस  से  छुप्राछुत  अपने  भाप  दूर  हो  जायेगो  ।
 क्योंकि  जब  प्रादमी  के  पास  पैसा  होता  है,
 तो  उस  को  अपने  रहन-सहन  शौर  खान-
 पान  का  ज्यादातर  ध्यान  अपने  आप  भा
 जाता  है  ।  में  चाहती  हूं  कि  सरकार  को
 स्‍्कीमों  के  प्रन्त्गंत  ज्यादा  से  ज्यादा  इंडस्ट्रीज
 शौर  को-प्रापरेटिव्ड  भर  बहुत  से  घरेलू
 चचन्घे  देश  में  चलाये  जायें  -  उन  हरिजनों  को,
 जिन  के  पास  कोई  भी  कारोबार  नहीं  है,
 कोई  रोज़गार  नही  है,  किसी  किस्म  का  भी
 झपना  धन्धा  नहीं  है,  छोटी  इंडस्ट्रीज  के  लिये,

 घरेलू  धन्धों  के  लिये  खास  तौर  से  रुपया
 देना  चाहिये  ।

 आज  हमारे  देश  का  शर्मकार  बिल्कुल
 निहत्या  हो  गया  है  i  उस  के  बलपर  बड़ी-
 बड़ी  कम्पनियां  --बाटा  कम्पनी,  भाहजा
 कम्पनी,  फ्लैक्स  कम्पनी  वर्गरह--पनप  रही
 हैं,  छेकिन  चर्मकार  मजदूरी  पर  भ्रपना  निर्वाह
 करता  है  1  मेरा  निवेदन  है  कि  जहा  देश  में
 खादी  बोर्ड  श्र  हैंडलूम  काम  कर  रहे  है,
 हां  एक  लैदर  बोई  भो  होता  चाहिये  भोर

 बहू  लैदर  बोई  उन  सर्मकारों  को  सहायता
 झौर  प्रोत्साहन  दें,  जिस  से  हमारा  लैदर
 श्च्छी  तरह  से  हो  सके  ।
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 wa  मैं  सोशल  वैलफ़ेयर  बो्ड  के  बारे
 |  में  विशेष  रूप  से  कहता  चाहती  हूं,  क्‍योंकि

 उस  में  सरकार  का--देश  को  करोड़ों  रुपया
 ॥ । अ  हो  रहा  है  1  लेकिन  जहां  पर  बेलफ़ेपर
 होना  जाहिये,  वहां  उस  का  नाम  मात्र  भी

 नहीं  होता  है।  जैसाकि  मी  उनके
 भाई  ने  कहा  है,  जहा  भावश्यकता  है,  वहां
 सोशल  एक्टिविटीज्ञ  नाम-मात्र  के  लिये  भी

 नहीं  है।  7ह'  पर  लोग  जवाहरलाल  जी  शौर

 महात्मा  गांधी  का  नाम  नहीं  जानते  हैँ,
 छेकिन  उन  के  बीच  में  कोई  कार्य  नहीं  किया
 जाता  है।  यह  बोई  जिस  प्रकार  से  काम  कर

 रहा  है,  उस  से  जो  वास्तव  में  बैकवर्ड  कम्यू-
 निटीज़  हैं,  उत  को  क्‍या  फायदा  है  ?  जहां
 सोशल  वर्क  होना  चाहिये,  वहां  बिल्कुल  नहीं
 हो  रहा  है  |  जितना  भी  काम  होता  है,  वह
 एडवान्स्ड  कम्यूनिटीज  में  होता  है,  जहां
 एक  पिकनिक  की  तरह  खेल  खेले  जाते  हैं
 स्त्रियां  बड़े  ठाट-बाट  के  साथ  गाड़ियां  ले
 कर  जाती  है  और  पिकनिक  में  'एन्जायमेंट
 कर  के  भ्रा  जातो  हैं।  देहात  की  ऐसी  ब्रौरतों
 में,  जिन  को  इस  बात  का  बिल्कुल  शान

 नहीं  है  कि  देश  में  क्या  हो  रहा  है,  जाने  न्ौर
 काम  करने  की  कोशिश  नहीं  की  जाती  हैं  ।
 उन  लोगों  में  इतना  कष्ट  उठाने  की  प्रेरणा

 नही  है  ।  हम  चाहते  है  कि  सोशल  वेलफेयर
 बोई  की  एक्टिविटीज़  कम  से  कम  बैकवर्ड'

 कम्यूनिटीज़  को  भौरतो  के  बीच  ज़रूर  हो  .  मैं  ने
 अपने  क्षेत्र  में  देखा  है  कि  एक  हूं  गांव  में  एक
 तरफ  हरिजन  भौरतें  हैं  भौर  दूसरी  तरफ  सवर्णे
 झौरतें  हैं  भर  सब्  भौरतो  के  बीच  में  सेंटर
 बल  रहा  है  भौर  हरिजन  औरतें  मुह  ताकती

 हैं।  केन्द्र  भी  कोई  परवाह  नहीं  करता  है  इस
 प्रकार  के  सोशल  वैलफेयर  बोर्ड  से  हम  को
 कोई  फायदा  नही  है  भ्रभी  दातार  साहब
 में  बड़े  सुन्दर  शब्दों  में  कहा  कि  जितना  भी
 काम  होता  हैं,  वह  सब  के  लिये  होता  है  ।

 हम  मानते  हैं  कि  सब  के  लिये  होता  है  भौर
 सेंटर  में  भी  और  स्टेट्स  में  भी  सोशल  बैल-
 केयर  बोई  काम  कर  रहे  हैं,  लेकिन  जिन
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 स्त्रियों  के  बीच  में  काम  होना  चाहिये,  वहां
 काम  कतई  नही  हो  रहा  है।  बहा  काम  करने
 की  सख्त  ज़रूरत  है,  नहीं  तो  सोशल  वैलफैयर
 बोर्ड  की  कोई  जरूरत  नहीं  होगी  ।  जिन
 स्त्रियों  में  काम  होता  है,  &  स्वयं  समझदार

 हैं  1  मैं  निवेदन  करना  चाहती  हूं  कि  जिन
 बातो  की  तरफ़.  में  ने  ध्यान  भाकषित  किया

 है,  उन  पर  कुछ  विचार  किया  जाये  ।

 भी  झमर  सिह  डामर  (झाबुझा--रक्षित
 अनुसूचित  आदिम  जातिया):  उपाध्यक्ष

 महोदय,  सर्वप्रथम  मे  यह  निवेदन  करना

 चाहता  हूं  कि  झभी  तक  यह  परिपाटी  रही  है
 कि  प्रनुसूचित  जातियो  भौर  झादिम  जातियों
 के  विषय  में  झायुषत  की  रिपोर्ट  हमारे  माननीय

 गृह  मंत्री  की  भोर  से  सदन  में  पेश  होती  है  1
 मे  सोचता  हू  कि  यह  परिपाटी  ठीक  नहीं  है  ।
 रिपोर्ट  की  प्रस्तावना  में  कमिएनर  महोदय  ने
 अपनी  मजबूरी  ज़ाहिर  की  है  अर  रिपोर्ट
 समय  पर  पेश  न  करने  का  कारण  यह  बताया
 गया  है  कि  राज्य  सरकारें  उन  को  समय  पर
 सामग्री  नही  देती  है  ।  इस  से  यह  साफ़  ज्ञाहर
 है  कि  राज्य  सरकारे  हरिजनों  भौर  भ्रादिवासियों
 की  समस्या  के  प्रति  उदासीन  होती  हू  या  जान

 बूझ  कर  अपनी  नीति  ढीली  रखती  हैं  ।

 जहा  तक  इस  रिपोर्ट  का  सम्बन्ध  है,  मे  विदोष
 तौर  पर  आदिवासियों  की  समस्या  की  भोर  ही
 झापका  ध्यान  दिलाऊगा  |  मैं  मध्य  प्रदेश  के
 मध्य  भारत  एरिया  के  उस  क्षेत्र  से  झाया  हूं
 जहा  हमेशा  ही  सूखा  रहता  है  दो  महीने  जो
 बारिप  होती  है,  उसको  छोड़  करके  ।

 इस  रिपोर्ट  के  पृष्ठ  evo  पर  यह  लिखा

 हुभा है.  :—

 "केन्द्रीय  ग्रादिमजाति  कल्याण  परार्क
 दात्री  बोड़ं  द्व।रा  सुझाव  दिया  +या  हूँ  कि,
 'भ्रादिवासियों  का  तीन  वर्ष  से  पुराना
 सब  कर्ज  समाप्त  कर  देना  चाहिए  भौर
 पिछले  तीस  ६, द  का  ऋण  कम  से  कम
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 रूप  में  भ्रधिक  न  हो,  झदा  करना  चाहिए  ।
 इस  कार्य  के  लिए  स्थापित  की  जाने  वाली
 सहकारी  समितियों  को  राज्य  सरकारें
 द्वारा  इस  विषय  में  उचित  सहायता  दी
 जाती  चाहिप्रे  ।  केन्द्रीय  सरकार  द्वारा
 इस  विषय  में  उचित  सहायता  दी  जानी
 चाहिए।  केन्द्रीय  सरकार  द्वारा  यह  सुझाव
 दिया  गया  है  कि  राज्य  सरकारे  आदिवासी
 लोगों  को  सहायता  करने  के  लिए  इस
 भागमले  में  आवश्यक  कदम  उठायें”  |

 इस  निर्णय  का  में  स्वागत  करता  हूं  ।
 मैं  यह  भी  निवेदन  करना  चाहता  हूं  कि  यह
 जो  निर्णय  किया  गया  है,  इसको  जल्दी  से
 जल्दी  भ्रमली  रूप  दिया  जाये  v

 मध्य  भारत  में  आदिवासो  लोग  जो  रहते
 है,  में  समझता  हूं  कि  वे  जितने  पिछड़े  हुए  है,
 उतने  शायद  शौर  कही  पर  लोग  पिछड़े  हुए
 नहों  होगें।  भ्राधिक  दृष्टि  से  कहिये,  शैक्षणिक

 दृष्टि  से  कहिये,  श्रावागमन  को  दृष्टि  से  कहिये
 या  और  किसी  भी  दृष्टि  से  कहिये,  वहू
 एरिया  बहुत  पिछुड़ा  हुआ  है  i  कुछ  एक  गांवों
 में  जो  किसान  भादिवासो  है,  जिन  के  मै  के
 के  आकड़े  लाया  हूं,  उनको  आपके  सामने  पेश
 करना  चाहता  हूं  -  इस  सम्बन्ध  में  मैं  तीन  चार
 व्यक्तियों  के  नाम  तथा  कज़  की  राशिया  ही
 बयान  करूंगा  |  श्री  कतीराम  गमीर  गामड़  ने

 साहुकार  माणजी  करड़ावद  से  तीन  सौ  रुपये
 लिये  -  १४१०  रुपये  चुका  चुकने  के  बाद  भी
 तीन  सौ  रुपये  बाकी  निकलते  हैं।  श्री  कचरा

 कालू  गामड़  ने  माणाजी  करड़ावद  साहूकार
 से  ४००  रुपये  कड्  लिया  |  ८२०  रुपये  दा
 करने  के  बाद  भो  ६००  रुपये  बाकी  निकलते

 है  |  श्रो  मूरजी  नाथा  ने  साहुकार  मिश्रीमल
 गादिया  से  ३००  रुपये  उधार  लिये  ।  ६५३
 रपये  झदा  करने  के  बाद  भी  Coo  रुपये
 बाकी  निकलते  हूँ  जोकि  चुकाये  जाने  हैं  ।

 बाबू  गावा  ने  मिश्रीमल  गादिया  से  ६६  रुपये
 उधार  लिये  थे,  ११४  रुपये  भ्रदा  कर  देने  के
 बाद  भी  ३००  रुपये  बाकी  निफलते  हैं  जोकि

 चुकामे  जाने  हैं  ।
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 उपाध्यक्ष  महोदय  :  लम्बी  थोड़ी  फेह-
 रिस्त  देने  से  कोई  लाभ  नहीं  होगा  क्योंकि
 मिनिस्टर  साहब  इसका  जवाब  नहीं  देंगे  ।

 श्री  झमर  तह  डामर  :  में  भौर  उदाहरण
 देना  नहीं  चाहता  हूं  ।  मेरे  कहने  का  मतलब
 केवल  इतना  है  कि  सरकार  जो  मदद  करती  है
 तकावी  के  रूप  में  या  सहकारी  समितियां  जो
 मदद  करती  हैं,  रुपया  देती  हैं,  उसका  दृरुषयोग
 होता  है।  जैसे  ही किसान  या  भ्रादिवासी  रुपया
 प्राप्त  करता  है,  साहुकार  लोग  उसके  घर

 पहुंच  जाते  है  भौर  जबर्देस्ती  अपना  रुपया  वसूल
 कर  लेते  है  1  यही  भगर  स्थिति  रही  तो  सरकार

 चाहे  जितनी  मदद  करे,  जितना  ऋण  चाहे  दे,
 झादिवासी  किसान  का  उद्धार  होने  वाला

 नहीं  है  श्रौर  वे  लोग  पिछडे  ही  रहेंगे  ।  इस

 दृष्टि  से  जो  यह  प्रस्ताव  किया  गया  है,  में

 चाहता  हूं  इसको  जल्दी  से  कार्यान्वित  किया
 जाये  ओर  जितनी  जल्दी  इसको  भ्रमली  रूप
 दिया  गया  उतना  ही  भच्छा  होगा  ।

 श्रब  में  श्रादिवासी  बच्चो  को  जो  उनकी

 मातृभाषा  में  शिक्षा  देने  की  सिफारिश  की
 शई  है,  उसके  बारे  में  कुछ  कहना  चाहता  हूं
 रिपोर्ट  के  पृष्ठ  ६१  पर  यह  कहा  गया  है  :--

 “झ्रादिवासी  बच्चों  के  लिए  ही  खोले
 गये  स्कूलों  में  जहा  तक  श्रावश्यक  तथा

 ब्यावहारिक  हो,  शिक्षा  उनकी  मातृ-भाषा
 में  ही  देनी  चाहिए  ।  प्राप्त  सूचना  से  ज्ञात

 होता  है  कि  मिकिर  पहाड़िप्रों  के  श्रतिरिक्त
 ग्रासाम  के  सभी  स्वायत्तशासी  पहाडी  जिलों
 में  शिक्षा  आदिवासियों  को  भ्पनी  मातृ-
 भाषा  में  ही  दी  जाती  है”  ।

 इस  सम्बन्ध  में  में  निवेदन  करना

 चाहता  हूं  कि  झगर  प्रारम्मिक  झवस्था  में

 ही  उनको  मातृभाषा  में  शिक्षा  दी  जाएगी
 तो  भागे  चल  करके  हिन्दी  भाषा  बोल  सकना
 उनके  लिए  बहुत  मुदिकल,  होगा  तथा  हिन्दी
 सीखना  बहुत  मुप्किल  होगा।  वे  शुद्ध  हिन्दी
 बोल  नहीं  सकेंगे  ।  इस  बस्ते  मेरा  सुझाव
 है  कि  यह  जो  सुझाव  दिया  गया  है  कि  प्रारम्मिक
 हाबस्था  में  उसको  मातुभाषा  #  िका  दौ
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 जाएं  यह  ठीक  नहीं  है।  उनको उस  प्रवस्था
 में  मिजी  भाषा  न  पढ़ा  करके  कुछ  हिन्दी
 सिलाई  जाए  शौर  उसके  बाद  भागे  चल  कर

 मातु  भाषा  सिलाई  जाए  तो  उत्तम  रहेगा  1

 इस  रिपोर्ट  के  पृष्ठ  २६  पर  बौद्ध  षर्म
 में  परिवर्तित  लोगों  के  बारे  में  जो  कुछ  लिखा
 गया  है,  उसको  में  पढ़  कर  सुताना  चाहता  हूं
 शौर  उस  पर  भपने  विचार  आपके  सामने
 रखना  चाहता  हूं  -  इसमें  लिखा  है  —

 “झनुसूचित  जातियों  के  कुछ  व्यक्तियों
 का  विचार  है  कि  यदि  थे  दूसरे
 चर्म  में  परिवर्तित  हो  जायें,
 समाज  में  इनकी  प्रतिष्ठा  बढ़
 जाएगी  भौर  उनकी  सामाजिक
 नियोग्यतायें  भी  स्वयमेव  समाप्त

 हो  जायेंगी  ।  यह  एक  सन्देहास्पद
 मामला  है,  क्‍योंकि  देश  के  कुछ
 भागों  में  विशेषकर  दक्षिण  में,
 जो  हरिजन  ईसाई  हो  गये  हैं
 बे  शब  भी  सामाजिक  नियोग्यताश्रों
 के  शिकार  है,  तो  भी,  इस  वर्ष
 देश  के  कई  भागों  से  अनुसूचित
 जातियों  द्वारा  बौद्ध  चे  स्वीकार
 करने  की  खबरें  आई  ।  बोढ़
 धर्म  में  परिवर्तित  होने  का  यह
 आन्दोलन  उस  समय  से  भारम्भ

 हुआ  जब  डा०  बी०  झार०
 अम्बेदकर'  बे,  अपनी  भूत्यु  के
 के  कुछ  मास  पहले  १६५६  में

 नागपुर  में  दीक्षा  ली,  पर  इस
 झान्दोलन  को  वेग  मिला  उनकी

 मृत्यु  के  बाद  ही  ।  फिर  भी

 यह  आन्दोलन,  मुख्यतया,  बम्बई
 राज्य  के  मराठी  भाषी  प्रदेश  भौर
 उत्तर  प्रदेश  तक  सीमित  रहा  1
 झारम्म  में,  इस  श्रान्दोलन  के
 नेताभों  में  यह  मांग  की  कि

 प्रनुसूचित  जातियों  को  दी  जाने
 बाली  शिक्षा,  नौकरी  झौर  दूसरी
 सब  रियायतें  झौर  सुविधादें
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 wt  परिवर्तन  करने  के  बाद  भी
 इन  लोगों  को  मिलनी  चाहियें
 मारत  सरकार  में  इस  श्रदन  पर
 विद्यार  किया  है  कि  क्या

 झनुसूचित  जाति  का  एक  व्यक्ति
 जिसने  बौद्ध  धर्म  स्वीकार  कर
 लिया  है,  उन  सब  रियायतें  पाने
 का  अधिकारी  है  जो  भ्रनुसूचित
 जातियों  को  मिलती  हैं।  संविधान
 में  और  संसद  की  कार्यवाही  में
 इस  बात  को  स्वीकार  कर  लिया
 गया  है  कि  चूंकि  बौद्ध  धर्म  हिन्दू
 धर्म  से  भिन्न  चम  है,  अनुयूलित
 जाति  का  जो  व्यक्ति  धर्म  बदल
 कर  बौद्ध  बनता  है,  उसी  समय  से

 वह  श्रनुसूचित  जाति  का  नहीं
 रहता ”  |

 इसमें  ईसाई  धर्म  से  सम्बन्ध  रखने  वाली
 बातें  भी  लिखी  हुई  &  ।  जिनको  मैं  पढ़कर
 हाउस  का  समय  लेना  नही  चाहता  हूं।  मेरा
 कहने  का  मतलब  केवल  इतना  है  कि  हरिजन
 शौर  आदिवासी  दोनों  हिन्दु  जाति  के  लोग
 हैं  भौर  यदि  एक  हरिजन  ईसाई  बनता  है  तो
 उसको  संविधान  द्वारा  प्रदत्त  श्रधिकार  भ्रथवा
 सुविधायें  जो  सरकार  की  प्रोर  से  दी  जाती  है,
 या  रिजर्वेशन  सविस  में  रहता  है  वह  खत्म
 हो  जाता  है।  मैं  नहीं  समझता  कि  यदि
 कोई  भ्रादिवासी  ईसाई  बन  जाता  है  तो  उसकी
 ये  सब  योग्यतायें  खत्म  क्‍यों  नहीं  होती  है  ।
 &  समझता  हूं  कि  यह  बात  विशेष  तौर  पर
 सोचने  की  है  ।

 मध्य  प्रदेश  के  झाबुझा  जिले  की  पांच
 सहसीलों  के  झन्दर  बहुत  ज्यादा  ईसाई  धर्म
 का  प्रचार  हो  रहा  है।  वे  लोग  धर्म  के  नाम,
 १२,  सुधार  के  कम  पर  लोगों  का  अबर्दस्ती
 चर्म  परिवर्तन  कर  रहे  हैं।  इस  सम्बन्ध  में
 टिस्टरक्ट  जैजिस्ट्रेद,  शाबूधा  की  जजमेंट  की
 कापी  भेरे  पास  है  शौर  उसके  कुछ  भंश  में

 हौं
 सुनागर  द...  हूं  ।  इसमें  लिख
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 District  Magistrate's  Court,  Jhubaa
 Case  No.  3/89

 Harisingh  slo  Bijtya  Applicant
 ve,

 Father  Narona,
 ‘Catholic  Mission,

 ‘Thandla.
 Application  under  section  552  Crimi-

 nal  Procedure  Code.
 J

 Catholic  Mission,  Non-applicant.
 is  made  before  this  court  are  briefly
 stated  as  under:

 “That  the  applicant  Harisingh,
 slo  Bijiya,  Bhil  resident  of  vil-
 lage  Navapada,  Tehsi]  Tandla  was
 married  to  one  Baddu,  daughter
 of  Khima  Damar,  Bhil,  resident  of
 Chhotidhamni,  about  two  and  a
 half  years  ago....”.

 सारी  जजमेंढ उपाष्यक्ष  महोदय  :
 को  प्राप  पढ़  नहीं  सकेंगे  क्योंकि  वक्‍त  नहीं  है  ।

 की  झमर  सिह  डामर  :  दो  चार  लाइनें
 ही  पढ़  कर  मैं  सुनाना  चाहता  हूं  ।  मेरे
 कहने  का  मतलब  यह  है  कि  भ्रादिवासी  क्षेत्रों
 में  ईसाइयों  द्वारा  बहुत  जोरों  से  प्रचार  काये

 हो  रहा  है  ।  में  समझता  हूं  कि  जो  लोग

 हजारों  मील  दूर  रहते  हैं  झौर  प्रपने  धर्म  का
 प्रचार  हिन्दुस्तान  में  करते  हूँ,  उनसे  हमारी
 यहां  की  गवनेमेंट  लोगों  की  रक्षा  नहीं  कर
 सकी  है,  यह  खेदजनक  बात  है  1  इस  जजमेंढ
 में  भ्रागे  लिखा  है

 ‘Baddu,  a  minor  wife  of  the
 applicant  Harisingh  being  found
 to  be  unlawfully  detained  at  the
 Christian  Mission  by  Mr.  Narona
 for  unlawful  purpose  under  see
 tion  552  Cr.  P.C.  is  hereby  order
 ed  to  be  restored  to  her  husband,
 the  applicant  Harisingh,

 Dated  the  22-8-58,
 मेरे  कहने  का  मतलब  यह  है  कि

 झादिवासी  क्षेत्रों  में  उत  लोगों  ने  हम  लोगों
 का  एक्सप्लायटेशन  शुरू कर  दिया  ।  जिस

 श्रकार  से  सूर्य  के  सामने  बरायकी  रोशनी  कुछ
 माने  नहीं  रखती  है,  उसी  प्रकार  से  हमारी
 अबगमेंट  बिल्कुल  चुपणाप  बैठी  हुईं  है 1.

 अगर  वह  इसी  तरह  हे  बैठी  रही  तो  ऑरे-बीरे

 Non-app-icant.
 t



 93527  Report  of

 [अ'  प्रमर  सिद  डामर]

 ह  दो  सौ  सालों  के  बाद  सभी  लोग  दूसरे
 धर्मों  में  परिवर्तित  कर  लिये  जायेगे  ।

 इस  क्षेत्र  के  बारे  में  मुझे  भौर  भी  बहुत
 सी  बात  कहने  कोश्थों  ।  लेकिन  झब  तो

 समय  नही  है,  इस  वास्ते  .

 Sbri  L.  Achaw  Singh  (Inner  Mani-
 pur):  We  have  been  discussing  the
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes,
 and  the  econom:e  and  social  condi-
 tions  of  this  unfortunate  section  of
 @ur  society.

 We  have  not  been  given  proper  in-
 formation-about  the  acceptance  and
 the  implementation  of  the  recommen-
 dations  made  by  the  Commissioner.
 We  have  very  Lttle  snformation  about
 this.  We  ere  in  the  dark  as  to  whe-
 ther  these  recommendations  of  the
 Commissioner  have  been  accepted  by
 the  State  Governments  as  we!  as  the
 Central  Government,  and  whether  all
 of  them  or  only  some  of  them  have
 been  implemented.

 In  the  Report  of  1956-57  as  many  as
 258  recommendations  were  made,  and
 in  the  Report  of  ‘1957-58,  the  atest
 Report,  208  recommendations  have
 been  made.  In  the  absence  of  details
 as  to  how  these  recommendations
 fave  been  dealt  with  by  this  Ministry
 as  well  as  by  the  State  Governments,
 the  discussion  is  reduced  to  a  sort  of
 routine  business  in  the  State  Legisla-
 tures  as  well  as  in  the  Lok  Sabha.  I
 would,  therefore,  urge  upon  the
 Ministry  to  supply  us  in  future  the
 details  as  to  how  these  recommenda-
 tions  have  been  dealt  with.

 My  part  of  the  country,  the  north-
 @ast  frontier  of  India  is  mostly  popu-
 lated  by  the  Tribal  people.  Their
 problem  is  primarily  one  of  com-
 munications  and  education.  During
 the  days  of  the  British  most  parts  of
 NEFA,  the  Naga  Hills  and  Manipur,
 were  not  properly  administered,
 ‘were  not  brought  under  the  adminis-
 tration,  and  their  main  problem  was
 communications.  After  independence,
 some  of  these  areas  have  been  brought
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 under  normal  admiistration,  but
 then  the  problem  of  communications
 is  stall  very  difficult,

 In  many  of  these  areas,  transport
 is  by  air  for  the  public  as  well  as  the
 Officiais.  If  there  38  food  shortage
 or  famine,  the  only  means  of  send-
 ing  food  is  by  air  dropping,  and  the
 necessary  requirements  of  the  offi-
 cials  in  the  remote  .areas  and  the
 headquarters  are  met  by  air  drop-
 ping.  So,  the  most  urgent  and  impor-
 tant  problem  is  that  of  communica-
 tions.

 I  have  recently  toured  the  Tameng-
 long  subdivision  which  is  mostly
 populated  by  the  Naga  tribes.  A
 special  multipurpose  block  has  been
 started  here  two  years  ago.  The  head-
 quarters  is  at  Tamenglong,  about  00
 mies  from  Imphal.  The  journey
 lasts  three  or  four  days  from  Imphal,
 and  high  officials  of  the  Government
 have  not  taken  the  trouble  of  visiting
 the  headquarters  itself.  They  have
 not  been  able  to  acquaint  themselves
 with  the  actual  conditions  prevailing
 in  these  parts.
 7  hrs.

 Now  we  have  been  hearing  reports
 and  disquieting  reports—of  hostile
 activities  in  this  area.  They  have
 many  difficulties  in  carrying  out  this
 programme.  I  have  studied  the  diff-
 erent  development  schemes  in  those
 parts.  I  have  visited  many  schools,
 dispensaries,  arts  and  craft  centres,
 government  demonstration  farms  of
 agriculture  and  animal  husbandry.
 Now,  they  have  made  a  very  steady
 progress,  specially  with  road  cons-
 truction,  in  starting  schools,  in  ter-
 race  cultivation  and  in  land  reclama-
 tion  work.  In  this  area  where  this
 special  multi-purpose  b'ock  has  been
 started,  there  are  shortages  of  techni-
 cal  men;  there  are  no  agricultural
 officers,  no  medical  men,  no  trained
 nurses,  Still,  they  have  done  whatever
 they  can.  There  are  water  tanks  for
 supply  of  water  to  the  villagers,  but
 due  to  some  defe~t,  they  cannot  get
 proper  water.  This  has  to  be  inves-
 tigated.  I  have  visited  many  tanks.
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 They  are  made  of  concrete  and  ce-
 ment,  but  they  are  without  water  I
 have  visited  some  of  the  schoo.s  and
 dispensaries  They  are  elso  wi.hout
 proper  equipments  In  the  dispen-
 garies,  they  are  without  proper  medi-
 eines.

 33629

 These  people  are  very  poor,  and
 they  have  been  asked  to  contribute
 half  का  making  roads  and  in  carrying
 out  schemes  of  development  They
 cannot  afford  to  work  without  food
 Most  of  them  do  not  have  enough
 food  for  the  whole  year  and  have  to
 earn  the  food  themselves  So  there
 is  this  difficulty  Unless  the  people
 in  these  parts  are  paid  some  advance,
 it  is  not  possible  for  them  to  work
 on  road  construction  In  order  to
 make  the  road  construction  easier,
 it  will  be  advisable  to  give  some  ad-
 vance  money  to  these  people

 The  greatest  obstacle  in  these  parts
 is  the  hostile  acivity  Some  of  the
 Naga  hostiles  have  penetrated  into
 these  areas  But  then  Government
 have  also  created  some  problems
 there  Recently  there  have  been
 some  police  operations  in  these  parts,
 and  in  the  name  of  co  lecting  arms
 and  rounding  up  the  hostile  elements,
 they  have  raided  several  villages.
 They  go  to  the  village  before  day-
 break  Every  house  १3  searched  end
 the  able-bodied  people  are  brought
 out  and  beaten  so  that  they  could
 extract  some  information,  But  this
 sort  of  approach  is  wrong  Recently
 the  po  ice  chief  issued  a  statement  to
 the  Press  that  every  Naga  is  a  hostile.
 I  have  travelled  seven  days  through
 these  areas  and  visited  many  villages
 and  also  visited  many  villages  on  the
 way  I  found  that  most  of  the  Nagas
 in  those  parts  are  not  at  all  hostile.
 They  ere  innocent  peop'e,  and  honest
 Beople  also  They  are  ready  to  work
 for  the  development  of  those  areas.
 They  have  given  their  utmost  co-
 Operation,  and  to  call  them  hostile
 and  start  all  sorts  of  police  operations
 and  beating  would  not  help  us  at  all.

 We  have  heard  af  the  psycholo-
 @ical  approach.  Very  often,  it  has
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 been  said  that  we  should  make  some
 psychological  approach  We  find  that
 Dr  Varner  Elwyin,  Adviser  to  the
 NEFA  Admunistration,  has  done  a
 god  servicem  publishing  a  book  called
 “Myths  of  North  East  India”.  He  has
 recently  published  a  book  in  which
 he  has  stated  that  these  people  have
 a  culture,  they  have  also  originality,
 and  they  should  be  encouraged  to  de-
 velop  their  culture  and  they  should
 be  taught  how  to  respect  themselves.
 Unless  we  approach  them  in  a  sym-
 pathetic  way,  unless  we  approach.
 them  with  mutual  respect,  we  would
 not  be  able  to  win  their  co-operation
 and  sympathy

 I  would  say  one  thing  more  That
 is  about  the  Chakpas  of  Manipur.
 They  are  about  46,000  people  and
 they  have  been  clasified  as  Schedule-
 ed  Castes  There  has  been  no  caste
 system  m  my  State  and  it  is  histori-
 cally  wrong  to  call  these  Chakpaa
 Scheduled  Castes  I  would  request  the
 Government  to  reconsider  their  deci-
 sion  and  bring  them  under  the  head
 ‘backward  classes’  They  are  suffi-
 ciently  economically  backward;  and
 that  is  the  only  way  to  save  them.
 They  have  already  made  a  represen-
 tation  to  the  Government;  and  I  hope
 Government  will  consider  their  appeal,

 at  To  ला  बारूपाल  उपाध्यक्ष
 महोदय,  भाप  ने  मुझे  आयुक्त  की  रिपोर्ट  पर
 बोलने  का  मौका  दिया  है,  उस  के  लिए  मैं
 झाप  का  आभारी  हू  ।  मेरे  साथियों  ने  इस
 सम्बन्ध  में  बहुत  कुछ  बताया  है।  झाज  स्थिति

 महू  है  कि  हरिजन  तो  कहते  है  कि  हम  भाथिक,
 शैक्षणक  और  राजरनतिक  दृष्टि  से  पिछड़े

 हुए  है  भौर  झन्य  सज्जनो  भौर  सरकार  का
 जो  रवैया  है,  वह  यही  बताता  है  कि  हम  ने

 हरिजनो  के  लिए  बहुत  कुछ  किया  है  प्रश्न

 यह  है  कि  वह  नाप-तौल  का  कौन  सा  थर्मामीटर

 है,  जिस  से  हम  मार्पे  कि  इस  सम्बन्ध  में  क्या:

 हो  रहा  है।  लेकिन  मे  ठीक  नहीं  समझता  कि
 डीटेल्ड  में  जा  कर  सारी  बातें  बताऊ,  क्योकि.
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 समय  नहाँ  है  भौर  न  ाप ही ये ही  ये  सब  कहने के
 लिए  मुझे समय  देंगे।  में  इतना  ही  कह  सकता

 हूं  कि  राजस्थान  में  सरकारी  पैसे  से  जिन
 जलाशयों  का  निर्माण  हुमा  है,  भाज  तक

 हरिजनों  को  वहां  पर  समानता  से  पानी  भरने
 का  कोई  प्रचिकार  नही  है  1  इस  से  झाप  माप
 सकते  है  कि  हरिजनों  मे  कितनी  उन्नति

 की है ।

 शनी  बाह्मीकी  ऐसा  दूसरी  जगह
 भी  है।

 श्री  प०  Mo  बारूपाल  सरकार  ने  हमारे
 लिए  जो  नौकरियों  में  रिजर्वेशन  रखा

 है,  झपिकारी  ने  तों  उसको  एक  तरह
 के  टालने  की  कोशिश  की  है।  तू
 लम्बा  है,  तू  पतला  है,  तू  भौछा  है,  तुझ  में

 शिक्षा  नही  है,  तू  लायक  नही  है,  इसी  तरह
 कर  के  सरकार  ने  दस  बरस  तो  निकाल  दिये

 है  ।  जिस  प्रकार  कोई  व्यक्ति  कर्जा  ले  लेता

 है  भौर  बाद  में  उस  को  श्दा  करने  की  शक्ति
 उस  में  नही  होती  है,  तो  वह  घास-फूप,  डगर

 वगैरह  दे  कर  वह  कर्ज़ा  चुकाने  की  कोशिश
 करता  है--वह  थोडा  बहुत  दे  कर  टालने  की
 कोशिश  करता  है  ।  गवर्नमेंट  का  भी  यही
 रवैया  है  कि  हरिजनों  का  समाज  पर  जो  कर्जा

 है,  वह  हम  ने  ये  काम  कर  के  चुका  दिया  है।
 लेकिन  सरकार  पर  मेरा  यह  साफ  भारोप  है
 कि  ईमानदारी  से  कोई  काम  करने  की  उस  की
 नीयत  नहीं  है  t  मेरे  पास  इस  के  प्रत्यक्ष
 प्रमाण  है  कि  भाज  गावों  में  हरिजनो  पर

 शाहराहेआम  डाके  डाले  जाते  है,  उन  को

 लूटा  जाता  है,  लेकिन  पुलिस  उन  की  कोई
 मदद  नही  करती  है  और  झगर  वह  कुछ  करती  है,
 तो  वह  यह  कि  ईमानदारी  से,  ठीक  तरह  से
 सामला  रजिस्टर  नहीं  करती  है,  मुकदमे

 -खराब  करती  है  भौर  ये  झदालत  में  फ्रेल  हो
 जाते  हैं।  इस  प्रकार  का  न्याय  स्वतंत्र  भारत
 में  झाज  भी  हरिजनों  को  मिलता  है।  थोड़े

 “दिन  का  किस्सा  है  कि  एक  भंगी  की,  जो  कि

 चूंकि  भंत्री  था,  इसलिए  यह  असमर्थ  था,
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 लेकिन  फिर  भी  स्वाभिमानी  था,  पुखिसत
 बालों  का  कहा  न  करने  से  हत्या  कर  वी  गई  ।
 डाक्टर  शौर  पुलिस  की  रिपोर्ट  है,  लेकिन
 उस  के  सम्बन्ध  में  कुछ  कार्यवाही  नही  की  गई  ।
 जैसा  कि  मे  ने  पहले  भी  कहा  है,  जब  तक
 सैन्टर  से  हमारे  प्राइम  मिनिस्टर  या  होम
 मिनिस्टर  साहब  या  हमारे  मुख्य  मत्री  इन
 मामलों  में  व्यक्तिगत  रूप  से  इन्ट्रेस्ट  नहीं
 लेते  है,  तब  तक  उन  लोगो  को  कोई  इन्साफ  नही
 मिलेगा i  कब  तक  हम  लोग  इस  प्रकार  रोते
 रहेंगे  भौर  कब  तक  आप  लोग  ये  सब  बातें  सुनते
 रहेंगे  भौर  कब  तक  हरिजनों  की  हालत  इसी
 प्रकार  रहेगी  ?  मै  में  बातें  कोई  भावुकता  के
 बदा  हो  कर  नहीं  कह  रहा  हू  ।  यह  बिल्कुल
 सचाई  है,  भौर  बिल्कुल  ईमानदारी  है  भौर
 सरकार  इस  पर  विश्वास  करे  ।

 सरकार  ने  रेफपूजियो  का  मामला  तो
 दस  बरसों  में  हल  कर  दिया  ।  आज  हिन्दु-
 स्तान  में  कोई  रेफप्रूजी  दिखाई  नही  दे  रहा  है  1
 लेकिन  हरिजनो  पर  सवर्णों  ने  सदियों  से
 अत्याचार  किया,  उन  को  कुचला  और  पै  गे
 तले  रौंद  कर  रखा  झौर  वे  सदियो  से  शरणार्थी
 है,  लेकिन  उन  को  गवर्नमेंट  कोई  रियायत
 नही  देती  है।  इस  सम्बन्ध  में  उन  का  झ्राथिक
 स्टैडडें  ऊचा  करने  की  बाते  कही  जाती  है  ।
 लेकिन  मै  कहना  चाहता  हू  कि  उन  का  श्राथिक
 स्टैंडर्ड  ऊचा  करने  से  उन  की  सामाजिक  हालत
 अच्छी  नहीं  होगी,  कोई  उन  की  इज्जत  नहीं
 करेगा  ।  में  झाप  को  इसका  उदाहरण  देना
 चाहता  हू  ।  हमारे  रेलबे  मिनिस्टर  हिन्दुस्तान
 में  सब  से  माने  हुए  आदमी  हैं,  भाला  दिमाग्र
 के  भादमी  है  झौर  सब  उन  की  इज्जत  करने  हैं,
 लेकिन  में  उन  के  सम्बन्ध  में  राजस्थान  की
 एक  बात  बतलाना  चाहता  हू  ।  मे  बड़े  दुख  के
 साथ  उस  को  झाउट  करना  चाहता  हू  कि
 उन्होने  एक  सेठ  के  भर  में  भोजन
 किया,  तो  उन  की  थाली  कर्मचारियों  में  नहीं
 मांजी  ।  झाखिर  बह  सेठ  उन  की  थाली  को
 आंजने  के  लिए  हैबार  हुमा,  तो  उन्होंने  सोचा
 कि  हमारी  टिल्टी  कटने  बाली  है,  हम  को
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 निकाल  दिया  जायेगा  भौर  तब  उन्होंने  वह
 बाली  माजी  ।  यह  हिन्दू  समाज  की  मेन्‍्टेलिटी

 है।.

 कहा  जाता  है  कि  हरिजनों  पर  बहुत
 पैसा  खर्च  क्या  जाता  है।  पैसा  खर्च  करने  में

 कोई  कमी  सरकार  की  ओर  से  नही  है,  लेकिन

 बह  पैसा  किस  तरीके  से  लगाया  जाता  है  ?

 यह  बरबाद  किया  जाता  है  हरिजनों  का
 काम  करने  वाले  ईमानदार  भादमी  नही  हैं  ।
 जब  तक  भच्छे  प्रादमी  काम  नही  करेगे,  तब
 तक  कोई  परिणाम  निकलने  वाला  नहीं  है  ।
 श्ाज  वहा  पर  भाई-भतीजावाद  चलता  है,
 आज  वहा  पर  पक्षपात  चलता  है  किन
 झादमियो  को  गावो  में  काम  करने  के  लिए
 लगाया  जाता  है?  जिन्होंने  शहर  की  गलिया
 नही  देखी,  जो  सिनेमा  देखे,  जो  लिप-स्टिक
 लगायें,  क्‍या  क्या  करे,  उन  लोगो  को  गावों
 में  काम  करने  के  लिए  लगाया  जाता  है  ।
 वे  लोग  गावो  मे  पैदल  भी  नहीं  चल  सकते  है  ।
 बी०  डी०  झो०  शिकार  करने  के  लिए  जाते
 है  प्रौर  ग्राम-सेविकाश्ो  को  रग-रलिया  करने
 के  लिए  बुलाते  है  1  इस  के  प्रफ  हमारे  पास
 है  और  मुकदमे  दर्ज  है,  लेकिन  क्या  किया
 गया  ?  सरकार  उन  को  ज्यादा  से  ज्यादा
 ट्रास्फर  कर  सकती  है,  लेकिन  कसी  गरीब
 को  न्याय  नहीं  दिला  सकती  है  ।  अगर  मै
 ईमानदारी  से  सब  बाते  कहू,  तो  लोग  हसेगे
 कि  यह  क्या  बक  रहा  है।  हम  को  चिल्लाते
 हुए  श्राज  दस  बरस  हो  गये,  लेकिन  गावो  श्रौर
 दहरों  में  हरिजनों  को  बगैर  पैसे  के  ज़मीन
 का  पट्टा  नही  दिया  जा  सका  है  ।  क्‍या  स्वर्ग
 के  देवता  देने  के  लिए  प्रायेगे  ?  राष्ट्रपति  जी
 कहते  हैं  कि  शिक्षा  के  बारे  में  यह  होना  चाहिए-
 मै  उन  के  बारे  में  कुछ  नही  कहना  चाहता  ह-
 मिनिस्टर  साहब  कहते  हैं  कि  यह  होना  चाहिए
 झौर  प्राइम  मिनिस्टर  साहब  कहते हैं  कि  वह

 |  होना  चाहिए  ।  भाखिर  स्वर्ग  के  देवता  तो

 ,  हैं  सब  नहीं  करेंगे---वे  सोग  ही  करेंगे  |

 रिपोर्ट  की  हालत  यह  है  कि  कहा  जाता  है
 कि  हमें  रिपोर्ट  मिलती  नहीं  है,  भांकड़े  ठोक
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 नही  झाते  हैं  क्‍या  नहीं  भाते  हैं  ?  कोई
 काम  नहीं  करते  है,  तो  अाकडे  क्‍या  ायेंगे  ?

 राजस्थान  की  रिपोर्ट  देख  लीजिये  कि  एक  भी

 छुप्राचूत  का  मुकदमा  दर्ज  नही  है,  जहा  कि  रोज-
 मर्रा  मुकदमे  दर्ज  होते  हैं,  जहा  कि  रोज़-मर्रा  के
 झगड़े  तय  होते  हैं  i  इसलिए  इस  पर  मेरा
 कोई  विश्वास  नहीं  है|  मैं  ने  पहले  ही  कहा  था
 कि  थोडे  बहुत  एम०  पीज़०  हो  गये,  दस,  बीस,
 पचास  एम०  एल०  एज़०  बन  गये,  लेकिन
 जहा  तक  हरिजनों  की  हालत  को  सुधारने
 का  प्रश्न  है,  मैं  बिल्कुल  प्रसतोष  प्रकट  करता  हूं
 शौर  बिल्कुल  निकम्मा  काम  समझता  हू  ।
 हरिजनो  के  लिए  कुछ  नहीं  किया  गया  है  ।
 में  आप  से  माफी  चाहता  हू  ।  श्र्जं  यह  है  कि

 कुछ  लोग  कहते  है  कि  रिजर्वेशन  नही  रहना
 चाहिए  ।  जिन  हरिजनो  को  भेजा  गया  है,
 झगर  वे  नही  रहेगे,  तो  हमारे  कोई  दूसरे
 भाई  आयेंगे  t  प्रश्न  यह  नहीं  है  कि  हम  लोग
 पालियामेंट  मे  श्ायें  भौर  हमारा  सम्मान  बढे  ।

 यह  बात  ज़रूर  है  कि  अगर  श्राज  रिजर्वेशन
 न  होता,  तो  पन्ना  लाल  बारूपाल  भौर  बाल्मीकी
 जैसे  को  यहा  कोई  नही  आने  देता  भौर
 दीवार  को  हाथ  भी  नही  लगाने  देता  ।  इसलिए
 यह  ज़रूरी  है  कि  सरकार  इस  प्रइन  पर  फिर  से
 सोचे  श्रौर  श्रगर  वह  नही  सोचेगी,  तो  पता

 नही  कि  इस  का  रिजल्ट  क्या  होगा  ।  इस
 प्रश्न  पर  हर  तरीके  से  विचार  कर  के  दूसरा
 कमीशन  नियुक्त  कर  के  देखे  कि  कौन  हरिजन
 है,  उन  की  क्‍या  अवस्था  है  ।  पालियामेंट  के
 मेम्बरो  को  गावों  में  भेजे  ।  ध्राज  भी  उन  की

 हालत  किसी  से  छिपी  नहीं  है  !  अगर  सरकार
 उस  को  नज़र-प्न्दाज़्  करना  चाहती  है,  तो

 हमें  कोई  परवाह  नहीं  है  ।  अगर  सरकार
 दिवालियेपन  से  कर्ज़ा  बुकाना  चाहती  है,
 छोटे  मोटे  काम  कर  के  हरिजनों  के करे को

 चुकाना  चाहती  है,  तो  जैसी  उस  को  मरज़ो  हो,
 वैसे  बहू  करे  ।

 Mr,  Deputy-Speaker:  Shri  M.  R
 Krishna,  What  I  have  got,  I  will
 distribute  among  the  hon.  Mentber;
 as  many  as  I  can  accommodate  I
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 shall  do;  after  that  I  will  be  help~
 less.

 An  Hon.  Member:  Five  minutes  at
 least  for  each.

 Shri  M.  BR.  Krishna:  Sir,  before  I
 deal  with  the  Commussioner’s  report,
 I  would  like  to  make  a  few  observa-
 tions  on  the  speech  by  the  hon.  Shri
 Datar.  Referring  to  forced  labour  in
 the  villages,  he  has  said  that  it  has
 been  abolished  and  if  there  are  any
 cases  of  that  nature,  the  Member
 should  bring  them  to  his  notice.

 I  do  not  want  to  give  instances  or
 cases  of  this  nature  prevalent  in  the
 whole  country  but  I  would  only  like
 the  hon.  Minister  to  take  pains  to
 find  the  works  which  are  being  done
 by  the  Harijans  in  the  villages:
 works  of  this  nature,  such  as,  crop
 survey,  field  survey,  crop  estimates,
 etc.  Who  carries  the  luggage  of  the
 pate]  and  the  patwari?  Have  the
 State  Governments  or  the  Central
 Government  got  any  evidence  or  in-
 formation  about  people  who  are  doing
 this  kind  of  work  in  the  villages?
 Let  them  find  out  how  these  things
 tare  done  and  whether  the  people  who
 do  this  work  are  paid  for
 that,  whether  this  is  not  forced  labour
 or  whether  they  get  any  allowance
 or  any  income  for  these  things.  I
 would  like  the  hon.  Minister  to  make
 बा  enquiry  and  let  this  House  know
 about  it.

 Coming  to  the  Commissioner's
 report,  I  may  say  that  every  year  we
 discuss  thig  report.  The  Commis-
 sioner  makes  his  recommendations,
 Not  only  that.  This  year  we  are
 having  the  Estimates  Committee  re~
 Port.  It  is  really  very  valuable,
 Apart  from  this,  हथ.  told  that  the
 Home  Ministry  or  the  Government  jy
 going  to  appoint  another  commit'ee to  go  into  the  question  of  the  Sche-
 duled  Castes  and  Tribes’  welfare  and 80  on,

 ;
 60  not  know  what  are  the

 ०7  appointing  so  many  com-
 mittee.  I  would  be  very  grateful  to
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 the  Ministry  if  the  Ministry  could
 take  all  the  recommendations  of  one
 Committee.  They  may  take  either
 the  recommendations  contained  in  the
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 or  the  recommendations  contained  in
 the  report  of  the  Estimates  Commit-
 tee.  Only  after  those  recommenda-
 tions  are  fully  implemented  they  can
 think  of  any  other  committee  to  go
 into  these  matters.  Otherwise  we
 will  be  wasting  our  time  in  dis-
 Cussing  the  reports  of  these  com-
 mittees  only  and  there  will  be  noth-
 ing  in  action.  No  doubt,  the  Home
 Minister  has  personally  taken  very
 keen  interest  in  the  welfare  of  the
 Scheduled  Castes.  I  think  the  few
 bright  patches  in  the  gloomy  report
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  main-
 ly  due  to  his  personal  effort.

 Sir,  the  Home  Minister  and  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  have  said  that
 the  schemes  are  not  properly  imple-
 mented  because  they  are  all  to  be
 implemented  through  the  State  Gov-
 ernments.  Most  probably  it  is  because
 the  people  are  not  co-operating
 with  the  Government  that  the
 schemes  have  not  been  properly  im-
 plemented.  This  thing  will  continue
 for  some  more  time.  Now,  even  res-
 ponsible  persons,  I  hear,  while  speak-
 ing  about  the  caste  system  and  caste
 superiority,  try  to  defend  the  exis-
 tence  of  caste  system  by  saying  that
 this  kind  of  discrimination  is  also
 existent  in  the  Harijan  community
 itself.  I  think  this  kind  of  people
 were  solely  responsible  for  the
 British  to  continue  in  this  country and  make  this  nation  a  slave  nation
 for  ages.  Even  today  I  think  it  is
 because  of  these  people  that  there  is
 corruption  or  dishonesty,  if  any,
 among  the  officers.  If  a  corrupt

 Officer  is  told  that  bribe  taking  is  bad
 and  the  argument  he  gives  out  js
 that  his  chaprasis  or  constables  also
 live  on  bribes,  the  officer  convenient-
 ly  forgets  or  he  does  not  want  to
 believe  in  the  truth  that  if  the  top
 man  becomes  honct  it  will  take  only
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 a  few  aeconds  for  the  men  who  work
 under  him  to  become  more  honest

 than  the  officer  himself.  Therefore,  I
 do  not  think  that  any  responsible
 Member  would  be  doing  any  good  to
 the  Harijan  community  and  to  the
 entire  nation  by  saying  that  because
 there  is  this  feeling  of  caste  system
 existing  in  the  Harijan  community
 they  should  also  go  on  perpetuating
 this  caste  superiority  over  the  others.
 It  should  be  put  to  an  end  as  soon  88
 possible

 Now  I  come  to  a  very  important
 point  on  which  the  whole  country  is
 agitated  A  large  section  of  this
 House  and  the  country  feels  that  there
 must  be  a  ceiling  on  the  land  We
 also  welcome  it  There  must  be  a
 ceiling  But  before  taking  any  defi-
 nite  steps  in  this  connection,  I  would
 hhke  to  caution  about  one  thing  To-
 day  the  Harjan  population  which
 depends  on  agricultural  labour  is
 nearly  to  the  extent  of  70  per  cent  to
 80  per  cent  Nearly  one-third  of  the
 total  agricultural  landless  labour  is
 from  the  Scheduled  Caste  community
 We  have  the  experience  of  the  Hy-
 derabad  State  When  the  jagirs
 were  abolished,  it  was  said  that  the
 lands  will  be  distributed  to  the  land-
 less  people  Now  we  are  introducing
 the  ceiling  We  are  trying  to  reduce
 the  quantity  of  land  owned  by  some
 People  Here  again  there  will  be  a
 very  big  danger  These  pepole  today
 at  least  get  half  a  meal  and  one  wear
 Even  if  they  work  as  seasonal
 labourers  they  will  be  able  at  least
 to  lve  for  some  time  But  ४  the
 Ceiling  is  imposed  and  if  the  land
 available  is  not  distributed  to  the
 Rarijans,  they  will  not  get  any  em-
 Ployment  They  will  not  have  any
 land,  nor  will  they  be  able  to  find
 jobs  in  the  cities  and  towns  There-
 fore,  before  any  step  is  taken  in  this
 direction,  I  would  lke  the  Central
 Government  first  to  see  and  ask  from
 every  State  Government  how  much
 land  will  be  available  after  imposing
 the  ceiling  and  what  amount  of  land
 Will  be  available  for  distribution  to
 the  landless  Harijany  and  Adivasis
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 It  must  also  be  ascertained  as  to
 who  will  pay  the  compensation  The
 land  owners  will  have  to  be  paid
 compensation  The  pomt  is  whether
 State  Government  will  pay  the  com-
 pensation  or  the  Central  Government
 will  pay  These  are  very  important
 questions  I  want  the  Home  Muinis-
 try  to  take  note  of  these  things,  find
 out  the  details  and  get  a  complete
 scheme  Even  if  it  38  a  matter  of
 appointing  a  few  more  officers  the
 Home  Ministry  should  not  hesitate  to
 do  it  They  must  get  a  definite
 scheme  from  every  State  before  the
 ceiling  73  effected  Otherwise,  a  large
 section  of  the  people  who  are  depen-
 ding  on  the  lands  as  agricultural
 Jabourers  will  be  deprived  of  their
 existence

 I  come  to  another  point,  and  that
 is  about  housing  The  Home  Munis-
 ter  was  kind  enough  to  set  apart
 nearly  Rs  $4,683,750  for  Harijan  hous-
 ing  during  1957-58  This  is  really  a
 very  good  sum,  and  if  पिशिद  amount
 had  been  totally  expended  on  build-
 ing  houses  for  the  Harians,  it  would
 have  been  very  helpful,  but  he  will
 be  astonished  to  know  that  out  of  this
 amount  only  Rs  32  81  lakhs  were
 spent  last  year  This  kind  of  tardy
 progress  will  not  help  the  Harians,
 and  of  the  facilities  accorded  to  Hari-
 jans  are  provided  at  this  rate,  and  in
 this  way  I  think  it  will  take  another
 00  years  for  them  to  smprove  their
 standards

 The  Home  Ministry  would  say  that
 they  have  not  been  getting  the
 schemes  for  construction  of  houses
 for  Harijans  I  remember  a  speci-
 fic  scheme  from  one  of  the  taluks  of
 Andhra  Pradesh—Jagtiyal  taluk  in
 Karimnagar  _  district  Under  the
 Bhoodan  Movement,  land  was  distri-
 buted  to  nearly  127  Hariyans  The
 people  wanted  to  construct  their  own
 houses  Some  of  the  Members  of
 Parliament  discussed  the  matter  with
 the  Deputy  Secretary  concerned  with
 the  Harijan  welfare  in  the  Minustry  of
 Home  Affairs,  and  after  getting  a  de-
 finite  assurance  from  him,  the  scheme
 was  formulated  and  submitted  to  the
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 Home  Ministry.  But  since  October,
 1968,  nothing  hag  been  done,  and
 those  poor  people  who  had  to  dis-
 mantle  their  original  huts  have  to
 live  now  in  the  open  afd  have  to
 suffer  in  wind,  rain  and  sun.  There-
 fore,  I  want  the  Home  Ministry  at
 least  to  see  that  this  scheme  is  im-
 plemented,  and  whatever  amount
 they  are  going  to  set  apart  for  the
 Harijan  housing  in  the  coming  year
 must  be  fully  spent.  Otherwise,  mere-
 ly  sanctioning  an  amount  will  not
 help.

 The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  has  right-
 ly  said  that  education  2  a  very
 strong  weapon  in  the  hands  of  the
 Harijans  to  get  rid  of  the  evils  from
 which  they  are  suffering  today.  But
 what  help  has  been  given  to  the  Hari-
 Jans  today  in  the  matter  of  educa-
 tion?  About  scholarships  many
 Members  have  spoken,  and  therefore
 I  do  not  want  to  stress  on  it.  But
 I  can  say  that  the  education  which  is
 being  imparted  to  the  Harijans  is  not
 of  any  superior  quality.  Stull,  they
 will  have  to  compete  with  people  who
 did  not  have  any  difficulty  in  getting
 good  education  in  the  schools.  The
 Harijan  community  has  suffered  for
 long.  The  Harijang  did  not  have
 schools;  they  did  not  have  the  oppor-
 tunity  of  sitting  with  other  children
 in  the  school.  But  yet  this  commu-
 nity  is  denied  a  special  kind  of  edu-
 cation  even  though  it  is  said  in  the
 Constitution,  for  instance,  that  the
 rights  of  education  are  available  to  all.
 Take,  for  instance,  the  public  school
 education  in  India.

 Now,  the  Home  Ministry  of  the
 Government  of  India  has  sanctioned
 nearly  a  lakh  of  rupees  last  year,  and
 it  has  also  said  that  about  65  scholar-
 ships  would  be  given  to  Scheduled
 Castes  candidates.  They  perhaps
 wanted  to  make  a  beginning,  with
 that  number.  But,  as  I  could  learn
 from  the  Report  of  the  Commis-
 ‘ioner,  of  those  65  scholarships,
 two  scholarships  have  been  awarded
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 to  Scheduled  Caste  people,  five  to
 Other  backward  classes  and  nore  to
 the  Scheduled  Tribes.  That  is  all.
 Thig  is  not  the  way  in  which  you  can
 impart  education  to  the  Harijan  com-
 munity  and  the  Adivasis.  I  find  that
 the  Home  Ministry  has  _  established
 Some  technical  schools  for  the  Sche-
 duled  Tribes.  That  is  a  very  welcome
 sign,  and  I  would  request  the  Home
 Ministry  to  establish  some  more
 schools  of  that  nature.  If  not,  they  can
 at  least  assist  private  institutions  at
 @ifferent  places  to  impart  technical
 education  to  the  Harijan  community.
 Technical  education  alone  would  be
 able  to  solve  the  many  problems
 which  the  Scheduled  Caste  and  other
 backward  communities  are  facing  to-
 day.

 श्री  ब्रजीत  सिह  (मटिण्डा---रक्षित---
 झनुसूचित  जातिया)  जनाब  डिप्टी  स्पीकर
 साहब,  यहा  पर  रिजर्वेशन  का  काफी  जिक्र
 हुभा  है  |  मैं  समझता  हू  यह  चीज  एंडलेस
 पीरियड  के  लिए  होनी  चाहिए  ।  इसका  कोई
 समय  मुकरंर  नही  होना  चाहिए  शौर  जब  तक
 हरिजन  भाई  दूसरे  लोगो  के  बराबर  नही  हो
 जाते  है  तब  तक  यह  चीज़  चलनी  चाहिये  ।
 हम  चाहें  तो  बेशक  इस  चीज़  को  दस  साल  के
 बाद  रिव्यू  कर  सकते  है  भौर  तब  की  पोजिशन
 को  देख  सकते  हैं  ।

 में  झापकों  बतलाना  चाहता  हूं  कि  पंजाब  में

 दीडमूल्ड  कास्ट  के  लोगो  को  सविसिज्ञ  में  जो
 रिजर्वेशन  दिया  या  है  वह  शह  परसेंट  है
 धौर  दो  परसेंट  बैकवर्ड  क्लासिज़  को  दिया
 गया  है।  इस  तरह  से  कुल  मिलाकर  २१  परसेंट
 रिजर्वेशन  यहां  है  1  कुल  मिला  करके  मैं
 समझता  हूं  कि  शैड्यूल्ड  कास्ट  के  लोगों  को

 बहुत  नुक्सान  होता  है  ।  मैं  समझता  हूं  कि

 यह  जो  नुकसान  होता  है,  इसकी  जांच  भी
 कमिदनर  साहब  को  करनो  लाहिए  1  उनको

 यह  देखना  चाहिए  कि  किसी  भी  सूबे  में  प्रगर

 होता  है  तो  इसको  रोके  ।  ऐसा  नहीं
 होना  चाहिए  कि  बैकबड़ें  गलासिश  को
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 degre  कास्ट  के  लोगों  का  जो  कोटा  है
 बह  दे  दिया  गया  ।

 यहां  पर  लैंडलेस  एग्रिकलचरिस्ट्स  के
 बारे  में  भी  बहुत  कुछ  कहा  गया  है  ।  पहले
 पांच  साला  प्लान  में  एक  करोड  रुपया  निकाला
 गया  था  जिससे  ज़मीनें  कुछ  हरिजनो  को  दी
 गईं  ।  दूसरे  प्लान  में  झभमी  तक  गवर्नमेंट
 कसिडर  ही  कर  रही  है  कि  ज़मीन  खरीद
 के  देवे  v

 हमारे  शैडयूल्ड  कास्ट्स  कमिश्नर  ने
 धपनी  रिपोर्ट  में  लैंडलेस  एग्रीकलचरिस्ट्स
 को  बसाने  के  लिए  तीन  सोसेंज  की  तरफ
 इशारा  किया  है  1  एक  तो  वह  जमीन  जो  कि
 श्री  विनोवा  भावे  को  भूमिदान  भौर  ग्रामदान
 की  दकल  में  मिलती  है  उसकी  लैडलेस  हरिजन
 एग्रीकलचरिस्ट्स  को  दे  दिया  जाय  ।  दूसरे
 वह  ज़मीन  जो  कि  लैंड  होल्डिग्सू  पर
 सीलिंग  लगाये  जाने  के  परिणामस्वरूप  प्राप्त

 हो,  ऐसे  रिलीज्ड  लैड  को  उनको  दिया  जा
 जा  सकता  है  भौर  तीसरे  भ्रवेलेबुल  बेस्ट
 लैंड  जो  कि  सरकार  के  पास  पडा  हो  उसको
 हरिजनो  में  बाट  दिया  जाय  ।  शब  जहा  तक
 हरिजनो  को  प्रवेलेबुल  वेस्ट  लैड  दिये  जाने
 का  ताल्लुक  है  उससे  तो  मै  एग्री  करता  हूँ
 छेकिन  दूसरे  से  मेँ  एप्री  नही  करता  हूँ  -  सीलिग
 जब  तक  कि  हमें  पता  नहीं  चल  सके  कि
 कितनी  ज़मीन  हमारे  पास  है  और  कितनी
 सीलिय  से  निकली  भौर  कितनी  हमने
 डिस्ट्ब्यूट  की  तब  तक  इससे  कोई  फायदा
 नहीं।  भूमिदान  वाली  ज़मीन  जो  कि
 झाम  तौर  पर  लिटीगेशन  वाली  है  कुछ
 झगड़े  वाली  है  और  बजर  शौर  खराब  है
 तो  ऐसी  नाकारा  ज़मीन  पर  हम  हरिजनो  को
 बसा  कर  उनका  क्या  फ़ायदा  कर  सकेंबे  ।
 जिला  भटिडा  तहसील  फ़रीदकोट  में  जो
 सरप्लस  जमीन  है  उसकी  गवर्नमेंट  पजाब
 भ्रभी  फ़रोहत  कर  रही  है  a  एक  तरफ़  तो
 हम  यह  कह  रहे  हैं  कि  तागपुर  रेजोलूशन  को
 हमें  पूरी  |. है  से  कामयाब  करना  है
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 झौर  कोझ्ापरेटिव  फामिग  करनी  है  भौर
 गवर्नमेंट  की  जो  फालतू  जमीन  है  उसकी
 लैंडलेस  हरिजन  एप्रीकलचरिस्ट्स  को  बाट
 देना  है  1  दूसरी  तरफ  हमारी  पजाब  सरकार
 क्या  कर  रही  है  |  जो  फालतू  ज्ञमीन  है  वह
 बेच  रही  है  t  मेँ  प्रार्थना  करूगा  कि  ऐसी
 बातें  जिस  किसी  भी  स्टेट  में  हो  उनको

 सुधारने  की  उचित  व्यवस्था  की  जाय  1

 एक  बात  भौर  है  कि  जब  तक  कि  हम
 झपनी  सहकारी  खेती  को  शुरू  नहीं  करते
 हूँ  तब  तक  के  लिए  हमें  चाहिये  कि  वे  गरीब
 हरिजन  जो  कि  दूसरो  की  ज़मीनो  पर  मज़दूरी
 का  काम  करते  है  उनके  लिए  एक  झाल
 इंडिया  ऐक्ट  पास  किया  जाना  चाहिये
 जिसके  ज़रिये  से  मिनिमम  बेजेस  शौर
 भैक्सिमम  ध्रावसं  झाफ  वर्क  उनके  बास्ते
 तय  कर  सकें  ताकि  आज  जो  वह  सुबह  के
 दो  बजे  से  जब  सुबह  का  तारा  निकलता  है
 तब  से  लगातार  खेत  में  जाकर  रात  के  दस

 ग्यारह  बजे  तक  जो  जी  तोड  कर  काम  करने
 रहते  है  उसमें  कुछ  कर्म  की  जा  सके  पौर
 उनको  कुछ  इस  सम्बन्ध  में  राहत  दी  जा  सके  |

 हाउस  साइंट्स  के  बारे  में  कमिश्नर  साहब  ने
 झपनी  रिपोर्ट  में  बहुत  कुछ  लिखा  है  t  हमें
 खुशी  है  कि  हमारी  पजाब  स्टेट  में  हरिजतो  के
 लिए  काफी  बदोबस्त  किया  जा  रहा  है।  पजाब
 गवनेमेंट  इस  सम्बन्ध  में  बड़ा  झच्छा  काम
 कर  रही  है  भौर  वह  हरिजनों  को  हाउसिंग  *

 के वास्ते  कर्ज  और  सबसिडीज  दे  रही  है  t
 f  उम्मीद  करता  हू  कि  इस  सहायता  से  काफी

 हरिजन  भ्रपने  मकान  बना  लेंगे।  इसके  साथ

 ही  पजाब  गवर्नमेंट  बे  यह  भी  किया  है  कि  बहू
 कुछ  जमीनें  खरीद  कर  हर  शिल  में  हरिजनों
 को  दे  रही  है।  यह  पंजाब  सरकार  की
 काफ़ी  प्रच्छी  पालिसी  है

 एक  बात  मुझे  पौर  कहनी  है  कि  यह  जो
 कंसालिडेशन  झाफ़  लैंड  होल्डिग्स  हमारे  पंजाब
 में  हो  रहा  है  नौर  पजाब  एक्ट  के  मातहत
 जितनी  फ़ालतू  जमीन  है  उसका  हक़  पचायतों
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 को  दे  दिया  गया  है  भौर  पंचायतों  को  यह  भी
 हक  दे  दिया  गया  है  कि  यह  हरिजनों  को
 ामीन  मकान  बना  के  लिए  देवें  झब
 ड्ोता  यह  है  कि  भ्रगर  कोई  पचायत  भच्छी  हो
 या  जिसके  दिल  में  कुछ  इंसानियत  का  शव
 हो  बहू  तो  हरिजनों  के  लिए  कुछ  मीन
 अलग  दै  देती  है  मगर  बहुत  सी  पवायते  ऐसी
 भी  देखने  में  भाई  हैं  जो कि  हरिजनों  को  जर्मन
 देने  में  बिल्कुल  खा  नहीं  है।  इसलिए  मैं
 शद  करूंगा  कि  इस  तरह  की  भी  तजवीड
 होम  मिनिस्ट्री  की  तरफ  से  सब  स्टेट्स  को
 जाती  चाहिये  कि  हरिजनों  को  भवध्य  जर्मन
 दी  जाय  शौर  शामिलियतों  में  जो  हरिजन  हों
 उनमें  उनका  हिस्सा  बराबर  होना  चाहिये  ताकि
 सिर्फ  पंचायतें  उनको  ठेके  पर  देकर  उनकी
 काइत  करवायें  शौर  उसका  पैसा  जो  हो  वह
 शय  करे  1

 रिहैब्लिटेशन  का  जहां  तक  सवाल  है
 उसके  लिए  मुझे  मिनिस्ट्री  ाफ़े  रिहैब्लिटेशन
 को  सुबारक़बाद  देना  है  ।  पंजाब  में  मेने
 देखा  है  कि  हमारी  रिहैब्लिटेशन  मिनिस्ट्री
 ने  हरिजनों  के  बास्ते  बड़ा  भ्रच्छा  काम
 किया  है  ।  गावों  में  हरिजनों  का  मकान
 १०  रुपये  भौर  २०  रुपये  पर  मकान  के

 हिसाब  से  दे  दिये  गये  है  ।  जो  भी  हरिजन
 आह  वह  बलेमेंट  हो  भ्रथवा  नान  बदेमेंट,
 चाहे  बाहर  का  हो  भ्रथवा  लोकल  रेफ़्यूजी  हो,
 चाहे  नान  रेफ़्पूजी,  बहू  तमाम  मकान  भौर
 इतेकुई  मकान  उन्होंने  हरिजनों  को  दे  दिये
 हैँ  मगर  शहरों  में  हरिजनों  के  वास्ते
 भकानों  की  बहुत  तंगी  है  ।  शहरों  मे  ऐसे
 मकानों  का  जो  वेलुएशन  किया  गया  है
 उसमे  एक  कड़ी  शर्त  यह  लगा  दी  गई  है
 पक  उस  मकान  का  जितना  ढोटल  एवैलुएशन
 हो  उसकी  कीमत  का  पांचवा  हिस्सा  हरिजन
 को  बतौर  पहिली  किस्त  देना  पढ़ता  है  1
 मे  समझता  हूं  कि  यह  पांचवे  हिस्से  का  जो
 इंस्टासमेट  रक्खा  गया  है  यह  हरिजनों  की
 झ्ाभ्रिक  भ्रवस्‍्था  को  देखते  हुए  भ्रधिक  है
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 ae  वे  इतना  दा  करने  की  पोजीशन

 में  भाज नही  है  दौर  इस  लिए  वे  बड़ी
 म्‌हिकल  में  है।  कीमत  ना  देने  की  सूरत  में
 मकानों  की  नीलामी  फिर  शुरू  की  जा  we  ॥  1
 में  चाहता  हें  कि  ऐसे  लोगों  के  जिनके  कि

 क्लेम्स  बैर फाइड  नहों  है  उनके  वास्ते  ३०
 इक्वेल  इस्टालमें८  में  क़ीमत  भ्रदा  करने
 की  व्यवस्था  की  जाय  ।

 इसी  तरीके  से  कुछ  ऐसी  गवर्ममेंट
 साइट्स  है  जिन  पर  कि  हरिजनों  ने  प्रपते
 रहने  के  वास्ते  मकान  बना  लिये  है  ।  श्रब
 यह  कह  कर  कि  चूकि  उन  लोगों  ने  बग्गैर
 इजाजत  के  गवनेमेंट  लैड  पर  भ्रपने  वास्ते
 मकान  बना  लिये  इस  लिए  उनको  वहां
 से  भकानों  में  ताला  लगा  कर  बाहर  एविक्ट
 किया  जाय,  यह  कुछ  मुतासिब  नही  है  ।
 झलबता  उस  लैड  पर  कि  जिस  पर  कि
 उन्होंने  यह  मकान  बना  लिये  हों,  उस  लड़
 की  कीमत  उन  मकानों  में  बसने  वाले  हरिजनों
 से  वसूल  कर  ली  जाय  t

 झ्रातिर  में  में  जना  वाला  यह  ्र्ज
 करना  चाहता  हूं  कि  हम  कानून  तो  बना  देते
 हैं  शौर  यह  भी  पास  कर  सकते  हैं  कि  भ्रनटचे-
 विल्टी  कोगने  जेबुल  औ  फेस  है  मगर  जिस  तरीके
 से  उस  पर  अमल  होना  चाहिये  आज  वह  झमल

 नहीं  हो  रहा  है  ।  मैं  चाहता  हूं  कि  भनटचे-
 बिल्टी  को  कं:गंत्रेजबुल  प्ौफेंस  करार  दिया
 जाये  ओ  कि  मेरे  ख्याल  में  शायद  शमी  तक
 नहीं  है  1  लेकिन  कानून  बनाने  से  मी  जरूरी
 बात  यह  है  कि  झाज  हरिजनों  के  दिलों  में
 से  डर  की  भावना  निकाली  जाये  भौर  सरकार
 अपने  अमल  द्वारा  यह  सिद्ध  कर  दे  कि  वह
 सिर्फ  उनके  बास्ते  कानूत  बना  कर  ही  संतोष
 न  कर  ले  वरन्‌  यह  देखे  कि  उन  कालूनों  पर
 ठीक  तौर  से  भ्रमल  होता  भी  है  या  नहीं  ।

 झालिर  में  में  यह  कहना  चाहता  हूं
 कि  कमिशनर  साहब  जिन्होंने  बारबार  यह  मिला
 किया  है  कि  उनकी  जो  सिफारिशें  हैं  उन  पर
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 स्टेट  गवर्नमेंट्स  क्रूर  धौर  ठीक  तरीके  से  झमल

 नहीं  करती  हैं,  इस  साफगोई  के  लिये  मैं  उसको
 धन्यवाद  देता  हूं  कि  उन्होंने  साफ  तौर  पर
 यह  शिकायत  की  है  कि  स्टेट  गवर्ममेंट्स
 उनकी  सिफारिशों  पर  ठीक  से  भ्रमल  नहीं
 करती  है  1  मैं  इस  सम्बन्ध  में  होम  मिनिस्टर

 साहब  का  ध्यान  दिलाना  चाहूंगा  भौर  उन  से

 यह  कहना  चाहूंगा  कि  कमिएनर  साहब  जिनको
 कि  उन्होंने  मुकरर  किया  है  भ्रगर  कमिदनर

 साहब  की  बातें  नहीं  मानी  जाती  है  तो  फिर
 कमिश्नर  साहब  को  रखने  की  जरुरत  ही  व्या

 है  भौर  उस  हालत  में  आप  कमिश्नर  साहब
 भर  उनके  मुहकमे  को  रखते  ही  क्‍यों  हैं  भौर
 उनको  हटा  क्‍यों  नहीं  देते  ?  मै  चाहता  हूं
 कि  होम  मिनिस्टर  साहब  ऐसी  व्यवस्था  करें
 ताकि  कमिश्नर  साहब  जो  सिफारिशें  करते  हैं
 उन  पर  राज्य  सरकारों  द्वारा  पूरा  भ्रमल  हो  ।
 झन्त  में  मैं  आपको  धन्यवाद  देता  हूं  कि
 पापने  म्‌  झे  बोलते  के  लिये  थोड़ा  समय  दिया।
 Shri  Shree  Narayan  Das  (Dar-

 bhanga):  Before  the  hon.  Deputy
 Minister  replies,  I  would  like  to  have
 one  minute.

 उपाध्यक्ष  महोदय  :  में  डिप्टी  होम
 मिनिस्टर  साहब  को  जवाब  देने  के  लिये  बुलाने
 जा  रहा  था  ।  खैर  उससे  पहले  श्राप  एक
 मिनट  &  लें  ।

 शी  ओमनारायण  दास  :  मैं  बताना  जाहता
 हूं  कि  मेरा  भी  यही  खयाल  है  कि  शेड्यूल्ड
 कास्ट्स  भौर  शेड्यूल्ड  ट्राइब्स  के  लिये
 पालियामेंट  न्ौर  भसेम्बलीज  में  धागे  के  लिये
 भी  रिजरवेशन  होता  चाहिये  ।  लेकिन

 शेशपूल्ड  कास्ट्स  भौर  शोडयूल्ड  ट्राइब्स
 कमिएनर  की  रिपोर्ट  पर  जब  भविष्य  में
 कभी  पालियामेंट  में  बहस  हो  तो  उस  पर
 विचार  प्रकट  करने  के  लिये  नान  शेड्यल्ड
 कास्ट्स  के  लोगों  के  लिये  भी  कुछ  रिजरवेशन
 होना  चाहिये,  उनका  कुछ  कोटा  होना  चाहिये
 भौर  सारे  का  सारा  समय  केक्ल  शेड्यूल्ड
 कास्टस  के  लोगों  द्वारा  ही  ते  छे  लिया  जाये  ।
 इसलिये  मैं  झागे  के  लिये  यह  दुझाब  देना  चाहता
 (Ai)  LSD—€
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 हकि  इस  रिपोर्ट  पर  बहस  के  लिये  नमन

 दोइबूल्ड  कास्ट्स  थालों  के  सिये  भी  ह... द
 रिजरवेशन  होना  चाहिये  ताकि  यह  न  हो
 कि  लालौ  शेड्यूल्ट  कास्ट्स  बोले  हो  सारा
 समय  ले  जाये  ।
 Shri  Mansen  (Darjeeling):  Sir,  the

 hon.  Deputy  Minister,  Shri  Datar,
 intervening  in  the  debate  said  that
 be-ides  the  funds  allocated  for  the-
 Scheduled  Tribes  and  Scheduled
 Castes  they  also  get  the  benefit  from
 the  funds  allocated  for  the  NES  and
 CD  blocks.  This  might  be  true  in
 other  areas,  but  I  might  point  out
 that  in  the  tea  garden  areas,  particu-
 larly,  in  the  Terai,  Dooars  and  Dar-
 jeeling,  the  policy  seems  to  be  that
 NES  and  CD  blocks  should  not  work
 in  tea  areas.  That  is  what  the  policy
 seems  to  be.  About  the  Tribal  Wel-
 fare  Department  in  Terai  and  Dooars
 a  large  number—almost  99  per  cent—
 of  the'  working  population  consists
 of  tribals,  but  whenever  I  have  craved
 the  indulgence  of  these  officers  to  do
 some  work  in  the  tea  gardens  they
 always  say  that  the  affairs  of  the  tea
 garden  should  be  looked  after  by  the
 management  themselves.  In  this
 regard  I  want  a  categorical  statement
 to  be  made  by  the  hon.  Minister  as
 to  whether  the  Government  have  any
 particular  instructions  that  Tribal
 Welfare  Department  should  not  work
 in  tea  gardens.

 One  more  point  and  only  one  sen-
 tence  I  shall  say.  A  Social  Welfare
 Study  Team  has  been  formed  by  the
 Planning  Commission.  It  is  very
 strange  that  in  the  Committee  not  a
 single  representative  of  the  tribals  has
 been  mcluded.  Secondly  that  Com-
 mittee,  as  far  asI  know,  has
 not  toured  the  areas  which
 are  predominantly  inhabited  by
 the  tribal  people.  For  example,  in
 Darjeeling  and  Jalpaigari  districts
 there  are  peculiar  Scheduled  Tribes,
 like  the  Leches,  Totos  and  Bhutias.
 This  Committee  has  not  studied  them.
 So,  I  suggest  that  a  tribal  member  be
 included  in  this  Committee  snd  that
 its  life  be  further  extended.  Instead
 of  subjecting  the  Report  of  this  Com-
 mittee  to  scathing  criticisey  later,  it
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 is  better  to  extend  its  life  and  do  है  भौर  यह  खत्म  नहीं  हो  रही  है।  मैं  मंभिणी
 the  job  over  again.

 महोदया  का  ध्यान  बिशेष  रूप  से  इस  शोर
 शी  बाल्मौकों  उपाध्यक्ष  महोदय,

 दिलाना  चाहता  हूं  कि  वह  इसके  लिये  कोई
 मैं  प्रापर्क  इजाजत  से  केवल  एक  मिनट  में  ऐसी  व्यवस्था  करें  ताकि  यह  खराब  प्रैगिटिल
 झपनी बात  सदन  के  सामने  रखता  चाहता  खत्म हो । हो
 ह।

 मैं  कोई  शिकायत  नहीं  करना  चाहता  हूं, उपाध्यक्ष  महोदय  :  ठेकिन  यह  खयाल

 रहे  कि  एक  मिनट  पर  झाप  कायम  रहें  ।

 शी  धाल्मौकी  :  आाज  सदन  में  झनुसूचित
 जातियों  व  भनुसूचित  भ्रादिम  जातियों  के
 कमिएनर  की  रिपोर्ट  पर  बहस  चल  रही  है
 झौर  भ्रमी  कुच  ही  देर  में  मंत्राणी  महोदया
 बहस  का  उत्तर  देने  वाली  हैं

 मैं  तो  केवल  यही  कहूंगा  कि  हमारे  देश
 में  भंगियों  की  स्थिति  झमी  भी  दयनीय  है
 झौर  उसके  साथ  भ्रस्पृश्यता  का  व्यवहार  पहले
 की  ही  तरह  जारी  है।  यह  गलत  बात  है
 कि  देश  से  भ्रस्पृरयता  खत्म  हो  रही  है  बल्कि

 हकीकत  यह  है  कि  वह  भ्रभी  भी  जारी  है।
 भंगी  समाज  झौर  स्केवेंजर्स  झमी  भी
 नीचे  दबे  हुए  हैं।  शेड्यूल्ड  कास्ट्स
 शौर  शेड्यूल्ड  ट्राइन्स  के  कमिश्तर  साहब
 ने  अपनी  रिपोर्ट  में  यह  कहा  है  :

 “The  working  conditions  of  the
 scavengers  and  sweepers  require
 to  be  improved  as  early  as  possi-
 ble,  as  the  dirty  and  inhuman
 conditions  under  which  they  have
 to  work  have  contributed  to  a
 gteat  extent  in  treating  them  as
 ‘untouchables’  LA

 गृह-मंत्रालय  के  हरिशन-कल्याण-बोर्ड  के
 झधीनस्थ  भंगी  जांच  कमेटी  उनकी  भ्रवस्था

 की  जांच  के  लिए  बनी  है  यह
 इनक्वायरी  कमेटी  उनके  बारे  में
 जो  रिपोर्ट  देगी  उससे  पता  चलेगा  कि
 केसी  उसकी  विंग  कंडिक्षंस  हैं  ।  भंगियों
 हास  खिर  पर  पाखाना  ढोने  के  लखन  को

 हवाने  के  लिये  कमिएनर  साहब  ने  जो  सुझाव
 _चिये  हैं  उन  पर  जैसे  भमल  होना  चाहिये,

 अमल  नहीं  हो  रहा  है  भौर  भंगियों  द्वारा  सिर
 पर  फलाना  ढोये  आने  की  बात  झभी  भी  भारी

 लेकिन  मै  यह  निवेदन  प्रव्  करना  चाहता हूं
 कि  वजीफों  की  तथा  भ्रन्य  जितनी  भी  सहूलियतें
 मिलती  है,  वे  ऊपर  ही  ऊपर  बंट  जाती  हैँ

 और  नीचे  के  लोग  उन  से  वंचित  रह  जाते  हैं  1

 पहले  उत्तर  प्रदेश  में  यह  व्यवस्था  थी  कि  इस
 तरह  के  लोगों  को,  जो  कि  स्केबेंजर

 कस्यूनिटी  के  थे,  सहूलियत  दी  जाती  थी  t
 में  भ्राशा  करता  हूं  कि  इस  बात  का  ध्यान
 रखा  जायेगा  और  खास  तौर  से  उन  की
 वकिंग  कन्डीशन  को,  जो  कि  भाज  भी  बहुत
 खराब  हूँ,  सुधारने  का  प्रयत्न  किया  जायेगा  ।
 आज  भी  उन  की  हालत  गिरी  हुई  है  शौर
 भगर  भंगियों  के  लिहाज  से  भस्पृश्यता-
 निवारण  को  देखा  जाये,  तो  हम  इस  परिणाम
 पर  पहुंचते  है  कि  इस  सम्बन्ध  में  कोई  परिवर्तन

 नही  हुआ  है  Hi  भाज  भी  उन  के  ऊपर  जुल्म
 होता  है  1  में  एक  उदाहरण दे  कर  इस  तरफ
 झाप  का  ध्यान  खीचना  चाहता  हूं  ।  गुडगांव
 में  आठ  प्रादिमयों  को  नंगा  कर  के  पुलिस  ने
 उन  पर  भ्रत्याचार  किया  ।  आज  देश  में  सब

 जगह  हरिजनों  पर  भयंकर  अत्याचार  किया
 जा  रहा  है,  उन  पर  दबाः  बढ  रहा  है,  कत्ल
 भी  हो  रहे  है  भौर  भागजनी भी  हो  रही  है  ।  मै
 इस  सम्बन्ध  मे  माननीय  मंत्राणी  जी  के  विधार
 जानना  चाहता  हूँ  कि  उस  तरफ  ष्या  हो  रहा
 है  में  यह  कहना  चाहता  हूं  कि  ऊपर  ऊपर
 जो  काम  होगा,  उस  का  कोई  भी  लाभ  नहीं
 होगा  ।  जो  काम  नीचे  से  शुरु  किया  जायेगा,

 उसी  से  वास्तव  में  हरिजनों  को  लाभ  होगा  1
 बैसे  नारी  होने  के  लिहाज  से  माननीय  मंत्री  जी

 का  मां का  हृदय है  भौर  वहु  समझती है  कि
 कौन  पीछे  हैं  भंगी  समाज  को  गांधीजी
 समाज  की  मां  कहते  में  ।  मैं  चाहूंगा  कि
 इस  बारे  में  इस  दृष्टि से  विचार  किया  जाये  1
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 Shrimati  Alva:  Mr,  Deputy-Speaker,
 Sir  the  debate  on  this  subject  of
 welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  has,  indeed,  over-
 shot  its  mark  in  the  sense  that  we
 have  not  been  able  to  finish  it  in  the
 scheduled  tame,  with  the  fact  that
 despite  that  attempt,  we  have  gather-
 ed  no  rich  harvest  in  the  shape  of
 conerete  and  constructive  suggestions
 as  they  should  have  come  from  the
 many  hon  Members  who  took  part  in
 x.

 I  am  very  grateful  to  the  many
 hon  Members  who  participated  in
 this  debate  Nevertheless,  I  sympa-
 thise  with  Shri  Shree  Narayan  Das
 There  should  be  no  reservation  in  this
 debate  The  sooner  the  privileged
 ones  step  in,  the  quicker  shall  we
 solve  the  problems  that  are  facing
 the  country

 Shri  Pahadia  (Sawa:  Madhopur—
 Reserved—Sch  Castes)  That  means,
 more  time  should  be  given

 hrimati  Alva:  That  is  for  the  House
 to  decide  That  is  for  the  Speaker
 to  rule  That  is  not  my  province

 Mr  Deputy  Speaker:  That  is  for
 the  Members  themselves  When  the
 Motion  38  put  to  them,  they  take  no
 exception  When  their  own  decision
 is  enforced,  everybody  feels  offended

 Shrimati  Alva:  In  this  vast  and
 ancient  land,  this  is  no  new  problem
 as  some  hon  Members  want  to  make
 it  out  The  problem  38  88  old  as  the
 hill,  as  ancient  as  the  land,  and  38
 like  the  cancer  that  calls  for  newer
 and  quicker  methods  of  eradication
 Therefore,  at  becomes  the  responsibi-
 lity  not  only  of  the  Government,  not
 only  of  the  Ministry  of  Home  Affairs,
 but  it  becomes  the  responsibility  of
 each  and  all  Therefore,  if  those
 Members  who  spoke  with  so  much
 passion  and  zeal,  could  also  with  the
 "Me  passion  and  zeal  of  a  real  and

 missionary,  would  go  round  the
 Country  and  find  the  difficulties,  it
 Would  help  As  I  said  the  other  day, We  are  open  to  suggestions;  we  are
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 open  to  advice  Our  policies  are
 not  rigid.  Therefore,  what  you  see
 around  the  country  must  be  brought
 to  our  notice

 For  all  the  sins  of  commission  and
 omission,  this  Government  25  charged.
 And  yet,  how  far  can  a  Government
 go?  It  is  the  Commussioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 who  has  stated  in  his  report  that  the
 tempo  has  grown  in  expenditure  and
 work  With  the  tempo  growing  in
 expenditure  and  work,  I  find  the
 temper  is  also  rising  nm  the  House
 It  38  a  good  omen  that  the  tempers
 rise  because  with  that  raise  of  temper,
 we  expect  you  to  joi  us,  because
 money  and  legislation  cannot  buy  the
 solution,  and  it  38  only  through  con-
 crete  suggestions  that  we  can  arrive
 at  a  solution  Shri  Naushir  Bharucha
 made  a  suggestion  about  land  the
 other  day,  and  he  brought  it  out  to
 our  notice  how  the  abolition  of  the
 vatans  has  brought  some  kind  of
 relief  in  the  Bombay  State  to  these
 people,  that  38,  the  landless  people,
 in  the  shape  of  emoluments  That
 spirit  must  grow  And  how  can  it
 grow  with  governmental  agencies?

 Today,  the  task  ३3  well  in  hand  as
 it  never  was  before,  twenty  or  thirty
 years  ago,  could  you  speak  of  this
 problem  in  the  manner  m  which  we
 have  done  today?  I  think  we  have
 tackled  it  fast  enough,  though  I  do
 admit,  and  I  feel  along  with  those  who
 have  spoken  about  it—believe  me
 when  I  say  I  feel  m  the  same  pas-
 sionate  way—that  we  should  go  faster
 enough  Therefore,  I  have  stated  that
 belief  and  action  must  be  wedded
 Unless  belief  and  action  are  wedded
 by  each  one  of  us  in  our  approach
 to  the  problem,  we  shall  not  be  able
 to  solve,  and  many  a  day  we  shéll
 sing  this  song  year  in  and  year  out,
 many  a  report  will  come  and  go,  and
 yet  the  problem  will  be  baffling  and
 defying  us

 But,  nevertheless,  we  want  this
 under-privileged  section  of  uur  society
 to  gain  not  in  standard  of  living  but  in
 standard  of  life  J  want  here  to  make
 a  very  fine  distinction  between
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 standard  of  life  and  standard  of  hving.
 It  is  our  duty  to  give  them  a  standard
 of  KNfe,  It  is  the  standard  of  life  by
 which  they  will  come  up  to  the  level
 ofany  other  section  in  society;it  is
 nat  the  standard  of  living,  which  has
 a  tinge  of  sophistication  in  it.  We  want
 to  raise  their  standard  of  hfe.  There-
 foxe,  we  have  provided  in  the  Second
 Plan,  Rs.  90  crores  over  and  above  the
 genera)  schemes  of  the  Five  Year
 Plans,  which  cover  the  people  general-
 ly  and  overall  for  the  whole  country.

 Poverty  there  has  been  in  this  land
 for  ages  past,  and  poverty  is  passed
 on  from  sire  to  son.  It  is  only  now
 that  independent  India  wants  to  raise
 her  stature,  by  which  she  can  look  up
 and  march  ahead  and  say  that  no
 section  of  her  people  suffer  any  kind
 of  stigma  or  shame.  The  removal  of
 the  grinding  poverty  will  raise  the
 standard  of  life  to  what  we  look  for-
 ward  to  in  these  people.

 I  say  once  again  that  it  is  only  che
 wamen  who  can  be  the  liberating
 force  in  any  section  of  society,  educate
 the  girl,  and  she  will  educate  a  family.
 So,  educate  the  women,  The  women
 were  backward;  who  fought  for  the
 women?  We  have  gained  now
 Therefore,  there  is  no  room  for  pessi-
 mism  any  more  that  this  under-
 privileged  section  of  our  community  is
 going  to  remain  where  it  is  for  many
 &  year  to  come.

 In  such  a  vast  land  ridden  with
 superstition,  religion  and  fanaticism,
 how  can  you  take  a  step  forward  with.
 out  purity  of  heart?  Unless  I  believe
 every  word  I  say,  unless  I  practise
 everything  I  put  forward  in  my
 speech,  I  cannot  go  ahead.  ‘Vhat  we
 require  today  are  missionaries,  not
 workers  so  much.  They  must  have
 strength  of  conviction  and  the  fervour
 of  the  crusader  that  this  shal!  not  be,
 thas  this  stigma  shall  go  because  the
 nation  has  to  achieve  a  stature  It  is
 not  for  you  or  me  or  a  section  of  the
 society;  it  is  for  the  glory  of  India
 that  we  have  laid  down  these  guaren-
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 tees  in  our  Constitution.  We  derive
 our  sanction  from  that.  It  was  the
 Father  of  the  Na  ion  who  showed  us
 the  way,  and  that  dream  must  be  ful-
 filled  mm  the  shortest  possible  period
 of  time,

 It  has  been  stated,  and  very  rightly,
 that  .his  is  the  best  Report  so  far.  Is
 that  progress  or  not?

 Shri  D.  C.  Sharma  (Gurdaspur):  No.

 Shrimati  Alva:  Shri  Sharma  does
 not  think  so.  I  would  commend  to
 him  to  read  this  Report  once  again,  if
 he  has  read  it  at  all.  He  has  gone!

 There  were  many  pornts  raised  about
 the  expenditure  on  the  Commissioner’s
 office,  but  we  must  realise  that  it  is
 an  expert  agency  where  all  the  data  is
 collected,  where  all  the  matezal  is
 gathered.  Ours  is  not  a  unitary  Gov-
 ernment  Why  do  we  forget  that  fact?
 We  have  to  take  the  States  with  us,
 whether  they  go  as  fast  as  we  want
 "hem  to  go  or  slower  than  what  we
 are  do.ng  It  is  not  a  unitary  Govern-
 ment,  and  therefore  the  States  are
 concerned  in  these  welfare  activities,
 and  therefore  the  Report  of  the  Com-
 missioner  must  mention  the  loopholes
 that  exist,  the  progress  repoiis  that
 do  not  come

 Despite  the  loopholes,  we  still  feel
 that  the  tempo  has  grown,  and  this
 House  33  aware  that  the  tempo  is
 growing.  If  you  and  I  can  join  this
 tempo,  :t  will  grow  st  ll  more.  If  we
 can  speak  outside  the  House  also  with
 he  same  passion  and,  as  Shr:  Gaikwad

 has  said,  bring  pressure  vf  opinion,  I
 am  sure  it  will  grow.

 I  do  know  that  in  rural  life  it  &
 very  hard  because  orthodoxy  does  not
 die,  because  poverty  does  not  die.
 How  can  orthodoxy  die,  how  can  this
 stigma  be  eradicated,  how  can  the  sin
 be  washed  away  unless  there  is
 economic  uplift?  It  is  a  secia-
 economic  problem,
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 It  is  not  seen  so  much  in  the  cities,
 as  some  hon.  Members  have  stated.
 In  the  cities  there  is  a  rising  equality,
 and  therefore  no  one  questions  you
 who  you  are.  But  you  go  to  ‘your
 village,  you  go  to  the  district,  you  go
 to  the  rural  area.  It  is  poverty  that
 grinds  this  section  down,  and  there-
 fore,  the  first  thing  we  should  attend
 to  33  education,  the  second  thing  is
 economic  uplift.

 I  do  not  know  how  hon.  Members
 say  that  money  is  wasted.  Money  is
 bound  to  be  wasted  to  some  extent,
 the  only  thing  is  that  we  have  to  keep
 it  to  the  mimmum.  As  a  housewife
 I  can  say  that  money  33  wasted  every-
 day  in  my  home.  The  budget  could
 be  stricter  if  I  staped  there  Never-
 theless,  even  if  money  is  wasted,  here
 are  the  MPs  and  MLAs;  at  is  for  them
 to  go  and  s€e  and  report  to  us,  and
 suggestions  are  always  welcome.  Let
 us  minimise  this  wastage  more  ana
 more

 That  brings  me  to  the  problem  of
 properly  trained  personnel.  It  is
 true  that  we  suffer  from  lack  of  proper
 personnel  We  suffer  from  this  lack
 of  personnel  because  we  have  not  got
 the  required  number  of  trainees  07
 men  and  women  who  believe  in  the
 cause  There  are  many  who  rush  to
 work,  there  are  few  who  will  work
 for  the  mere  calling  There  has  to  be
 a  calling,  an  avocation  which
 summons  you  to  do  something.  and
 therefore  the  traimimg  of  the  right
 Personnel  is  very  necessary  In  the
 Tata  School  of  Social  Sciences,
 workers  are  trained  in  this  field,
 Advasis  also.  We  are  trying  to
 eather  more  and  more  men  and
 ‘omen,  It  is  not  the  nurnber  of  rupees
 that  you  must  count.  It  is  the  num-
 ber  of  heads  that  you  must  count,  the
 Teal  genuine  workerg  who  will  inter-
 Pret  a  rupee  and  turn  it  into  ten
 Tupees  for  you.  That  is  where  the

 ‘Ra  on  has  to  make  advance.  That  is
 Where  each  individual  counts  Collec-
 tively  and  individually,  if  we  make  up
 Our  minds,  we  can  go  far  ahead.
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 Now,  I  come  ६४0  scholarships.
 Almost  every  hon.  Member  has  tuuch-
 ed  the  subject  of  scholarships.  From
 Rs.  30  lakhs  we  have  rawed  the
 amount  to  Rs.  225  lakhs  I  gave  the
 break-up  of  the  figure  the  other  day
 while  opening  the  debae.  I  have  also
 explained  and  tried  to  remove’  the
 musapprehension  that  was  Lngering  in
 the  minds  of  some  The  3cholaiships
 are  decentralised  from  this  year  for
 the  simple  reason  that  there  was  a
 grievance  against  the  Muni:‘ry  of
 Education  and  the  Ministry  of  Home
 Affairs  that  they  did  not  reach  in
 tame,  w.th  the  result  that  he  needy
 students,  both  tribal  and  others,  were
 not  able  to  gather  the  benefit  and
 carry  on  their  academic  work.  It  35
 true,  and  it  is  a  very  practical  thing
 which  every  man  and  women  u  .der-
 stands  If  a  student  is  not  given  his
 free  in  time,  3  completely  defeats  the
 purpose,  mentally  more  than  even
 academically  If  a  boy  or  girl  has
 not  got  the  wherew.thal  to  pay  his
 or  her  fees  and  sits  in  the  class,  it  35
 psychologically  killing  him  or  her
 That  was  the  trouble  We  have  now
 evolved  a  new  pattern  It  may  be,  as
 Shri  Barman  has  said,  that  this  is
 also  not  going  to  work  Let  us  not
 be  so  pessimistic  Even  if  it  does  not
 work,  we  shall  seek  adv.ce  from  him
 and  find  a  new  solution  again  Let
 us  find  a  solution  from  day  to  day  so
 that  we  can  come  to  some  kind  of
 work  ng  arrangement  by  which  our
 youngsters  wil]  not  suffer.  I  call
 them  youngsters  because  gradually
 this  opinion  must  grow  in  the  country,
 that  our  hostels  should  not  be  labelled
 tribal  or  Harijan  hostels  [hey  should
 be  general.  This  opinion  must  grow
 in  the  country  Are  we  going  to  per-
 petuate  this  label  by  running  these
 institutions?  But  the  call  must  come
 from  the  people  We  as  Government
 provide  the  money.  We  guarantee,  we
 ear-mark,  so  much  for  scholarships,  so
 much  for  hostels,  and  so  much  for
 other  things  But  the  call  must  come
 from  the  public,  that  they  do  not  want!
 this  reservation,  this  water  ‘ight  com-
 partment  any  more;  throw  it  more  and
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 more  open  so  that  the  stigma  is  not  watch  the  working  of  it  as  keenly  as
 felt.  we  are  going  to  do  from  our  end.

 Therefore,  we  must  inculcate  in  the
 heads  of  the  young  ones  who  are
 studying  in  schools  and  colleges  that
 this  is  a  thing  of  the  past,  that  today
 in  the  New  India,  they  must  not  feel
 and  have  this  inferiority  complex,

 I  do  not  think  the  fear  that  Shri
 Barman  expressed  that  the  scholar-
 ships  that  come  from  both  the  States
 and  the  Centre  for  the  Scheduled
 Caste  students  will  not  be  enough  to
 go  round,  is  justified.  I  think  there
 is  no  such  fear  in  the  immediate  one

 47  two  vears.  We  _have  provided  well.

 But  if  this  situation  does  arise,  we
 are  prepared  to  reconsider  with  what-
 ever  means  at  our  command.  We  are
 always  considering.  We  are  always
 examining  these  issues.  We  do  not
 want  any  child  to  suffer.  It  is  because
 India  is  growing  gradually  and
 education  is  not  yet  free  in  the  coun-
 try;  otherwise,  this  question  would
 never  have  arisen.  If  we  could  give
 free  and  compulsory  education  to  our
 youngsters,  this  problem  should
 never  arise.  Nevertheless,  if  at  all
 such  a  situation  does  arise,  we  shall
 give  it  due  consideration  with  all  the
 seriousness  at  our  command,  and  with
 the  means  which  we  may  have  or  may’
 not  have,  we  shall  try  to  do  our  best.

 Shrimati  Ganga  Devi  talked  of
 scholarships.  In  the  old  system,  ad-
 hoc  payments  were  made.  She  rightly
 said  that  there  were  students  who
 gave  it  up.  I  do  also  feel  the  same
 from  my  own  conviction  and  academi-
 cally,  because  I  have  not  had  a  single
 concrete  case  before  me,  but  I  feel
 that  only  those  who  had  the  means
 and  were  the  children  of  Scheduled
 Caste  and  Scheduled  Tribe  parents
 did  go  to  college  in  many  cases  for
 the  simple  reason  that  they  could  not
 wait.  You  cannot  wait  and  attend  a
 college  unless  your  father  has  the
 means  to  buy  your  books.  So  that  for
 that  reason,  I  think  the  House  should
 welcome  this  decentralisation  and

 Then,  we  come  to  the  special  multi-
 purpose  blocks.  There  are  43  multi-
 purpose  blocks.  Somebody  rightly
 pointed  out  that  some  blocks  are  not
 working  well.  It  has  been  time  and
 again,  said  that  all  our  sch

 aoa  Ferg not  working  well.  The  Prime  Mi
 ter  himself  says  that  some  schemes
 work  very  well  and  some  do  not  work
 very  well.  It  is  true  that  when  an
 experiment  is  made  on  such  a_  vast
 scale,  everything  does  not  turn  out  as
 you  want.  All  the  cakes  in  your  oven
 will  not  be  evenly  baked.  Therefore,

 wa  U9  With  peliente  kd  LOTDERT  Ae
 that  we  can  proceed.  But,  with  a
 spirit  of  criticism  without  constructive
 suggestions  backing  your  speeche%,  it
 is  difficult  for  us  to  carry  on  the  work

 Some  of  these  blocks  are  over-sized
 indeed.  There  is  no  doubt  about  it.
 The  tribal  population  is  small  in  some
 bf  them  as  was  pointed  out.  Some-

 ly  said  no  committees  should  96
 kppointed.  I  think  it  will  be  a  happy
 Yay  when  we  can  do  without  com-
 inittees  and  commissions,  But  that
 happy  day  is  far  away.  We  shall

 ave  to  bear  with  committees  and
 Sommissions,  for  every  time  we  come
 to  a  bottle-neck  we  want  some  expert

 ly  to  show  us  how  we  :an  proceed
 4nd  jump  over  the  hurdle.  It  a
 Simple  affair.

 Therefore,  even  in  this  matter  we
 have  proposed  that  a  committee  be
 &ppointed  to  concentrate  on  the  prob-
 lems  of  these  multi-purpose  blocks—

 ow  to  make  them  effective  and  well
 Worth  for  the  Tribals.

 Shri  Supakar  (Sambalpur):  May  |
 why  there  are  a  few  multi-

 hurpose  blocks?

 Shrimati  Alva:  There  are  43  blocks.

 Shri  Supakar:  Not  enough.

 Shrimati  Alva:  It  is  with  the
 Ministry  of  Community  Development
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 and  it  is  all  the  time  being  examined
 as  to  the  number  of  blocks  and  the
 places  where  they  should  be  situated

 Shri  0  M  Kedaria  (Mandvi—
 Reserved—Sch  Tribes)’  May  I  know
 whether  the  Advivasi  Seva  Sangh  has
 passed  some  resolution  to  pass  some
 blocks  to  the  non-agencies?

 Shrimati  Alva:  I  shall  come  to  that
 later  on  I  am  coming  back  to  the
 problem  of  the  tribals  The  tribals
 need  more  attention  than  even  the
 Scheduled  Castes  for  the  simple  reason
 —as  hon  Member  after  Member  has
 sad—that  some  of  the  tribal  areas
 have  not  even  heard  the  name  of  the
 Prime  Minister  nor  the  name  of  the
 Home  Minister  and,  perhaps,  they
 have  no  idea  of  what  kind  of  demo-
 cracy  we  are  running  (Interrupttons)
 Some  of  them  are  dying  out  We  are
 making  all  efforts  to  see  that  they  are
 rehabilitated  and  are  in  healthy  and
 economic  condition  The  Todas,  for
 example,  are  dymg  out  and  we  have
 been  able  to  do  something  for  them
 and  they  are  getting  back  to  health
 and  better  hfe  So  also,  there  were
 some  tribal  people  in  Himachal  Pra-
 desh  to  which  our  attention  was
 drawn  and  we  were  able  to  do  sume-
 thmg  for  them—I  thnk  it  was  the
 Doghr:  community

 Therefore,  wherever  some  hon
 Member  finds  that  some  tribes  are
 dying,  it  is  for  him  to  give  suggestions
 and  it  is  for  us  to  look  into  the  matter
 and  see  that  we  preserve  these  tribes,
 neh  in  their  culture,  mch  in  ther
 tmplicity  and  rich  in  their  integrity

 I  want  to  say  that  the  e:mplicity

 Some  other  hon  Member  talked  of
 70008  and  of  exploitation  It  is  for  us
 fo  step  in  and  see  that  proper  co-
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 Now,  it  is  very  heartening  for  a
 woman  to  feel  that  the  tribal  women
 have  become  vocal  and  they  are  able
 to  tell  you  what  they  feel  sbout  our
 schemes  They  are  able  to  tell  you
 that  the  school  master  does  not  come
 and  when  he  comes  he  makes  the
 children  gather  faggots  That  5  the
 progress  we  have  made  I  do  not
 know  how  then  can  we  say  that  we
 are  not  progressing  We  have  pro-
 gressed  substantially  Otherwise,
 could  you  think  of  tmbal  wumen
 coming  to  me  and  saying  that  these
 are  their  grievances,  thig  is  what  we
 are  doing  and  this  is  not  what  we  are
 not  domg?  That  is  progress

 An  Hon  Member:  What  is  the  per-
 centage?

 Shrimati  Alva:  The  percentage
 depends  on  where  you  go  I  would
 like  you  to  find  out  the  percentage
 (Interruptions)
 8  hrs

 An  Hon  Member:  What  is  the
 percentage  given  to  the  Assam  tea
 labourers?

 Shrimati  Alva:  I  am  not  a  walking-
 talking  dictionary  or  directory  You
 will  have  to  ask  me  a  question  and  I
 shall  give  you  a  reply  How  much
 time  shall  I  have?

 Mr,  Deputy-Speaker:  As  much  as
 she  likes

 Shrimati  Alva:  Is  the  House  pre-
 pared  to  sit  longer?

 tes

 day  ‘Tomorrow  we  are  so  fixed
 that  there  will  be  no  time  absolutely.
 I  request  the  hon  Minister  to  be
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 Shrimati  Alva:  I  must  state  a  few
 figures  to  show  the  progress  and  it
 will  take  a  few  minutes.  I  come  to
 the  physical  targets  achieved.

 Mr.  Deputy-Speaker:  So  far  as
 figures  are  concerned,  they  can  be  laid
 on  the  Table  of  the  House.

 hrimati  Alva:  I  shall  finish  it  with
 speed.  For  the  education  of  tribals
 alone,  we  have  given  ,42,l08  scholar-
 ships,  78  higher  schools,  59
 adult  education  centres,  75
 hostels,  50  hostel  buildings  and
 supplied  books  to  30,556  students  and
 nearly  26,000  s‘udents  were  given  mid-
 day  meals.

 The  main  thing  in  economic  uplift
 is  to  supply  bullocks,  buffaloes,  pigs,
 poultry,  manure,  seeds,  etc.  and  nearly
 6,000  families  have  been  benefited.
 About  883  demonstration  farms  were
 opened,  which  is  not  a  small  number
 indeed.  I  want  to  convince  the  august
 House  that  we  are  going  ahead  with
 the  funds  at  our  command  and  the
 workers  at  our  command  with  all  the
 zeal  we  have.  289  gain  golaz  were
 opened—this  is  only  for  the  tribals;
 22,308  acres  of  land  were  reclaimed  and
 agricultural  co-operative  societies  were
 established.  408  cottage  industries
 training  centres  were  started,  which  is
 not  a  small  figure,  for  the  whole  of
 India.  459  students  were  given  techni-
 cal  and  vocational  training  and  897
 trainees  were  trained  before.  969  co-
 operative  societies  were  opened.

 These  figures  will  convince  anyone
 that  we  have  done  well.  Our  atten-
 tion  was  drawn  to  scheduled  areas
 and  to  article  839.  I  may  tell  the
 House  that  a  Commission  is  proposed
 to  be  appointed  shortly  which  would
 go  into  the  whole  question  with  a
 view  to  suggest  improvements  of  the
 scheduled  areas.

 Then,  the  scavengers’  problem  was
 raised.  This  reminds  me  of  a  speech
 made  by  one  of  the  hon.  Members  last
 year  that  there  was  so  much  caste
 system  within  the  Scheduled  Castes
 themselves  that  it  baffles  even  the  best
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 planners.  Therefore,  we  appeal  not
 only  to  the  workers  in  the  field,  but
 to  the  Scheduled  Castes:  snd  non-
 Scheduled  Castes,  to  everybody  that
 we  should  speedily  remove  this  feeling
 among  the  Scheduled  Castes  them-
 selves....(Interruption.)  I  am  say-
 ing  that  this  feeling  has  to  be  removed
 among  themselves  and  unless  शफ  is
 removed  it  is  very  difficult  to  deliver
 the  goods  to  the  scavengers  on  a  large
 scale,  Nevertheless,  Rs.  6  'akhs  १8४९०
 been  provided  and  2,567  wheel  barrows
 were  provided  to  do  away  with  that
 inhuman  method  of  carrying  oignt-
 soil  on  one’s  head.  It  is  for  the
 municipalities  to  come  forward.  All
 of  us  live  in  towns  where  there  are
 municipalities  or  in  districts  where
 there  are  local  boards  and  civic  boards
 It  is  for  us  to  carry  this  suggestion
 to  them  so  that  this  most  inhuman
 method  of  carrying  night-soil  becomes
 a  thing  of  the  past.  The  scavengers
 can  then  look  up  to  us  and  start  a  new
 life.

 Shri  M.  C.  Jain:  What
 Malkani  Committee’s  Report?

 about

 Shrimati  Alva:  It  is  not  here  tcday
 with  me,  but  the  Malkani  Committee's
 Report  will  also  contain  recommend-
 ations  which  we  shall  examine  and
 adopt  as  far  as  possible.

 Then  I  come  to  religious  conversion
 Conversion  on  the  scale  on  which  it
 used  to  be  in  India  is  a  thing  of  the
 past.  Anyone  is  free  to  change  his
 religion,  but  it  must  come  with  an
 inner  conviction.  No  longer  can  any
 missionary  be  allowed  to  convert  on
 amass  scale.  If  you  or  I  feel  that
 we  need  a  change  of  religion,  it  must
 be  free  for  us  to  do  so.  It  is  a  funda-
 mential  right  guaranteed  in  the  Con-
 stitution.  But  I  want  to  mention  that
 the  Tribals  do  not  lose  their  tribal
 character  by  conversion.  They  re-
 main  Tribals,  whereas  the  Scheduled
 Castes  lose  their  character  at  the  time
 of  conversion.  How  can  you  carry  in
 religions  that  accept  universal  brother-
 hood  like  Islam  and  christianity  this
 scheme  of  Scheduled  Castes?
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 Shri  है.  K.  Gaikwad:  By  conversion
 these  things  go.

 Shrimati  Alva:  Buddhism  is  also
 a  way  of  life.  Therefore,  by  con-
 version  they  can  claim  the  benefits
 on  the  plane  of  socio-economic  back-
 wardness.  Only  on  the  plane  of  sccio-
 economic  backwardness  they  become
 the  other  backward  classes,  and  it  is
 for  the  Government,  for  the  social
 workers  and  for  the  agencies,  both
 official  and  non-official,  to  consider
 them  so.  But  to  carry  caste  system
 polluting  religions  that  do  not  have
 this  scheme  is  something  which  sounds
 very  strange.

 Sir,  every  one  of  the  Members  has
 demanded  that  the  lists  of  Scheduled
 Castes  and  Scheduled  Tribes  should
 be  prepared.  Hon.  Members  know
 that  there  is  a  rush  to  be  included
 among  the  Scheduled  Castes,  there  is
 arush  to  be  included  among  the
 backward  classes.

 Shri  B.  K.  Gaikwad:  No,  ‘no,
 Scheduled  Castes  are  living  as
 Scheduled  Castes.

 Shrimati  Alva:  All  that  I  want  to
 tell  Shri  Gaikwad  is  that  sometimes
 on  this  side  of  the  border  a  caste  is
 Scheduled  and  on  that  side  of  the
 border  a  caste  is  not  Scheduled.
 Therefore,  the  move  should  be  to
 bring  the  first  caste  out  of  the
 Scheduled  list  rather  than  put  the
 econd  one  in  the  Scheduled  list.

 That,  I  think,  would  pave  the  way
 for  better  progress.  They  would  go
 into  the  other  backward  classes.  The
 sooner  we  expand  and  enlarge  the
 other  backward  classes  the  better  it  is
 for  our  minds,  the  better  it  is  for  our
 progress.  Sir,  I  think  I  have  made
 myself  clear  on  these  two  important
 points  about  conversion  and  the  list.

 Then  comes  the  question  of  forced
 labour.  There  was  a  time  im  this
 land  when  from  father  to  sons  pover-
 ty  was  passed  on.

 aft  बाहनीकी  :  बीस  दिन  हुए  बुलन्दशहर
 में  ६०  किसानों  ने  एक  लड़के  को  जान  से

 मार  दिया  ।
 88(Ai)  LSD—9.
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 Shrimati  Alva:  Sir,  I  am  not  yield-
 ing.  Let  me  have  my  say.

 Mr.  Deputy-Speaker:  The  hon.
 Deputy  Minister  is  not  yielding.  Let
 her  proceed.

 Shrimati  Alva:  Sir,  wherever  there
 is  grinding  poverty,  there  will  be  fore-
 ed  labour.  Wherever  there  is  econo-
 mic  illin  this  land,  there  will  be
 forced  labour.

 An  Hon.  Member:  You  admit  it.
 Shrimati  Alva:  Forced  labour  in

 what  sense?  Forced  labour  because
 of  lack  of  economic  benefit.  Now,  we
 have  done  away  with  child  labour,
 but  children  are  still  being  employ-
 ed.  Therefore,  in  the  same  fashion
 this  evil  may  continue  for  some
 time,  Nevertheless,  we  have  to  make
 an  effort  and  remove  this.  It  is  more
 economic  exploitation  rather  than
 anything  else.  In  the  Bombay  State,
 as  Shri  Bharucha  pointed  out,  they
 have  abolished  the  institution  of
 watans  and  they  have  brought  in  the
 system  of  emoluments.  They  earn
 their  wages  for  the  work  they  do  on
 the  land,  This  system  must  grow.

 Then  I  come  to  the
 housing.

 Some  Members  expressed  satisfact-
 ion  on  the  housing  plan  that  is  going
 on  in  the  country.  Nevertheless,
 wherever  there  is  a  colony  coming  up
 and  if  I  happen  to  be  there,  I  go  and
 see  to  satisfy  myself  that  it  is  a  good
 as  you  and  I  would  like  to  heve.  In
 some  places  I  have  found  that  there
 was  no  provision  for  latrines,  In
 some  places  I  have  found  that  there
 was  no  privacy  for  women  and  chil-
 dren.  We  have  to  put  these  things
 right,  and  this  is  where  we  welcome
 your  suggestions.  As  you  go  round
 the  country,  show  us  these  little
 things  that  are  missed,  perhaps  by
 oversight,  perhaps  by  bad  planning
 and  perhaps  by  neglect.  We  have  to
 give  them  a  standard  of  life.  You
 cannot  give  a  family  a  standard  of
 life  unless  you  have  set  up  a  latrine
 in  the  house  or  created  the  civic
 sense  or  given  the  women  8.  796
 corner  for  their  privacy  to  bathe  their
 infants  and  themselves.  This  is

 question  of
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 where  constiuctive  suggestions  are
 welcame  from  everyone  of  the  hon,
 Members  here.

 I  do  hot  wish  to  proceed  any  more
 except  to  refer  to  the  reservation  of
 seats.

 Shri  Manaen;  What  about  the  other
 backward  classes?

 Shrimati  Alva:  About  the  other
 backward  classes,  I  mentioned  the
 other  day  in  my  opening  speech.
 There  is  no  time.  Let  me  rush
 through.  About  the  reservation  of
 Seats,  one  of  the  bon  Members  said
 that  nine  are  here  in  this  hon.  House
 and  I5  are  in  the  legisiatures  all  over
 India.  What  does  it  mean?  It
 means  that  money  cannot  buy  a  good
 worker,  a  conscientious  candidate.
 It  is  good  progress  that  nine  and  १35
 Members  respectively  are  there  with-
 out  the  reservation  given  to  them.

 An  Hon.  Member:  What  is  the  pro-
 portion?

 Shrimati  Alva:  We  need  not  fight
 on  that  principle.  We  have  not  come
 up  to  that  stage.  If  each  hon.  Mem-
 ber  is  prepared  to  do  his  best,  then
 we  shall  talk  of  proportions  as  early
 ag  next  year.  About  the  reservation
 of  seats,  it  is  the  Home  Minister  who
 is  giving  it  active  consideration  and
 it  will  get  the  priority  it  deserves
 and  it  will  be  decided  in  time.

 Sir,  there  is  nothing  more  to  add.
 There  were  very  many  points.  I
 think  I  have  been  able  to  give  a  sur-
 vey  of  most  of  the  points  raised,
 though  some  here  and  there  may
 have  been  left  out.  But  I  want  to
 convince  the  House  that  as  compared
 to  yesterday  or  30,  40  or  50  years
 ago,  the  forgotten  man  has  arrived;
 the  forgotten  man  has  arrived  on  the
 promised  land;  and  the  great  march
 has  begun.  And,  therefore,  with  the
 poet,  let  us  say  that  “we  are  ali  to  be
 blamed  until  we  see  that  in  this
 human  plan  nothing  is  worth  the  mak-
 ing  that  does  not  make  the  man”.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  takes  note  of
 the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Schedul-
 ed  Tribes  for  the  year  ‘1957-58,
 laid  on  the  Table  of  the  House
 on  the  9th  December,  i958.”

 The  motion  was  adopted.

 48°4  hrs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinba):
 With  your  permission,  I  wish  to  an-
 nounce  that  the  House  will  take  up
 the  Reserve  Bank  of  India  (Amend-
 ment)  Buill-tomorrow  as  the  first  item
 of  Government  Business  to  be  follow-
 ed  up  by  other  business  as_  already
 announced

 This,  as  you  know,  is  a  very  im-
 portant  Bill  and  we  have  to  get  it
 passed  by  this  House  before  the  30th.
 It  is,  therefore,  essential  that  it  should
 be  taken  as  the  first  item  of  Govern-
 ment  Business.

 hri  Naushir  Bharucha  (East
 Khandesh):  I  must  strongly  protest
 against  this  repeated  change  in  the
 order  of  business.  It  completely  up-
 sets  our  work  and  our  time  schedule
 also.  The  Government  must  also
 understand  that  if  they  have  a_  time
 schedule,  the  Members  also  have
 a  time  schedule.  I  strongly  object
 to  this  sort  of  repeated  alterations  in
 the  programme.

 Shri  Satya  Narayan  Sinha:  There  is
 no  question  of  repeated  alterations.
 As  you  know,  it  is  a  very  important
 Bill.  We  had  not  included  it  in  the
 agenda,  In  the  very  nature  of  things,
 we  could  not  have  included  it  in  the
 agenda.  Hon.  Members  must  realise
 that  the  nature  of  the  Bill  was  such
 that  we  could  not  include  it.  There
 were  top  secret  things.

 Shri  Naushir  Bharucha:  You  are
 changing  the  programme.
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 Shri  Satya  Narayan  Sinha:  We  are
 not  changing.  The  hon.  Member
 must  appreciate  why  this  Bill  was
 not.included  in  the  agenda.  There
 were  top  secret  things.  It  might  have
 made  people  speculate  and  earn
 money  and  all  those  things.  There-
 fore,  purposely,  we  did  not  include  it
 min  the  agenda.  We  informed  the
 Speaker  privately  that  we  are  going  to
 do  it  and  therefore  we  have  done  it.
 It  is  a  one-clause  Bill.  I  will  never
 have  troubled  the  hon.  Members,  but
 in  the  very  nature  of  things,  it  could
 not  be  brought  earlier.  Hon.  Mem-
 bers  must  co-operate  with  the  Gov-
 ernment  in  such  matters.

 Mr.  Deputy-Speaker:  I  would  not
 take  this  responsibility  on  myself.  I
 would  leave  it  to  the  House.  If  it  is
 prepared  to  accept  that,  certainly  we
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 can  take  it  up.  I  can  only  assure
 hon.  Members  this  much  that  because
 there  would  be  no  time  for  hon.
 Members  to  give  any  amendments,  I
 can  waive  the  notice  that  is  required
 and  I  will  not  object  to  any  amend-
 ment  being  moved’  on  the  account
 that  it  was  not  given  sufficiently  in
 advance.  Is  it  the  pleasure  of  the
 House  that  this  may  be  taken  up  to-
 morrow  morning?

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  Then  we  will
 take  it  up  tomorrow  morning.
 38.6  hrs,

 The  Lok  Sabha  then  adjourned  tll
 Eleven  of  the  Clock  on  Tuesday,
 April  28,  959/Vaisakha  8,  88
 (Saka).
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 ORAL  AN
 QUESTIONS

 SQ.
 No.

 2049.
 2090,

 WRITTE

 SWERS  TO

 Subject

 Border  raids...
 Cess  on  the  export  of
 ores, Coal  mines
 rules

 Uranium  mill  in  Bihar

 rescue

 Collection  of  arrears  of

 Displaced  Persons
 Camps  in  Orissa

 Dandakaranya  Scheme.
 Employees’  State  In-

 surance
 Import  of

 photogra- phic  materials
 Sadar-i-Riyasat
 Kashmir

 and
 Premier's

 visit  to  Russia
 All  weather  road  con-

 necting  West  Paki-
 tan  with  Gilgit, Violation  of  air  space

 m  NE.B.A
 Modernization  of  Cot-
 oo

 and  Jute

 N
 alas

 TO
 QUEST

 2073.

 Import  of  art-silk  yarn.
 Assam

 Ralware
 8nd

 ‘ading  Comp2ny
 Firing  on  ए  7२.  Obser-

 ver  team  by  Pakistan
 Rare  Earth  Plant,

 I  oyment  bureau  at
 Delhi  University
 Kashmir.  3
 Radio

 Sikkim
 Non-Indian

 Agencies  .
 Press  Council,
 Extension  of  Indo-
 Tibetan  Trade  Agree- ment...

 All-India  footwear
 Institute,  Agra.

 Stanon  for

 News

 U.S.Q.
 ed

 3534.
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 Corumns  WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 1348137
 USQ,  Subject  Convson

 No.

 1342126  3535.  Match  Industry  न  13464,
 3536.  Food  output  in  Pun-

 73427  jab.  हि  .  13464-65
 3537.  Radio  listeners  73465

 7342779  3538.  Loans  and  grants  to
 13429-30  Rejpura  Township  13465-66

 3430-31  3539.  Employment  दन
 35466

 1343135  3540  Traming  of  Craftsmen  73467
 ‘3541  Handloom  Industry, 3435——-37  Bombay  State.  13467-68

 1343740,  3542.  Use  of  Polythylene  in
 ing  Construction  १73468

 ¥3440—45  3543.  Off-take  of  cement
 from.  U.P.  Factories  १3468

 1344548  3544.  Export  of  oil  seeds.  33469
 3545.  Appointment  of  auc-

 1344850
 a3

 4  ers  for  Govern-
 ment-built  evacuee

 3450-52  properties,  १3469
 3546.  Retrenchment  of  St-

 13452—S4  evedore  Labour  13469-70
 3547.  Cottage  and  Small-

 73455--57
 scale  Industries.  (13470-71

 3548.  Visit  of  Soviet  Tea
 Experts  to  India  33472

 33487—87  3549.  Import  of  unmanu-
 factured  tobacco  33472

 3550.  Match  factory  at  Deh-
 hra  Dun  73473 13457-S8.

 ‘3551.  Technical  Training
 :  in  Madras  3473 3458

 3552.  Dearness  allowance
 for  Port  and  Dock

 3458-59  Workers  ‘13473-7174, ‘  Zonal  distribution  of
 13459-60  3553

 tea  areas  २3474
 Establishment  of

 73460
 3554

 pharmaceutical  in-
 13460-61  dustry.  13474-78

 ‘55S.  International  Trade
 13461

 ease
 Fairs,  73475

 73462  3556.  Employment  Ex-
 73462  change  in  UP  33475

 3557.  Uxport  of  Ferro-Man-
 ganese.  ‘13475-76.

 ‘1366a-6  3558.  Export  and  Import a
 .

 2
 Advisory  Councils.  33476 33463  3559.  D.  Division  of  C.  छ,

 dD.  334697
 60.  Import  licences  for 2

 Plants  and  Mach:-
 13463-64  nery.  .  .  13477

 Protection  to  Indus-
 tries



 33669

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 US.
 No.

 Subject

 356%.  Hindustan

 3562.

 3563.

 3564.
 3565.

 3566.

 3567.

 3568.

 3569.

 3579.

 357%.

 (3572.

 3573
 3574

 3575
 3576.

 3577-

 3578.

 (3579.

 $  Machine
 fools  (P)  Ltd.  ;

 Effect  of  Import  res-
 tricuons  on  indus
 tries  in  Punjab

 Production  of  art  silk
 yarn  .  7  a.

 Bx-soldiers  of  I.N.A.  ।
 Plan  publicity  in  Pun-

 jab.
 Labour  Co-operative

 Soneuesm  Puyad  .
 Subsidised  Industrial

 Housing  scheme  .
 Field  =  Pubheity  Staff

 Unut  at  Impnal.  न
 Consumer  price  index

 numoers  tor  Imphal,
 Miusmanaged  and  closed

 tea  gatuens,  ,
 India’s  Trade  Balance U.S.A.  ७
 Grant  of  loan  to

 retugees  of  Kiowa:
 (Inpura)

 Small  Scale  Industries
 Weavers’  Co-opera-

 tive  Societies  42
 Punjab.  .

 Press  attaches  .  .
 Himachal  Pradesh

 Lapour  Deparunent
 Permits  for  Trade

 win  Pibet.  .
 Repatriation  of  Indians

 from  Malaya
 Ancillary  Units  for  Steel

 Plants  Components
 around  Jamsnedpur  .

 ‘APERS  LAID  ON  THB
 BLE

 The  following
 papers laid  on  the  labile

 (x)  A  copy  of  Notification
 No.  »  0.  754  dated  the
 tith  Apni,  7959,  under
 sub-sectuuon  (|
 tions  of  the  bssenual
 Commodities  Act,  ‘1985.

 (2)  A  copy  af  each  of  the
 Report

 @
 Report  of  the

 lationa}|  Small  Indus-
 tries  Corporation  Private

 the  yeas
 WiAi)  LED—I0,

 (Dasty  Dicrsr]

 CoLumns

 ‘13477-78

 73478

 73479
 13479-80

 73480

 13480-81

 23487

 ३348  1-82

 73482

 73482-8  $

 73483

 73483-०4
 73484

 73454
 73455

 73485

 73486

 73486-87

 73487

 73497-92

 PAPERS  LAID  ON  THE
 TABLE—contd.

 3957-58,  along  with  the
 Audited  Accounts
 a)  Annual  Report  of  the
 Hindustran  Cables  Pri-
 vate  Limyted  for  the
 year  1957-58  a'ong  with
 the  Audited  Accounts.

 ry  Annual  Report  of  the
 export  risks  Insurance
 Corporation  =  ि  vate
 Limited  for  the  per  od
 from  the  30th  fulv,
 39९7  to  the  30th  Sep-
 tember,  —9§8,  along

 Audited

 (a)  A  copy  of  the  Annual
 Report  of  the  Nat  onal
 Products:  y  Couneil
 for  the  year  195B-s9,

 44)  A  copy  of  the  Audited
 Accounts  of  the  Lmp-
 loyecs’  State  Insurance
 Corporation  for  the
 year  1957-58  wnder
 Section  360f  the  Emp-

 loyees’  State  Insurance
 Act,  2948

 OPINIONS  0४  BILL—
 LAID  ON  THB  TABLE  .
 Sardar  Amor  Singh  Sagal

 laid  on  the  Table  a  copy
 of  Paper  No.  4  contain-
 ing  opinions  on  the  Sikh
 Gurdwaras  Bill  which  was
 arculated  for  the  purpose
 of  elsciting  opinio  thereon
 by  the  3oth  July,  1959.

 MESSAGE  FROM  RAJYA
 SABHA
 Secretary  reported  a  message

 from  Rajya  Sabha  that
 Raya  Sabha  had  no
 recommendations  to  make
 to  Lok  Sabha  in  regard
 to  the  Apprupriae
 tion  (No.2)  Bul.  r969
 passed  by  Lok  Sabhs  on
 the  aoth  Apnil,  1959.

 STATEMENT  RE:  DE-
 MAND  om

 SUPPLE-
 NTAR’  RANTS

 (RAILWAYS)  FOR  1959-60
 The  Munster  of  Railways

 (Shri  =  Jagyvan  =  Ram)
 presen  &  _  state.
 ment  showing  Supple-
 mentaty  0  for

 73640

 (CoLumns

 43492

 73492

 73492
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 REPORT  OF  ESTIMATES
 MMITT:  SEN-

 पििजनफाट्त  Report  was  pre-
 sented,

 REPORT  OF  _  PUBLIC
 ACCOUNTS  COMMIT-
 TEE  PRESENTED
 Fitteenth  Report  was  pre-

 sented,

 STATEMENT 4gBY  PRIME
 MINIS
 The  Prime  Minister  (Shn

 Jawaharlal  Nehru)  made
 a  Statement  ,  regarding
 Tibet  and  his  talky  with
 Dala:  Lama.

 BILLS  INTRODUCED

 (7)  The  Res  Bank  of
 India  (Amendment)  Bill,

 (a)_The  Road  ir
 ace Corporation  r

 Bil,

 (Bane  Des]

 CorumMns

 ३3493

 33493

 13493-13506

 २35०4

 MOTTON  RE.  REPORT  OF
 THE  COMMISSIONER
 FOR  SCHEDULED
 CASTES  AND  SCHE-

 DELED
 TRIBES  ADOP-

 Further  discussion  on  the  Re-

 port
 of  issioner uled  Castes

 and  Shedule¢  — €  year  1957-3,  coa~
 cluded.  The  motion  was
 adop.ed.

 AGENDA  FOR  TUESDAY,
 APRIL  28,  29§9/VAISA-
 KHA  8,  2885  (Saka)—
 Consideration  of  the  Reserve

 Bank,  ndia  (Amesd-
 ment  Bull,  consideration
 and  adoption  of  the  Reso-
 lunion  re.  Recommenda-
 tions  of  Railway  Convene
 tuon  Committee  and  dis-

 the
 Report  of  Indian  Delee

 tion  to
 ae

 (Maritime)
 Session  of  Internatjonal

 ference,


